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The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

I e .

off vEftz mgE: eqs AGEd, AT
sraT § ogdy § FgAr AIGATE | AGT TETFT
araY faerrar o @1 & o & HFT ¥ SAVBI
FEFT TQRUA § qAE, AEA A
zesiifag T a7 F15 aredy anar AL 21 AT
R WET FT A § |

»ft SATq WIA TR ST E |2 A FT
gFT ¢ |

sEqet AT ¢ AT T3 AT |
(soraEr)**

MR. SPEAKER : T have not allowed

anybody.

A by e e

ORAL ANSWERS TO QUESTIONS

Proposal to re-introduce Hatia Fast
Passenger on Kharagpur-Howrah
Section

*167. SHRI SATYAGOPAL MISRA :
Will the Minister of RAILWAYS be pleased

to state @

(a) whether Government are aware of
the fact that while introducing Purulia
Express, the Railway authorities have with-
drawn the Hatia Fast Passenger from the

Kharagpur-Howrah Section of the South
Eastern Railway ;

(b) whether Government are also aware
of the fact that the betel basket transporta-

tion and passenger traffic have suffered a 1ot
due to withdrawal of this train :

(c) ifso, whether there is any proposal
under the consideration of the Railways to -
re-introduce the train or to introduce a

similar type of train

in that section :
and

(d) if so, the details thereof and if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.BA. GHANI KHAN CHOUDHURY) :

(a) to (d). A statement is laid on the Table
of the Sabha.

Statement

(a) Yes, Sir.

(b) There was very persistent clamour
for introducing a fast train between Howrah
and Purulia and to meet the request, this
fast Express was introduced. There has
been on effect on the passenger traffic on the
Kharagpur-Howrah and Kharagpur-Purulia
sections insofar as there are adequate trains
available including EMUs with suitable
connections at Kharagpur. Passengers trains
are primarily meant for carriage of passen-
gers and not betel leaf traffic. However,
there are adequate trains available on this
section to cater o the traffic of betel
leaf.

**Not recorded.
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(c) and (d). There is no proposal to re-
introduce the train or a similar type of
train as the section is adequately served by
the existing services.

SHRI SATYAGOPAL MISRA : The
first part of the statement of the hon.
Minister is true that we were demanding a
fast express train between Howrah and
Purulia. This was introduced but surprisingly,
Hatia Fast Passenger train was withdrawn
from Howrah-Kharagpur section. Of course,
the EMU trains are there but for the com-
mon passengers of Bankura, Purulia and
Midnapore districts a fast passenger train is
necessary. Moreover, there IS no stoppage
of Purulia Fxpress in between Kharagpur
and Howrah. There are also the provisions
of carrying goods traffic like fruits, vege-
tables, betel Laskets, etc. in passenger trains.
The rural economy of Midnapore, Purulia,
Bankura and Howrah districts mainly
depend upon the production of vegetables,
betel leaves. A large number of poultry
farms are also there. For the transportation
of their produce to thc Calcutta market
people had to depend mainly upon this
Hatia Fast Passengcr train. Itis difficult
to bring all these articles to Kharagpur and
then change the train to go to Calcutta. In
view of all these important factors, will the
hon. Minister re-consider the proposal to
re-introduce Hatia Fast Passenger train
from Kharagpur-Howrah Section ? Other-
wise, what is the use of introducing one fast
express train in place of a fast passenger
train. Nobody had demanded it in such a
way. What will be the fate of the common
passengers who cannnot travel by a fast
express train paying a larger amount of
money ?

SHRI A.B.A. GHANI KHAN CHOUD.
HURY : According to our present policy,
not only in regard to West Bengal but in
other parts of India also an attempt has been
made that every district headquarter is to be
connected with the capital of the State. On -

the basis of this policy Purulia-Howrah
Express Train was introduced from
15.12.83—a very fast train—so that the

people can reach Calcutta, do their job and
come back the same day it they so desire.

In view of this, 463/464 Howrah-Hatia
Fast Passenger between Adra and Howrah
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was no more considered either desirable or
enough passengers were not there to travel
by this slow train. People were clamouring
for a fast train, so the fast train was introd-
uced, and according to our information,
people from Purulia like to travel by faster
train. This change was contcmplated first
because we thought that Howrah-Hatia is
not a fast train to satisfy the Purulia people
to reach Howrah. The departure timings
of Howrah-Hatia, i.e., 463/464 from
Kharagpur and Howrah were clashing
with the newly introduced train and
a path could not be found for the new train.
However, due to the demands of the public
of stations between Adra-Kharagpur, 163/464
was extended up to Kharagpur.

After introduction of 317/318 Purulia-
Howrah Express, occupation of 463/464
between Adra and Kharagpur dropped
considerably, as passengers preferred to
travel by Purulia Express rather than con-
tinuing their journey by a slower train.

Even now passengers desiring to travel
to Howrah and who were going to
Kharagpur by 463/464 can avail of a large
number of trains between Kharagpur acd
Howrah, including EMU services.

Now, with regard to the other part of the
question, that is, carrying the other
materials, Kharagpur to Panskura is a
double line section and Panskura to Howrah
is a three-line Section. Between Kharagpur
and Panskura, utilisation of the line is
103 per cent. Due to line capacity constra-
ints, 1t is not possible to extend the Hatia-
Kharagpur Passenger to Howrah as before.

As regards the clearance of betal leaf
traffic, two main stations arc Panskura and

Macheda betwecen Kharagpur and Howrah.
Three pairs of passenger trains are already
available on this Section for loading of betal
leaves. They are :

1. 201 UP Puri Passenger ;
203 UP Puri Passenger ; and

3. 315 UP Adra-Chakradharpur
Passenger.

There are three Express trains alsoin UP
direction. They are :
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1. 5 UP Sambalpur Express

2. 37 UP Madras Janata Express

3. 30 UP Howrah-Bombay Express.

I think I have replied to all that the hon.
Member asked.

MR. SPEAKER : As detailed as the
question itself.

SHRI SATYAGOPAL MISRA : Sir, 1
strongly differ with the hon. Minister that
there are adequate trains available on this
Section to cater to the traffic of betel

leaf.

MR. SPEAKER There your right is

ably safeguarded.

SHRI SATYAGOPAL MISRA : No.
Sir, there are also demands for stoppage of
Ahmedabad Express at Macheda station,
Bombay Express at Bagnan station, all those
demands are there but that is a separate
problem. Now, coming to this question the
demand for reintroducing Hatia Fast Passe-

nger has been raised by many hon,
Members of this Parliament on many
occasions. I want to know from the hon.

Minister whether it is a fact that the General
Mansger of the South-Eastern Railway has
assured the hon. Members of Parliament
in the last informal meeting which was held
on 30.6.1984 at the General Manager’s office
at Garden Reach that the Railway will either
re-introduce Hatia Fast Passenger or intro-
duce a similar type of train in the Kharagpur-
Hatia Section ? What is the reaction of the
Government in this respect ?

SHRI A B.A. GHANI KHAN CHOUD-

HURY : 1 have referred to the line con-
straints. So, it cannot simply be done. 1 do
not know how and when the General

Manager has said sorpething like this. If he
hay said it, well, T think it isa wrong
statement. He should not have saidit. 1
have discussed this matter more than once
with him. With regard to the wvarious
stoppages that the hon. Member bag
mentioned, that question does not arise out
of this. If he puts a separate question, I
will get information from the traffic people
and answer it.

SRAVANA 11, 1906 (SAKA4)
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SHRI NARAYAN CHOUBEY : The
hon. Minister has given the statement that
Kharagpur to Panskura section is running
trains to the extent of 103 per cent of the
capacity. That is a fact. Traffic is jammed
there. In view of that congestion, is the
Government considering, just as between
Panskura and Howrah there is a three-line
section, from Kharagpur to Panskura
also therc should be a three-line section ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : Kharagpur to Panskura
is a two-line section and Panskura to
Howrah is a three-line section. In view of the
increased traffic, obviously we have to think
of certain things and we are going to think of
them. But, at the present moment, because of
the financial constraints, we cannot do
anything. But, certainly, we have to do
something,

Vice-Chancellors’ Conference to Restru-
cture University Administration

*168. SHRI AMAR ROYPRADHAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether itis fact that the All India
Vice-Chancellors’ Conference was held
recently to consider the restructuring of the
University administration in the country ;
and

(b) if so, the details thereof, the main
recommendations made therein and the

progress made so far in their implemen-
tation ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b).
A statement is laid on the Tabie of the
House.

Statement

(a) and (b). A Conference of Vice-

- Chancellors of all Universities in the country

was convened jointly by the Ministry of
Education and the UGC on 2}-22 May,
1984 to discuss various matters concerning
the development of universities. The main
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themes Conference

were

considered by the

(i) Improvement of standards and in-
novative development.

(ii) Universities and National Develop-

ment.

{ii1) The research role of universities.

(iv) Emerging areas of importance ; and
(v) Management of Universities.

The Conference made a number of
recommendations on all these themes. The
recommendations on University Management
were :

(i) The appointment of Vice-Chancellors
should not be politicised and conditions
should Le created in which the dignity
of the Head of a University is
upheld.

(ii) The terms and conditions of appoint-
ment and service conditions including
emoluments should be made uniform
throughout the country if necessary
through Central legislation.

(ifi) There should be a permanent’ Plan-
ning, Monitoring and Evaluation
Board in the Universities.

(iv) The system of recruitment of teachers
should be reformed and a National
Examination be bheld for recruitment
of teachers.

(v) The executive bodies of universities
should be compact and functional ;
Senate/Courts should be deliberative/
advisory bodies and not supremc
governing bodies.

(vi) There should be clear cut rules and
procedures defining the processes and
functions of university administration,
code of conduct for all sections or
university community and a student

management code for improvement
of discipline.
(vii) Financial needs of the universities
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should be reviewed and a system
should be evolved for determining
block and maintenance grants.

(viii) Orientation-cum-training of univer-
sities and college functionaries should
be strengthened.

(ix) The UGC should set up a Standing
Advisory Committee to continuously
assess the problems of management of
universities and suggest measures for
improvement.

These recommendations were placed before
the Conferences of Education Secretaries
and Education Ministers held on 23rd and
24th May, 1984 respectively. These Con-
ferences took note of the recommendations
made by the Vice-Chancellors and recom-
mended that they may be examined by the
concerned agencies and action taken on
them.

While most of the recommendations con-
cerning development of universities have
been taken note of by the Working Group
for Higher Education in the Seventh Plan,
the recommendations on Management are
still to be considered.

SHRI AMAR ROYPRADHAN :
According to the reply, there are 9 recom-
mendations. But, I would like to confine
myself to recommendation Nos. 1 and 5. It
was rightly stated that political meddling in
the University Campus should be stopped.
But who is responsible for this meddling ?
(Interruptions) Certainly not. The Chancellor
is the head of the institution.... (Interrup-
tions) The Chancellors are now politicking
and polluting the entire University Campus.
Today a University Chancellor does not
require any educational qualification, high
degree, scholarship or high educational back-
ground. The only condition is that the
Chancellor must be th®e henchman of the
political party....(Interruptions) It is not
something personal, but general. May be,
there are some henchmen of yours also. There
was the Model University Act, which was
prepared by the U.G.C. and the Gajendra-
gadkar Committee Report, suggesting steps
for the democratisation of the University
administration. Why are you departing from
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your original stand and saying that the
Governing Body should be a simple
Advisory Committee. I would like to know
very clearly from the Government why they
want to make the Senate, the Court and the
Governing Body like Lord Jagannath,
without limbs ? Why are you making them
tools in the hands of politicians ? (Interrup-
tions)

DR. RAJENDRA KUMARI BAJPATI :
Lord Jagannath is very powerful.

(Interruptions)
MR. SPEAKER : Let the Hon. Minister
answer.
SHRIMATI SHEILA KAUL : Mr.

Speaker, Sir, I need your protection. 1
have not understood his question with the
problem of Lord Jagannath and others.

SHRI AMAR ROYPRADHAN : May
I repeat, Sit ? My question is (a) whether
for the democratisation of the Universities,
the Chancellor should be an elected person ?
(b) whether the Senate and the Courts have
_ got some governing power in the University
or not ?

SHRIMATI SHEILA KAUL : Sir,
education has certain policiecs. Very wise
men have made these policies long before
we were here. Gagendragadkar Committee,
for instance, recommended that the
Governors should be the Chancellors of the
State Universities. So, we are following that

pattern.

SHRI AMAR ROYPRADHAN : Mr.
Spcaker, Sir, what is the reply ? My question
was regarding the democratisation of the
universities and the Hon. Minister has
referred to the Gajendragadkar Committee.

(Interruptions)

SHRI SATISH AGARWAL : Sir, she
. has not understood the gquestion and he has
not understood her reply. Sir, provide a
sense of understanding to botn of them.

She has said it is done
Com-

MR. SPEAKAR :
according to the Gajendragadkar
mittee’s Report.
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SHRI AMAR ROYPRADHAN : Sir,
regarding the Chancellors she has ot given
her opinion. My question is whether the
Chancellor shoula be an elected person or
not ? What is her opinion ?

SHRIMATI SHEILA KAUL : Sir, as 1
mentioned before we are following certain
policies that had been laid much earlier and
I am surc that the Hon. Member alco knows
about that. But if he wants to know, should
we have elected Chancellors, I would like
to say that in some universities like the
Vishwabharati we have elected Chancellors
and in some others we do not.

SHRI AMAR ROYPRADHAN : Mr.
Speaker, Sir, I would like to place a report
On page
11, Ministry of Education, Government of
India, it has been clearly stated :

“It has been recommended that the
Chancellorship should be an office of
honour to which a person may be
elected by thc Board. It might be
desirable to establish a convention
under which, say, the Chief Justice of
a High Court or a person held in
similar esteem is elected to this Office.
In certain circumstances it might be
possible to elect a distinguished
former  Vice-Chancellor to this
Office.”

Everywhere it was recommended. Even in
the Model Act it was recommended that the
Chancellor should be an elected person.
And even in the Delhi Unijversity and JN
University the Chancellor is an elected
person. Then why should it not be in other
Universities ?

Part (b) of my question is this. In the
last part of the reply to my question it is
mentioned ‘recommendations of the manage-
ment are still to be considered.” Now, my
question is how much time will you take to
consider and when your consideration will
be completed ? May I know that ?

SHRIMATI SHEILA KAUL : Sir,
there is a general feeling that the Models. of
the University Management are too tradi-
tional and they are rigid. They need change
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in structural forms. The present structures
are such that they do not respond to the
emerging national developments and aspira-
tions. So, a new model has to be evolved.
In this respect the Vice-Chancellors Con-
ference had made some recommendations.
A view was expressed in some of these that
there should be election while in some others
there was a view that there saould not be
clection because the political atmosphere
interfered in the working of the Universities
and that wun-academic interference takes
place. It is an important factor. We have
t0 go slow and think and then take more
views of the people who are concerned with
the educational field.

PROF. NARAIN CHAND PARASHAR :
May I draw the attention of the hon.
Minister to part (vii) of the statement which
I think is a very important item—

“financial need of the universities
should be reviewed and a system
should be evolved for determining
block and maintenance grants.”

Some of the universities are not able to have
sufficient funds from the State Governments.

I want to ask the hon’ble Minister through

you will an early decision be taken regarding

this recommendation of the Vice Chancellors
which is at (vii) so that all over the country
there is uniform pattern of grants—block
and maintenance grants ?

SHRIMATI SHEILA KAUL : Hon’ble
Member has enquired—when will we be
having a sort of uniformity in the funds of
the university 2 Well, as I said, thisis all
under consideration and it is being examined.
How long it will take, it has to be seen.

. Tt TRATA AYART e qeaer S,
fwerr wmea sy fawafamam  sgam
T FIRT §YFT ®T & 21-22 W4, 1984
FraaF g o g gugaAafail & ariea
¥, Sar fe feaz ¥ &, Y fagat gz fasne
faar war & | 9a A fagat § Faafqar a1
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fagfeq, frgfaa @ o, fawsl &Y fagfa
Frvafaenas & < carft Q1qar & avaea
H—Uq-08 5% ArAet a3 fa=e gem 1 §
o da9 # /AT S § SrAar =g fF oo
gr3g ¥ a9 1980 # arggfaa snfa, st7-
S1f Fera &1 fLaE aw &Y a9 6, 99
femE § T g7 9% f9ar saaa sT a8 9y fF
favafaararal &, @ &1 @ F+q faw-
famrag effw wsa gEaR & favafasray,
yagfag ifaal & fodst &1 F121 Fag
qx7 Agt far war & ga R Fwgr aar
a1 fF 2.49, sggfaa srfa &1 @er e
3%, & qawn srggfaa safy &1 &
sy & fauafaaraal § fFar war g1 §-
I FAT FTHel 6, T &7 &1 & 4g
ST F18aT g & & ana A% fawifon ao
FI, a1 Fa1 IaH gfaa oifd & &1 &
feaa eqrei & foeagsi Y F9 F1 qU 3
F fau 1% fa=rz-faasr gy aar ?

SR AT WA - qFAAY, TgT I TEA
qIA 161 9 fa=r garr ot a8 &gr war
a1 f& diggee F1ezd X A7 ZI3EH Al
5gd WIgN WAAT § SR AT g aegar
A

S UFATT GIAFL AT TETET AF)-
ax, # 48 q® @1 g fF agh av At fagal qx
far=TT gatr, a1 F41 g6 9T oY fa=rT gorr ?

LT [FPIA : IT T IgiA fa=r fapar
g & srergar &1 |

st USTTT @AFT e . TqY 71
Faes g 2 |

NEAL WG :  SrgiA &gl g i 57 ax
gv ATl faarT H3T )

s VAT ANAHT Tvest : § qer Srgar
g & #a1 forerr warerg & F15 mgeenzeg

want g )
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SYAAY AT B 2 9 T WAL FA &,
orfe F1eha o ag w1 war fe ga fawy F
FI HAT F fA=ATHIT )

SHRI SATYASADHAN CHAKRA-
BORTY : At the very outset, I would seek
your protection because unfortl_mately our
Education Minister says that she does not
understand a simple thing and she is stili
the Education Minister. "

My question will be very straight-forward
and I want a very straight-forward answer.
There has been some recommendation of
the Vice-Chancellors and you know in the
reply you have said that the recommenda-
tions on mapagement are still to be
considered. You are not considering the
recommendations of the Vice-Chancellors’
conference. That are yet to be considered.
But in the last session wben #we were
discussing the Vishwa Bharati Bill, ycu said
in this House that you were contemplating
to bring a compreheasive Bill on university
management. Now, if so, whether you will
be guided by the recommendations of the
Vice-Chancellors’ conference or by the
Fducation Commission who went into all
these questions of indiscipline, politics and
all that and the educationists suggested the
model Act.

If so, are you going to bring any compre-
hensive Bill 7 If not, what are you going to
do with the Bill which has been passed by
the West Bengal Legislature and sent by the
Governor of West Bengal to the President
for democratising the Calcutta University
Act ? If you are not going to bring this
comprehensive Bill, are you going to return
this Bill to the West Bengal Legislature were
giving the consent of the Centre ?

SHRIMATI SHEILA KAUL : Sir, the
hon. Member has puta question whether
the recommendations, of the Vice-
Chancellors’ conference will be taken into
consideration. I would like to ioform the
hon. Member that because of the very fact
that the conference took place in May, ]
think on 22nd and 23rd, we have asked them
to get their recommendations examined.
Thbere was also a conference of the Educa-
tion Secretarics and the State Education
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Ministers. And this has been referred to
them also and they were of the opinion" that
those recommendations should be examined
by the Central Government, the U.G.C,,
the State Governments, the Universitics and
the educationists.

SHRI SATYASADHAN CHAKRA-
BORTY : What about the vital part of the
question ? The Bill has been sent by the
Governor of West Bengal for assent of the
President to the Central Government.

Are you going to bring a comprehensive Bill
in this session ?

SHRIMATI SHEILA KAUL : We are
considering this and it will come in due
course.

SHRI
BORTY :

SATYASADHAN CHAKRA-
Will it come in this session ?

SHRIMATI SHEILA KAUL : How can
I say ?

SHRI SATYASADHAN CHAKRA-
BORTY : If this is not so, why are you not
giving consent to the Bill ? It is very simple.

Setting vp of a Public Sector Unit in
Jamnpagar, Gujarat

*170. SHRI DAULATSINHIJI ADEJA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government are aware that
Jamnagar in Gujarat is the main brass parts
industrial city in India and having more than
2000 number of small factories engaged in
brass patts ;

(b) if so, whether in order to give th:
boost and uplift to this industry there is a
great demand to have a big public sector
undertaking like telephone, switching opera-
tions, etc. based on brass parlts ; and

(c) if so, the steps being taken by
Government in this direction ?

. -

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQ) : (a) Jamnagar
is a centre for Brass Parts Industry having
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1414 units registered in Small Scale Indus-
tries Sector.

(b) Government of Gujarat have in-
formed that Brass Parts Industry has
demanded setting up of a large scale industry
in  Joint/Public Sector based on Brass
parts.

(¢) GQGujarat Industrial and Technical
Consultancy Organisation (GITCO) has
carried out a study on the status of Brass
Parts Industry and the new industrial
opportunities. Their report reveals that
nexus between brass part consuming pro-
jects and brass part producing industries is
not so strong as to justify establishment of
a large project. They have, however, iden-
tified other projects which utilise brass
parts. Gujarat Industrial Investment Cor-
poration has set up a Committee of Senior
Officers to examine recommendations of
GITCO. 1f as a result of findings of this
Committee any application for industrial
licence or registration with D.G.T.D. is
received it will be considered on merits.

SHRI D.P. JADEJA : Sir, the answers
given to part (b) and part (c) of the
Question are contradictory to each other.
1o part (b), it is stated that the Gujarat
Government has strongly recommended for
the setting up of a joint venture or public
sector unit based on brass parts and in
part (c), it is stated that a Gujarat based
organisation has recommended that this
industry is not justified, Both answers are
coming from Gujarat. May I know which
answer came first and to which one he is
giving more weightage ?

SHRI PATTABHI RAMA RAO : Ido

not think there is any conflict. The answer
to part (b) is :

“Government of Gujarat have infor-
med that Brass Parts Industry has
demanded setting up of a large scale
industry in Joint/Public Sector based
on Brass parts.”

But the Government as such has not
recommended. They are examining the
report given by the Industrial and Technical
Consultancy Organisation of their Govern-
ment. So, unless we hear from the Govern-
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ment, we cannot decide anything.

SHRI DAULATSINHJI JADEJA : In
part (c) of the Answer, the hon. Minister
has stated that there are projects which
utilise brass parts and which have been
recommended by the Committee. May 1
know which are the other projects which
can utilise brass parts 7 Also may I know
when is the report of the GITCO which is
anticipated by the Government expected to
be finalised ?

SHRI PATTABHI RAMA RAO : How
can J say about the Gujarat Government’s
report ? They must send it to us and we
will examine it.

Foreign Technical Experts for Construc-
tion of Calcutta Metro Railway

INDRAJIT GUPTA
RAILWAYS be

*173.« SHRI
Will the Minister of
pleased to state :

(a) whether some foreign technical ex-
perts are going to be inducted to advise on
further construction work on the Calcutta
Metro railway ;

(b) if so, whether Indian tcchnical ex-
pertise has proved to be inadequate for the
task ;

(¢) whether a Japanese firm ‘Taishei’ has
already been awarded a Rs. 70 crore con-
tract in this connection ; and

(d) whether a British expert has also
suggested that a senior railway mechanical
engioneer of the London Transport system
should be brought to India ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) to (d). A State-
ment is laid on thc Table of the Sabha.

Statement

(a) There is a proposal under considera-
tion to get some foreign consultants from

R.AT.P.,, Paris and London Under-
ground (LTI) to advise on improving
the Metro system at  Calcutta in
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its various facets of working and to
train staff to operate this Metro as per latest
methods and technology developed else-
where in the world. Construction work on
the Metro tunnel is being proceeded with by
calling of global tenders and engaging the
most competent of engineering contractors
who are specialists in this type of work.

(b) This being the first project of its kind

in India, it is proposed to take advantage of

introducing the most modern and advanced
technology available elsewhere developed
over the years based on experience of opera-
ting the Metro for a long period, and simul-
taneously to ensure that the staff get the
benefit of training by these consultants in
handling and studving the latest technolo-
gies utilised in operating the Metro in the
developed countries elsewhere.

{c) No, Sir.

(d) Yes, Sir. A decision on this will be
taken as forming part of the consultancy.

SHRI INDRAJIT GUPTA: Sir, this
statement which is laid on the Table has
added to the confusion. It has certainly
added to my confusion.

I would like 10 draw your attention, first
of all, to part (c) of the Question which

was .

“whether a Japanese firm ‘Taishei’
has already been awarded a Rs. 70
crore contract in this connection ;”’

To that, the reply given is, No, Sir.

With your permission, Sir, I would just
recall what the hon. Minister had said in this
House the other day when the questions
were asked about this on the 26th July. I am
just quoting a few lines. He said :

“Out of the two firms selected as
competent, one is the Japenese firm
with Indian collaboration and the
other is an Indian firm with Japanese
collaboration. Hon. Members will
agree with me that the Japanese have
a lot of experience in regard to tunnel-
ing and civil works. The Japanese have
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recently completed a very long railway
tunnel under the sca bed linking two
isles. The period of contract is four
years for completion of the work. The
value of the contract, as advertised, is
about Rs. 59 crores.”

So, it seems that the value of the contract
has been fixed ; the period of the contract
has been stipulated at four years and, out of
the two firms selected as competent, he is
recommending that the Japanese firm is
much more efficient. Yet, the reply given is
that it may be technically that the contract
has not actually been signed. Perhaps that
is what he means.

But, when we are asking for information,
there is no use giving evasive reply. You
should tell us that giving of the contract to

- the Japanese firm has been approved and

that it will only be signed as soon as it is
ready.

That is what I want to know.

MR. SPEAKER : I think the hon.

Minister will clarify now. :
SHRI A B.A. GHANI KHAN
CHOUDHURY : The contract is not

awarded. Negotiations are in progress and
I do not think I have to repeat what I have

already repeated. There is no scope for
confusion.
SHRI INDRAJIT GUPTA Are you

not going to give them the contract ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : The contract has not

been signed. Negotiations are in progress.

SHRI INDRAIJIT GUPTA ;: As far as
the rest of the statement about getting
foreign consultants from France and Britajn
to advise and inprove the Metro system in
its various facets of working and to train
staff to operate the Metro as per latest
methods in technology, construction work on
the tunnel is being proceeded with by calling
of global tenders.

I think this whole project was taken up 12
years ago. Global tenders are now being
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called for the construction work on the
tunnel. The whole thing has to be tunnelled.
Metro cannot run above the ground. It has
to run through tunnel. Now we are told
that after ten years, global tenders are
called for, for the construction work for
this tunnel. Naturally, the people of
Calcutta would like to know what is actually

happening. We are absolutely in the dark !

Secondly, I must rcfer you to the 55th
report of the Public Accounts Committee
which was presented in the Lok Sabha on
the 11th September, 1981, nearly three years
ago. Therein it is stated :

“In regard to the technical knowhow
in the country for the execution of
the Metro railway project, the
Chairman of ths Railway Board
admitted that the railways had zero
experience in this line. Further, even
though 49 officers were sent abroad to
have first-hand knowledge of the
method of construction of under-
ground railways, none of them was
required to make spécial studies of
basic subjects like tunnelling in sub-
soil conditions of Calcutta and sheet-
piling, in particular.

“49 people were sent out. In the
absence of such studies, in the first
instance, lots of difficulties had to be
encountered. For example, sheet-
piling has to be given up ultimately,
resulting in extra expenditure., The
Committee are surprised to note that
out of 49 Officers sent abroad, 16
Officers were not directly concerned
with the Metro railway and 7 others
were transferred out of the Metro
railway and are at present not working
in the project. This has resulted in
gross wastage of public money and
also wastage of the expertise gained
by them and no benefit accrued to the
project as a result of this visit.”

This is the report of a Committee of this
House which went specifically into the work-
ing of this Metro project. This is a serious
matter. Crores and crores of rupees are
going down the drain. Cost is escalating

all the time.
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T would like to ask the hon. Minister to
take the House into confidence and not to
try to conceal the information.

The hon. Minister stated in the statement
that now they are going to bring expertise from
Japan, Britain and from all other countries
in order to have the latest technology. What
is all this that has been going on for the
last 12 years and how much money has becn
wasted on this ?

Why have they been sending out officers
who have nothing to do with Metro and who
do not understand anything ?

MR. SPEAKER : After the report of the
Committee, the hon. Minister of Railways
must have taken some steps.

SHRI A.BA. GHANI KHAN
CHOUDHURY : Ihave already said the
other day that from Esplanade to Bhawani-
pore 3.6 KM is being made ready fort
commissioning.

About 909% of the work from Bhawanipore
to Tollyganj, a length of 3.8 KM s
complete.

The work is almost complete from Dum
Dum to Belgachia a length of 2.5 KM.

Belgachia to Shyambazar, 1.5 KM, is
under construction.

Esplanade to Shyvambazar 5 KM seems to
be our most formidable job and for which
we are taking the help of the Japanese
expertise. Frpm the very inception of this
Metro Project, from November 1973, we
have a ruoning contract with the Soviet
people, M/s. TECHNO STROIEXPORT,
Moscow. We have agreements with them
over the last eleven years. Several times
they have given us guidance and consultancy
from time to time. This is so far as the
Soviet are concerned.

SHRI INDRAJIT GUPTA : What are
they giving the guidance for ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY 1 We have adopted various
types of methods : for example, Esplanade-
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Bhawanipore—the method is ‘cut and cover*: '

then Dum Dum-Belgachia—this is a trestle
and also ‘cut and cover’ ; then Bhawanipore-
Tollyganyj—*‘cut and cover’ ; Belgachia-
Shyambazar—‘cut and cover’ and shield
tuonelling : Shyambazar-Esplanade—this is
what is known as ‘deck cover’ ; that is under
finalisation almost tunnelling the whole thing
below the deck it is called ‘deck cover’.
About the other things, I have told you how
this has been achieved. The Soviet people
have, from time to time, given us advice and
we have catered into twelve Supplementary
Agreements over the last eleven years. You
know, the other day also I have said on the
floor of the House that upto 1980 nothing
much could be done because a very paltry
sum was alloted ; after 1980, we are giving
significant sums and the work has gained
momentum. It is not a departmental work.
It is done by the various contractors. The
Hindustan Construction Corporation had
taken the contract for constructing some of
the tunnels for the Metro. For two of their
contracts, they had, of their own, engaged
the services of Nikex Hungarian Trading
Company. That is another consultancy that
advised the Hindustan Construction
Corporation. When I came into the picture,
I decided that the RITES should give us
proper consultancy and expertise on different
items on the Railways. The RITES are
being retained on a permanent basis by the
Railways, including the Metro Railways, to
advise them on Metro construction as well
as on construction of circular railways in
our differeat major cities. In the case of
Mctro Railway, the RITES, after a detailed
study and analysis and discussions around
the world, have decided to get consultancies
of the Paris Metro authorities and London
underground authorities to make available
for the Calcutta Metro the latest advances
and developments in fechnology and
methods for construction and runping of
the Metro as these two consultants have put
up metro railways in different parts of the
world very successfully. So we are taking
their help. 1 do not think that I should go
into details and in what items we are going
to take their help, but we are taking their
belp—for example for fast ticket-vending
system, fast ticket checking system, control
of ingress and egress in the underground
stations for the large number of passengers
entraining and detraining, underground
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maintenance of various electrical and signal-
ling assets, etc., etc. (Interruptions)

SHRI SATISH AGARWAL : It may be
placed on the Table of the House.
SHRI INDRAIJIT GUPTA : One thing.

Ivery much liked his lengthy statement
but he never replied to my question. At
least one small point should be clarified
whether anything has been done about the
officers who were sent out in an irresponsible
manner costing the country crores of rupees
who have nothing to do with the Metro
Railway and when they came back, they
were transferred somewhere-else. This is
all in the report of the Public Accounts
Committee. Can we ignore these things ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : The other day I have
said that for a number of years nothing was
being done because of paucity of funds....
Nothing was being done. ...

MR. SPEAKER : He was asking only

about these officers.

SHRI A.B.A. GHANI KHAN
CHOUDHURY : Naturally all these teams
of officers cannot be posted if sufﬁcient work
is not there.

SHRI SATYASADHAN CHAKRA-
BORTY : Then why were they sent ?

SHRI A.B.A. GHANI KHAN
CHOUDHURY : They were trained. For
the information of the House, we have now
done the posting of one coordinating officer
according to the suggestion of the Consul-
tants.

MR. SPEAKER : Shri Subhash Yadav...
Shrimati Jayanti Patnaik.

Fands for Widening of Cuttack-Bhubaneswar
Section of National Highway No. 5

*175. SHRIMATI JAYANTI PATNAIK :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

“(a) whether funds have been sanctioned
for the widening of National Highway No. 3
between Cuttack and Bhubaneswar ;

PR A ——E T — -
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(b) if so, the amount sarnctioned for
widening of that portion of the above
national highway ; and

(c) the expected time of beginning and

completion of the aforesaid widening work ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
to (c). The widening work on N.H. §
between Cuttack and Bhubaneswar is
proposed to be taken up in phases. One
estimate amounting to Rs. 91.42 lakbs has
been sanctioned recently ; the construction
wotk of which will be taken up within this
calendar year and is expected to be comple-
ted by 1987.

SHRIMATI JAYANTI PATNAIK :
From the answer it is not clear whether the
entire work on the National Highway
between Cuttack and Bhubaneswar will be
faken up. He bhas sajd that only the widen-
1I0g work is proposed to be taken up in
ghases. It seems that it takes such a long
t{l?:le for the completion of the Mational
Highway between Cuttack and Bhubaneswar
bef:auseituaturally involves road portion,
bridge portion, cross drainage and land
acquisition. But I would like to know from
the hon. Minister whether the Government
of India will provide funds to complete all
the bridge work by the end of the Seventh

Plan period where land acquisition jis not -

involved.

THE MINISTER OF SHIPPING AND
TRANSPORT  (SHRI K. VIJAYA
BHASKARA REDDY) : I cannot assure
that the whole thing will be completed
before the end of the Seventh Plan. It
depends upon the availability of funds. As
far as this 16 km stretch of road 1s concer-
ned, we are trying to do it before 1987.
Details are given earlier.

SHRIMATI JAYANTI PATNAIK : It
is understood that the project has to be
implemented phasewise and in a number of
stretches. The Minister may compare this
National Highway with other National
Highways. This isa very busy National
Highway, I must say, involviog so many
accidents also. So, in view of the heavy
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traffic in the entire road between Cutalc'k
and Bhubaneswar, will the Government
consider sanctioning of the entire estimate
and providing funds over and above the
normal allocation under National Highways
for the State specially keeping in view the
strategic importance of this road connecting
the largest city of the State and the State
capital ?

SHRI K. VIJAYA BHASKARA
REDDY : Sir, importance of this is recog-
nised by the Ministry and that is why it has
taken up converting it from two lanes to
four lanes. Sir, funds are very important
and that is why we are going by stages. It
will cost about Rs. 30 crores and we hope to
do it in five to six years. We have made a
provision of Rs. 3 crores in the Sixth Plan.
'This years we have sanctioned Rs. 91 lakhs
and we are Jikely to sanction another Rs. 60
laklhs and we hope to spend Rs. 27 lakhs.
That is the financial position and that is
why execution is slow. The importance is
recognised and whenever funds are available
we will provide more.

SHRI CHINTAMANI JENA : May 1
know whether it is a fact that vehicular
traffic census of the portion of this road is
the highest in the country ? 1f so, has
government has taken any action for land
acquisition of the project ? 1f so, what is the
development on this issue and what is the
progress 7 “May I know whether allotment
has been made for giving compensation to
the land owners.

SHRI K. VIJAYA BHASKARA
REDDY : Sir, this is one of the congested
road sectors in the country but it is not the
highest. As it is one of the important
sectors, the Ministry has taken decision to
convert it from two lanes to four lanes. We
have taken up a stretch of 16 miles
immediately and land acquisition has been
made but 1 cannot say whether land
compensation has been paid. If it has not
been done I will look into it.

Loss due to Strike at Cochin Shipyard

*178. DR. SUBRAMANIAM SWAMY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether it is a fact that employees of
Cochin Shipyard are on strike for quite
sometime ;

(b) if so, since when the strike is going
on ;

(c) whether it iy alsoa fact that this
strike has resulted in a loss of about 7 crores
of rupees ; and ‘

(d) the amount of additional financial
provision which Govercment was required to
make in case the demands of the employees
had been accepted initially ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a)to (d).
A statement is laid on the Table of the Lok
Sabha.

Statement

(a) and (b). A section of the employees of
Cochin Shipyard had resoried to various
forms of agitation like boycott of over-time
work, token strike, acts of indiscipline, etc.
on numerous occasions during November
1983 to June 1984. The Cochin Shipyard
'Employees’ Union resorted to stay-in-strike
from the afternoon of 31.5.1984, consequent
to which the management had to declare a
partial lock out of about 8uU such workers
who bad participated in the illegal strike.
The Union launched an indefinite strike
irom 2.6.84. A settlement was arrived at
on 23.6.84, and the strike was called oft
from 25.6.84.

(c) Due to the above agitation 53,428
mandays were lost. Production loss exclu-
sively attributable to lost manhours is 8040
DWT equivalent of Rs. 3.2 crores approx.
However, the disturbed atmosphere affected
production and productivity and the actual
performance during Nov. 1983 to June 1984
was 22875 DWT against 48420 DWT
scheduled. The yard could also not take
any major ship repair work for some time
in view of prevailing uncertain conditions
and constant strike threats of the Union.

(d) Most of the demands of the employees
being of administrative and managerial
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nature, which had indirect long term
financial implication, it is difficult to esti-
mate the financial impact of these demands.

DR. SUBRAMANIAM SWAMY : Sir,
from the answer given it appears that from
November 1983 to June 1984 the government
was unable to settle the strike. I would like
to know whether the government has
evolved any machinery for collective bargain-
ing by which these disputes can be speedily
settled. The loss to the government
amounted to the tune of Rs. 3.2 crores
whereas financially accounting their demands
would not have exceeded a few lakhs. Then,
Sir, the demands were marginal in character.
I would like to know whether government

* has any proposal to work out an effective

collective bargaining machinery ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY) : Sir, now the
dispute is settled and it is unfortunate that
it went on for seven months. It is not for
the first time that it happened in the Cochin
Shipyard although it is ‘one of the best
shipyards. Unfortunately, the labour prob-
lem recurs often. Although it did not
involve much yet I do not know the reasons
as to why they went on strike. The State
Government took a lot of interest. Labour
Minister personally convened a ‘meering.
They came but the negotiations failed. Sir,
we had to take a stand so that it does not
happen again and, I hope, the shipyard will
function well hereafter. The agreement is a
good one and it will not allow them to go on
strike again,

DR. SUBRAMANIAM SWAMY : 1
would like to know whether the Govern-
ment after drawing the lesson from this
Cochin Shipyard, they have any proposal to
work out a single bargaining agent by bring-
ing secret ballot or some other method.

K. VIJAYA  BHASKARA
The Labour Ministry

SHRI
REDDY : No, Sir.
deals with it.

SHRI E. BALANANDAN : Sir, indus-
trial peace is a very important thing. Today,
for every small thing, it has to be consulted
with Centre here which results_in delav and
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a lot of loss is incurred. Therefore, a speedy
machinery should be set up on the spot to

settle industrial disputes to ensure industrial
peace.

SHR1I K. VIJAYA BHASKARA
REDDY : Sir, in spite of repeated
telegrams—a large number of telegrams I
had received from the Unions—we did not
interfere with it. I allowed the State Govern-
ment and the local management to reach a
~ settlement. It is the State Government, the
Labour Ministry and the Management to
sit together and solve the problem.

SHRI XAVIER ARAKAL : Sir, from
the very inception, the Cochin Shipyard has
been in difficulty. The Central Government
and the State Government both have taken
a very strong step to settle this matter in an
amicable manner. Nevertheless I have been
asking the Government to look into the
various Committees reports submitted on
the ship-building project in Cochin. In one
of my letters to the hon. Minister, I have
very categorically stated that inefficient
management, indifferent supervisory staff,
non-committed Labour Boards, etc. all
contribute towards its tardy growth, and so,
we cannot be proud of the growth of Cochin
Shipyard. 1 have specially requested the
Government to send a team to study the
causes for the tardy growth of this shipyard,
labour unrest, indiscipline, etc. 1 also made
a request to the hon. Minister in that letter
to ask his Expert Committee to suggest some
solutions and the hon. Minister has said that
it is under examination.

Now, my question in this context is : Will

the Government send a Central Team as 1
requested in my letter so that this public
sector unit which is a pride of this nation,
with an investment of Rs. 150 crores,’is run
smoothly and the production goes up ? Will
the Minister take a positive action in this
direction ?

SHRI K. VIJAYA BHASKARA
REDDY : Sir, the hon. Member has
mentioned some of the reasons for the less
production by this public sector unit and he
has also said that the Goyernment has taken
suitable steps which will not allow the future

interference by the workers in the smooth
P— L Tha navt aten  fthat the
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Ministry is thinking of is that we are going
to get into the administration matters and
other issues involved. There are so many
technical expert committees that have gone
into this and given so many reports. But if
the Government feels the necessity of having
another committee, we will look into it. But
the Ministry is seriously thinking of doing
some morz changes there so that production
goes up.

State Education Secretaries’ Confercnce

+
*179. SHRI NAWAL KISHORE
SHARMA :
SHRT AMARSINH RATHAWA :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether a Conference of Education
Ministers/Secretaries of States and the
Union Territories was held recently in New
Delhi ;

(b) if so, the details of the problems of
education discussed ;

(c¢) what suggestions were made to eradi-
cate the illiteracy from the country and
particularly from the backward and Adivasi
areas of the country and expansion of
vocationalisation in plus two stage ; and

(d) the steps taken by Government to
solve the problem ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION,. AND
CULTURE AND SOCIAL WELFARE
(SBRIMATI SHEILA KAUL) : (a) to (d).
A Statement is laid on the Table of the
House.

Statement

A Conference of State Education Secre-
taries and Ministers was held on 23rd and
24th May, 1984 respectively. The Confe-
rence reviewed certain priority programmes
in the field of education and discussed wide
ranging issues relating to the following sub-
jects :—
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(i)

(ii)

(iii)

(iv)
(v)

(vi)

(viD)

(viii)

(ix)

(x)

(xi)
(xii)

(xiii)

(xiv)

(xv)

(xvi)

Oral Answers

Universalisation of elementary educa-
tion.

Review of achievements under adult
education programme and scheme of
awards to States/U.Ts. for excellence
in promoting girls’ education.

Impiementation of 10+2+3 patterd
of education.

Vocationalisation of education,

Introduction of computer education
in schools.

Utilisation of INSAT.IB for educa-

tion.

[

Introduction of productivity education
at school level.

Language teaching in schools and
implementation of Three-Language
Formula ; review of the measures for
improvements in the standards of
English teaching ; production and
sale of uriversity level text-books in
modern Indian languages.

Review of text-books from the point
of view of national integration ; tea-
ching of the History of Freedom
Struggle in schools ; and Community
Singing.

Educational facilities for Scheduled
Castes and Scheduled Tribes.

Monitoring and evaluation of data.

Consideration of recommendations of
the Conference of Vice-Chancellors
held on 21-22 May, 1984.

Development of libraries and library
legislation enacted by State Goverr-
ments.

Linking of education and culture.
Introduction of a core programme
relating to national history and cul-

ture at the undergraduate level. -

Introduction of drama and theatre as
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a subject for plus 2 stage.

Amount of scholarship bayable to
students of National Schoo! of
Drama.

After detailed discussions the Conference
made the following recommendations to
eradicate illiteracy from the country :

(i)

(ii)

(iit)

(iv)

(v)

(vi)

State Governments/Union Territories
should ensure that 509 of the lear-
ners in the adult education centres are
women and that special efforts are
made to enrol women and other
weaker sections of the society inclu-
ding SC/ST.

In promocting quantitative expausion
the State Governments/U.Ts should
improve the quality of the programme
and ensure that those enrolled, com-
plete the literacy courses successfully.

State Governments/Union Territories

-.should ensure that adults who have

been made literate do not relapse into
illiteracy and that specific proposals
for post literacy are undertaken both
under the RFLP and State Adult
Education Programme.

The Conference recommended that
involvement of voluntary organisa-
tions in the Adult Education pro-
gramme should be stepped up and
the State Governments/U.Ts should
ensure that there is no delay in reco-
mmending the cases of the voluntary
organisations to the Ministry of
Education.

State Governments be requested to
ensure that equal number of centres
are set up under the State Adult
Education Programme corresponding .
to those sanctioned by the Central
Government.

For promoting adult literacy among
women, the State Governments/U.Ts
were advised to step up efforts and
submit nominations for awards for
the best five Adult Education Centres
in each district. one best district in
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each State and furnish relevant infor-
mation for the State level award.

The conference urged that every possible
effort should be made by the State Govern-
ments and Union Territories to aim at
achieving performance levels higher than
what have already been achieved during the
year 1983-84 under the Adult Education
Programme.

In reviewing the progress made in the
field of vocationalisation of education, the
conference recommended that vocationali-
sation of education should become one of
the principal features of school education at
plus two stage. Keeping in view that suffi-
cient resources have not so far been made
available to this programme, which is one of
the main reasons for the unsatisfactory
progress made in this sector, the conference
recommended sizeable central funding for
this programme in the Seventh Five Year
Plan, if the desired progress has to be
achieved.

In pursuance of the recommendations
above, instructions have been issued to State
Governments/UT Administrations to initiate

immediate action to implement decisions
taken at the Conference.

ot 7o e sab: 74 agvzar 3
grefiz gur-qed qT @t g, faeqr 9faa) &
graa & faa fawal ax9af g€ olvag
gaT, 39H UKy CHAT ¥ gfsewlor ¥ 5
qEIF] & AN FT a7 AGA HAAT 9T,
ST ar ¥ g§ fRafdswea 41 w41 agiear
qUA TH €&THT § g9 Ag fRaAr g, § 9a%
T AR § FFAT F1gar 5 Far daar fwar
wAT T I BAA T AGATAA FaAT frey
NFATTE INF  FI q7 TF avg J argy
qTI*E AN 1T FGH o4 a1 g 7

T AT g 10+ 2+ 3 Fre) &9 :y
gL AT §IFIT gRT 1T T fHQ 517 F1
g1 1§ q1iaF FIOTR?  afq gf, ar Far

1T IT ST HT GMAAT 34 F q13 F fF97€
Fn 7
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MR. SPEAKER : The Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

et sy qaw qAYARSI FIRT AT
AR HT IAE /i

*711. st @@ arcmw fag © Fm
NI KA1 {AY TZ FAIT FT FAT FIA
f -

(%) #mragaw g fF Usda sy ga®
uRIgaga uF S gAT ¥ AT Wi F
a9 § HIAT-AFaIAT HF @I 8 ;

(@) afe gf, ayag =097 & o
faar sar ar ;

() gxF & eqifadma & qaifasrial
& 919 fFaAt arcarata a1 § ;

(&) ara=ia F #ar afwom fA5e ; T

(¥) smet@awaiet &1 Sg@ Wi FaqT

37

faem st depfa aan aeter weamor
waTeral W 3q waAt (o dlodo dwA) : (%)
S, gl

(@) 20919, 1984 &1

() @7 T

(7) 32 (¥) srdmasais a1 ger
ain fagaim & Fearr 3, AT Qs
AT H Ia% AW & g gaz § oF fyar
o FI9 &Y G & | fasein & fag o &
s gg fely off T &1 dw A §
A1 AT FITA A Tarrafas sisarsay &
TR GLFT A WWIfgdem & qarfusifea)
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FY @l A1 I3 § QR faeare ¥ wuse 3
fear g1 g3Fe oqifadws @ fawein &
FAIT § gafga sreg gim g o fa=r
FIT T ggaa gr 7% o | uifgama faura
q= &3 fTegraa A1 fauw Sy 9¥ TRt
quIq F39 & forg agag agy ov

FITOHE A F+GILF g ¥ fog
AT ITqATH

#172. o SATTR TMFT : FIT IX 931
Ig ST FT FAT FA [ ¢

(F) a1 WI FFIUTH A FWIT
AT & gerrer & fag F1E sreqare @iar @
1R afe g, & 39 9 fwaar @< gar ;

(@) =a1 F7gT & T SEqAIA ¥ FaA
A FHAE &1 &Y A Far & AgAT
T FHARC & Irar g FeAT F
AT &1 WY 737 9T AT (w1 SM@r g
SHEY

(w) faeer dF avt & &rq agi 9T a9-
I fRa aAFT &1 F7T 7 9 AT IAS
faar srar ?

T Hal (A QodlloTo Y @i HMYA) :
(F) Y, gF | 30 TATHT 1,75 Fg T9C
gy fFg g 2 1

(@) @ wagifl @t 83 & g F
T 5l fagav/gfaag I9eeg g S€r g
a® @ Al @ e G o g
sufggat & fag fayifza gard s1 waaE
& zq fafwcar ST FT 19 37 §FIF

g1

() =fw faarm faafas 9-11-1983 &
& @i a7 §, gafag fred AT avt § g
FUA I ARAT  HY gear AT aqrady S
 GFATE | T EHT g HEW qANT 20
Afat w1 5ot fFar o W
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Removal of eyes of a dead body in All
India Institute of Medical Sciences

%174, SHRI SUBHASH CHANDRA
YADAV : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government’s attention has
been drawn to the news-item appearing in
the Indian Express dated 11 July, 1984
wherein it has been stated that eyes of a
dead body were removed in All India
Institute of Medical Sciences and replaced
by with a pair of artificial eyes ;

(b) if sb, whether any inquiry has since
been made in this regard ; and ‘

(¢) if so, outcome thercof and whether
any action has since been taken against the
persons responsible and if so, details
thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE SHRI B. SHAN-
KARANAND : (a) to (c). The * All
India Institute of Medical Sciences, has
reported that a complaint was received by
the Institute from the father of the deceased
Shri Ghanshyam Dass alias Munna that, on
the 26th June, 1934, after the post-mortem
of the dead body of his son at the Institute
hospital, he found that the eyes had been
removed from the dead body and replaced
by artificial eyes. On preliminary enquiries
it was found that a Technician of Dr. R.P.
Centre for Ophthalmic Sciences had remo-
ved eyes from a dead body after obtaining
verbal consent of the relatives of the decea-
sed. However, since the father of the
deceased has denied having given such
consent a detailed cnquiry has been ordered
by the Institute, and further action, if any,
will be taken on the basis of its findings.
of District Industries
Centres

Performance

*]76. SHRIMATI VIDYA CHENNU-
PATI : Will the Minister of INDUSTRY

be pleased to state :

-

(a) whether Government have received
any evaluation reports from the District

Industries Centres about their performance
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during the last year ;

(b) whether any guidelines have been
issued to District Industries Centres to
improve their performance ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF IND USTRY {SHRI PAT-
TABHI RAMA RAOQO) ¢ (a) DICs are
expected to send only progress reports.

(b) Yes, Sir.

(c) A statement is laid on the Table of
the House.

Statement

The guidelines issued recently to all the
State/UT Governments regarding revitalisa-
tion of District Industries are as under :—

(i) The most important link in the chain
of project approval consists of careful
project identification with particular
referencc to the back-ground and
skills of the candidate, the availability
of raw material, market survey, etc.
The care with which this work is
carried through would determine the
success of the project.

(ii) The scrutiny of the project profiles
recommended to the Banks for finan-
cial assistance should be both ex-
peditious as well as effective. The
staff of the DICs should carry out
follow-up, at personal level, with
bankers to ensure that the projects
are sanctioned speedily.

(iii) Once the loan is sanctioned, it is
necessary for the DIC sitaff to ensure
that the other sanctions like power,
water, raw material follow in a

sequence and the unit starts function-
ing without delay.

(iv) The DICs should keep a vigilant eye
on the sickness of the units brought
up by tbhem. This attentions should
preferably be given when the sickness

is still incipient so that the unit can be
nt hack on rails withant cancine
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undue stress on the entrepreneur or
the financing institutions.

(v) DICs should update their action plans
and prepare block-wise programme
for the next five years.

(vi) The officers of the State Dircctorate
of Industries as well as concerned
SISI should take up concurrent evalu-
ation of the DICs.

(vii)- Inspection of the DICs should be
included in the roster of inspections
to be done by District Collectors as
well as Divisional Commissioners/
Members, Board of Reverue so that
their performance is kept under focus
all the time and their weaknesses are
identified by senior officers and taken
action upon.

(viii) There is need to promote entrepre-
neurshiry development at the DIC-
level. Accordingly one Functional
Manager in each DIC should be
designated as Manager (Entrepreneur-
ship Development) in addition to his
own duties.

(ix) State Governments have been advised
to ensure that DICs are properly
staffod and restructured at an early
date.

(x) State Governments have also been
advised to consider delegating ade-
quate powers to the DICs.

¥ 1984-85 & IAT "IN | @rer A
ar &eEtg fqaem

*177 R gdm wag: Far f@sr 6k
aefa w4 ag Iqm #t FOr HIA fF

(%) STTTRT H a9 1984-85 F A
feaa Feta faarera @rea &1 fagred @
g fha-fea s} g @ S quar aiega

¥ fraw faenmera wgi-wgi 93 @ feg md
g ;Y

(@) o searfaa faeraat & 3 @y s
F §aT FTLT & ?
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foert sk wegfa qor awTS weaTor
WAL H1 VST {At (sAA AEr fYe )
(%) X (@) Trq a7 1984-85 & U
34X gaw ¥ fazafafaa caray aT arg ag
Festy faarraa (Jrgar ew@) @@F w0
g&diq 91 i—

(1) Seama

(2) MAITIL, TGS
(3) fomat, sargrang
(4) 2gUga &+

(5) aaer (arfsararg)
(6) aramgy, faer fasifgx
(7) wmfagmars

arfsarg #1 wigs ady geqifag &g
faeraa @er St 93 & | s | e
faaara wifsarare fasra wifgswr gra
egtg faemarg dusa w1 faarerg & fag
srafera sfa qar aea wifas gfagrd soasy
FAT T F GUHATT g7 GIAT SATTIAT |

Entitlement for Nursing Home Facilities
in Hospitals in Delhi and Ghaziabad

*180. SHRI RAMIJIBHAI MAVANI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the CGHS
beneficiaries, whose basic pay is Rs. 750/-
per month and above, are entitled for nur-
sing home facilities in hospitals in Delhi ;

(b) whether it is also a fact that the
CGHS beneficiaries residing in Ghaziabad
are entitled for nursing home facilities in the
relevant allotted hospitals enly if their basic
pay is Rs. 1200/- and above ;

(c) if so, the reasons for such discrimi-
natory treatment ; and
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(d) the measures Government propose to
contemplate to bring the CGHS beneficia-
ries of Ghaziabad at par with'their counter-
parts in Delhi so far as medical facilities are
concerned ?

THE MINISTER OF HEALTH AND
‘FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes, Sir.

(b) to (d). There are no CGHS hospitals
or Nursing Homes in Ghaziabad, Therefore,
a Private Hospital located in Ghaziabad
has been recognised for the CGHS benefi-
ciaries in Ghaziabad. The scale of acco-
mmodation provided by the private hospital
for all types of beneficiaries, whether CGHS
or non-CGHS, is General Ward for those
receiving basic pay upto Rs. 749/-, Semi-
private rooms for those receiving basic
pay between Rs. 750/-to Rs. 1199/- and
private rooms for those receiving basic
pay of Rs. 1200/- and above. It is not
possible for the Government to alter the
scales of accommodations in hospitals
which are not under the Government.

Increasing the Frequency of Kerala
Bound Long Distance Express Trains

*181. PROF. P.J. KURIEN : Will the
Minister of RAILWAYS be pleased to

state :

(a) whether 'it is a fact that in spite of
introduction of holiday specials bound for
Kerala during the peak season, the summer
rush could not be cleared to any great ex-
tent ,

fb) if so, whether the frequency of the
long-distance express trains going to Kerala
are proposed to be increased so as to pro-
vide better rail facilities to the passengers on
a continuous basis ; and

(c) if not, the reasons thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) No, Sir. The holiday specials which
ran towards Kerala, satisfactorily cleared
the extra rush of traffic.

(b) and (c). Already action has been
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taken to increase the frequency of trains
. bound for Kerala recently by the introduc-
tion of the New Bongaigaon-Trivandrum
Express, the Ahmedabad-Trivandrum Ex-
press and shortly one more train is being
introduced between Jammu Tawi and
Kanyakumari which will again be an addi-
tional train for Kerala.

Phasing out of Equalisation of Freight of
: Cement

*182. SHRI NIREN GHOSH : Will the
Minister of INDUSTRY be pleased to
state :

(a) when wili phasing out the equalisation
of freight of cement start as per decision of

Government communicated by the Planning
Minister ;

(b) the reason for delay being made to
start this phasing out ;

(c) when will Government complete the
phasing out the equalisation of freight of
cement ;

(d) whether criticisms have been made by
Members of Parliament and certain chambers
of commerce that the policy of freight
equalisation has acted against the industria-
lisation of West Bengal, Bihar and
Orissa ;

(e) if so, whether they have demanded
remedial measures ; and

(f) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PAT-
TABHI RAMA RAO) : (a) to ().
A Memorandum  signed by some
Members of Parliament on revision of
freigbt equalisation policy was received by
Government. It was suggested in this
Memorandum that either all basic raw-
materials like petroleum, fertilisers, cotton,
jute, heavy chemicals etc. be brought under
freight equalisation policy or the policy in
rc_spect of steel, cement, iron and coal be
given up.

- With the introduction of the Scheme
of partial decontrol of cement with effect
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from 28th February, 1982, freight equ-
alisation has been phased out in respect of a
part of the installed capacity in the cement
industry. Modalities of pbasing out the
freight equalisation in respect of the remain-
ing part subject to subsidisation of transport
for zemote, inaccessible and isolated areas,
are being worked out. Time frame for total
phasing out freight equalisation in cement
~industry can be indicated only after Seventh
Five Year Plan projections in regard to the
industry are finalised.

Exploitation of Asian Women

*183. SHRIMATI MADHURI SINGH :
Will the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that a large num-
ber of Asian women have been abused, ex-
ploited and cheated by agents and traffickers
operating in several countries in the world ;

(b) whether Government have collected
information in this regard through out mis-
sions in foreign countries ; and

(c) whether it is proposed to take steps in
league with the United Nations and other
world bodies to check this humiliating
situation ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b).
Our Missions abroad have no information
regarding agents and traffickers exploiting
Asian women in several countries in the
world.

(¢) No, Sir.

Statc Engineering Colleges and Poly-
technics Charging Capitation Fec

*184. SHRI LAKSHMAN MALLICK :
Will the Minister of EDUCATION AND
CULTURE be pleased to lay a statement
showing :

*(a) the number of Engineering Colleges
and Polytechnics along with the names of
the States charging capitation fee at present ;
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(b) whether it is a fact that it is in gross
violation of the All India Council for Techni-
cal Education’s guidelines ;

(c) reasons why and since when this
practice is continuing ; and

(d) the Union Government’s clear stand
in this matter throughout the country ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) 27
Engineering Colleges in the State of
Karnataka are charging capitation fees. In
Maharashtra privately run 5! Engineering
Colleges and 102 Polytechnics have been
allowed to be established by the Maharashtra
Government which are charging higher fees.

(b) Yes, Sir.

(¢) Institutions are run with the permi-
ssion of State Governments concerned. The
practice of collection of capitation fees is
continuing from the year 1957 when first such
Engineering College was established in
Karnataka. The expansion of such colleges
was kept under control because of deliberate
efforts of University Grants Commission and
All India Council for Technical Education
until 1979-80 when this was again revived on
a large scale by some State Governments.

(d)  Government of India is totally oppo-
sed to the practice of charging capitation
fees.

Survey of Drug Addicted People in
India

*185. SHRI A.R. MALLU : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether the npumber of people
addicted to drugs in India is larger than in
other countries like fPakistan, U.S.A. and
the European countries ; and

(b) whether any survey has been condu-
cted in this regard ; and

(c) ifso, the names of the drugs which
are commonly used in [ndia by the drug
addicts ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) It is not
possible to say as information about the
number of people addicted in India or other
countries is not available.

(b) A sample survey was conducted in
1976 in the selected areas and universities in
India.

(c) Alcohol, hashish, tobacco and seda-
tives are the commonly abused drugs in
India.

State Governments’ Demand for Financial
Support from Centre to Augment Family
Planning Schemes

*186. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether a meeting of the Central
Councils of Health and Family Welfare was
held in Delhi recently ;

(b) whether some State Governments
have requested financial support from the
Centre to augment their Family Planning
Schemes ; and

(¢) if so, the suggestions made and
Government’s reaction thereto ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a)to (c). A statement is laid
on the Table of the Sabha.

Statement

The 10th Joint Conference of the Central
Council of Health (CCH) and Central
Family Welfare Council (CFWC) was held
at New Delhi from 9th to the 11th July,
1984, Health Ministers of States and Union
Territories are members of these Councils.
The Councils made various suggestions for
strengthening the Family Welfare Programme,
The recommendations which specifically deal
with financial support from the Ceatre to
augment the Family Welfare schemes of the
States are as follows :
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1. Compensation payable to the States/
Union Territories may ‘be increased
from Rs.12 to Rs. 20 per 1.U.D.

insertion.

2. The compensation money of Rs. 100/-
payable to atceptors of sterilisation
may be suitably enhanced.

3. The amount for medicines for 1.U.D.
Services and Sterilisation following
M.T.P. should be enhanced tg Rs. 25/-
per case.

The recommendations are being examined
by the concerned authorities for necessary
follow up action.

Allowing Containerisation and Job-killing
Devices

1579. SHRI E. BALANANDAN: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the country is facing acute
unemployment problem ; and

(b) if so, reasons for allowing the mana-
gements in shipping industry to use conta-
inerisation and other job-killing devices ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Itis correct that unemployment is one
of the important problems to be tackled by
the country.

(b) Containerisation primarily aims at
faster, more secure and damage free trans-
portation and handling of cargo. Shipping
being an International Industry, adequate
containerisation of the feet is necessary in
order to enable Indian Shipping to compete
or atleast secure a reasonable share in the
Country’s export/import trade as also
cross trades. Otherwise the trading opport-
unity for ships will be reduced which will
also bave an impact on the cmployment
opportunity at ports and on ships. In this
context it has also been decided to introduce
container technology in some of the major
ports in the country in order to handle con-
tainer ships and containerised cargo. It will
not be correct to say that there is any loss of
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employment opportunities as a result of
introduction of containerisation and other
modern technologies in the port and shipping
industries.

Abolition of Octroi Duty

1580. DR. VASANT KUMAR PANDIT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Transport Development
Council in its meeting held on 23-24 April,
1982 has called upon all the States and
Union Territories to expedite the abolition
of Octroi duty ;

(b) what alternate source of income has
been suggested by the Government to the
States and Union Territories to make up the
loss of Octroi revenue ;

(c) bow many States)Union Territories
have abolished the Octroi duty by now ;
and

(d) if not, what is the last date indicated
by the Government and what steps would be
taken against those States who fail to abolish
the Octroi ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSARI):
(a) Yes, Sir.

(b) The Council recommended for con-
sideration by the States that such an alter-
native source may be a buoyant source of
revenuc like a surcharge on sales tax or a
surcharge on the Motor vehicles Tax.

(c) The following Stétes/Union Territorics
had reported abolition of Octroi.

Andhra Pradesh, Assam, Bihar, Himachal
Pradesh, Kerala, Meghalaya, ™Manipur,
Nagaland, Sikkim, Tamil Nadu, Tripura,
Andaman and Nicobar Islands, Arunachal
Pradesh, Chandigarh Administration, Dadra
and Nagar Naveli, Lakshadweep and
Mizoram.

(d) Even though the Central Goveroment
have been impressing on the State Govern-
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ments to abolish Octroi, it being the State
subject, the decision has to be taken by them.

Hence, the last date for the abolition of

Octroi cannot be specified.
- Adulteration in naphthalene, etc.

1581. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

is adulteration of
washing soaps and

(a) whether there
naphthalene balls,
detergents, etc ; and

(b) if so, corrective measures taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Govern-
ment have no information.

(b) Does not arise.

Fad § wed, N4 AT Afqafaaasi S
HrodTodTEo FIXT WA

1582. =it gRad AT AGAON . FAT A
- {EHY Ag a1 1 A1 F4A f

(%) #ar gfeas Iga w1 A@fasa
TI1H QAIfguwa 4 Iqq & Fed, I AR
srfqafaaarsil & AEat &1 g JiF g
ETRT A9 FIUA KT /T FY &4 ;

(@) afz gi, @Y AT ATRST BT FeAT T
S FIA JIFHIRATT FT AL G

(w) afagt, a strar & Far afkomy fAsd
T

(a) afs g, at IaF FIXON FT Ry
T T

[ #At (% QodloQo wAt @i AN
(F) i, &

(@) & (=) wgrafea, gfisga @ @1t
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NS € gAfgowd, guIEn ¥
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47 Written Answers

FY yguaTar ¥ o w1 fagrg ¥ gerar
qET S SFAZT ALY § FIH T AGHaT-
q1E ¥ QIEAFTA § IAT ATe) agd Gl {2
g F1 aifed] & qua T af@da &war
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Indian companies to accept Libyan crude
as payment of arrears

!

1584. SHRI RAM PRASAD AHIR-
WAR :  Will the Minister of INDUSTRY
be pleased to state :

(a) whether Iadian companies working
in Libya have accepted Libyan crude as
payment of outstanding arrears for con-
tracts they had in that country as reported
in the Statesman dated 4 June, 1984 ;

(b) if so, how much quantity of crude
will be imported to India and what shall be
its value ; ‘

(¢) whether the price will be fixed against
rupce trade or in foreign Exchange ; and

(d) whether similar offer has also been
made from other countries from the Gulf
world, if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQO) : (a) No, Sir.

(b) and (¢). Does not arise.

(d) Arrangements have been entered

into, through a deferred payment agree-
ment, between India and Irag covering

partial adjustment of payment due to Indian
companies for works done during 83 and
"84 in Iraq, by import of crude oil from that
country.

Allotment of flatted factories to women

1585. SHRI SATISH AGARWAL :
Will the Minister of INDUSTRY be pleased
to refer to reply given to Unstarred Question
No. 1649 on 7 March, 1984 regarding allot-
ment of flatted factories to women and
state :
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(a) the details of the allotment of flatted
factories at Jhandewalan to women entre-
preneurs alongwith the criteria for allotment
to them ; and

(b) the prices and rent for these factories
to be charged from women entrepreneurs
and other reserved/non-reserved categories
alongwith dates when such allotments would
be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Ten per
cent of the flats in the {latted factories com-
plex at Jhandewalan would be allotted to
women entrepreneurs. Criteria for allotment
is being finalised.

(b) The rent charged would be based on
the standing orders of the Government on
the subject. The complex has not been
completed and as such the dates of allot-
ment cannot be {inalised now.

Capital sabsidy for setting up of indus-
tries in Himachal Pradesh

1586. SHRI SUD HIR KUMAR GIRI :
Will the Minister of INDUSTRY be pleased
to state :

(a) the maximum amount of capital
subsidy available to an entrepreneur establi-
shing any industrial unit in Himachal
Pradesh ;

(b) the amounts offered by the Central
Government and the State Governments
separately ;

(¢) whether some subsidies are also avai-
lable to such entrepreneurs ; and

(d) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
The maximum amount of capital subsidy
granted under the Centra! Investment sub-
sidy Scheme is 25% of the capital invest-
ment subject to a ceiling of Rs. 25 lakhs.

No State subsidy is given to the entre-
preoeurs.
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(c) and (d). "Besides the capital invest-
ment subsidy, the entrepreneurs are given
the following subsidies :—

I. Central Subsidy

—Central Transport Subsidy @75%

—Interest subsidy to engineer entrc-

preneurs.
I11. State Subsidy

—Subsidy on rate of interest to tiny units.

—-Subsidy on electricity tariff.
— Sales tax exemption and concession.

— Concession of central sales tax in the
form of interest free loan.

—Industrial plots at Subsidised rate.

—Assistance for the preparation of feasi-
bility report.

Marketing problem for cement units in
Tamil Nadu

1587. SHRI N. DENNIS : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the emergence of Andhra
Pradesh as a large producer of the cement
in Southern region is expected to pose pro-
blems of marketing for the 8 cement units
located in Tamil Nadu ; and

(b) if so, the details regarding the policy
of Government in this regard ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.
Preliminary studies on demand and produc-
tion of cement during the Seventh Plan
period in the States of Kerala, Tamil Nadu
and Union Territory of Pondicherry indicate
that demand for cement in the area will be
more than the production of the factories
located in the area.

(b) Does not arise.
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Report of Working Groups on Energy
Conservation

1588. SHRI SUBHASH CHANDRA

BOSE ALLURI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Working Group on
Energy conservation headed by Secretary,
Heavy Industry has submitted its report ;

(b) whether Government propose to lay
the copies of the main report of the group
and preliminary reports of sub-groups on
the Table ; and .

(¢) whether Government at various levels
and the Advisory Board on . Energy have
considered the reviews and recommenda-
tions of the Working Group ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABRI RAMA RAO) : (a) An Inter-
Ministerial Working Group on Utilisation
and Conservation of energy set up under the
Chairmanship of Secretary, Deptt. of Heavy
Industry, to study various aspects of energy
conservation in industries submitted its
report to the Government on 29-11-1983.

(b) Since the report is a useful study and
contains information beupeficial to the
Industry and the economy, copies of the
main report of the group and the Sub-Com-
mittee reports have been circulated to the
various Ministries/Departments as also
various organisations, associations of indus-
tries etc. The report is available in the
Parliament Library.

(c¢) The Special Committee of Secretaries
on Energy has considered the recommenda-
tions of the Inter-Ministerial Working
Group and the Advisory Board on Energy in
this regard. These have been endorsed for
follow-up action at appropriate levels in the

Government,

Thermal and hydro-power gemersation
" sets manufactured by BHEL

1589. SHRI BABURAO PARANIJPE :
Will the Minister of INDUSTRY be pleased
to state:
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fa) the total number of thermal and
hydro-power generation scts (in megawatts)
manufactured by BHEL in each of the last
three years and the current year ;

(b) the total number of the above sets

(in MWs) of “BHEL MAKE"” commi-
ssioned in the above period ; and

(c) particulars of project, capacity in
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MW, year and month of commissioning and
present plant load factor of the set ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA - RAO) : (a) The
total pumber/MW of Thermal and Hydro
Power Generation Sets for Utilities manu-
factured by BHEL in each of the last three
years and planned for the current ycar are
given as under :

Hydro sets/Nos./MW

Year Thermal Sets/Nos./ MW

81-82 9/1640 22/1157.5

82-83 15/2500 18/1003.7

83-84 9/1790 15/702.0

84-85 12/2870 19/556.0
(Planned)

(b) The total nember/MW of “BHEL
MAKE?"” thermal and hydro power genera-
tion sets for utilities commissioned during

each of the last three years and planned for
the current year are given as under :

Thermal sets Nos /MW

Hydro Sets Nos./MW

Year
81-82 9/1630 4/380
82-83 11/2010 8/840
§3-84 13/2720 17/760
84-85 14/2102 11/584
(Planned)
(¢) Particulars are given In statement attached.
Statement
A. Thermal Sets Commissioned in 1981-82
SI. No. Name of the Unit Capacity Month of PLF 1984-85
Project No. (MW) Commissioning April-June (%)
1 2 3 4 5 6
1. Durgapur 4 210 December 1981 42.1
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1 2 3 4 5 6
2. Badarbur 5 210 Depember 1981 62.6 _
3. Singrauli 1 210 February 1982 68.7
4, Bongaigaon 2 60 March 1982 17.6
5. Wanakhori 1 210 February 1982 63.4
6. Talchar 5 110 March 1982 33.7
7.  Koradi 6 210 March 1982 28.1
8.  Tuticorin 3 210 Rolled in
March 1982 58.0
9. Obra 13 200 Rolled in
March 1982 81.5
Total : ;1_6-3;
Thermal Sets Commissioned in 1982-83
S. No. Name of the Unit Capacity Month of PLF 1984-85
Project No. (MW) Commissioning  April-June, 84 (%)
I. Bhusaval 3 210 May 1982 51
2.  Bandel "‘: 5 210 October 1982 74
3. Singrauli 2 210 November 1982 i/
4. Koradi 7 210 January 1983 25
5. Wanakbori 2 210 January 1983 79
6. Kota 1 110 January 1983 67
7. Satpura 8 210 January 1983 50
8. Korba NTPC 1 210 March 1983 53
9.  Talcher 6 110 March 1983 24
10.  Singrauli - 3 210 March 1983 30
11.  Barauni 6 110 Rolled in
March 1983 .
Total : l;l-;;l—(-)-

* Note :

Set undertcial operation/yet to be put on commercial operation,
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Th&Pmal Sets Commissioned in 1983-84
S. No. Name of the Unit Capacity Month of PLF 1984-85
Project No. (MW) Commissioning April-June 84
1. Korba Hasdeo 1 210 June 1983 51.0
2. Kota 2 110 July 1983 29.0 ﬁ
3. Chandrapur 1 210 August 1983 *
4, Korba NTPC 2 210 October 1983 44
S. Singarauli 4 210 November 1983 94
6. Trombay 5 500 January 1984 58
7. Singarauli 5 210 February 1984 34
8. Satpura 9 . 210 February 1984 *
9. Wanpakbori 3 210 March 1984 7.2
10. Korba NTPC 3 4 ‘210 March 1984 40
11. Patratu 9 110 March 1984 *
12. Korba Hasdeo 2 210 March 1984 *
13.  Paricha 1 110 March 1984 *
Total : 1?/227) ’

* Set under trial operation/yet to be put on commercial operations.

B. Hydro Sets Commissioned in 1981-82

For Hydro sets, PLF is not a measure of their performance as generation is dependent on
peaking requirement and water availability

S. No. Name of the Unit No. Capacity Month of commissioning
Project (MW)
Kalinadi 3 135 September 1981
Kalinadi 4 135 March 1982
Bairasiul 3 60 August 1981
Shapnan Exto. — 50 March 1982
41380
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Hydro Sets Commissioned in 1982-83

S. No. Name of the Unit No. Capacity Month of Commissioning
Project (MW)
1. Nagarjunasagar 3 100 June 1982
2, Srisailam 1 110 August 1982
3. Pong 5 60 September 1982
4. Srisailam 2 110 December 1982
5. Pong 6 ' 60 February 1983
6. Kalinadi 5 135 March 1983
7.  Dehar 5 165 March 1983
8. Nagarjunasagar 4 100 Rblled in
March 1983
81540

Hydro Sets Commissioned in '83-84

S.No. Name of the Unit No. Capacity Month of Commissioning
Project (MW)
1 2 3 4 5
1. Loktak :2 | 35 April 83
2.  Loktak 1 35 May 83
3.  Loktak 3 : 35 May 83
4, Mukerian 1 15 Septe.mber 83
5. Mukerian 2 15 October 83
6. Donkarayi - 1 25 October 83
7. Mukerian 3 15 November 83

8. Dehar 6 165 November 83
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1 - 2 3 4 5

0. Sri Sailam 3 110 November 83

10. Gumti Extn. 3 5 January 84

11. Khodri | 1 30 January 84

12. Khodri 2 | 30 - Fet;ruary 84

13. Khodri ‘ 4 30 : February 84

14, Khodri 3 30 March 84

15.  Kalinadi 6 135 March 84

16. Khandong 1 25 March 84

17. Khandong 2 25 Rolled in March 84

Total : _1;}—;6—0

Industrial Licences to Projects having
Provijsion to Prevent Pollution

1590. SHRI NAVIN RAVANI :
SHR1 CHINTAMANI JENA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have been consi-
dering to adopt a policy that no new licence
should be issued unless the project
incorporated adequate provision to prevent
pollution ;

(b) if so, the main type of industries
which are the main cause of pollution ;

(c) the number of industrial licences
issued during the current year after satisfac-

tion about the provision made to prevent
pollution ; and

(d) whether any application has been
rejected, if so, the details thereof ?

%

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a)to (d).
With a view to check aand prevent

air, water and soil pollution arising out
of industrial projects, the following condi-
tion is already being stipulated in the
letters of intent :

“Adequate steps shall be taken to the
satisfaction of the Government to
prevent air, water and soil pollution.
Further, such anti-pollution measures
to be installed should conform to the
effluent and emission standards pres-
cribed by the State Goveroment, in
which the factory of the industrial
undertaking is located.”

However, keeping in view the increased
national emphasis on the protection of the
environment, Government have identified 18
industries of high polluting pature in respect
of which letters of intent would be converted
into industrial licences only after the follow-
ing conditions are fulfilled :

(1) The State Directorate of Industries
confirm that the site of the project has
" been approved from the environmental

aongle by the competent  State
Autbority ;

(2) The entrepreneur commits both to the
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State Government and the Central .

Government that he will instal the
appropriate equipments and imple-
ment the prescribed measures for the
prevention and control of pollution ;

(3) The concerned State  Pollution
Control Board has certified ‘that the
proposal meets with the environ-
mental requirements and that the
equipment installed or proposed to be
installed are adequate and appropriate
to the requirements.

The above mentioned instructions were
issued on 2ist June, 1984. A statement
containing a list of the 18 industrics is
attached.

Statement
(i) Primary metallurgical producing
industries viz., zinc, lead, copper,
aluminium and steel ;
(il) Paper
(iii) Pesticides/Insecticides
(iv) Refineries
(v) Fertilizers
(vi) Paints
(vii) Dyes
(viii) Leather Tanning
(ix) Rayon

-

(x) Sodium/Potassium Cyanide

(xi) Basic drugs ;
(xii) Foundry

(xiii) Batteries

(xiv) Acids/Alkalies
(xv) Plastics

(xvi) Rubber

(xvii) Cemecnt ; and

(xviii) Asbestos,
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Demand and Supply Position of Scooters

1591. SHRI SANAT KUMAR
MANDAL : Wil the Minister of INDUS-
TRY be pleased to state : :

(a) the particulars of the Companies
in the private sector which were issued
licences for the manufacture of 2-wheeler
scooters and their capacities as sanctioned
originally and latter expanded ;

(b) their total collection of deposits
against advance bookings, the mannper of
their investment of hundred of crores of
rapees of the public and the total number of
persons registered by each one of these
companies for scooter supply ;

(c) the number of vehicles .produced by
them so far uptil 16 July, 1984 and supplied
to their dealers for issue to-the applicants in
waiting list and the number so far given
under Directors discretionary quota ; and

(d) these companies would be able to
wipe off the entire waiting list as per present
indications and whether they are "using the
long waiting list as a ploy for getting further
expansion licence ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) to (d).
The relevant information in respect of the
two major scooter manufacturers in the
private sector is given in the Statement

attached (See Cols. 63-64).

Visit to Ministry by Liaison Officers of
Large Industrial Houses

1592. SHRI DIGAMBER SINGH : Wiil
the Minister of INDUSTRY be pleased to

state :

(a) whether his attention has been drawn
to the news item ‘Industrial espionage’
appearing under the heading ‘From the files’
in the Calcutta ‘Business Standard’ dated 2

July, 1934 ;

{b) whether he is aware that the liaison
officers of large industrial Houses who have
established close contacts with his personal
staff and other officers in his Ministry arg
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=

able to fish out all information from files
and other sources ; and

(c) the reasons for not taking any action
to check these undesirable activities of the

trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) The news
item has been seen.

(b) and (c). Whileitis true that some-
times some information gets leaked out, all
possible measures are being taken to
minimise such instances if not eliminate
them altogether.

Opening of Branches of SISI, Solan at
Una and Hamirpur

1593. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government have considered
the demand for the opening of the branches
of Small Industries Services Institute Solan
at Hamirpur and Una ;

(b) if so, the decision taken by the
Government in this regard ; and

(c) if not, whether Government would
take an early decision to open the

branches ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c).
Requests have been received for opening of
a Branch Small Industries Service Institute
at Hamirpur and Extension Centre at
Mehatpur in Una District which are under
examination.

Close of Bengal Paper Mill Co. Ltd.,
West Bengal

1594. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister ¢f INDUS-
TRY be pleased to state :

(a) whether Bengal Paper Mill Co. Ltd.,
Raniganj, West Bengal is under closure since

1 November. 1983 :

SRAVANA 11, 1906 (SAKA)

Written Answers 66

(b) the reasons therefor ;

(c) whether due to this closure the
country is losing nearly 20,000 tonnes of
paper per anoum ; and

(d) if so, whether Government are taking
steps to revive this mill by nationalising it ?

THE MINISTER - OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
Yes, Sir. The company is faced with a
variety of problems such as obsolescence of
equipment, shortage of raw material, liqui-
dity constraints, and persistent industrial
disputes.

(c) The average production of paper of
Bengal Paper Mills during the last three
years was about 33,000 tonnes per annum.

(d) The revival of the undertaking is
dependent on the successful implementation
of a rehrbilitation scheme prepared by the
financial institutions.

Facilities for Manufacture of FElectrical
and Domestic Appliances

1595. SHRI N.K. SHEJWALKAR : Will
the Minister of INDUSTRY be pleased to
state :

(a) the incentives and facilities offered
to the manufacturers of electrical, domestic
appliances and various other gadgets for that
purpose ; and

(b) the policy of Government in the
matter of ‘import of technology for
manufacturing such articles ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Most of

the Domestic Electrical Appliances are
reserved for manufacture in the small scale

sector and hence the manufacturers of these
items are eligible for incentives and facilities
available in respect of items reserved for
smrall scale sector, including exemption from
Central Excise to first clearance, upto a
value of Rs. 7.5 lakhs, if the value of their
clearance during the preceding year did not '
exceed Rs. 25 lakhs.
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(b) Normally Government do not allow
import of technology for the manufacture
of electrical appliances and “gadgets. How-
ever, import of technology, drawings and
designs, prototypes are allowed for improve-
ment and upgradation of quality on merits
as well as for manufacture of technologically
superior new products.

Industrial Loss in Karnataka

1596, SHRI B.V. DESAI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether the loss of industrial*produc-
tion due to labour unrest in Karnataka
during 1983 is Rs. 22.94 crores against
Rs. 13.99 crores in the previous year ;

(b) if so, the main causes of the industrial
losses in the Karnataka during 1983 ;

(c) if so, whether Union Government
have agreed to help and assist Karnataka

AUGUST 2, 1984
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State to overcome industrial losses suffered
by them ; and

(d) ifso, the kind of help that is being
provided to the State of Karnataka to reduce
the industrial losses ? ”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) A State-
ment giving value of production lost due to
strikes and lockouts in Karnataka during
1982 and 1983 is enclosed.

(b) Losses in industrial production may
be due to several factors affecting utilisation
of industrial capacity.

(c) and (d). Industrial development isa
joint venture of the States and the Centre.
It has been the constant endeavour of
Central Government to stimulate production
through appro}priate changes in industrial
licensing and ‘import policies as well as
through monetary and fiscal measures and
improvement in infrastructure and industrial
relations.

Statement

Value of production lost due to strikes and lockouts in Karnataka during 1982 and 1983.

(Rs. in crores)

Year No. of Disputes Value of Production lost
Strikes  Lockouts  Total Strikes Lockouts Total

1982 41 6 47 14.42(28) 0.53(4) 14.94(32)

(P)

1983 54 7 61 23.18(42) 12.69(5) 35.86(47)

(P)

(P)=Provisional

N.B. 1

Figures in brackets indicate the number of cases to which the data relates.

2. Total of production may not necessarily tally due to rounding of.

Visit of Canadian Industrial Delegation

1597. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether a high-power industrial
delegation from Canada has visited India
during the month of May this year ;

(b) if so, the details of the discussion
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" held between them and Indian delegates ;
and

(c) the result achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c).
A 10-member businessmen delegation from
Canada visited India under the auspices of
Canada India Business Council, Ottawa,
Canada, from 20th May to 1st June, 1984.
The discussions between the representatives
of Indian business and trade circles and the
visiting Canadian delegation covered trans-
fer of technology from Canada to India,
licensing arrangements in consultancy in
transport equipment and material bandling.
The Mission’s visit has promoted better
understanding between the trade and
industry circles of both the countries.

Plan to Set up a Paper Mills in Mizoram

1598. DR. R.ROTHUAMA : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether his Ministry palns to set up
a paper mill in Mizoram in view of the
availability in abundance of the requisite
infrastructures in Mizoram ;

(b) if so, the details/action taken there-
of ;

(c) if not, whether there is any proposal
on the parts to set up small/medium agro-
forest based industries in Mizoram by

*Union Government ;

(d) whether his Ministry received any
proposal from Mizoram Government for
starting such industries ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) and (b).
In view of various problems relating to
movement of critical inputs, there is no
proposal at present to set up a paper mill in
Mizoram. '

(c) There is no proposal at present for
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the Union Government to set up any new
large or medium forest based industry in
Mizoram. So far as village and small indus-
tries are concerned, it is primarily the res-
ponsibility of the State Government to set
up such industries.

(d) and (e). The Government of Mizoram
have proposed the setting up of a mini
paper plant with a capacity of 30 tonnes per
day. The State Government were to under-
take some preliminary investigations of feasi-
bility, environmental problems, etc. before a
view can be taken on the project.

Rejuvenation of Major Industries in

West Bengal

1599. SHRI PIYUSH TIRKI : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Governmesnt feel that a
rejuvenation of West’ Bengal's traditionally
majcr industries like engineering is urgently
needed ;

(b) ifso, the plans chalked out for this
purpose ; and

(c) - by what time the plan will be com- -
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a)to (c). To
meet the problem of industrial sickness in
the country, the Government bave announ-
ced certain policy measures for guidance of
Central Ministries, State Goveroments and
Financial Institutions. The salient features
of the guidelines were furnished in reply to
the Lok Sabha Unstarred Question No.
4974 on 24th March, 1982. Each case of
revival is considered on its merits,

Request of Railway Commuters of
Vidarbha

" 1600. 'SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether he has received a request
from ‘Pravasi Mandal Vidarbha Pradesh’
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_that Up and Dn Dakshin Express may be
accorded stops at Katol and Narkhed, a
fast passenger between Nagpur and
Pandhurpa may be started to cater the press-
ing requirement of commuters of the area,
and ticket booking may be started at the
Sonkhamba Station which has already star-
ed functioning for other purpose ; and

(b) if sb, steps being taken to meet the
above requirements of railway commuters of
Vidarbha ?

. THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(e) Yes, Sir.

(b) (i) The long distance traffic offering
at Narkhed and Katol does not justify
stoppage of 21/22 Hyderabad Express at
these stations.

(ii) Apart from the lack of traffic justifi-
cation introduction of a train between
Pandhurna and Nagpur is presently not
feasible due to lack of resources like coaches
and locomotives, spare line capacity on
sections enroute and terminal facilities at
both the terminals.

(iii) Sonkambha is a Crossing sfation
which has been opened purely for opera-
tional convenience to increase the line capa-
city of the section. However, the proposal
for opening this station for passenger
traffic is being examined.

Extension of 147 Up and 148 Dn Passenger
up to Asansol and Provision of a halt
between Chota Ambona and Kaloobathan

1601. SHRI A.K. ROY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Purba Railway Engineering
Kamgarh Union, Asanso! Division, Eastern
Railway and Marxist Co-ordination Com-
mittee, Dhanbad District submitted Memo-
randum to DRM/Asansol on 14 June 1984
demanding extension of services of 147 Up
and 148 Dn passenger upto Asansol and
provision of a halt between Chota Ambona
and Kaloobathan ; and
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(b) if so, the action taken by the Ministry
to redress this demand of the people suffer-
ing due to inadequate passenger train service
between Dhanbad and Asansol ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) and (b). The suggestion for extension
of 147/148 Dhanbad-Gaya passenger to
Asansol has been examined but not found
operationally feasible. Opening of a halt
station at Chota Ambona and Kaloobathan
has also been examined and not found
feasible as this would adversely affect the
line capacity of the section.

IvwiA-crevel & forg ¥ fwaa

1602. =it aegarerao wfeqr : ar 3
waAt g IAT FT FaT HA

(¥) Ist7-wagrare F &g o afvgs
AT F ISAT-FAZTATE FaFwA & N7 Y fegqq
Farara morm teT & a9 Pradlgdr g
s qifaat & qreqa & faaAr fwar faan
STAT g ;

(@) wagrare-Mas gu @ GIZEIE
TETMT & A9 fHaar gd § AT fawgar
e faar srar §

() FAr gz g= @ % SSAT-BIATIAIE F
4 fweran Y TIv § Jafs IsAT-aR1er &1
W fEuar 2.75 wAr g wafs aggd
ISAT-FAgIATE F g ¥ FA g afy gi, A
srfae farar a3 & sar w0 & ;

(=) Fa1 ITVEFT (F) & Sfeafaa fa <rar
FIRIFTA R (TUSTE GFIR) =q4 § fwdrar
o & Afq & erFgaa smarg ;) R

(¥) =ar ga faaafa ;1 a3 F fag
w13 fadw feg ag § ?

W HA (30 QodMtogo WA i HHerY)
(%) &tz (@) gfeat &z smfxa frad A
feary o § :—
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ISAT—HAZIAIS FeZ(FAITST 23 2.00

s —Faeqrad ue 7 1.00
ITAT—ARTET 16 2.00
FAGTATE—IARITAN T — AT 16 2.00
FAGTAT—FRTTAT TA—TITTT 33 2.00

() ¥ (=) S59F7 AR wAZIFTE T
et & g gwrfia fwaar 2.00 o ar &}
ISAT AT AFRIST & av= F71 991fea forran
2.10 %o T afF 2.75 %o | fafad 10
9y srdier & fag Y971 groe 9wk F wA4H
faa 1 @ T 1 3} feafa 3o AR faearqa
TS F geaer § 97 JAgi fFWAT 1.10 o
forarr st gr AT | At \rAal § 25 gard,
1984 ¥ arfafega 10 & &1 avg T faar
™I .

Banned Medicines and arrangements to
Publicisc their names

1603. SHRI SHIBU SOREN : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is true that the Govern-
ment have by a notification banned various
brands of medicines ;

(b) if so, names of those brands or medi-
cines with the reasons ; and

(c) details of the arrangements made to
publicise the names of the banned medi-
cines ;

(d) whether the use of Estrogen is also
banned ; and

(e) if so, what are the reasons for issuing
fresh license by the different State Govern-
ments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) No.

(b) Does not arise.

(c) The Kerala High Court and the
Supreme Court of India have issued a
directive to this Ministry not to release to
the public the list of such brand names.

(d) and (e). The manufacture and sale
of Estrogen preparations have not been
banned. As such the State Drug Control
Authorities, who are the licensing authori-
ties, can issue licences for the manufacture
of these preparations.

Dredging Operations at Paradip Port to
Remove Silting at the Approach Channel

1¢04. SHRI K. PRADHANI :
SHRI LAKSHMAN MALLICK :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the very fast silting of the
approach channel at Paradip Port has posed
a serious problem as the draft of the channel
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has come down to 30 feet against the pre-
viously declared 39 feet and the imnarginal
42 feet resulting in the iron-ore laden vessels
being stranded at the berth and hundreds of
trucks carrying orc having been stranded on
the roads around the port town, as they are
not being unloaded ; and

(b) if so, what steps have been or are
being taken to undertake dredging opera-
tions urgently at this port and to prevent
such situation arising in future also ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z R. ANSARI) : (a) Due to
unprecedented siltation after the 14th June,
1984 the dredger working at the Port from
March 1984 for removal of sjltation in the
channel was unable to cope with the situa-
tion. Consequently the permissible loaded
draft had to be restricted to 36 feet from
21st June and to 30 feet from 28th June ’84.
However, by inducting additional dredgers
and intensive round-the-clock dredging, the
draft has been increased to 34 feet from
10th July ’84. As a retult of the rapid
unprecedented siltation one wvessel laden
with iron-ore was held up in the port and
moved out only oa 10 July *84.

(b) To help clear the silted channel, an
additional dredger working at Visakha-
patnam was diverted on 1 July, 1984. The
Dredging Corporation’s largest dredger was
also diverted from Cochin and started work-
ing at the port from 4 July ’84 As a
result of such working, it was possible to
increase the draft to 34 feet from 10 July *84.
Currently, two dredgers are working round-
the-clock at the port to restore the draft.

Studies on the hydraulic model at the
Central Water and Power Research Station,
Pune are under way to evolve a suitable
configuration for a sandtrap on the southern
side of the channel to trap the draft.
Measures to effectively deal with the clear-
ance of the siltation in the trap annually
and nourishment of the northern fore-shore
are also being studied.

I T-graeT grasw & fog ng
fe=ai & sqawan

1605. it fasa gz a1@m 797 I
|/ g8 G T FIHW F ¢
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(%) Fa1 ag a= & [ TG graer ¢Fq-
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g F8Y 9 A 3@ gFIT grfxar &
argfagr g | MY & wrradf @adl 9T &9
gufaal & gT FT fearoar g

() itz (=) steA 9gY Iar |

Retrenchment of Workers on Nagercoil
Tirunelveli line

1606. SHRI E. BALANANDAN : Will
the Minister of RAILWAYS be pleased to

state :

(a) whether about 100 ELR workmen
baving 6 years continuous service in Nager-
coil Tirunelvcli Line, Southern Railway have
been retrenched from service from 15
March, 1284 inspite of stay obtained by
them from the Kerala High Court ;

(bY whether it is aiso a fact that Railway
Board’s orders dated 1 June, 1984 stipulates
that casual labourers employed on projects
should be treated as temporary on comple-
tion of 360 days of continuous employment ;
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(c) if so, reasons why the 100 casual
labourers in Nagercoil Tirunelveli section of
Southern Railway have been terminated
from cervice ;

(d) whether Government are aware that
these retrenched workers arc¢ on agitation ;
and :

(c) whether Government are taking steps

to reinstate these workers ?
\

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) No, Sir.

(b) Yes, Sir, but in a phased manner as
laid down in the relevant orders.

(c) Due to completion of works in Tiru-
nelveli-Nagercoil Section these Casual
Labourers were retrenched.

(d) Yes, Sir.

(e) The, retrenched labourers will be
considered for re-engagement alongwith
other retrenched labourers as and when
works come up in future in their turn based
on their length of service.

qa Y AR fagat & 3 wew

1607. sft TATFATT TR © 34T I W)
ag SATA F¥ FAT HT 6

() a1 ag &= g f&F gzar qaz fomm &
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gfe &1 afaagy ST ags arrf &1 gaaao
gl HL AT

Medical Examination of Casual Workers
in Asansol Division on Joining Dut):

1608. SHRI R.L.P. VERMA : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to USQ No. 2563 on
8 December, 1983 regarding medical exami-
nation of casual workers in Asansol Divi-
sion on joining duty and state :

(a) whether necessary information has
been collected ; and

(b) if so, the details thereof and if not,
when it will be placcd on the Table of the

House ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) and (b). Information has already been
laid on the Table of the Sabha on 24.7.1984.

Alleged Malpractices in Reservation

1609. SHRI N.E. HORO : Will the
Minister of RAILWAYS be pleased {0

-State

(a) whether railway authorities have
noticed some malpractices which are prevai-
ling at present so far the question of reserva-
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tion is concerned ; and

(b) ifso, what arrangements have been
made to make the reservation available
easily to the common people, particularly
for long journey ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b). Some complaints are being
received regarding irregularitics in reserva-
tion. Prompt and effective measures are
taken in such cases. Measures taken in
this regard include regular surveillance over
Reservation/Booking offices jointly by Com-
mercial and Vigilance organisations, critical
scrutiny of requisitions for reservations with
a view to verifying their genuineness through
door to door checks or by sending reply
paid letters and intensive checks in running
trains to detect cases of transferred reserva-
tions. A system of Reservations against
anticipated cancellations (RAC) has been
introduced to prevent arbitrary allotment of
vacant berths by train staff. The Indian
Railways Act has been amended to prescribe
stringent punishment for carrying on un-
authborised business in procurement and
supply of railway tickets.

‘Amougst measures taken to further faci-
litate reservations, mention may be made
of (i) introduction of round-the clock reser-
vations at metropolitan cities, (ii) opening
additional reservation offices dispersed over
different parts of large cities so that people
do not have to commute long distances to
make reservations (iii) extending working
hours of reservation offices where justified,
etc. Computerisation of reservations in
Delhi area is in hand and, depending on
experience gained in Delhi, will be extended
to other places.

Financial grant to Asiatic Society

1610. SHRI SURAJ BHAN : Will the
Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether the Financial Memorandum
to the Asiatic Society Bill, 1984 included
provision for an annual maintenance grant
of Rs.21 lakhs, and annual development
grant of Rs. 15 lakhs and also Rs. 5 lakhs
for expenses by the Plaoning Board and
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Review Committee of the society ;

(b) how much money under each head
has been given to the Society as yet and how
much more is proposed to be given in the
rest of the current financial year and when ;
and

(c) whether it is a fact that as at present
the Society does not have money even for
urgent restoration and preservation work ?

THE MINISTER OF STATE OF THE
MINISTRIES OF E_DUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)

(a) Yes, Sir.

(b) Out of a total budget provision of
Rs. 28.00 lakh for the current year a total
grant of Rs. 6,92,692/- has been given for
the following purposes :—

(i) Plan—Rs. 1,30,000/- for purchase of
a Generator Set.

(ii) Non-Plan—Rs. 5,62,:92/- for General
maintenance etc.

Instalment of grants are released as and
when requests are received from the Society.

(¢) Request for release of further instal-
ment of grant for the second quarter of the
current financial year, which has been recei-
ved on 31.7.1984, includes assistance to-
wards cost of restoration and conservation
of brittle manuscripts.

Railway line between Pathankot and
Kandla

1611. SHRI VIRDA RAM PHUL-
WARIYA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that a proposal to
construct a railway line between Pathapkot
and Kandla is being included in the Seventh
Five Year Plan ; :

(b) if so, the expenditure to be incurred
thereon and the time by which it is likely to
be completed ;

(¢) the names of the areas-through which
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this line will pass and the main stations
v which will be on this line ; and

(d) the details of the proposal ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) The Seventh Plan has not yet been
finalised.

(b) to (d). Do not arise.

Expenditure of Medical Services State-
wise

1612. SHRI AMAL DATTA: Will the
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Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 4289 on
22 March, 1984 regarding expenditure on
medical services during the last three years
and state the State-wise break-up of the
expenditure on medical services during the
years 1979-80, 1980-81 and 1981-82 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : The State-wise break-up of the
expenditure op medical services incurred by
the States during the years 1979-80, 1980-81
and 1981-82 is given in statement-I attached.
The figures in respect of the Central Govern-
ment is given in Statement-II attached.

Statement-I

Statement showing the Stage-wise expenditure on Medical Services during 1979-80, 1980-81

and 1981-82
1979-80 1980-81 1981-82
1 2 3 4

1. Andbra Pradesh 49,27,89,1611 60,05,15,170 68,81,53,799
2. Assam 14,92,12,077 20,31,68,135 20,52,82,667
3. Bibar 32,01,02,462 43,91,61,430 55,32,62,546
4. Gujarat 34,43,74,798 39,21,91,687 46,59,64,717
5. Haryana 13,73,24,466 16,13,76,287 19,23,60,535
6. Himachal Pradesh 10,46,42,751 12,68,97,032 17,54,12,661
7. Jammu and Kashmir  17,25,00,299 22,89,91,124 25,83,01,411
8. Karpataka 37,63,28,284 42,63,19,179 52,58,54,553
9. Kerala 40,39,20,880 48,16,74,092 57,57,30,302
10. Madhya Pradesh 38,45,43,558 44,94,78,372 51,81,27,708
11. Maharashtra 72,20,32,066 79,45,69,323 92,42,97,409
12. Manipur 35,63,30,46 3,56,97,328 4,21,16,216
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1 2 3 4
13. Meghalaya 28,02,93,‘)2. 4,45,15,100 5,39,14,774
14. Nagaland 4,33,64,803 5,27,36,581 6,00,68,102
15. Orissa 21,82,79,477 26,70,85,257 30,09,59,398
16. Punjab 25,92,41,353 32,11,70,335 35,19,62,946
17. Rajasthan 35,85,35,762 39,74,50,345 43,58,71,087
18. Sikkim 1,00,59,799 1,25,30,466 1,66,33,517
19. Tamil Nadu 61,73,98,176 77,24,64,981 93,10,72,653
20. Tripura 3,48,29,215 3,81,24,469 4,62,04,2I33
21. Uttar Pradesh 65,03,30,204 75,67,55,904 92,76,35,837
22. West Bengal 82,12,62,828 93,25,08,764 : 10,97,76,8267

Statement-1I

Statement showing the break-up of vxpenditure of Central Government on Med.cal Services

during the years 1979-80 and 1981-82

1979-80 1980-81 1981-82

1. Arunachal Pradesh \3,15,47,737 3,42,30,999 4,72,61,369
2. Goa, Daman and Diu 5,04,25,786 5,90,69,268 6,75,62,861
3. Mizoram |2,45,46,866 2,72,82,791 3,19,51,435
4. Pondicherry 2,68,17,234 2,87,28,707 3,49,39,403
5. Rest 59,01,41,001 69,24,83,695 87,31,19,468
72,34,78,624 84,17,95,460 105,48,34,536

= —— = —

Recommendations of Nanda Committee
on Unemployment among Indian Seamen

1613. SHRI K. RAMAMURTHY : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Expert Committee set
up under the Chairmanship of Admiral
S.M. Nanda (Retired) to go into the ques-
tion of umnemployment among Indian
Seamen has submitted its repert ; and
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if so, its principal recommendations

and the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-

SRAVANA 11, 1906 (SAK4)
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.

PORT (SHRI Z.R. ANSARI) : (a) and (b).
Yes.
principal recommendations directly related
to the unemployment problem is given in
the statement attached.

Statement

Sl. No.

Recommendation

Action taken

No fresh recruitment and training
to be resorted to till the trained
candidates waiting for placement
are fully absorbed.

Seamen not responding to two
consecutive call notices to be
deemed ineffective and to be issued
with show cause notices for cancel-
ling their registration.

Retirement age of the Seamen is to
be reduced to 58 years from the
present 60 years.

A scheme for financial assistance
to the unemployed seamen be wor-
ked out and implemented.

Issue of Continuous Discharge
Certificates to be confined to the
Shipping Master at Bombay and

Calcutta only.

Pre-entry medical standards for
seamen to be reviewed.

Pre-entry educational qualification
to be raised to standard X(pass)
from standard VIII(pass).

Pre-sea training has been suspended till
March 1985, in all the threc rating trai-
ning establishments after which it will be
reviewed again.

According to orders issued by DG (Shipp-
ing) to Director, Seamen Employment
Office, Bombay and Calcutia, the first call
potice itself will be in'the fcrm of a show
cause notice and if the seaman does not

-respond he has to give satisfactory and

sufficient explanation to the Director,
Seamen Employment Office within 30
days. In that case he will be sent another
call notice which will be final and if he
still remains absent for any reason what-
ever, his registration would stand can-
ceiled.

Orders have been issued that the’ reduced
retirement ,age would be applicable to
secamen who are registered on or after
1.7.1982.

This has been discussed in detail at
various meetings of shipowners and sea-
farers but no acceptable scheme has yet
been finalised.

Orders have been issued restricting the
issue of CDCs to Bombay and Calcutta.

After consultations with Ministry of
Defence, it is felt that existing medical
standards are adequate.

Since pre-sea training has been suspended
now, the revised educational standards
will be decided at the time of next adver-
tisement for intake of trainees.

The action taken on some of the
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Enhangement of Frecights and Fare

1614. SHRI AJIT BAG : Will the

Minister of RAILWAYS be pleased to
state : /

(a) additional yevepues realised or
expected to- be realised for the Indian
Railways through enhancement of freights
and fare rates during the years 1980-81,
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(a) and (b). Requisite information is given
in the statements I and II attached.

Statement-I

Additional revenue (Approximate) due
to increases in passenger fares and
Sfreight rates during the years
1980-81 1o 1984-85

1981-82, 1982-83, 1983-84 and 1984-85; (Figures in Crores of Rs.)
and Year é_d_diional Revenue Expected
Passenger Traffic Goods Traff
(b) on how many occasions since 1980-81 ¥ rafie
todate Railways fares have been enhanced 1980-81 73.31 130.93
end ?he extent of enhancement on each 1981-82 70.04 356.08
occasion 7 1982-83 172.60 76.85
. 1983-84 151.40 280.00
HE MINISTER OF RAILWAYS (SHRI
T N ( 1984-85 104.22 10.00

A B.A. GHANI KHAN CHOUDHURY) :

Statement-I1

Number of occasions and the extent to which the passenger fares were revised

since 1980-

With effect from 15-7-1980, the passenger

81
fares were increased as under :

Percentage increase

(1) A.C.Class “|
and j 20%
(2) First class
(3) A.C. Chair Car ']
and v 12-112%
(4) Second Class ?
Mail/Exp. J
(5) Second Class (i) No increase upto 100 KMs.
Ordinary. (ii) 10Y% for distances over 100
KMs.
2. With effect from 1-4-1981, the passenger fares were increased as under :
Percentage increase
(1) A.C. Class 159
(2) First Class 121/2%
(3) A.C. Chair Car and
(4) Second Class Mail/Exp. 10%
(5) Second Class Ordinary (a) No increase upto 200
KM:s.

(b) 59% for distances be-
yond 200 KMs.
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With effect from 1.4.81, a surcharge at
the rate of Rs. 15 per ticket for journeys
upto 1000 KMs. and Rs. 25 per ticket for
journeys beyond 1000 KMs. was levied on
A.C. 2-tier sleeper over and above the
normal first class fares.

3. The passenger fares for various classes
were increased with effect from 1.4.1982 as
indicated below :

(i) Second Class (Ordinary)

(a) The exemptions given with effect
from 15-7-1980 (109, surcharge
upto 100 KMs) and from 1.4.1981
(5% surcharge upto 200 KMs)
were withdrawn and the fares
rounded off to the next higher
multiple of 10 paise.

(b) The fares were revised as under :

(i) fares upto 400 KMs. were
increased by 4 paise for each
block of 5 KMs.

(ii) fares from 401 KMsto 800
KMs. were increased by 3
paise for each block of 5 KMs

and

(iii) for distances over 800 KMs.
the fares were raised by 2.5
paise per 5 KMs.

(ii) Second Class Mall/Express

The fare for this mode of travel was
increased on the same basis as for Second

Class (Ordinary).

(iii) Alr-Conditiond Chair Car

The increase in fare for this class was
as under :

(i) Upto 250 KMs. —No change.

(ii) 251 KMs. and
above.

(iv) First Class and A.C. 2-tier Sleeper

—2 paise per KM.

The increase in fare for these classes was

aa nnndar -
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(i) Upto 250 KMs. —No change.
(i) 251 KMs. and

above. ~—2 paise per KM.
(v) Air-Conditioned Class

The increase in fares for this class was 10
paise per KM for journeys above 80 KMs.
subject to a maximum of Rs. 40 per
ticket.

(vi) A surcharge on A.C. 2-tier Sleeper
at the rate of Rs.-15 per ticket for journeys
upto 500 KMs., Rs. 25 per ticket for jour-
neys from 501 KMs to 1000 KMs., Rs. 40 per
ticket for journeys from 1001 to 1500 KMs.
and Rs. 50 per ticket for journeys from 1501
KMs. and above was levied.

4. The passenger fares for various classes
were increased with effect from 1.4.1983 as
indicated below :

(i) Secondt Class (Ordinary)

The Second Class (Ordinary) fares were
revised as under :

Zero KMs, — 50 paise.
*plus 1—-150 KMs —6 paise per
KM.
plus 151—400 MKs —5 paise per
KM,

plus 401 to 750 KMs —4 paise per
‘ KM.

plus 751—1200 KMs —3.5 paise per
KM.

plus over 1200 KMg —3 paise per
KM.

*For distances upto 150 KMs. in
Second Class Ordinary and Mail/
Express, the fares for the distance
slab 1-120 KMs were calculated on the
basis of 5.7 paise per KM, instead of
6 paise per KM.

(ii) Fares for other classes :

Tha arala Af faras far athar claceec haae
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the following relationship with the Second
Class (Ordinary) scale of fares with marginal
adjustments in a few distance zones :
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Letters of Intent and Industrial Licences
issued for Gorakhpur district, Uttar
Pradesh

1615. SHRI ASHFAQ HUSAIN : Will
the Minister of INDUSTRY be pleased to

Second Class Mail/Express. 1409; state :
(a) the details of industrial licence and
A.C. Chair Car. 300% letters of intent issued for Gorakhpur district
, of Uttar Pradesh in private, public and
First Class. 550% corporate sector during the last five
years ;
A.C. Class. 1100%,

(b) sector-wise details with particulars of
the parties or the undertakings ; and

5. A surcharge on passenger tickets was fc) licence and letters of intent utilised or

introduced w.e.f. 1.4.1984 at the rate of Rs.
2 per passenger on Second Class Mail/
Express and Air-conditioned Chair Car
Tickets above the value of Rs. 10, at the rate
of Rs.3 per passenger in the case of First
Class and Air-conditioned 2-tier sleeper
class and at the of Rs.5 in the case of

surrendered during this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
During the years 1979 to 1983, the following
letters of intent and industrial licences were
granted for setting up units in Gorakhpur
District of Uttar Pradesh :

Air-conditioned First Class,

Name of the party/

‘undertaking

Item of manufacture
and capacity

Letter of Intent (LI)/
Industrial Licence
(IL)
No. and date of issue

(i) M]/s. Saraya Sugar

(ii)

1))

Mills Limited

Shri Jagat Narayan
Singh

M/s. Swadeshi Mining
and Manufacturing
Co. Limited (Shri
Anand Sugar Mills)

(ii) M/s. Saraya Distillery

Letter of Intent

Sugar=3200 TCD
(after expansion)

(1) Pure carbon Di-
oxide Gas=2400
tonnes

(2) Dry Ice (Solidi-
fied Carbon dio-
xide Gas=600

tonnes)

Industrial Licences

Sugar=1550 ton-
nes (after expan-
sion)

Country Liquor
=1947 K.L.

Indian Made
Foreign liquor
=417 K.L.

LI : 428/82
dt. 1.7.82

LI : 527/83
dt. 11.8.83

IL : 91/80
dt, 9.12.80

IL : 27/81
dt. 12.5.81
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(c) One of the above two industrial ,

licences granted for the manufacture of
liquor is a ‘carrying-on-business’ licence.
The rest of the letters of intent and the
industrial licence would presently be at
various stages of implementation.

Survey for Guinea Worm Disease in
Tribal Parts of some States

16i6. SHRI BHEEKHABHAI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether survey of guinea worm is
being conducted in various tribal parts of
some States ;

(b) whether Government seek any assis-
tance from the World Health Organisation
and United Nations International Children
Emergency Fund ; and

(c¢) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI) : (a)to (c). Case search opera-
tions are being conducted in all the 87
affected districts including tribal areas twice
a year since 1981. Assistance from World
Health Organisation has also been obtained
whenever necessary.

Setting up of industries in Palamau and
Madhubani (Bihar)

16i7. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRY be pleased
to refer to the reply given to Unstarred
Question No. 8745 regarding setting up of
industries in Palamau and Madhubani and
state :

(a) whether actual implementation of the
specific recommendations of the task force
with regard to the nucleus plants at Madhu-
bani and Palamau have since begun ;

(b) if so, specific details thereabout
including the time schedule faor their imple-

mentation ; and

(c) the other industrial projects prepared
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and recommended by the Government
of Bibar pending disposal at the Centre
or disposed of during the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
The establishment of Nucleus Plants is
primarily the responsibility of the State
Governments concerned. The  Bihar
Government have already initiated action to
prepare projects/feasibility reports in respect
of recommended Nucleus Plants.

(c) One application for the grant of
Letter of Intent for setting up indvustrial
upit in Palamau received from the State
Government of Bihar is pending finalisation.
During the years 1980-1984 (upto June),
the numbers of Letters of Intent issued for
setting up of industries in Palamau and
Madhubani districts were two and one
respectively.

26th Meeting of all India Council for
Technical Education in New Delhi

1618. SHRI K.T. KOSALRAM : Will
the Minister of * EDUCATION AND
CULTURE be pleased to state :

(a) the principal recommendations made
at the 26th meeting of the All India Council
for Technical Education held in New Delhi
recently ; and

(b) the action proposed to be taken
theron ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) A

" statement is attached.

(b) It is proposed to take action, as
recommended by the All India Council for
Technica! Educution and process the issues,
wherever recessary, in consultation with all
concerned.

Statement

The priocipal recommendatigns made at
the 26th meeting of the All India Council for
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Technical Education held on 29th May, 1984,
at New Delbi are given as below :

¢y

2

The Council agreed in principle that
it was necessary to examine the
desirability of restructing polytechnic
education (a) to improve standards
and content of technical courses, (b)
to provide a lateral entry to the
vocational stream from 10+2 and

academic (science stream) from 10+2, .

(c) to restore the balance in the
employment pattern of engineering
graduates and diploma holders and
(d) to provide entry to the technician.
courses at different levels. The
Council recommended that a Working
Group may be set up to examine the
issue in all its aspects and submit a
detailed report on the subject which
may be placed before the regional
committees and All India Board of
Technician Education for considera-
tion. The final decision in the matter
may be taken by the All India Council
after the views of the regional
committees and the Techpician Board
arec made available.

The Council reiterated its serious
concern about the indiscriminate
proliferation of technical institutes
without appropriate survey of felt
manpower needs. The Council obser-
ved that a large number of upapprov-
ed institutes having been started by
the various State Governments, the
standards at the degree and diploma
levels had been adversely affected
corsiderably. It is necessary that
steps be taken to see thdt such proli-
feration be stopped hereafter and at
the same time the institutes which have
come up till pow are subjected to,
approved academic control and
regulations. The Council recommen-
ded that the issue of viability
(academic and otherwise) of the
institutes already started may be
examined urgently and a Working
Group may be set up for the purpose
provided the States accept the follow-
ing conditions :

(a) that future expansion will only be
at the All India Council for
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Technical Education guidelines
and on approval of the All India
Council for Technical Education ;

all admissions would be on merit
except for statutory reservations ;

(b)

the fees charged will be reason-
able and not beyond the capacity
of most of the students ; and

(c)

(d) the necessary provision for the
maintenance and development
of the institutes will be incorpora-

ted in the respectjve State Plans.

The Council also agreed that the Working
Group may assess ths overall position and

make

appropriate recommendations for

further action in this regard by respective
regional committees with regard to each
institution separately.

(3)

(4)

While approving the general approach
to the Seventh Five-Year Plan, the
Council recommended that the
following shall be the priority areas
of concern in the field of Technical
Education during the Seventh Plan
period :

(a) Removal of Obsolescence.
Improvement of
Education.

(b) Polytechnic

(©)

Teacher Training.

(d)

Women's Polytechnic.

Education Pro-

(o)

Continuing
gramme.
(f) Provision of equitable opportu-
nities for technical education.

The Council agreed that it will be
advantageous to have one single
agency preferably the Central to fund
the Regional Engineering Colleges
but the existing arrangements for

admission of students and
administration of the institutions
may continue without major
modifications.
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Higher Prices of XLPE Cable

1619. SHRI R.P. DAS : Will "the
- Mipister of INDUSTRY be pleased to
state :

(a) whether the cost of XLPE cableis
much higher than as compared to the price
in other Third World countries making it
incompetitive in the global market ;

(b) if so, steps Government have taken
so far to make XLPE cable more competi-
tive in the world market ;

(c) whether injudicious import duty of
some essential components required for
manufacture of the cable has made it

absolutely incompetitive ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (d).
The cost of XLPE ‘cable depends on the
prices of various raw-materials, like
aluminium, steel and XLPE compounds.
Besides the cost of raw-materials and other
inputs, the ability to compete in the inter-
national market depends on the experience
of the manufacturer and the quantum of
production etc. Some of the manufacturers
have made supplies against 1DA aided

projects.

Manufacturers of XLPE cables are eligible
for incentives like duty draw back, cash
assistance, REP licence, as applicable to
manufacturers of other types of cables.

National Scheme for Control of Cancer

1620. R.P. GAEKWAD : Will the
Mipister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) total number of persons killed by
cancer every year, particularly during
1982-83 and for 6 months of 1984 ;

(b) whether the incidence of the cancer
disease is on the increase ;'
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P

(c) if so, whether any National Scheme
for control of cancer has been evolved ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) As cancer is neither a noti-
fiable nor registerable disease, information
on the exact number of persons killed by

. cancer every year is not available. How-

ever, it is estimated that 3,00,000 people die
of cancer every year, based on data collected
by the Population Based Cancer Registries
at Bangalore, Bombay and Madras under
the National Cancer Registry Project of the
Indian Council of Medical Research. A
statement showing the deaths due to cancer
as reported by specialised cancer hospitals
in 1982 and 1983 is enclosed. The data for
1984 is' not available.

(b) Information on trends of cancer
incidence on a national basis is not avail-
able. However, such information is available
for the Bombay metronolitan area only
through Bombay Cancer Registry since 1964,
according to which there has been a slight
increase in cancer incidence. The age
standardised incidence rates per 1,00,000
males were 137.7 (1964-72) and 140.2
(1975-78) and per 1,00,000 females were
122.7 (1964-72) and 129.0 (1975-78).

(c) and (d). The Government had launch-
ed a Cancer Research and Treatment
Programme in 1975 during the Sth Five Year
Plan. Under this Programme, 10 existing

Cancer Institutions have been identified
as Regional Centres for Cancer
Research apd  Treatment; 24 RBarly

Cancer Detection Centres and 25 Post
Partum Pap Smear Testing Unpits have been
set up. Under this Programme, Central
assistance of Rs. 12.00 lakhs and Rs. 50,000
is also afforded to State Governments
institutions/voluntary  organisations for
jinstallation of Cobalt Therapy Units and
setting up of Early Cancer Detection
Centres respectively. Apart from this 3
Population Based Cancer Registries at
Bangalore, Bombay and Madras and 3
Hospital Tumour Registries at Chandigarh,
Trivandrum and Dibrugarh have been set

up.
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Statement

Number of Deaths due to Cancer during 1982, 1983 as Reported by Specialised
Cancer Hospitals

1982 1983
States No. of - Deaths No.of  Deaths No. of
Hospitals - . Hospital Hospital
Reported Reported
1. Andhra Pradesh 1 136 | + —
2. Assam 1 16 1 19 1
3. Bihar 1 32 1 + -
4. Gujarat 1 42 1 33 1
5. Himachal Pradesh 1 3 1 + —
6. Karnataka 2 314 2 43 1
9. Kerala J 1 61 1 + —
8. ;Mradhya Pradesh 5 262 5 205 4
9.. Mabarashtra 2 511 2 468 2
10. Orissa 1 81 1 83 1
11. Tamil Nadu 5 81 2 304 3
12. Tripura* — 1 — 1
13. Uttar Pradesh 1 8l 1 76 1
14. West Bengal 3 327 3 189 2
26 1947 23 1420 17

Note : -+=not available
—=aNjil

* =Only OPD exists IPD not yet started
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Connecting Azamgarh with B.G. Line and
Reservation Facilities There

1621. DR. A.U. AZMI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Azamgarh
with a population of about 30 lakh is not
connected with a broad gauge line and there
are no reservation facilities for booking on
trains to Bombay, Delhi etc. and the people
have to go to Banaras or Shahganj ; and

(b) if so, whether there is any proposal
to connect Azamgarh (U.P.) with broad
gauge line and to provide reservation facili-
ties on all trains passing through Varanasi/
Shahganj ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) and (b). A Prelimi-
nary Engineering-cum-Traffic Survey for
conversion of Mau Jn.-Azamgarh —Shahganj
M.G. section into B.G. was carried out in
1980. This conversion was then estimated
to cost Rs. 9.82 crores, but was not found
to be financially viable. In view of the
severe constraint of resources, there is no
proposal to convert this section at this
stage.

At present there is no proposal to earmark
any exclusive quota of reserved accommioda-
tion to Azamegarh station in B.G. trains
passing through Varanasi/Shahganj. How-
ever, passengers origirating from Azamgarh
can get reservation messages scnt to train

originating stations in the normal course.
§

Qualifying Test for M.Phil. and Ph.D.
Candidates

1622. PROF. AJIT KUMAR MEHTA :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether University Grants Commis-
sion are instituting a qualifying test for all
prospective candidates of M. Phils/Ph.Ds. in
order to upgrade the standard of education
as reported in the Hindustan Times dated 16
July, 1984 ; and

(b) whether this test will apply to all the
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candidates irrespective of whether or not
they come under any fellowship
programme ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)and
(b). The University Grants Commission
proposes to set up a National Educational
Testing Unit with a view to overcome the
problem of Comparability in marks awarded
by different Universities, increase the relia-
bility and objectively of examinations for
particular purposes, and act as a pace-setter
for the improvement of syllabi and methods
of teaching/evaluation in the university
system in _general. To begin with, a test is
belng held in August, 1984 for the award of '
Junior Research Fellow-ships instituted by
the Commission at the post-graduate level
in Humanities, Social Sciences and Sciences.
Candidates who qualify the test will be
eligible for grant of fellowship awarded by
the Commission,

Protection to Indian Seamen Against
Litigation

1623. DR. VASANT KUMAR PANDIT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Indian seamen are given
special protection against litigation under
sections 178 to 183 of the Indian Merchant
Shipping Act, 1918 ;

(b) whether said protection applied to
them on foreign vessels within territorial
waters of India under section 2 of the Act ;

(c) whether they are given special liens
on the ships they are engaged, unti] their
dues are settled and are finally discharged
under sections 139 and 130 ;

(d) whether remedies for enforcement/
execution of seamen’s liens are contempla-
ted by compelling payment 'by warrant and
leaving by distress and gale of movable
properties and/or ships under section 445 of
the Act ; and

(e) if so, details of Government action
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" to resolve the disputes of Indian seamen
with their employers in Indian Ports to
foster their development and ensure their
efficient maintenance as per the purpose and
intent of the Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) VYes.

(b) Protection as envisaged under Sections
178 to 183 applies only to Indian seamen
who are engaged as crew members on Indian
Articles of Agreement on both Indian and
foreign ships.

(¢) Under Sections 139 and 130 of the
Act, an Indian seamen has a lien for his
wages etc. and his right to recover them is
not forfeited by any agreement. However,
since this constitutes a maritime lieo on the
ship, this is enforceable only by instituting
a suit in a Court of Law,

(d) Section 445 of the Act provides for
levy of wages etc. by distress and sale of
movable property or ship, if necessary.

(e) Adequate provisions exist in the M.S.
Act, 1958 for resolving disputes of Indian
seamen and their employers in ports of
India. T hus under Section 132 of the Act the
Shipping Masters decide disputes where the
amount does not exceed Rs. 3,000/- (as per
amended Act) at the instance of either party
to the dispute. Under Section 145 summary
proceedings for the recovery of scamen wages
in a Magistrate Court have been provided.
The seamen can also seek recourse to the
Admiralty Jurisdiction of High Courts for
speedy disposal of their cases.

Under Section 150 of the Act provision
exists for reference of any dispute between
seamen Or any class of scamen or any union
of seamen and owners of ships in which such
seamen are employed or are likely to be
employed, to a tribunal consisting of one or
more persons for adjudication.

The above provisions essentially cover
only seamen who are engaged/employed on
Indian or foreign ships under Indian Articles
of Agreements as per provisions of Section

100 of the M.S. Act.
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Non provision of infrastructure in the
industrially backward areas

1624. SHRI RASA BEHARI BEHERA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether due to non provision of
infrastructure in the backward areas by
State Governments, industrial development
is not taking place there ;

(b) whether any time limit has been
fixed to provide basic amenities in the back-
ward areas by State Governments for indus-
trialisation ; and

(c) whether Central Government pro-
pose to formulate a policy to declare such
districts as special backward districts for
their overall development ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c).
Various factors are responsible fpr the
industrial backwardness of certain areas. In
order to remove regional imbalances,
Government has been providing various
concessions/incentives to  entrepreneurs
setting up industries in the identified back-
ward areas, viz. preferential treatment in
the grant of licences, Central Investment
Subsidy, Concessional Finance facilities
etc.

Central Government has already identi-
fied No-Industry Districts and it has been
decided to give assistance for infrastructural
development in such districts to the extent
of 1/3rd of the total cost incurred by the
State Governmert upto a maximum of
Rs. 2 crores per district. The development
of infrastructure and basic amenities is,
however, a continuous process depending
upoun the demand for such amenities and
infrastructure for industrial needs and sub-
ject to availability of resources.

Bungling in Admission to MBBS and PG
Medical Courses

1625. SHRI RASHEED MASOOD :

SHRI RAJNATH SONKAR
SHASTRI :

SHRI KRISHAN PRATAP
SINGH :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :
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\

(a) whether Government are -aware of
the bungling in the Delhi Unlversity so far
as the admission to MBBS and Post Gra-
duate medical courses is concerned ;

(b) if so, what are the reasons for the
same ;

(c) whether it is a fact that this sort of
bungling is not a- new one and Justice
Bhargava Commission was appointed to
look into the whole affairs of admission to
medical courses in De'hi ;

(d) if so, what are the findings of the
Justice Bhargava Commission ;

(e) the extent to which the report of
Justice Bhargava Commission was imple-
mented ;

(f) whether there is a demand to conduct
examination for admission to MBBS afresh
in view of a large scale chapge in the
number of marks of candidates ; and

(g) the reaction of Government thereto
and steps proposed to ensure fairpess in
future ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). According to the information furnished
by the Delhi University, there have been
some technical errors in the evaluation of
the answer scripts for the entrance exami-
nation for MBBS course conducted by the
University this year.

(c) to (¢). The Bhargava Commission
was appointed by the Delhi University to
look into the allegations of irregularities
and malpractices in the conduct of the
entrance tests for MBBS and postgraduate
course in Medicine conducted during the years
1980 to 1982. 1n its findings, the Commission
had come to the conclusion that there were
irregularities and malpractices in the con-
duct of these examinations. However, the
evidence did not justify a positive conclusion
about the involvement of any official of the
University in these irregularities. Since
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there was a suspicion, the Commission
recommended that the concerned officials
should be transferred so as to have no con-
nection with the Examination Branch. The
concerned officials were accordingly trans-
ferred to other work in the University.

The Commission also made certain
recommendations for improvements in the
procedures for setting up the question
papers, the conduct of examinations and
evalpation of answer scripts for future tests.
Some of these recommendations have been
acted upon in the entrance test beld this
year.

(f) and (g). The Academic Council of
the University has appointed a Six-man
Committee to enquire into the incident, to
fix responsibility and to suggest ways and
means to streamline the system of admission.
The enquiry is in progress. Meanwhile, on
a petition filed by a student, the Delhi High
Court on 30th July, 1984 directed the
University to commence the process of
admissior on the basis of the results
submitted to the Court after a manual
checking of the answer-scripts of the first
800 candidates in the second list announced
by the Univeisity. The Court has further
directed that the remaining answer-scripts
should also be manually checked and, if any
student gets marks above the cut off point
and persons below him have got admission,
such students siould also be admitted in a
medical college in Delhi.

Fall in Cement Production by India
Cements Ltd.

1626. SHRI M. ARUNACHALAM : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether the production in India
Cements Ltd. has considerably decreased
after taking over of the managements by the
Public Sector Undertaking ; and

(b) if so, the steps taken by Government
to increase the efficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF ° INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Capacity
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utilisation of the two factories of Messrs.
India Cements Limited during the past few
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years has been satisfactory. Details are as

under :

Name of Percentage capacity utilisation

fatcory 1981 1982 1983 1984 (Jan. to
June)

Sankaridurg 98% 91% 67.5% 105%;

Shanker Nagar 687%; 71.6%, 54.0% 83%

(Low'capacity utilisation in 1983 was due to severe power cuts imposed by Govt. of

Tamil Nadu).

(b) Does not arise.

Losses in Public Sector Units

1627. SHRI R.R. BHOLE : Will the
Minister of INDUSTRY be pleased to

state :

(a) whether the sixteen public sector
units under his Ministry have incurred losses
in 1983-84 and if so, how much ; and

(b) whether Secretaries controlling such
public sectors at the Ministry level are all
IAS officers and their old type of bureaucra-
tic approach is also a factor for such

losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAM RAO) (a) Some
of the public sector undertakings under
the  Ministry of Industry have incurred
losses during 1983-84. However, as the
accounts for the year 1983-84 in respect of
individual public sector undertakings under
the administrative control of the Ministry of
Industry have not yet been finalised and
audited, it is not possible to indicate the
exact figures of profit/loss.

(b) No, Sir.

Reasons for unutilised capacity of Prvt.
and Public Sectors

1628. SHRI MADHAVRAO SCINDIA :
Will the Minister of INDUSTRY be pleased
to state :

(a) the extent of unutilized industrial
capacity in the private sector and in the
public sector during the years 1983-84 and
1982-83 ;

(b) the main reasons for under utilisation
of capacity in the different major industries ;
and

(c) bow far it was attributable to shortage
of power and raw material, lack of spares,
strikes and lockouts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHIRAMA RAO) : (a) A statement
showing capacity utilisation during 1982-83
and 1983-84 is attached.

(b) and (c). Temporary scarcity of inputs,
constraints in power availability, sluggishness
in domestic demand and poor industria)
relations are some of the factors that may
affect capacity utilisation. - It may, however,
be difficult to estimate the precise effect of
these factors on capacity utilisation.
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Capacity utilisation in selected indus‘h"'ies during 1982-83 and 1983-84

SI. Industry ' 1982-83 1983-84

No. Capacity Capacity

Utilisation Utilisation

(1) (2) ﬂ (3) - 4
1. Aluminium 65 61
2. Copper Refined 72 74
3. Zinc 57 63
4. Lead 82 50
5. Steel Castirfgs 50 45
6. Stecl Forgings 60 48
7. Cement 77 76
8.  Caustic Soda 71 | 72
9. Soda Ash 83 87
10, Calcium Carbide _ 39 56
11. Industrial Oxygen 76 77
12. Nitrogenous Fertilizer , 70 ' 72
13.  Phosphatic Fertilizer 69 64
| 14. B.H.C. - 76 : 717
15. DDT. 57 7
16.  Malathion 37 28
I7. L.D.P.E. 96 82
18. H.D.P.E ) 109 124
19. ~ P.V.C. Resins 50' 48
20, Polyestyrene 54 58
21.  Synthetic Rubber 61 ' 60
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(D (2) (3) 4)

22. D.M.T. 76 81
23. Caprolactum 66 78
24, Viscose Filament Yarn 79 _ 83
25.  Viscose Staple Fibre 50 83
26. Viscose Tyre Cord 43 42
27. Nylon Filament Yarn 115 101
‘28. Nylon Tyre Cord 124 106
29. Polyster Staple Fibres 76 74
30. Polyster Filament Yarn 108 132
31.  Leather Footwear 61 64
32.  Rubber Footwear 70 70
33. Bicycle Tyres 95 115
34.  Auto Tyres . ( 77 77
35. Paper and Paper board 67 59
36. Newsprint 53 77
37.  Soaps 103 109
38. Synthetic Detergents 64 52
39. Machine Tools 93 80
40.  Mining Machinery 104 86
41. Metallurgical Machinery 76 56
42, Cement Machinery 66 56
43, Chem. and Pharm. Machinery 132 103
44, Sugar Machinery 72 66
45.  Rubber Machinery 75 111
46. Paper and Pulp Machinery 40 32

am | o WCHEPY S N T S 117 !0
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M Ko » @)
48: Boilers 97 103
49. Transformers 58 73
50. Electric Motors . 70 73
51. Earth Moving Equipment 74 < 61
52.  Tractors 70 83
53. Railway Wagons 52 59
54. Commercial Vehicles 83 69
55. Passenger Cars 82 59
56. Jeeps 116 110
57.  Scooters/Mopeds/ Scooterettes 111 78
58.  Bicycles | 69 82
59. Ball and Roller Bearings 87 68
60. Typewriters 80 68
6l. Sewing Machines 65 72
62. Watches 93 71
63. ACSR/AA Conductors 34 31
64.  PVC/VIR Cables 37 | .36
65. Dry Cells | 74 49
66.  Storage Batteries 72 61
67. G.L.S. Lamps 106 90 —
68.  Fl Tubes 103 87 WU 5% |
69. Domestic Refrigerators 112 88 MW LN
70.  Welding Electrodes | 91 o nm "ﬂ" mh -"i
e
1. Blectric Fans 85~ 10410 SEB A
— =

*Based on capacities as on 1.4 10R4
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Decline fin output and exports in sick
units

[629. SHRIB.D. SINGH :
SHR]1 RASHEED MASOOD :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether there has been increasing
sickness in industries ;

(b) whether also the small unitsin the
country during the last 2/3 years are resul-
ting in considerable declire in their output
besides stagnation in employment gencra-
tion ;

(c) if so, the details thereof stating the
percentage of decline in the production (with
estimated value) during the last 2 years
vis-a-vis percentage of decline in the expor:s
by the small scctor ; and

(d) the major impediments in the growth
of small units in the country and the steps
which have been taken by Government to
improve the situation ?

THE MINISTER OF STATE 'IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQO): (a) According
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to data furnished by Reserve Bank of India,
a statement showing trend in sickness in the
small scale sector is attached.

(b) No, Sir.

(c) Does not arise.

(d) A rumber of steps have been taken
towards development and promotion of
small scalle sector. These include streng-
thening of extension services, amendment of
IDR Act, empowering Government o
reserve items for exclusive manufacture in
the small scale sector, marketing assistance
including reservation and preferential prices,
provision of credit facilities on soft terms,
supply of scarce raw materials, extension of
Instituticnal net-work specially in backward
areas, consolidation and revamping of
workshop facilities, setting up of process and
product development centre and introduc-
tion of scheme for providing self-employment
to educated unemployed. A high powered
committee has been set up to look into
availability of credit facilities to village and
small scale sector. A Working Group has
also been set up to study the need for up-
gradation of tcchnology in selected areas
and to suggest measures in respect thereof,
for the small scale sector. :

Statement
Sicknes: in Small Scale Industrial Units Assisted by Scheduled Commercial Banks

Sl. No. As at the Total No. of No. of sick % Share of
end of SSI Borrowing small scale sick SSI Units

accounts/units units (Bank in the total

assisted) No. of bor-

rowing acc-

ounts/units
1. June, 1979 589,000 20,700 3.5
2. Dec., 1979 656,000 20,841 3.2
3. June, 1980 718,000 22,325 3.1
4. Dec., 1980 774,000 23,256 3.0
5. June, 1981 844,000 22,360 2.6
6. Dec., 1981 924,C00 25,342 2.7
7. June, 1982 976,000 26,973 2.8
8. Dec., 1982@ 1044,000 58,549 5.6

Source ; Reserve Bank of India.
@Note : The large increase in the number of Sick SSI Units as at the end of

« December, 1982 is because till June, 1982 State Bank of India was not

including the Units in Protested Bills/Recalled Debts Accounts in their
list of sick units as these Units cannot be rebabilitated and the only

acsion left with the Bank, as reported by it, was recovery of advances.
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- Setting up of Colour Cine Film in Ooty

1630. SHRI R. PRABHU : Will the
Minister of INDUSTRY be pleased to
state .

(a) whether Government have received
any representation regarding the need for
setting up of colour cine films projectin
Ooty itself ; and

(b) if so, the decision Government have
taken in this regard ?

THE "MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) 1In view of the resources constraints,
Government have not taken a final decision
on the project proposal submitted by the
company for setting up capacity for maonu-
facture of Cine Colour films.

ITT 93 & TG AT A faai d
BT ST & EATGAT

163 1. st Saqie fag ®5a7 : 397 AT
WU IATH YV HT 4T o Fa4T GIF
FT faa1T ITT 93 & FIG AT T
foreft & srTSr ST AT EFGAT AT Al
¥ F1 ¢ ox afg g, Qv acarasdl sty
FaTE ? |

guI Hiem W A | (A qeafw
W V) : SAT 9W F JI74 AT AT
forert & wrasr & 9eqred & fag eienfos
IIFAT F1 AT & fqg FF ArATA-9T
atenfow aigga &1 wWisfa & fqg g
T8 garr & 1 3afy, Fo Fodle I9T faew,
Seail, aqg 3000 #lo & arfws
afgssifyg arqar @ FIUT HT IKATET FT

wIR

Substitute for Cement

1632. SHRI G. BHOOPATHY : Will-the
Minister of INDUSTRY be pleased to
State
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(a) whether there “are any substitutes to
cement under use in order to ensure thrift in
the use of cement ;

(b) if so, what are the substitutes ;

(c) Low is the progress in the use of sub-
stitutes ; and

(d) the percentage of increase in the pro-
duction of cemept in 1984-85 as compared to
1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
Though there are no known products which
can fully substitute tbe general purpose
cement, there are ‘binders’ which have
cementitious properties of varying order
which can substitute cement in usages such.
as the masonry mortars, plasters, etc.
Some of these are ‘Lympo’, ‘Sagol’,
‘Ashmoh’, ‘Activated Lime Pozzolana’, ‘Rice
Husk Ash Masonry binder’, ‘

(¢) Use of cement substitutes for making
low strength plain concrete for simple spread
foundations in ordinary buildings, terracing
on top of structural roofs, masonry mortars
and plasters have been reported.

(d) Production of cement during the first
three months ot 1984-85 has shown an
increase of around 159, over the production
during the corresponding period of 1983-84.

Increase in Manufacturing Cost of Vehicles

1633. SHRI RAMSWAROOP RAM:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the “cost of manufacturing
vehicles like trucks, buses, vans etc. for
commercial use has increased in recent

months ;

(b) if so, the reason for the same and the
expected percentage increase in the cost of

each of the above categories ; and

(c) thesteps being taken to see that the
increased cost is absorbed by the manufa-
cturers themselves and not passed on to the
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- users of the above vehicles ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a)and (b).
As a result of recent hike in steel prices, the
cost of productionof commercial vehicles
could go up marginally.

(c) Although there is no statutory control
on the prices of automobiles, Government
bave been, and would continue, maintaining
a close dialogue with the manufacturers with
a view to maintaining prices of automobiles
at reasonable levels.

Role of National Institute for Entrepre-
neurship and Small Business Development

1634, SHRI SONTOSH MOHAN
DEV : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the role, direction, objective
and functions of the Rutional Institute for
Eatreprencurship and Small Business Deve-
lopment have been define i ;

(b) the number and the type of entre-
preneurs the institute will cater for ;

-(c) the special scheme included for the
development of entreprencurship in the
tribal and backward areas ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) The type of entrepreneurs the Insti-
tuote will cater to will cover women entre-
preneurs, educated unemployed, weaker
sections of the society, etc. In addition the
Institute will also conduct training for trai-
ners. However, the number of persons to be
trained under each category will depend
upon the actual response.

(c)and (d). Apart from the training
programmes which the Institute will itself
conduct in tribal and backward areas, there
is a special scheme to enlist the services of
existing entrepreneurial development insti-

AUGUST 2, 1984

Written Answers . 120

tutions in the country for carrying out these
programmes in tribal and backward areas.

Lack of Funds for Hindi and Urdu
Academies

1635. SHRI RAM VILAS PASWAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have seen the
press reports appearing in the, Patrijot, dated
the 26th June, 1984 where in it has been
stated that Hindi and Urdu Academies lack
funds and facilities in Delhi and as such
both the. languages are not progressing
satisfactorily ;

(b} whether there have also been cases
of such lack of funds for Urdu and Hindi
languages in some othcr States ;

(¢) if so, the details thereof ; and

(d) what steps are being taken by
Government to mect the demands of funds

for the promotion cof Urdu and Hindi,
particularly in the Capital ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) As far as Central Government is
concerned there has been no direct release
of grants to Urdu and Hindi Academies.
Five Hiodi Granth Academies have been

given grants by the Central Government as
below

State Amount in lakhs
Bihar Rs. 8093
Haryana Rs. 42.50

Madhya Pradesh Rs. 100.00
Rajasthan Rs. 69.87

Uttar Pradesh Rs. 85.60

(¢)and (d). The Government bave
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already taken various steps for the develop-
ment of Hindi and Urdu in the country. So
far as Delbi is concerned adequate funds
have been provided to Hindi and Urdu
Academies by Dethi Administration for their
programmes and schemes towards the deve-
lopment of Hindi and Urdu.

SRS tift T 3r°g fgeg Al &
afgeganl #19aq

1636. =t TATHY Feaant
=t AT fag w3aq
=1 s fag -

Fq7 faear ok oegfa 4=t gg aa &)
FT FAT -

(%) 2w & qwrerg g4 5@ feaa awfax
g orgt ¥ fgeganl & waw &7 srgafa g
7-fgegant w1 gqw afaqqd & ;

(@) g afa & si-fgegail &1 gaw
I F & f7Q T aF F41 HGATEN F1
wE I g AT TF(@E § ; I

() srreaTe g3 wfeax § ax-fgrget #i
gaw 37 #1 agafa F7 aF & s ?

fen sitx qegpfa agqr gasr wean
waal A 99 HAY (o RododqmA) 1 (F),
(@) sz (w) g0 & quearg AfaT
gIHT (TINT) & ag aig afeay F afa-
frag awslo @xawr & st 45 wfax §
gt A% fgegart & 9w #1 srgufad g
g § afaaarg @R F@ sl ¥ afead
28 wfegT § Fas afegT & qIwgET T
9T gt grfas g & Jray § T-fgega
F q3W 97 UF g | ‘

T gifas ITURT & sreaaa fas earfaey
Frer wfvg ¥ § o7 uw & g afamrfad
gy & fqa® arg aral F gio-gig gedw
AR ¥ Eifd aRFq F 6417 § @ g

NN
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T GFIT & afqaaeai @) syqeqr g |

gireaa gredlzas S qeaia e fawen
wt a7 fawar

1637. =it I=z3 wqre gqt : 747 faen
T dewfa A=t ag T &1 FI0 HA ¢

(%) 38T @RI T ToToF oI 6T A1
deasrar arat gader afafa & v fawrfay
g3 fg=r &9 & arg, fawar teag gfeaa
EEEITGT A% QRAT €2 1 4+ HIA &7
fota faar § ;

(=) T el & s a6t ¥ 3w a1
&1 81 P Q) § THT FrIFT wiver @
qATCT N AT ;

(77) #3157 GEA1T FY 0 T@AT IfHq

e

() Fa1 59 |€&917 F IG-@IT 9T 10
ATE T @9 fFg I @ & ;

(z)Farag Wt o= ¢ & zq geqra &
FIGTEHA FH ARAAT 1A sAfaqar w1 Fagea
fepar ST 8 5 SR ‘

(=) afz g, @ WG a8 Geqra
foFg ATNT AL AAET AT I § 7

fmerr ix dopfa qar s e
wiEl & sq AN (shas wien wie)
(%) Site Qoo T AT &V Jeqerar o
gaderer afafa oY fawrfan ot faare s
AT, GEATA F FIAFA/BAFATN FT qH.
159 & & ¥ fafaea geamaara g3
faare fraraarar 1 7 1979 &, gIFY
1 faasay, 1979 & G4 ! avg FI FT
Faotr forar | 5@ faota Y a1g & goftem &
w$ 4 AR g@a FaFaga &1 31 |44,
1980 aF wafaq &3 &1 g frar
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o7 ) AT, 1980 ¥ GEFTT FHT A1¢ @A T
faug fFar war awd f§ g% FEsami
AT FEFEL F1 AT fwar g

(@) s, gf1 1979 & gader gfafa
FN TNIAT F qI1T FGEqF I AT Bl
frgaa A8 fFq g A |

() "ea1a FI 977 FIA & faoig & fazg
gewie &1 faema faenfasy ot sru
fafase safaaal § 15 ag gear § fady
1T T & | T & qrdy fAHd 5 9 o
uq ¥ ag fav1 sugq fFar f& deqa &1
qa g} fHar Jrar Ffgy | PR A FEa
F) gva $ B JT7 g8 fq07 9% gafa=
frar &t ag fAura far B gearq &) =0
@l ST AT IgF Frawerral A fqorai
Fr gaafsa fwar @ dwaE &1 g
AT AIGIBA F AR JAR A &
faq o famas afafq fagaa &y ag ot
fadras gfafa F1 fawifan & s a3
Gy F FITFAT AT FIIHATGN & GHAT5T
ST GAHITAT HF CF AT I GIU
fraffead #77 & fad g AT sagmfea
FHI g B |

(%) GEa1T g1 1980-81 & 1982-83
& aIUA giEdfas @w A9 fear qar & . —

1980-81 23.19 1@ ®IT
1981-82 31.54 919 ®qQ
1982-83 29.90 919 ®IT

qEGIT FT1 1983-84 F TUA 31.96

T1E ®IC HT AT far qargr |

(%) &t &1 w77 fafuga afsq Ta7
- gfufa g frar war a1 9 Ia9) fawr-

frut & snearz gz miaY fawra groo sfkay
‘mqq fEar TaT 911
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(%) a9 ag fquig fear § f&
fatres afufa # fawmfal & sgeT @9q
qAditfea AT g: af9T ®9 § genA A

W@

Defective Signaliing System in Howrah
Sector

1638. PROF. RUP CHAND PAL : Will
tbe Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the signalling
system in the Eastern Railway particularly
in the Howrah sector is defective ;

(b) if so, steps taken by the administra-
tion to rectify the said defects, in details ;
and

(c) if no steps taken so far, by what time
corrective measures will be started ?

THE MINISTER OF RAILWAYS/SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) No, Sir.

(b) and (c). Does not arise.

World Development
Population

Report on India’s

1639. DR. PRATAP WAGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the World Development
Report in its projections published recently
says that India wil! become the most pepu-
lous nation in the World by 2050 ;

(b) if so, the full details of the report ;
and :

(c) what urgent steps Government pro-
pose to take to increase welfare programmes
to lower fertility rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WA : (a) and (b). China and India are the
most populous countries at present. The
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World Development Report (1984) has
given varying population estimates for these
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two countries for 2050 AD. These are as
follows :

SI. Country Standard project- Rapid Fertility Rapid Fertility and

No. tion decline only Mortality decline
(in millions)

1. China 1450 1450 1462

2. India 1513 1313 1406

(c) Government are committed to the
promotion of family planning on a purely
voluntary basis as a people’s movement. A
well-defined long-term strategy has been
evolved, to promote the small family norm.
The salient feature of the strategy are inten-

sified efforts to spread awareness and infor-

mation through imaginative use of multi-
media and inter-personal communication
strategies, provision of services and supplies
close to the door-steps of the acceptors ;
development of faciliti¢s for rapid increase
in female literacy ; population education to
the youth ; assistance anl support of the
clected representatives of the people, proper
linkages with other Ministries and Depart-
ments concerned, increase8 involvement of
voluntary sector and close monitoring of the
Progtamme at various levels.

HAY THATA FI GSISTS AF FATAT AT

1640. = JATH FAT: FqT I W=
Tg FITH Y FIT FLA [

(%) Fa1r ag 9 & % A=z | qa1 a@s
F AT g Y ¥ 9Fg wIHFY 1A FT GH
75 IS FATE TS ] ;

(@) a1 BATFIE IIT FTIUFHT F I
T 3q JFEY F) GAFIE GF AATT FY qiA
F1 & FNfF GMTIT AT JAEAT &F Ay
® seqag Ay § ; W

(w) afz gf, ar g fawa § 3a1 Fdar
BT AT E 2

A HAT () Qodltoqo Y @i Wl ) ¢
(%) & (1) a=ica ar=t Frqrard arer ggea-
qur faar gearaal #1 sy F gy
FHAT AT & grad § grar Y ¥ A o
qAGH, WST HY UFGTAT F Jr= aF TSy
JATS T4 2 |

ag ATEY AT QFASTT F 479 F AZF ey
Jar g | - ‘

dfF g M FGFETY AW %
SCEEETERIEIERCEIE R E il i)
& fagq garar var § &< ag F19 Nwlirg
8, Ad: TH DA HqTT FAVEAT qF TTAT
qiedIg g § |

ATET &IHAT 3T ATIaay @Y g2 Y &
HATAT yANEFT 31X BATIE 9T q1feq+
AR garg g gt afafida  mifear
ggrad & faq qata zfaaq glagrd s
ST gl § |

Shortage of Doctors in Rural Family Wel-
fare Centres in the Country

SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :

1641,

Will the Minister of "HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government hrave decided to
build up large number of rural family wel-
fare centres throughout the country ;
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A
(b) if so, the facts thereof including loca-
tion and number of these proposed centres
in different States and cost thereof :

(c) whether the Government are aware
that the existing centres do not have mini-
mum number of doctors and physicians nor
do these have modernised equipments for
treatment ; and

(d) if so, what steps are being taken in
the above direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) and (b). No additional
Rura] Family Welfare Centre’s (RFWC)
have been sanctioned for the year 1984-85.
However, 206 butldings for existing Rural
Family Welfare Centres have been sanc-
tioned for 1984-85. State/UTs-wise sanct-
ion is indicated in the Statement attached.

(c¢) and (d). Acpainst 17066 sanctioned
posts at PHCs and RFWCs, 15465 Doctors
were in position as on 1.4. 1984 which is
over 9%. The necessary inputs including
cquipment, are provided as per approved
pattern.

The State Governments are constantly
advised to fill the sanctioned posts.

Statement

Additional Buildings Sanctioned for Rural
Family Welfare Centres during 1984-85.
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Sl State/U.T. New Construction

1 2 3
5. Haryana 2
6. Himachal Pradesh 10
7. Jammu and Kashmir 9

8. Karnataka —
9. Kerala 12

10. Madhya Pradesh —

11. Maharashtra 15

12. Manpipur ” 3
13. Meghalaya ' 2
14. Nagaland —
15. Orissa 2
16. Punjab 10
17. Rajasthan 15
18. Sikkim 2

19. Tamil Nadu —

20. Tripura 15
21. Uttar Pradesh 24
22. West Bengal 15

23. Goa, Daman and Diu 2

.

Total 200

No. to be taken up
1 2 3
1. Andhra Pradesh 20
2. Assam 18
3. Bihar 22
A T talaen . 2

Indians and - Pakistanis stranded due to
suspension of Railway communications
in Punjab

1642, SHRI MOHAMMAD ASRAR
AHMAD :
SHRI UTTAM RATHOD :

Will the Minister of RAILWAYS be
pleased to state :
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(a) whether all the Indians stranded in
Pakistan and the Pakistanis stranded in
India during the suspension of railway com-
munications in Punjab recently have since
been sent back and returned to their respec-
tive countries ; and

(b) if not, how many arc still awaiting
safe passage to their respective countries
and when it will be completed ?

THE MINISTER OF RAILWAYS (SHRI
A B.A. GHANI KHAN CHOUDHURY) :
(a) and (b). All Pakistani passengers stran-
ded in India on account of suspension of
rail traffic in Punjab during June, 1984 have
since been returned to Pakistan. Railways
have no information whether any Indians
are still stranded in Pakistan on this
account. It may, however, be added that
normal train services between India and
Pakistan have since been resumed.

ge§ & 1T WES o A

1642. = g fag » a0 & &= 78
I FY FTAFHAT (7

() S, 1983 & 30 ST, 1984 aF
FY orafy & atvw Fraear @ § fafsweq
TTHT BY R T gATS Hd gag fwaq

Ted & F1aT HI ATA g3 ; AR

(@) @ @raey ¥ 393 AR WS gR&r
g & afe }E FTTY Gt grg qg A
SAaT geay fegAr 2 7

A A (5t goftowo AT @t Hiadd)
(%) FYasT @IAT & Tqeq qF IT IO F1qo
% afegga & ST FUT ¢ A F oA
¥ geafrga v agl W) aafy,
STad, 1983 frgraxy, 1983 & T
JUF quFAS % fqq AT I 48.49 w1@
B0 & gaTas HT WA fHar war |,
1984 ¥ 7, 1984 & AiFS 7+t Sursy

¥ ,

(@) 5373, 1983 ¥ 7, 1984 FERMA
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T g T gIAT aF ¥ FAACA afgq
566 I FYIAT FT ST 9747 TAT |

Regularisation of All Ad Hoc Doetors of
C.G.H.S.

1644. SHRI R.P. YADAV : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fict that the Estimates
Committee of the Parliament in its 22nd
Report had recommended the regularisation
of all the Doctors of Central Government
Health Scheme who are presently working
on ad hoc basis ;

(b) if so, how many such doctors have
been regularised so far and. how many still
remain to be recularised ; and

(c) how does the Government propose to
regularise the services of remaining ad-hoc
doctors and the tentative date thercof ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) Yes.
(b) and (c). Appointments to various

posts in the Central Hedlth Service are
made on the basis of the Central Health
Service Rules which were revised in 1982.
In accordance with the Rules, selections are
to be made by the Union Public Service
Commission either on the basis of a com-
petitive examination and interview or on
the basis of “interview only'’ method. As a
very large number of vacancies were persis-
ting in the various participating units of the
Central Health Service, a requisition was
sent to the U.P.S C. to recruit officers on
the basis of “‘interview only”” method. The
U.P.S.C. has recommended 341 candidates
for appointment on the basis of their recruit-
ment aciion out of which a total of 133
Medical Officers were earlier working in
various participating units on an ad-hoc

basis. . ®

The U.P.S.C. has also recommended a
fresh List of another 200 Medical Officers
who have been specifically recruited for
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Arunachal Pradesh and Assam Rifles on the
basis of “interview only’’ method. Similarly,
the U.P.S.C. is also taking action to recruit
officers in response to the Ministry’s request
for recruitment of 100 Scheduled Caste/
Scheduled Tribe candidates. It is expected
that a very large number of vacancies would
be filled up soon as candidates recommen-
ded by the U.P.S.C. are appointed to the
varinus vacant posts.

Display of Formula on Labels of
Containers of Medicines.

1645. SHRI R.N.RAKESH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is mandatory under the
provisions of Drugs and Cosmetics Act,
1940 as amended upto date to display on
labels of containers of medicines the for-
mula or true list of all ingredients contained
in drugs ;

" (b) if so, whether containers of Unani
drugs and medicines being issued to CGHS
beneficiaries in CGHS Unani Dispensaries
do not display formula or true list of all
ingredients contained therein and instead
only ‘“‘according to Bavaz-E-Kabir” s
written on containers ;

(c) if so, reasons why Unani Drug manu-
facturers are violating provisions of Drugs
and Cosmetics Act, 1940, as amended up-
to-date ; and

(d) steps proposed to be taken to make
it essential to display on the labels of the
containers the complete formuia or the true

list of all the ingredients contained in the
drugs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) According to the provision
of Section 33 EEC of the Drug and Cosme-
tic Act as amended in 1982, it is madantory
to display on labels of containers the true
list of all ingredients contained in it in

respect of any patent or proprietary
medicine.

(b) to (d). The formulations included in
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the authoritative books, such as ‘“Biaz-
Kabir” included in the First Schedule of the
Act, are not considered as patent or pro-
prietary medicines.

29 ¥ AT EqATT AT

1646. =it afg a= w7 : Fa7 TaEA
YT aftq wemw Hwit ag adE & AT
CXCIE

(F) #a1 gXETLHI fa=am 2w & a8 AW
9 FENT JEAATH GIAT H1 g ;

(@) afz g, @ 3 fea-fra earl oz @
SIpE I

(7) AT IFT ASTAT FT 5T AT A
qT T@T 1T ?

Tareey IR qfar weatn gea § 9q
HAY (FAY FAIET Qo 3« (F) F ()
gaTeed T qf a1 Feqgror AT 71 37 o
FeENT TR & JTTAM@  GIAA FT HIS
qeara g & | araw-ad usal § fafacar
gfaurd Saasy HIAT Feyd: UsT GIFTA
F eI g |

Setting up of Coach Factory at Durgapur

1647. SHRI BASUDEB ACHARIA :
Wwill the Minister of RAILWAYS be
pleased to state : :

(a) whether it is a fact that the Central
Government have received a proposal to set
up a coach building factory at Durgapur in
West Bengal ; ’

(b) whether it is also a fact that Govern-
ment have received the technical feasibility
report in connection with coach building
factory ; and

(c) if so, what action has been taken ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) A suggestion has been received from
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the Government of West Bengal for setting
up of a Coach Factory in West Bengal but
not particularly at Durgapur.

(b) No, Sir,
(c) Does not arise.

Automatic Signalling System between
Haur to Kharagpur

1648. SHRIMATI GEETA MUKHER-
JBE : Will the Minister of RAILWAYS be

pleased to state :

(a) whether the Railway Board had
received any request from the South Eastern
Railway to begin the work of automatic
signalling in the line between Haur to

K haragpur out of turn ;

(b) if so, whether the Board has given its
consent to that ; and

(¢) if not, whether the Board will promp-
tly do so considering the increase in traffic
capacity in this section ?

THE MINISTER OF RAILWAYS (SHRI
A B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir.

(b) No, Sir.

(c) The question of taking up this work
is dependent on availability of additional
resources/funds.

Electrification of Delhi-Panipat-Karnal
Line

1649. SHRI ' CHIRANIJI LAL
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is a proposal of electri-

fication of the railway track on the Northern
Railway between Delhi and Panipat or Delhi
and Karnal ;

(b) if so, by what time the work of elec-

trification of the said track is likely to be’

taken in hand ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) to (c). Consideration of the proposal

- for Electrification of the Railway track

on the Northern Railway section Delhi-
‘Papipat-Karnal-Ambala for inclusion in the
Railway’s Programme of EBlectrification
would depend on the availability of funds
for Electrification Projects in future years
and the relative priority of different sections.

faeeit afvaga fanm &Y qal § camnfom
n'sf’fﬂ A fexwa) w1 faawor

1650. =it TrA cqrk afawr : 77 Atagn
e afeaga /s 98 aa@ #Y Far #37 fir

(%) 7a1 avF17 &1 fA91T foe afvaga
famw aY aqi § fesal &1 faawo sganfag
AT FEFTE ;

(@) afzgl, @ zad Fa1 FI07 § A
oY eFifag aa ama 9T feaa gq9-
ufa @9 gri ;

(7) Fareaaifaq T A fere {7 &
ferg ua fadiw faad w7 smavasar g4t ; -

(w) afg gf, &t za& afaay 1 agfaar
Agl g ; A

(z) afzgl, @ THT T qUE@T FT
auTaT fa THIT FT?

Ataga @R afvaga Ao ® o |t |
(=it frarsTgana svamY) ;@ (&) arefY a8 )

(@) & (=) g9 48 grar |

Steps to Make Road Journey Easy and
. Cheap in the Capital

1651. SHRI MOOL CHAND DAGA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether it is a fact that 19 modes of
conveyance are operating on the roads of
Delhi causing congestion and frequent stop-
ping of traffic on roads at various places ;

(b) if so, what steps have been taken by
the Governmeant to make easy road journey
free from congestion and also cheap for
carrying of luggage etc. for the public ;

(c) whether there has been coordination
between the transport and Railway authori-
ties in this respect to find out a solution to
the problem, which is increasing day by day
and becoming more troublesome and costly
affair ; and

(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSAR]I) : (a)and (b).
Delhi Administration has intimated that
19 modes of conveyance are operating on
the roads of Delhi. There is a problem of
congestion and slow movement of traffic
particularly in the walled city due to plyirg
of mixed vehicular traffic. The traffic police
has been taking the following steps to make
the journey easy specially into walled city :

(1) Plying of HTV’s have been restricted
during peak hours i.e.8 A.M.to 11l
A.M.and 4 P.M. to 8 P.M. in certain
areas. Slow moving vehicles have

been segregated from fast moving

vehicles in certain areas. Violators
are being prosecuted heavily.

(2) Action against encroachment and
wrong or unauthorised parking is also
being taken by the traffic police.

(3) Traffic Staff has been detailed at busy
points/roads to regulate traffic.

(4) Traffic Staff continues to patrol the
area and ecducate/warn the people
through Public Address system
against violation of any traffic rules.

(5) One way traffic has been introduced
on certain roads. ‘

(6) With a view to provide adequate
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transport facility, D.T.C. has aug-
mented its flect of buses which is now
about 5615 (including 1075 P.O.
buses wunder D.T.C. operation).
D.T.C. as well as Delhi Administra-
tion have also introduced Railway
special services and Micro-Mini buses
to pick up passengers with luggagc'
from Railway Stations/I.S.B.T., on a
fixed fare of Rs. I/-. These fares
are very reasonable.

(c) and (d). A committee known as Road
Safety Traffic/Transportation Engineering
Committee has been constituted under the
Chairmanship of Chief Secretary, Delhi
Administration on which the representatives
of Railways and D.T.C. are also members.
All the traffic problems connected with
Railways such as Railway level crossings
eic. are also sorted out in this committee.
The coordination between the Transport and
Railway authorities is quite satisfactory.

Development of Kottayam Railway
Station

1652. SHRI SKARIAH THOMAS :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal for the
development of Kottayam Railway Station
in Kerala ; and

(b) if so, the details thereof ?

THE MINISTEP. OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY)
(a) No, Sir. The remodelling of Kottayam
Station building was completed only in 1981
and additional facilities such as second class
waiting hall, 3 single bed retiring rooms,
advance booking and reservation counters,
one upper class waiting room etc. were
provided at a cost of Rs. 12 lakhs. Moder-
nisation and improvement of the existing
vegetarian and non-vegetarjan refreshment
rooms and covering over platform No. |
have also been recently done. Out of the
re-modelling plan, extension of platform
shelter over island platform, provision of
additional hydrants for carriage watering
and concrete paving of platform No. 1 and

2 are in progress.
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(b) Does not arise.

Improvement of Railway services in Kota
Division of Western Railway

1653. SHRI CHATURBHUJ : Will the
Minister of RAILWAYS bc pleased to
state @

(a) whether a delegation of MLAs,
Members of Parliament, traders and youth
of Kota District met the present and the
former General Manager of Kota Division
of Western Railway to press the demands
for extending the Kota-Bari Shuttle to
Guna, for introduction of a superfast train
from Kota to Bina, for providing a connec-
tion to passenger trains coming from Bina
with other trains including Kota-De¢hradun
Express at Kota for increasing the coach
quota in Dehradun Express for general
public, for attaching some other coaches
at Kota by replacing Indore coaches and
for introduction of a train from Kota to

Delhi.

(b) whether the General Manager, Kota
bad assured the delegation to effect im-
provement in railway services ; and

(c) if so, steps taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes sir, a delegation did meet the

Divisional Railways Manager of Kota
Division regarding extension of 135/136
Kota-Baran shuttle and certzin other
matters.

(b) Yes, Sir.

(c) It has been decided to extend 135/
136 Baran-Kota shuttle from Guna w.e.f.
15.8.84. Regarding connections of trains
coming from Bina side, 92 Bina-Kota
Passenger which arrives Kota at 19.30 hrs.
already connects 19Dn. Dehradun Exp,
leaving Kota and 19.50 hrs. Similarly, 94
Up Bina-Kota passenger arriving at
13.00 hrs. connects 64 Avadh Express at
~ Kota.

Since Dehradun Express is already run-
ning with its full Joad and the existing
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Indore-Dehradun coaches are being fully
utilised, it is not feasible to replace the exis-
ting Indore coach or to attach an additional
coach at Kota. Introduction of an addi-
tional train between Kota and Delhi is not
feasible at present due to lack of resources -
like coaches, locomotives, spare line capa-
city on sections enroute and terminal facili- -
ties at Delbi.

®EST HAT w1 gEedl | afg

1654. =it Mg @I 9asd : F47 TATERq
ST aftarX wemor Wt 48 Fqy F FI@O
FT o

(F) sarag a7 ¢ fw 3w § SwHeT FO%
F1 &7 ® gfg g1 @ 8 ;

(@) afegl, @rsar g7 O Fgey
FIOT FTQAT T & fqu F1E srsqan
fear war @ T afz gf, & acovsedt
SAIRT AT § ;

() a1 ag streraT & 5 afy fafreas,
e qar fafFcar mfexal grar a8 femr
H @797 #3771 5@ T & aY ag qa
TYET € AETAIN T & Y10 T gHaT § ;
AT

() afz g, ot g8 waras T 9 fag=or
FIA & GEIeY T GIFTT T FAT FIH IS5
TT g ?

Tareey X qftar semor gxeg
I ®Al (FATA FHIET QHo FEd) ¢
(%) ®®S-Ha% & @Al 7 gfg g @
& a1 A8 g% ar ¥ ST AT 9T G-
agY GFAT IqFH gl ¢ | agqufy, qrag Hax
Waedt @ 99 1964 & faa) gaar s a9
9 Ffgara ¥ gEul N SHS-HAT HI I
§ gt afg gE g

(@) sare & fafasa st & Q& &6
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qgq faer § faad ag gar=aaar § 5 wwer-
ST G FT T&T F1I0 fanie dhar § |

() fasa zaTeeq guaw 7 IqTAAY ¥ &
fe afz gq gaa gHaTT 9T F1g 917 F fag
F1T 31T FIIITEN 981 &1 741 ar fawrama
2 ¥ BRI HAT FT feaqfq FTHEY AwA1T g
gHat g |

(w) widra sgfasra sggeatT afkog
87 1982 ¥ g@ T Ha< g4 ¥ qgr qdT
arg ¥ g arsh erfqal &) gE F qar g d
AFA F IR § OF F1gad F1 757 fHar «r,
faga aearg & gEqaTd a2 fagaon F@ AR
gHAT & AU & ST A1l F eqreeq
faerr 27 1 fawifd &1 oF 1 W@ ax&
¥ g2 & uF F19F a1 fear § fyasr Mg
faniz (Seared, @awng qgr fadzo &1
fafagwa) sfafaaw, 1975 § | smafufqan
%I g&7 3297 famiz & surqrx qar aiforsa
T Fea1ee oAty g9 faaze sz acaae
qras) q¥ fag30 w@ar g1 o+ dF Iurg
fpo g &, foad egrees fumr v

arfas § 1
Provision for a Halt at Vani

1655. SHRI NAGINA RAI: Will the
Mipister of RAILWAYS be pleased to

state :

(a) whether it isa fact thata proposal
for provision of a halt at ‘Vani’ between
Khairah-Paterhi on Thawe-Chbapra loop
line on N.E. Railway has been pending for

long-time ;

(b) whether survey etc. in this regard
between Khairah and Paterhi stations on

Masrakh branch line has since been conduc-
ted by Varanasi Division ; and

(c) if answer to parts (a) and (b) above
be in the affirmative, whether Government
propose to provide a halt at Vani soon and
if so, by what time and if not, the regsons
therefor ?
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THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):

(a) No, Sir.
(b) Does not arise.

(c) The proposal for opening of a halt
station near village Banni between Khairah
and Paterhij stations has already been exa-
mined but the same has been found neither
operationally feasible nor financially justi-
fied. Morcover, the proposed site is located
only at a distance of 3.75 Kms and 3.89
Kms from Khairah and Paterhi stations
respectively and the area around the propo-
sed halt has been reported to be well served
with buses and other road transport
services.

Development of Tribal Languages and
Scripts

1656. SHRI GIRIDHAR GOMANGO :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the schemes and programmes under-
taken by his Ministry for the development
of tribal languages and scripts so far ;

(b) the books published by the different
institutions of his Mipistry concerning the
tribal languages, scripts, culture and heri-
tages, the detailed list thereof ;

(c) funds provided during Sixth Plan
period for publication of these books ; and

(d) the names of the tribal Janguages
received grants from Goyernment for prin-
ting of the books in their own tribal
scripts ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Central Institute of Indian Languages,
Mysore undertakes activities which assist
promotion and development: of tribal and
other border languages. It has undertaken
studies on 55 tribal and border Janguages/
dialects for linguistic description and
material production. In addition, the
Ministry is operating a scheme ‘assistance
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to voluntary organisations’ for promotion
of Indian languages under which financial
assistance is given for the promotion of
Indian languages including tribal languages.
The National Council of Educational
Research and Training undertakes the pre-
paration of supplementary reading material
based on folk tales, folk songs, myths, leg-

ends, proverb etc. These materials have

been prepared in the tribal languages with
their meaning given in Hindi and written in
Devanagari Script.

(b) Statement showing the books publi-
shed by the different institutions of the
Ministry concerning tribaklanguages, scripts,
culture and heritages is attached.

(c) Although no separate funds were
provided during the Sixth Plan period for
publication of these books, expenditure
incurred on the publications forms part of
the total Budget of the Central Institute of
Indian Languages, Mysore, National Book
Trust and National Council of Educational
Research and Training.

(d) Following grants have been sanc-
tioned during Sixth Plan period for printing
of books in their own tribal scripts :

(i) Matharvanam  Vigyana Prachar
Ashram, Marichigooda, Orissa—For
publication of Manuscripts in Sora
language Rs. 28,000/

(ii) Adivasi Seva Samiti, West Bengal —
For publication and compilation of
Dictionary in Santhali...Rs. 14,000/-

(iii)) Bodo Sahitya Sabha, Rowta, Dar-
rang (Assam)—For publication of
Bodo Dictionary...Rs. 50,000/ —

Statement

Development of Tribal Languages and
. Scripts

The books published by the Central Insti-
tute of Indian Languages, Mysore as on
30th April, 1984 are as under :

Phonetic Reader Series :

1. Tripuri Phonetic
Pushpa Karapurkar

Reader by
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10.
1.
12.
13.

14.

15.

16.

Writien Answers 142

Thaadou Phonetic
M.S. Thirumalai

Reader by

Ao-Naga Phonetic Reader by
K.S. Gurubasave Gowda

Kurukh Phonetic
Francis Ekka

Reader by

Angami Phonetic Reader by N.
Ravindran |

Kuvi Phonetic Reader by B.R.K.
Reddy, Susheela P. Upadhyaya
and Joy Reddy.

Manipuri Phonetic Reader by
Inder Singh

Mundari
N.K. Sinha

Phonetic Reader by

Lotha Phonetic Reader by K.P.
Acharya

Sema Phonetic Reader by M.V.
Sreedhar

Broksbat Phonetic Reader by N.
Ramaswami

Balti Phonetic Reader by K.
Rangan
Ladakhi Phonetic Reader by

Sanyukta Koshal

Gojri Phonetic Reader by J.C.
Sharma

Tangkhu! Phonetic Reader by S.
Arokianathan

Shina Phonetic Reader by B.B.
Rajapurohit

Occasional Monographs Serles :

17.

“18.

Naga Pidgin : A Sociolinguistic
Study of Interlingual Com-
munication Pattern in Nagaland
by M.V. Sreedbar

Studies in the Munda Numerals
by Norman H. Zide



143 Written Answers

19. Malto-An Ethnosemantic Study
by B.P. Mahapatra

Bilingual Education Series

20, 21. Kuvi Primer I and Copy book by
Joy Reddy, Harihar Sethi and
Sarethi Kaleth

22,23. Jenu NudiI and Copy Book by
Kundayva, Kikkeri Narayana,
M.K. Uma Devi

24, 25. Soliga Nudil and Copy Book by
Sidde Gowda, R. Subbakrishna

Grammar Series :

26. Ao Grammar by K.S. Guruba-
save Gowda.

27. Mundari Grammar by N.K.
Sinha
28. Kokborik Grammar by Pushpa

Pai (Karapurkar)

29. Kuvi Grammar by Joy Reddy

30. Purki Grammar by K. Rangan

31, Angami Grammar by P.P. Giri-
dhar

32. Sema Grammar by M.V. Sree-
dhar

33. Brokshat Grammar by N.
Ramaswami

34. Gojri Grammar by J.C. Sharma

35. Lotha Grammar by K.P.
Acharya

Folklore Series

36. Tangkhul Folk literature by S.
Arokianathan

CIIL Tribal Adulr Literacy Series

37. Ahangi Manipuri Mopi Lairik
(Tribal Adult Literacy Reader in
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Manipuri) with copybook by
Dhanbir Singh, Dhanindra
Meithei and V.Y. Jeyapaul.

38. Ghenpguno Akimi (Tribal Adult
Literacy Reader in Sema) by
Khezheto Achumi and M.V.
Sreedhar.

39. English for AdultsI by M.M.
: Monippalli, S.R. Prahlad and
V. Sasikumar (Second Print)

40. Hindi Proudha Shiksha Malal
(Adult Literacy Primer in Hindi)
Text, by J.C. Sharma (Second
Print).

41,42. Apatani Adult Literacy Primer
and Copybook by Hage, Dole
Tatum, Hage Tatung and P.T.
Abraham.

43, 44. Nocte Adult Litcracy Primer and

Copybook by J. Songthing and
K.S. Gurubasave Gowda.

45, 46. Mishmi Adult Literacy Primer

and Copybook by Jatan Pulu and
G. Devi Prasad Sastry.

National Book Trust

1. Tribal Life in India by Nirmal Kumar
Bose.

2. Some Indian Tribes by Nirmal Kumar
Bose.

3. Tribes of Assam by S. Barkataki.

N.C.E.R.T.

1. Identification of Educational Pro-
blems of the Saoras of Orissa.

2. U;ilisation of Financial Assistance
by Tribal students.

3. An Integrated and Comparative
Study of a Selected Tribal Com-
munity living in Contiguous Area.
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-

4. Development Needs of the Tribal
People.

5. Education and Economic Condition
and FEmployment Position of 18

Tribes.

6. Hostel Facilities for Scheduled
Castes.

7. Hostel Facilities for Scheduled
Tribes.

8. Biographies of Tribal Heroes (in
Hindi).

9. Uttho Jago—A primer for Tribal
Boys and Girls (Priced).

10. Uttho Jago Parveshika Sandarshika

(Priced).
11. Jan Jatiya Veeron Ka Charitra
(Unpriced)

12. Equalization of Educational Oppor-
tunities for Scheduled Castes and
Scheduled Tribes (Printed in 1979
and now out of stock)

13. The following supplementary reading
material are under print. All of
them -are in tribal ‘Janguages with
translation in Hindi and written in
Devanagari Script.

1. Glimpses on Santal Life and
Culture. -

2. Munda Folk Tales and Folk Songs.
3. Oraon Folk Tales and Folk Songs.

4. Santal Folk Tales and Folk Songs.

5. A textbook for class I for Saora
students of Orissa has also been
prepared. The Textbook has been
written in Saora Language using the

Oriya Script.
Frequent Changes of Catering Contracts
on Suburban Ruilway (Western
Railway)

1657. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of RAILWAYS
be pleased to state :
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(a) whether there has been frequent
changes in the award of contracts on the
suburban railway Western Railway for
catering during the past two years ;

(b) if so, the number of changes made ;

(c) the number of the contractors whose
contracts were terminated ;

(d) the reasons for the termination ;
and

(e) the number of those who have been
given these terminated contracts ?

THE MINISTER OF RAILWAYS (SHRI"
A.B.A. GHANI KHAN CHOUDHURY) :
(a) and (b). There was no change in the
licensee but only shifting in two cases and
conversion in one case were permitted.

(c) to (¢). There was no termination of
catering/vending contracts during the past
two years.

Railways for Madras and
Hyderabad

Circular

1658. SHRI CHITTA BASU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Government proposc to
construct Circular Railways for Madras and
Hyderabad ; and

(b) if so, ‘steps alrecady taken in that
direction ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) As of now there are no sanctioned
projects to construct Circular Railways for
Madras and Hyderabad, only surveys are
being ordered.

(b) Does not arise.

facet afvaga fom ¥ sfug sl
w1 wat

1659. =it Tmerer g : w7 Atagw
A7 afiaga A5 ag aam &Y HaT 7T 6 ;
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(%) sar a1 F1 717 feqiw 4 syarg,
1984 & fagedt Efqs “swEar’ ¥ wwifaa
g GHIATT &1 1T fawiar wan g, fo feea
qfvaga fawa ¥ sryvfaal a1 wat fwar ar

@R

(@) Far agi & srfgmifzal 7 ¥t ag ara
THFIT HT g ; A

() =fzgi, @ s smufaay A wat
sifasrixal % favg @3 F a3 av 391
FIAAZ &1 g G9T agi a1q o) faas staereh
FTHHFLIL G !

Ataga stv afeaga watag § vea |
(st formrsTgama svatY) : (%) faedl aft-
ggd frara & gfaa frar § 5 “sqaar’ ¥
faqiaw 4 =1, 1984 FV TF GATAT TF1-
fara gam @, fsra® e @aran wan ar f&
faeeiy afvaga faorw § agaral 1 wat fFar
STIAT 3 A1 39 gva¥ § uF aarsfad gz
1 garer o1 war, faad sz amaz 419
q9 F ATAF A UF g AT F q19 FAALR
far

(@) &tz () feeet qfvaga famw & faa
safyqat 1 Frgfaa & fag sar smar & saa
wdl QAN FATAT F ATEAT & F ATAT

& o1 3% Q@ 1 o= faan gfag aifyg-

FW g GiRAT fa9m & 9uae ¥ &

et ¢ | faedY afwaga fama 3 gfaa fear

g frg@ aFIT & WA H T a1 F18 feely
qf@za &Y ag mifas s agrarg
JAF |

Criterion for Pablication Grant of Indian
Counell of Historical Research

1660. SHRI ANAND SINGH : Will
the Minister of EDUCATION AND CUL-

TURE be pleased to state :

(a) what is the criterion for the publica-
tion grant of the Indian Council of Historical
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Research ; and

(b) whether the criterion for publication
grant is different from the grant of fellow-
ship of the Council ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)

(i) Under its Rules for Publication
Grants, the Indian Council of Histo-
rical Research gives grants for
different categories of publicatiofs
after it has been examined that the
manuscripts are research-oriented
source material and are of good
academic standard.

(i) The academic standard of the man-
uscripts/journals is judged by the
Experts/Research Frojects Committee
consisting of cminent historians/
journalists in different fields of
history.

(iii) In the case of journals, the grants are
given to only such of the journals
as have ordinarily been in existence
for at least five years.

(iv) The amount of grant-in-aid is decided
by the Research Projects Committee
on the merits of each case, the

maximum grant for a journal during
a year being Rs. 5000/-.

(b) Yes, Sir. The fellowships are
awarded to different categories of scholars
with a view “to foster objective and
scientific writing of history”. The research
proposals submitted by the scholars are
scrutinised in the Council and examined by
experts. A final decision is taken by the
Research Projects Committee on the merits
of each case.

Disrupted traffic on Hassan-Mangalore
Line

1661. SHRIT.R. SHAMANNA : Will
the Minister of RAILWAYS be pleased to
state :
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(a) the loss and inconvenience caused to
the Railway traffic due to recent rain and
flood havoc ; and :

(b) the steps Government propose to
take to regulate the disrupted traffic of
Hassan-Mangalore line (Karnataka) ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUD-
HURY) : (a)and (b). Sir, dueto heavy
rains resulting in landslides and boulder
falls, the traffic was suspended from 16th
June to 30th June, 1984 between Hassan-
Mangalore and from 1-7-1984 till date on
Hassan-Subrahmanya Road Section. The
approximatc loss so faris estimated to be
Rs. 5 lakhs. The track restoration work is
in progress on Hassan-Subrahmanya Road
Section and the train services are likely to

be resumed shortly.

New Device for Railway Gateman at the
Level Crossings

1662. SHRI ARJUN SETHI :
SHRI N. DENNIS :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that his Ministry
have decided to introduce a new device
through which gatemen at the level crossings

will be informed about incoming trains from
a distance of two to three kilometres ;

(b) whether Goveroment have found out
the main causes of train mishaps as have
been noticed often during last three-four

years ; and
(c) if so, the details in this regard ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir. This is being done on ao

experimental basis.

(b) and (c). The main causes of train
accldents have been ascertained, as under :

(i) Failure of Railway staff.

(1i) Failure of equipment.
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(iii) Failure of persons other than Railway
staff.

(iv) Sabotage.
(v) Incidental.

Loss Caused to Railway Property in
Punjab during the Last Six Months

1663. SHRI NARSINH MAKWANA 3
SHRI DIGAMBER SINGH :

Will the Minister
pleased to state :

of RAILWAYS be

(a) nature and extent of loss caused to

r_ailway property in Punjab during the last
six months ;

(b) the number of such saboteurs arrested

and the action being taken against them ;
and

(c) the total loss
property io Punjab ?

caused to railway

THE MINISTER OF RAILWAYS :

(SHRI A.B.A. GHANI KHAN CHOUD-
HURY) : (a)

Rs.
(i) Civil Engineering mate-
rials 65,600.00
(ii) Signal and Telecom
items 41,500.00
(iii) Electrical items 12,575.00
(iv) Commerieal (Cash) 640.00
(iv) Burning of Railway
stations, Bridges Tim-
bers 7,58.448.00
’ (vi) Damage to Gang Huts
and Gate lodges 19,000.00

(b) information is not readily avai-

lable.

(c) Rs. 8,97,763.00.
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P.O.H. of Electric Locos at Kharagpur

1664. SHRI NARAYAN CHOUBEY : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3105 on 15 March, 1984 regarding
P.O.H. of Electric Locos at Kharagpur and
state :

(a) whether P.O.H. of Electric locos has
pot yet been formally taken up at Kharag-
pur ;

(b) whether Government have approved
sanction for P.O.H. of electric locos at
Perambur on South Railways ;

(c) the estimated costto start P.O.H. of
electric locos at Perambur and that at
Kbaragpur ; and

(d) when P.O.H. of electric locos will be
taken up at Kharagpur to given sufficient
job to workers rendered surplus due to
gradual elimination of steam locos ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KBAN CHOUD.-
HURY): (a) Only special repairs to
electric locos have been started at Kharagpur,
but not regular P.O.H. work, as the necessary
infrastructure would need to be put up before
undertaking regular periodical overhaul

work. However, P.O.H. of E.MM.U. stock

bas been recently started at Kharagpur.

(b) Stoppage of steam locos P.O.H. at
Perambur Shop and scaling down of steam
locos P.O.H. at Kharagpur Shop has made it
necessary to give alternate workload of
Electric Loco P.O.H. to these shops.
Therefore, Railway proposes to take up
P.O.H. of electric locos not only at
Kharagpur, but also at Perambur to make
full use of the released infrastructure and
manpower.

(c) The infrastructural changes at
Perambur for taking up electric locos POH
has been estimated at Rs. 2.99 crores for a
capacity of 3 locos POHs per month. At
Kharagpur for the same capacity of 3 locos
POH per month, the project cost has been

put at Rs, 3.6 crores approximately (based
on 1981-82 rates).
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(d) The POH of electric locos will be
gradually taken up and increased at Khara-
gpur to keep pace with the releases of staff
from steam loco workload as it gets scaled
down so .that the question of redundant
staff will not arise.

Sambalpur-Talcher Rail Link

1665. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the construction work of

Sambalpur-Talcher rail link in Orissa bas
been started ;

(b) if so, the amount earmarked towards
construction works during 1584-85 ;

(c) the estimated cost of the above rail
link ; and '

(d) the dectails thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :

- (a) and (b). Preliminary arrangements for

taking up the work are being made and
papers for acquisition of land for 18 kms.
from Sambalpur and have been submitted to
State Government. Rs. 1 Crore has been
allotted for this work during 1984-885.

(c) and (d). The latest anticipated cost
of the project, including the cost of land,
earthwork etc. is Rs. 58.14 crores.

Introduction of Additional Passenger
- Trains in Orissa

1666. SHRI HARIHAR SOREN : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether Government of Orissa had
requested his Ministry for introduction of
some additional passenger trains in Orissa
during the Sixth Plan ;

(b) if so, the number of additional
passenger trains introduced so far and
proposed to be introduced between different
important Railway Stations of Orissa during
the above plan period ; and
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(¢) details thercof 7

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY)
(2) Yes, Sir.

(b) and (¢). With effect from 1.4.1984, a
pair of passenger train viz. 333/334
{harsuguda-BoIangir-Titilagarh has been
Introduced. Another pair of passenger trains
viz, 249/250 passenger has been introduced
between Kantabanji and Titilagarh/Bolangir
w.e.f. 1.4.1984, Besides these, some trains
have also been extended like 215/216 Khurda
Road-Palasa  passenger to and from
BhubaDGShwal‘ and 5/6 Howrah-Jharsuguda

Express to and from Sambalpur during the
sixth plan.

Ex-Gratia Payment to Eligible Port and
Dock Workers

1667. SHRI NITYANANDA MISRA :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether Government has granted

ex-gratia payment to all eligible port and
dock workers ;

(b) if so, the number of port and dock
workers in all the major ports and Paradip
Port in particular will be benefited and to

what extent ; and

(c) what type of port and dock workers
are eligible to get such payment ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) Yes.
Orders regarding payment of ex-gratia to
the ecligible port and dock workers for the
year -1983-84 were issued on 21.6.1984.

(b) The total payment on account of
ex-gratia to about 1.4 lakh port and dock
- workers is likely to be about Rs. 9.6 crores.
Out of this, the number of workers who wild
be paid ex-gratia at Paradip Port will be
about 5000 and the amount involved will be
about Rs. 27 lakhs.

— ) Thonee eligible for this payment are :
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(i) Workers/employees of the Port Trusts
of Bombay, Calcutta, Kandla, Cochin,
Madras, Mormugao, New Mangalore,
Paradip, Tuticorin and Visakha-
patpam ;

(i) dock workers who are registered or
listed under the Schemes under the
Dock Workers (Regulation of
Employment) Act, 1948 :

(ili) the employees of the Dock Labour
» Boards and their  Administrative
Bodies in the major ports of Bombay,
Calcutta, Cochin, Kandla, Madras,
Mormugao and Visakhapatnam ; and

(iv) the listed cargo bandling workers
working in the Cargo Handling
Scheme operated by the Paradip Port
Trust.

The paym~nt of ex-gratia is restricted to
those drawing salary/wage upto RS. 1600/-
per month only.

Issue of Registration Certificates and Supply
of Scooters by M/s. Lohia Machines
and Andhra Pradesh Scooters

1668. SHRI MANOHAR LAL SAINI;
Will the Minister ol INDUSTRY be pleased

to state :

(a) whether Lohia Machines and Andhra
Pradesh Scooters Ltd. have not yet issued
registration numbers to the people who
applied for registration ;

(b) if so, the reasons therefor ; and

(c) the number of scooters issued by
them so far, the pumber of applicants
registered with them and the number of
scooters they propose to issue in 1934 ?

THE MINISTER OF STATE IN THE
INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Mls.
Lohia Machines Ltd, and Andhra Pradesh
Scooters Ltd. have advised having sent
delivery numbers to all the applicants for

scooters.
(b) Does not arise.
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(c) M/s. Lobia Machines have booked
orders for 22.4 lakh scooters. The company
expects to supply 10,000 scooters during the
year 1984. It had, till July end, delivered
about 2000 scooters.

- M]s. A.P. Scooters have booked orders
for 5.4 lakh scooters. The company expects
to supply over 4,000 scooters during the year
1984. It had, till June end, despalched about
850 scooters.

Wagons Lying Idle with Manufacturing
Companies

1669. SHRI DAULAT RAM SARAN :
SHRI MANOHAR LAL SAINI :
SHRI TRILOK CHAND :
SHRI RAJNATH SONKAR
SHASTRI :
SHRI K. RAMAMURTHY :

Will  the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about 30C0

railway wagons with an investment of Rs. 50
crores are lying idle with the various manu-

facturing compaunies in the country ;-

(b) if so, the reasons therefor ;

(c) the estimated loss being suffered in
the traffic earnings because of the stabling of
the wagons ; and

(d) the steps contemplated by Govern-
ment in the matter ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Ason 1.7.1984, 1508 incomplete wagons
were lying stabled with various manufactur-

ing companies with an investment of
approximately Rs. 60 crores.

(b) These wagons are awaiting fitment of
wheelsets.

(c) Being the slack season for traffic,
there is no question of apy actual loss due to
non-availability of these wagons.

(d) For wheelsets, Ministry of - Shipping
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and Transport has been requested to lift the
cargoes on priority, lying at the ports of
foreign suppliers. For bearings, import of
about 6000 nos. has been agranged to make
good the shortfall due to slippages in
supplies by the .indigenous supplie;s.

Rise in Population Despite Low Fertility

1670. SHRI CHITTA MAHATA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that there is rise
in population despite low fertility in the
country ;

(b) if so, the reasons therefor ; and
(c) if not, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALT? ND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a)to(c). The population in
India has been rising as the decline in
mortality has been steeper than the decline in
birth rates. ’

Reasons for All India ‘Bandh’ of
Chemist Shops

1671. SHRI SUBODH SEN : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that on the call
of the All India Organisation of Chemists
and Druggists for All India “Bandh”,
chemists shops remained closed on 27th, 28th
and 29th July, 1984 ; and

(b) if so, the reasons for the Bandh and
the steps taken to redress their grievances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) The Organisation called for
closure of Chemists shops on 27th, 28th and
29th July, 1984,

(b) The call for the ‘Bandh’ was given
mainly in protest against the proposed
enforcement of S. 42 of the Pharmacy Act
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from 1.9.84, which prohibits dispensing by
unregistered pharmacists. This provision
was to comae into effect from 1.9.8! but was
postponed by a. legislative amendment for 3
years on representations from States as
adequate number of trained pharmacists
were not available, The position has since
considerably improved and now there are
about 2 lakh registered pharmacists in the
country.

Central Entrance Examinations for
Professional Courses

1672. SHRI XAVIER ARAKAL : Will
the Minister of EDUCATION AND
CULTURE be pleased to state whether
Government plan to have a common
entrance examination for professional
courses in the country ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : Admis-
sions to postgraduate courses in all engineer-
ing and technological institutions including
Indian Institutes of Technology are made on
the basis of common Graduate Aptitude
Test in Engineering known as GATE. At
the Undergraduate level admissions to the
Indian Institutes of Technology are made
through Joint Entrance Examination. But,
at present, there is no proposal to have a
common entrance examination for admission
to Bachelor Degree Courses in all engineer-

ing and technological institutions and
polytechnics.
oY iz & 9o H afg

1673. =0 \Ydr Wi$ ;o Sty : Fav
IENT | I IATH FT FA7 F4 {5

(F) a7 GIFHXA T & § o=} G
& geat # afg 1 g e afe gi, a1 gad #an
FIO R AT sreqrafe 7 gady Frdde
% qed 9g17 & 7T FIN § ;

(@) &He & qoa ZqAY Sect a3 F Fav
F1Tw § wafs fawel a1z geat & 60, 70
sfurg gfg &1 73 ot &R ¥z 3 gea AfgF
&I T ITMNFIrel} I 770q 937 F; A

o
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(7) Far gedi § re-ar< afg 9 6
gq yafa &) AFT Srear ?

TN HAreg § qeq wAy (of qzerfa-
TAWE) : (F) & (1) @iz g Fifos
fafyg=or @i @/ &0 & 9=
28-2-1982 #Y QI WIST T Jedi
& gavad fFar war ar g @ g fAaf-
wr fear war ar1 g & Gy geat §
gmgT gl fear qar g ¥ weT I3 T
% FTW 2-7-1983 § I ATST JT God §
FO7 6 gfqma # FQTd FTaAE @Y
fafafseat w1 amrg § afg @7 & woeey,
AT @i & gurio geat § gfq o a7
Hde 9T 88.75 %o aF Ifg T &7 sy
FI W | AYnfas ama T gea s
I &F JAY Ht T FT WS oY FoT7 37 QA
# FRAOE F Fia F Fgaw ¥ 3T g
et @idz & fag fag au 97 § HA-9
B a9 F 19-q19 GHe ¥ I goa §
40/- 8o gfgdlo =7 Ft WA FATA
A F agafa a7 &1 fAuy faraar g
QETT Jou § 9fg F F1 agafg qt &
Tt § 91T WEY gfg Far sarafaa g ek
TG IR F afg H3q 1 sgufa 3 ang
IeiEdren & fgal &1 fafisga sq Jema &
@T ATAT 3 |

aeitor 3=t § Fafncan qfaamd gaere
&I & g fafecar faem & dataw

1674. = Fou sava fag : a1 w@Eey
AT afe wemwr A ag aqry ¥ FU
0 fF :

(%) arior @xf § fafwcar gfaag

ST HUA F Ferd ¥ IFIX G

fafaear faraar ¥ fovg foren & aftgda feo
ST FT TEA1T § ;

(@) fafFear gfaomsii & aweg &
gretor agqr g @A § 471 FgAEAd § ;

AR
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() & srmATAATE #1gT & F fag
GEFTT G T FAT I IST 1A FT
fagx g ?

FaTeey 7 afans sear wa (sf do
uwqEeE) : (F) & () aqara fafecar
fareqr sorte) & erravaF afvada #3F H
famrfed 37 g sua! gtar s % fad
qIRd  gIFIX A faqeay, 1981 § UF
Fafwear faoerr gader afafa w1 waa fHan )
g et afafa 1 g faad g o wisq-
avqea gfafa it fagfag #Y 75 fraq aradr
feaie oz faare & sravad F13aTEl 8
ATHTTHY TEIT 1 |

Allocatlon of Concessional Paper to Paper
Cells in Orissa

1675. SHRIMATI JAYANTI PATNAIK :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the total metric tonnes of conces-
sional paper allocated by Union Government
to the paper cells set up in different States
and Union Territories in 1983-84 ;

(b) the purpose for which such conces-
sional paper is used ;

(c) whether the concessional paper
allocated to the State of Orissa is much less
than the actual requirement of the State ;

(d) if so, whether Government propose
to enhance the supply of concessional paper
allocation to Orissa in 1984-85 ; and

(e) if so, the steps taken in the matter 7

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) During
the ycar 1933-84, a total of 1,25,550 MT of
white printing paper was allotted to the
States/Union Territories.

(b) The concessional paper is allotted and
used by the States/Union Territories for

- AUGUST 2, 1984

*Written Answers 160

educational purposes like printing of school
text books, exercise books, examinations and
material for adult education.

(c) to (e). Over the years, the availability
of concessional white printing paper has
been limited and therefore, paper could not
be allotted to the States/Union Territories as
per their requirements.

White printing paper is allotted to the
States/Union Territories on quarterly, and
not on yearly basis. State-wise allotments
for the quarters April-June and July-
September 1984-85 have been issued. The
question of enhancement of allocation to
States/Union Territories including the State

-of Orissa will depend on the availability of

white printing paper during the remaining
quarters of 1984-85, which in turn is
dependent on the production capacity of the
paper mills covered by the paper (Regulation
of Production) Amendment Order 1983.

Letters of Intent for Setting up of
Industries in Nepal

1676. SHRIMATI JAYANTI PATNAIK :
Will the Minister of INDUSTRY be pleased
tO state :

(a) whether Government of Nepal have
issued letters of intent to some Indian
companies to set up industries in that
country , ‘

(b) if so, the names of those Indian
companies given letters of intent ;

(c) the details of the industries which -
letters of intent have been issued by the
Government of Nepal ; and

(d) the details thereof ?

THE MINISTER OF'STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (d).
Indian companies wishing 1o set up joint
ventures in foreign countries, including
Nepal, require approval of Government of
India under Section 27 of the Foreign
Exchange Regulation Act, 1973. Details of
Indian joint ventures approved is contained
in the Publication entitled Indian Joint
Ventures Abroad Status and Guidelines
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brought out by the Indian Investment
Centre, a copy of which is available in the
Parliament Library.

Setting up of Industries in Libya

1677. SHRIMATI JAYANT! PATNAIK :
Will the Minister of INDUSTRY be pleasad
to state :

(a) whether Government have a propos-
al to set up some Industries in Libya ;

(b) whether Libya has invited Indian
expertise therefor ;

(c) if so, the details of the Industries pro-
posed to be set up in Libya with Indian
collaboration ; and

(d) the steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY Or INDUSTRY
(SHRI PATTABHI RAMA RAO) :
(a) and (b). Yes, Sir. ’

(¢) During the 5th Sessicn of the Indo-
Libyan Joint Commission held in May, 1984
in Tripoli, the Libyan side showed interest
in collaborating with India in setting up of
industries like ready made garments, paiot
manufacture, operation of tyres factory and
the like. Both sides bhave also agreed to
expand cooperation in the fields of industrial
research, mineral exploration and exploita-
tion.

(d) The concerned organisations in both
the countries will further discuss the details
of the abovc cooperation with a view to
concretising the proposals. .

Plan to increase production in Public Sector

1678, SHRI NAWAL
SHARMA : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the public sector undertak-
ings of the Department
Development have been asked to plan for

inctease in production over the last year ;

and
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(b) if so, the details in this repect ;

THE MINISTER OF STATE IN THE
MINISTRY OF [INDUSTRY (SHRI
PATTABHI RAMA RAO):
(a) and (b). Yes, Sir. The Public Sector
Undertakings under the administrative con-
trol of the Department of Industrial Deve-
lopmect have been advised to increase their
production atleast by 15% during the year
1984-85 over and above the production dur-
ing 1983-84. To achieve this, action plans
would be prepared and effectively monitored
by top and middle managements to ensure
implementation.

Meeting of the Small Scale Industries
Board

1679. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of INDUSTRY
be pleased to state :

(a) whether a meeting of the Smzll Scale
Industries Board was held in the capital last
month ;

(b) if so, the outcome of discussions
particularly with reference to thé credit
policy for smallscale sector ;

(c) whether in the absence of flow of
institutional finance to small-scale units
particularly in West Bepgai, these units are
languishing ; and

" (d) the steps being taken to reintroduce
a measure of uniformity in the terms and
conditions of finance to the small scale
sector and augment the present arrange-
ments to increase the flow of term loan to
small industries ?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) :
(a) and (b). Yes, Sir. The 38th meeting of

All India Small Scale Industries Board was
held on 9th and 10th July, 1984. The pro-
blem of adequate and timely supply of credit
includiog prompt payment of the bills were
highlighted in the meeting.

(c¢) No, Sir,
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(d) The Reserve Bank of India have jssu-
¢d guidelines to all the lending institutions
to treat all loans granted to small scale
industrial units and village/cottage indust-
ries on a uniform basis as priority sector
advances, i.e. to say, a certain degree of
preference is to be given to the credit de-
mands of these industries besides concessions
in the matter of interest, margin, repayment
period, etc.

Expansion of MRTP Tyre and Tube units

1680. SHRI DIGAMBER SINGH :
Will the Minister of INDUSTRY be pleased
to state :

(a) the particulars of the existing MRTP
tyre and tube manufacturing units in the
country which have been granted approvals
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for expansion of their existing capacity ; the
proposed expansion ;

(b) the particulars of those companies
which have applied for setting up of new
Units ; their proposed capacity and that
sanctioned ; their location and likely date
of going into production ;

(c) the reasons as to why with the rapid
expansion of this Industry and grant to them
of many concessions from time to time- the
prices of tyres and tubes have not been
brought down ; and

(d) when was the cost auditing got done
last and the outcome thereof so far as re-
duction in price structure was concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a)

Name of the Unit

Ex pansio:n
' Approved
(Lakh Nos.)

Existing licensed
capacity (lakh Nos.)

1. M]s. Apollo Tyres Limited
2. M/s. J.K. Industries Ltd.

3. M/s. J.K. Industries Ltd.

4. M]s. Goodycar India Limited
5. M/s. Modi Rubber Limited

6. M)/s. Modi Rubber Limited
7. M/s. Ceat Tyres of India Ltd.
8. Mjs. Ceaf Tyres of India Ltd.

9. M]/s. Vikrant Tyres Limited

10. M/s. MRF Limited

4.00 2.00
6.87 | 6.25
— | 5.00"
10.24 1.50%
12.77 1.25*
— | 4.00*
17.12 4.00*
- 6.00
5.00 5.00 .
18.00 5.00

(* for 2-3 Wheeler tyres and tubes only)

(b) The following two MRTP companies

have applied for setting up of new units ¢
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Name Proposed Sanctioned Location
capacity capacity
1. M/s. Apollo Tyres Ltd. 8.25 8.25 District Panchmahal |
Gujarat State
2. M/s. Kesoram Rayons and _
Cotton Mills Ltd. 10.00 10.00 Balasore District

Orissa State

The gestation period for a tyre-tube project is 5 to 6 years.

(c) and (d). The expansion of Tyre
Industry has kept pace with increased re-
quirements of the Automobile Sector. Tyre
and Tubes are not subject to any price con-
trol. The capital cost of setting up new

Tyre and Tubes project is substantiallye®

higher and there has been escalation in the
raw materials and conversion cost also. The
Bureau of Industrial Costs and Prices has in
1978, 1981 and 1983 conducted studies of
Tyre prices with reference to icput cost. In
accordance with the statement made in the
Lok Sabha on May 2, 1984 with reference to
reply to Starred Question No. 888 the
Bureau of Industrial Costs and Prices have
been asked to go into the existing cost-price
structure of tyre industry including the
impact of Exise Duty on the cost of tyres.

Production and Supply of De-luxe Maruti
Cars

1682. SHRI RAM PRASAD AHIRWAR :
Will the Minister of INDUSTRY be pleased
to state :

(a) whett_}er Government are aware that
Maruti has advertised for lottery. in respect
of Maruti Deluxe Cars ; -

(b) the total number of Deluxe Maruti
cars to be produced and sold during 1984-
85, 1985-86 and 1986-87 ;

(c) bow many of these cars will be sold
to consumers registered for Maruti car,
against foreign exchange and open booking
respectively in each of these three years
and |

(d) the quota for each Phase 1 city for
each of these three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Maruti
Udyog Ltd. shall be generating allotment
priority for deluxe cars from all valid ‘appli-
cations by computer on a random basis.

(b) and (c). A statement is attached.

(d) Quota for each Phase I city will be
broadly in proportion to number of book-
ings of deluxe cars for each city. The
priority for cars booked against foreign
exchange will be indicated in an all India
list. ’

Statement
Plans for Allotment of Deluxe Cars

Year No. to be No. to be No. to be Total
allotted to allotted allotted
existing against against'
applicants inward re- manufacturers
for ordinary mittance of discretionary
cars opting foreign quota
for conversion exchange
to deluxe cars =
1984-85 3000 800 200 4000
1985-86 4500 1200 300 6000

1986-87 Yet to be finalised.

e
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Uplift of Automobile industry

1683. SHRI AMARSINH RATHAWA :
Will the Minister of INDUSTRY be pleased
to state

(a) the steps being taken by Government
to popularisc automobile industry in the
country ; :

(b) the amount of exports made by
automobile industry during the year 1983-
84 ;

(c) whether there is a great demand of
auto products in foreign countries ;

(d) if so, the steps being taken or suggest-
ed by government for the uplift of this indus-
try and increase the production not only to
_ meet the domestic demand but to increase
the export also ?

THE {MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Govt.
have taken several steps such as capacity
expansion, techno]ogy upgradation, fiscal
concessions etc. with a view to arranging
adequate availability of modern and fuel
efficient vehicles.

(b) The exports of auto industry during
1982-83 amounted to about Rs. 112 crores.
1983-84 figures are yet to be worked out.

(c) and (d). There is reasonable opport-
unity for export of auto products for which
the indigenous industry is making efforts to
increase its share of the market.

P.G. Diploma Course in International
Marketing

1684. SHRI SATISH AGARWAL:
Will the Minister of EDUCATION AND
CULTURE be pleased to refer to Unstarred
Question No. 5273 replied on 26 August,
1983 regarding institution and Universities
running specialised Diploma courses in
International Marketing and state :

{a) whether the Post Graduate Diploma
Course in International Marketing proposed
by the University of Delhi to UGC is being
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introduced from

the 1984-85 academic
session |

(b) if so, details thereof ;

(c) if nof the reasons for not introducing
this course in the current year and the date
from which this course will be started for
benefit of students ; ‘

(d) since only two Universities offer such
course in the whole country whether there is
any proposal to start similar courses in some
other universities ; and

(e) whether the UGC has made any pro-
vision for such employment-oriented dip-
loma courses in Delhi University during 6th
Plan ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(@) No, Sir.

(b) Does not arise.

(c) Asthe proposal made by the Delhi
University invclved additional expenditure,
the Unjversity Grants Commission advised

"‘the University to place the proposal before

the Visiting Committee appointed by the
University Grants Commission to assess
the development programmes of the Delhi
University in the Sixth Plan. According to
the information furnished by the University,
the Visiting Committee had suggested that
proposals for introduction of new courses
might be considered in the Seventh Plan.

(d) and (¢). Proposals for introducing
new academic programmes have to be form-
ulated by the Universities themselves and
submitted to the Commission for assistance:
No separate allocation is made by the
University Grants Commission for intro-
ducing specific courses. The expenditure
in such case is included in the general deve-
lopment grants sanctioned to each Univer-
sity by the University Grants Commission
on the recommendations of Visiting
Committees. '

Basic facilities at Jamnagar Railway
Station "
1685. SHRI DAULATSINHIJI
JADEJA : Will the Minister of RAIL-
WAYS be pleased to state ; '
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. (a) whether a new railway station at
Jamnagar in Western Railway has been con-
structed and start functioning ;

(b) whether it is a fact that the passen-
gers are facing great hardship for lack of
basic facilities such as benches, drinking
water, Public Call Office, Pucca roofing,
approach road etc. at new Jamnagar railway
station ; and

(c) if so, what steps are being taken to
provide such facilities and by when ?

THE MINISTER OF RAILWAYS (SHRI
A.B A. GHANI KHAN CHOUDHURY) :
(a) to (c). Sir, the new station at Jamnagar
has been provided with minimum basic
amenities such as cover over platform,
benches, drinking water facilities, approach
road and temporary booking office so that
Station could start functioning alongwith
the opening of B.G. line. Construction of
a regular station building has been started.
For provision of Public Call Office, which is
to be provided by P and T Department,
local Chamber of Commerce has taken up
the matter with the P and T Department.

The regular station building complex with
all necessary facilities is likely to be comple-
ted by the end of 1985.
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Reservation quota to Jamnagar for Delhi,
Madras and Howrah

1686. SHR! DAULATSINHII
JADEJA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are aware that
in Jamnagar City being industrial city in
regard to small scale industrics and having
the bases for all the three defence services
the traffic has increased ;

(b) the present quota of seat/berths
reserved from Jampagar to Delhi, Madras
and Howrah and whether it is inadequate
to meet the demand ; and

(c) inview of the heavy traffic on these
lines whether Government will consider to
increase the reservation quota and allot one
full coach to each train from Jamnagar to
Delhi, Madras and Howrah ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b) and (c). The quotas of reserved
accommodation allotted to Jamnpagar
Station for Delhi, Madras and Howrah in
various trains are as under :

Train No. | To Quotas allotted
Ist Class berths IInd Class berths
1 2 3 4
Delbi
16 Up Saurashtra Janta
Exp./
2 Dn Delhi Mail 4 10
181 Dn Sarvodaya -
Express = 6
506 Do Ashram Exp. — 12
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1 2 3 4
Howrah
16 Up Saurashtra Exp.
(i) In Porbander-Howrah coach
on Saturdays, Tuesdays and
Thursdays — 6
on Sundays, Mondays,
Wednesdays and Fridays —_ 9
(ii) 133 Dn Ahmedabad-
Howrah Exp. 1 6
) +2 (seats)
Madras
145 Dn Navjivan Express — 12
903 Dn Ahmedabad- :
Trivandrum Exp. — 10

These quotas cater: to the demands for
reservation adequately for Howrah and
Madras. There is, however, some unsatis-
fied demand for Delhi. The existing quotas
for this station in 2nd class by 181 Up
Sarvodaya Express is being enhanced from
gix to eight berths and a fresh quota of 2
berths in lst class is being allotted by this
train with effect from 15.9.1984,

The present level of traffic does not justify
running a full coach in any class from
Jamnagar to Delhi, Madras and Howrah.

Setting up Medical Colleges in Mizoram

1687. DR.R. ROTHUAMA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government plans to set-up
Medical Colleges in Mizoram in the imme-
diate future ;-

(b) if so, the details thereof ;

(c) if not, whether the Ministry has

received from Mizoram Government any
proposal regarding the urgency of the need
to open such colleges in Mizoram ; and

(d) if so, the action takeun or proposed
to be taken thereon ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) s (a) No, Sir.

(b) Does not arise.

(c) No such proposal has been received
from the Mizoram Government.

(d) Does not arise.

Cancer Diagnosis and Treatment Centres
in India and Research on Causes Cancer

1688. SHRI NAVIN RAVANI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the number and location of highly
sophisticated cancer diagnosis-and treatment
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centres which ars functioning in India at
present ;

(b) whether Government are aware that
cancer cases are increasing year after year ;

(c) if so, whether any research has be;n
made to know the causes of the spreading
this dreadful disease and if so, the findings
thereof ; and

(d) whether there i§ any proposal to open
more cancer diagnosis and treatment cen-
tres in the country to control this disease,
if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) Under Cancer Research and
Treatment Programme 10 Regional Cancer
Centres have been eastablished in the coun-
try which are as follows :

1. Chittaranjan National Cancer Re-
search Ceatre, Calcutta.

2. Cancer Institute, Madras.

3. Institute Rotary Cancer Hospital, All
India Institute of Medical Sciences,
New Delhi.

4. Gujarat Cancer and Research Insti-
tute, Abmedabad.

S. Kidwai Memcrial Institute of On-
cology, Bangalore.

6. Cancer Hospital and Research Insti-
tute, Gwalior.

7. Regional Centre for Cancer Research
and Treatment, Cuttack.

8. Dr. B.B. Cancer Institute, Gauhati.

9. Cancer Wing of the Medical College,
Trivandrum.

10, Tata Memorial Cancer Centre,

Bombay.
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Besides, the Indian Council of Medical Re-
search have one permanent institute (Cyto-
logy Research Centre) located at the
Maulana Azad Medical College, New Delhi
where one of the thrust areas of work is on
early diagnosis of cancers of the uterine
cervix (which is the most common cancer in
Indian women) and on studying the natural
history of pre-cancerous lesions of the ute-
rine cervix using a multi-disciplinary
approach. )

While the first 9 cancer centres are sup-
ported financially by the Ministry of Health
and Family Welfare the 10th at Bombay is
under the administrative control of the
Department of Atomic Energy whe also
support it financially.

Apart from the above there are about
142 hospitals in the country where treatment
facilities for cancer are available. A list of
these hospitals is given in the statement
attached.

{b) As cancer is neither a notifiable nor
registerable disease, information on trends
of cancer incidence on a national basis is
not available. However, such information
is available for the Bombay Metropolitan
area only through Bombay Cancer Registry
since 1964, According to which there has
been a slight increase in cancer incidence.
The age standardized incidence rates per
100000 males were 137.7 (1964-72) and 140.2
(1975-78) and per 100000 females were 122.7
(1964-72) and 129.0 (1975-78).

(c) Cancer can affect any part of the
body and the causes are multi-factorial.
However, it is known that the most common
cancers in males in India (of oral cavity,
pharynx, lung and oesophagus) are related
to use of tobacco in any form (chewing,
smoking etc). These cancers are common
in females also. Some of the factors noted
to be associated with the development of
uterine cervix cancer in females are mar-
riage at an early age and high
parity.

(d) No.
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Statement

List of Hospitals|Institutions havirg
treatment facilities for Cancer
patients

Andbra Pradesh

1. Mehdi Nawaj Jung Cancer Hos-
pital, Hyderabad, Andhra Pradesh

2. M.G.M. |Hospital, Warangal,

Andhra Pradesh

3. Govt. General Hospital, Kakinada,
Andhra Pradesh

4. Govt. General Hospital, Guntur,
Andbra Pradesh

5. éovt. General Hospital, Kurnool,
Andhra Pradesh

6. S.V.R.R. Hospital, Tirupati,

Andhra Pradesh

7. King George Haspital, Vishakba-

patnam, A.P.
8. Gandhi Hospital, Secunderabad,
A.P.
Assam
9. Assam Medical College and
Hospital, Dibrugarh, Assam.
10. - Gauhati Medical College and

Hospital, Gaubati.

11. Dr. B. Bruch Cancer Inpstitute,
Gaubhati.
Bihar
12. Medical College and Hospital,
Patna. ,

13. Medical College and Hospital,
Darbhanga.

14. Mecherbai Tata Memorial Hospital,
Jamshedpur.
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Gujarat

15. M.P. Shah Cancer Research Insti-
tute, Ahmedabad.

16. Civil Hospital,
(H and P)

Abhmedabad

17. Seth Vadilal Savabhaj Gen<ral
Hospital, Ahmedabad.

18. Irwin Group of Hospital, Jam-
nagar,

19. Shri  Sayaji
Baroda.

General Hospital,

20. Sir T. Hospital, Bhavnagar.

21.  Govt. Hospital, Rajkot.

22, Nathalal Parekh Cancer Hospital,
Rajkot.

23. Lions Cancer Detection Centre
(Trust), Surat.

24,  Civil Hospital, Junagadh.
Haryana

25. Medical
Rohtak.

College and Hospital,

J and K

26. S.M.H.S. Hospital, Srinagar.

27. S.M.G.S. Hospital, Jammu.

‘Himachal Pradesh

28. H.P. Hospital, Snowdon, Simla.

Karnataka

29. Victoria Hospital, Bangalore,

30. Dowring and Lady Curzon Hos-
pital, Bangalore.

31. Kidwai Memorial Cancer Relief
Research and Training Institute,
Bangalore.
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32. J.L.N. Medical College and Civil 51. Ratten  Massihi Chikitsalaya,
Hospital, Belgaum. Ratlam.
33. Medical College and Hospital, 52. Chritian Hospital Mungeli,
Bellary, Karnataka. Bilaspur, M.P.
34. K. Medical College and Hopital, Maharashtra
Hubli, Karnataka.
. ] 53. B.Y.L. Charitable = Hospital,
35. Govt. Wenlock Hospital, Manga- Bombay-400008. _
lore, Karnataka.
36. Karnataka Cancer Theraput 3. ;gﬁban%]&;:;] Hospital,  Parel,
Research Institute, Hubli. y )
37, Kasturba Med. College and Hos- 33. Mal:a;ma Gandhi M%%J(;)rial Hos-
pital, Manipal, Karnataka. pital, Parel, Bambay-400012.
38. Krishnerajendra Hospital, Mysore. 56. K.E.M. Hospital, Parel, Bombay-
400012.
Kerala 57. Bombay Hospital, Bombay-400020.
39. Me.dical College Hospital, 58. L.T.M.G. Hospital, Med. College
Trivandrum. Sion, Bombay-400022.
40. :Iffeical College Hespital, Kozhi- 59. Jaslok Hospital and Research
ode. Centre, Peddar Road, Bombay,
4]. Medical College Hospital, 400026.
Kottayam.
60. Dr. Balabhai Nanawati Hospital
42. General Hospital, Ernakulam. Vile-Patle (West) Bombay-400056.
Médhya Pradesh 61. Gokuldas Tezpal Hospital, Bombay.
43. Hamidia Hospital, Bhopal M.P. 62. 5t. George Hospital, Bombay,
44, Shasklya Gyara Panch Trust 63. Central Railway Hospital, Bombay.
Cancer Hospital, Indore.
-64. Medical College Hospital, Nagpur.
45. Cancer Hospital and Med. College,
Jabalpur. 65. Doga Memorial Hospital, Nagpur.
46. " J.A. Group of Hospital, Gwalior. 66. Maya General Hospital, Nagpur.
47. Cancer Hospital and Research, 67. Sant Tukodiji Hospital, Nagpur.
Institute, Gwalior. ‘
68. Sabakari Rugnalaya, Nagpur.
48. Gandhi Memorial Cancer Hospital,
Reva. 69. Sasoon General Hospital B.J.
Medical College, Pune.
49. D.K. Hospital, Raipur.
70. Command Hospital, Southern
50, Cancer Hospital, Raipur. Command, Pune.

Written Answers
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71. ‘Miraj Medical College and Hos- Punjab
pital, Miraj, (Maharashtra) 416410.
89. Shri Guru Teg Bahadur Hospital,
72. Wonless Hospital, M.M.C. Miraj. Anmritsar.
73.. District Hospital, Amravati. 90. Rajindra Hospital, Patiala.
74. Salvation Army Hospital, Ahmed-  91. Christian Medical College, B.M.
nagar. Hospital, Ludhiana.
. 75. Medical College and Hospit_al, 92. Daya Nand Medical College and
Aurangabad. Hospital, Ludhiana.
76. S.R.T.R. Medical College, Ambaju- 93. Civil Hospital, Gurdaspur.
gai, Distt. Bhir. ‘
94. Civil Hospital, Batala, Punjab.
77. Distt. Hospital, Jalgaon. '
) Rajasthan
78. General Hospital, Sangli.
95. J.L.N. Hospital, Ajmer-305001.,
79. Dr. V.M. Medical College,
Sholapur. 96. P.B. Men’s Hospital, Bikaner-
334001. '
80. Danraj Giriji Hospital, Solapur.
97. S.M.S. Hospital, Jaipur-302001.
81. Distt. Govt. General Hospital,
Sholapur. 98. M.G. Hospital, Jodhpur-342001.
82. Shri Sidheswer Cancer Hospital 99. Umaid Hospital, Jodhpur-342001.
and Research Centre, Hotji Road,
Solapur-413003. 100. General Hospital, Udaipur-313001.
83. Distt. Hospital, Wardha. 101.  Associated Group of Hospitals,
Udaipur-31:001.
84. Mahatma Gandhi Institute of
Medical Sciences, Sewagram, Tamilnadu
Wardha.
102. Cancer Institute (W.LA.) Adyar,
Meghalaya Madras-600020.
- 85. Khasi Hills Wellsh Mission Hos- _
pital, Shillong, Meghalaya. 103. Internatioaal Cancer Centre,
: Neyyoor, Kanyakumari-629802,
Orissa ]
104. Institute of Child Health and Hos-
86. Cancer lostitute, S.C.B. Medical pital for Children, Egmore, Madras.
College and Hospital, Cuttack,
Orissa. 105. Govt. Hospital for Women and
Children, Madras.
87. V.S.S. Medical College Hospital,
Burla, Sambalpur. . 106.- B.S.R.M. Lying Hospital, Madras.
88. M.K.G.G. Medical College and 107. Govt. General Hospital (Barnard

Hospital, Berhampur, Orissa.

Institute of Radiology), Madras.
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108.

109.

110.

111

112.

113.
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116.

117.

118.
119.

120.

121.
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123.

124.

125.

126.
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Govt. Rayapettah Hospital,

Madras.

Govt. Stanlay Hospital, Madras.

Kilpauk Med. College and Hospital, t

Madras.
Govt. Brakime Hospital, Madurai.

Kuppu Swami Naidu MNlemorial
Hospital, Coimbatore.
Chingleput Medical College and
Hospital, Chingleput.

Arignar Anna Cancer Institute,
Railway Road, Kanchi Puram.

Thanjavur Medical College and

Hospital, Thanjavur.

Tirunelveli Medical College and
Hospital. Tirunelveli.

-

Christian Medical College and
Hospital, Velore, Tamil Nadu.

G.B. Hospital, Agartala, Tripura.

Sarojini Naidu Hospital, Agra.

Kamla Nehru Memorial Hospital,
Allahabad, U.P.

Gandhi Memorial and Associated
Hospital, Lucknow, U.P.

J K. Institute of Radiology and
Cancer, Kanpur, U.P.

Sir Sunderpal Hospital, Institute of
Medical Sciences, Varanasi.

Lovatti Hospital,  Ramnagar,
Varanasi.
Medical College and Hospital,

Calcutta, West Bengal.

R.G. Kar Medical College and
Hospital, Calcutta, West Bengal.
Nilratan Sirkar Medical College
and Hospital, Calcutta.
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Chitranjan Cancer Hospital, Cal-
cutta, West Bengal.

Seth Sukhlal Karnani Memorial
Hospita], Calcutta.

Institute of Post Graduate Medical

Education and Research, Chandi-
garh.

Medical College and Hospital,
Panaji, Goa, Daman and Diu.

Hospital and
Dona Paula,

Gosalia Msemorial
Research Institute,
Panaji.

Asile Hospital, Mapusa, Panaji,

Goa.

Jawaharlal Nehru Post Graduate
Medical Education and Research
Institute, Pondicherry.

All India Instt. of Medical Sciences,
New Delhi.

Safdarjung Hospital, New Delhi.

Dr. Ram Manpohar Lohia Hospital,
New Delhi.

Smt. S.K. Medical College and
Hospital, New Delhi.

L.N.J.P. Narayan Hospital, New
Delhi.

G.B. Pant Hospital, New Delhi.

Holy Family Hospital, New Delhi.

N.R. Central Hospital, New Delhi.

Absorption of Casual Labour on Railway

1689.

Projects/Construction Work in

Eastern Railway

SHRI A.K. ROY: Will the

Minister of RAILWAYS be pleased to refer
to the reply of Unstarred Question No. 8310
dated 19 April, 1984 regarding regularisation
of casual labour and state the number of
vacancies of Class 1V posts filled up by the
scieening and absorotion of Casual Labour
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and the Labour engaged on Railway Pro-
jects/Construction work in Eastern Railway
with division-wise break up from January,
1984 to June, 1984 ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
Information is being collected and will be
laid on the Table of the Sabha. -

Rajlway Accidents on Main Lines, Branch
lines, Loco sheds, Yards, Colllery and
other sidings from 1983 to March 1984

AUGUST 2, 1984
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(a) number of accidents which took place
on Main Lines, Branch Lines, Loco Sheds,
Yards, Colliery and other sidings, on Indian
Railways with Division-wise break-up from
January 1983 to March, 1984 ;

(b) reasons for increasing accidents parti-
cularly on Main Lines ;

(c) loss of life and property caused by
the accidents during the said period ; and

(d) a4ction taken by the Ministry to stop
recurrence of such accidents ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :

1690. SHRI A.K. ROY: Will the (a) Division-wise details of the train acci-
Minister of RAILWAYS be pleased to dents on Indian Railways from January 1983
state : to March 1984, are as under :—

Railway/ Number of accidents

Division :

Main Branch Loco Yards Siding includ-
line line sheds . ing Colliery
sidings
1 2 3 4 5 6

Central

Bombay 11 — 13 273 62

Bhusawal 14 3 38 284 36

Jhansti 27 18 20 371 20

Jabalpur 10 4 2 248 3

Nagpur 11 1 5 135 - 36

Solapur 9 11 3 106 9

Eastern .

Asansol _ 6 1 — 108 113

Dhanbad 18 3 — 53 35

Danapur 7 10 1 55 —

Howrah 26 4 6 193 51

Mughalsarai | 10 2 — 37 —_—
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1 2 3 4 5 6
Sealdah . 5 5 1 50 7
Northern
Allahabad 22 4 25 475 80 -
Bikaner 12 6 7 118 —
Delhi 25 8 175 1049 77
Firozpur 3 10 102 74 -
Jodhpur 5 — 4 44 —
Lucknow 5 9 13 384 19
Moradabad 9 6 24 191 17

North Eastern

Izat Nagar 6 2 5 17 -

Lucknow 7 7 — 89 3

Samastipur 2 3 9 25 -— §

Sonapur 6 —_ - 65 —

Varanasi , 6 4 5 40 8

" North-East Frontier

Katihar 17 10 266

Alipurduar 21 10 201

Lumding - 22 38 | 61

Tinsukia 8 | 12 82

Southern

Madras : 8 - —_ 450 39

Palghap 6 — 6 162 s 118
- — 125 13

Trivandrum 9
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1 2 3 4 5 6
Bangalore 21 1 - 94 —_
Mysore 4 5 —_ 19 —_
Tiruchchirappalli 8 9 - 31 1
Madurai 5 8 —_— 42 —
South Central
Sccunc{erabad 21 2 - 77 1
Hyderabad 24 2 — 131 —_
Guntakal 17 — — 39 1
Vijayawada 18 1 — 128 —
Hubli 15 18 — 24 —
South Eastern
Adra 11 20 S 233 130
Bilaspur 3 9 15 160 66
Chakradharpur 14 28 —_ 296 14
Kharagpur 7 — - 113 —
Khurda Road 2 —_ — 10 1
Nagpur — 2 — 180 —
Waltair 2 12 — 54 —
Western
Ajmer 9 8 —_ 157 -
Bombay 3 1 4 100 4
Bhavnagar 9 2 — 45 13
Jaipur 11 4 — 56 —
Kota 1 1 — 113 —
Rajkot 6 4 8 186 —
Ratlam 7 13 9 240 -—
Vadodara 6 10 16 780 26
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(b) During the said period the number of
train accidents was less as compared to the
corresponding period of January 1982 to
March 1983.

(c) In these accidents, 239 persons lost
their. lives. These mcluded 117 killed in

level crossing accidents due mostly to the.

negligence of road users and 79 in 3 accidents-
collision at Howrah, derailment at Mandi
Govindgarh caused by sabotage and colli-
sion at Bahadurgarh. The damage caused
to the railway property has been estimated
as Rs. 10.49 crores.

(d) Some of the important measures
taken by the Ministry to stop recurrence of
such accidents are :(—

» (i) raising the level of safety conscious-
ness among the staff at all levels by
intensive and meaningful inspec-
tions ;

(i) stringent punitive action against the
staff responsible for accidents ;

(iii) provision of more technological aids

- like track-circuiting, automatic

reversal of signals after passing of a

train, etc. to supplement human
vigilance, in a phased manner ;

(iv) installation of Auxiliary Warning
System which first gives an audio-
visual warning to a Driver if he
does not heed a signal at danger
and eventually brings the train to
stop ;

(v) rehabilitation of rolling stock and
track within resources available ;

(vi) liaison with State Governments for
observance of Motor Vehicles Rules

by the road users while passing level
crossings ;

(vii) progressive manning of unmanned
level crossings where necessary and
providing interlocking, lifting bar-
riers etc. at busy manned level
crossing gates ;

PARETY TS -
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and other media about hazards in
carrying inflammable articles in
compartments, caution to be exer-
cised while negotiating the level
crossings etc.

Prior Approval of Central Government/
Medical Council of India to open new
Medical Colleges

1691. SHRI LAKSHMAN MALLICK :
Will the Minister of HEALTH AND FAM.
ILY WELFARE be pleased to state :

(a) whether it is a fact that at present
there is no provision in the Indian Medical
Council Act to take the prior approval of
the Medical Council of India and the Central

Government for opening of a new medical
college ;

(b) if so, the reasons in this regard ;
and

(c) would it be advisable to the State
C?overnmcnt concerned to seek the permis-
s'on of Medical Council of India as well as
from the Central Government in this
regard and amend the relevant Act, if
necessary ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANK-
The Goveroment
of India set up a Medical Education
Review Committee in September, 1981 to
review and to make recommendations for
effecting necessary changes in the present
medical education system. Og receipt of
the Report of the Review Committee, an
Empowered Committee was appointed
which has since submitted its Report to
Government for consideration and appro-
priate action.

Operating of Ordinary Buses as Deluxe
Buases by DTC

1692. SHRI DIGAMBER SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) what is the criteria for a private bus
hired by the DTC being determined as Re. 1
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(b) whether it is a fact that even ram-
shackled buses are being operated as Deluxe
on route Nos. 602, 864, 865 and other
routes ;- ,

’ N

(c) whether these buses are so much
over-crowded during peak hours and even
otherwise that commuters are huddled worst
than animals ; ‘

(d) whether Government propose to fix
_ some standing limit in deluxe buses and pre-
vent such awful over-crowding by putting
into service more buses to rclieve the com-
muters and travelling made comfortable ;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANS-

PORT (SHRI Z.R. ANSARI) : (a) and (b).
Only such buses as comform to the specifica-
tions for Deluxe buses (seating layout,
legspace between the seats, quality of the
seats, curtains etc.) are engaged in this cate-
gory after due inspection, These buses are
subject to periodical inspections and those
found unfit for operation as Dejuxe are
switched over to the ordinary category.
Enquiries have revealed that some buses
operating on routes 602, 864 and 865 are
unfit to operate as Deluxe buses as per the
norms laid down. Action has been initiated
separately under the Rules to replace them
by busSes conforming to the prescribed
porms. (

(c) Tt is correct that there is over crowd-
ing in buses, including Deluxe buses during
the peak hours.

(d) and (e¢). The seating capacities and
other specifications of buses are approved
by the State Transport Authority in terms
of the provisions of the Motor Vehicles Act,
1939. Due to the unidirectional pcak time
pattern of traffic in Delhi, it has not becn
possible to check over-crowding during the
peak hours. As far as deployment of
additional buses on busy routes is concern-
ed, this is done subject to limitations of road
space and other traffic parameters as well as

the availability of funds in relation to the
el camuniraments nf hugee an renlace-
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ment/additional account, However, the
Corporation has been making constant
efforts to provide additional trips on busy’
routes and also to start special trips from
high loading points during peak hours for:
the convenience of commuters.

Taking over of Privatc Medical and Engin-
eering Colleges selling seats

1693. SHRI CHINTAMANI JENA @

Will the Minister of EDUCATION AND

CULTURE be pleased to state : .

(a) whether it is a fact that in certain
States Private Medical Colleges and Private
Enginzering Colleges are being run and they
are selling their scats up to two lakhs of
rupees ; i

(b) if so, the number of such colleges
running in each State ;

(c) whether Government have taken or
considering to take over these colleges, if so,
the details thereof ; and

(d) whether Government are aware that
State Governments are still allowing private
agencies 10 open more such colleges; if so,
whether any instruction has been issued to
State Governments to this practice and
regularise the existing colleges ? !

THE MINISTER OF STATE OF THE
MINISTRIES» OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SMT. SHEILA KAUL): <a) Govern-
ment of India is aware that in certain States
Private Medical and Engineering Colleges
are charging capitation fees/bigh fees. The
actual amount charged by these colleges for
admission is difficult to ascertain.

(b) So far as engineering colleges are
concerned, there are 27 colleges in Karnataka
and 52 in Maharashtra. As regards medical
colleges, these are 7 in Karnataka and 3 in
Mabharashtra and one each in Punjab and
Andhra Pradesh.

(¢) and (d). The ANl India Council for
Technical Education at its last meeting
held on 29th May, 1984 reiterated its serious
concern about the indiscriminate prolifera-
tion of technical institutions and recommen-
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ded that steps be taken to see that such
proliferation is stopped hereafter and in-
stitutes which have come up till now are
subjected to approved academic control
and regulation. The Council further recom-
mended that issue of viability of these
institutes already started may be examined
urgently and a Working Group be set up for
the purpose provided the States concerned
accept the following conditions :

(i) that future expansion will only be
at the A.I.C.T.E. guidelines and on
approval of the A.I.C.T.E. ;

(ii) all admissions would be on merit
except for statutory reservations ;

(iii) the fees charge will be reasonable
and not beyond the capacity of most
of the students ; and

(iv) the necessary provision for the
maintenancec and development of
the institutes will be incorporated in
the respective State Plans.

The Council also agreed that the Working
Group may assass the overall position and
make appropriate recommendations for
further action in this regard by the respec-
tive regional committees with regard to each
institution separately. Steps are being taken
to take further necessary action on these
recommendations of the All India Council
for Technical Education.
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The Central Government has also intro-
duced the University Grants Commission
(Amendment) Bill 1984 which seeks to
inter-alia empower the Commission
to prescribe scales of fees for various
courses and enforce the same so as to put a
stop to the charging of capitation fees.

Railways Lose in Bogus Claims

1694. SHRI NAWAL KISHORE
SHARMA will the Minister of
RAILWAYS be pleased to state :

(a) whether he has seen a report published
in the weekly ‘Blitz’ dated the 26th May,
1984 under the heading ‘Railways Loss
crores in bogus claims’ ;

(b) if so, what is the ratio of compensa-
tion claims paid by Indian Railways as
compared against the net earned during the
last three years ; and

(c) ‘ what positive steps the Government
have taken or they contemplate to take to
ensure improvement and bring to book the
officials of Railway if any involved in such
malpractices ?

THE MINISTER OF RAILWAYS (SH R
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b) The amount of compensation claims
paid during the last three years i.e. 1980-81,
1981-82 and 1982-83 vis-a-vis the net revenue
earned during these years is as under :

Amourt of net

Year Amount of compensation
claims paid revenue
(Rs. in crores)
1980-81 14.04 127.49
1981-82 19.90 403.06
1982-83 2]1.93 554.30
It may be stated that t.he corpparlsop c_>f 1980-81 1981-82 1982-83
the amount of compensation claims paid is
morce€ relevant with freight earnings in as 0.81% 0.80% 0.70%

much as these claims arise on account of
freight traffic. The compensation claims
paid as percentage of freight earnings

(¢) The Government has heen takine
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incidence of claims and these are being
continued and intensified. Procedures have
also been devised so that there is no possi-
bility of payment of a false claim. Important
measures taken are detailed bslow :

(i) BEscorting of goods trains carrying
Iron and Steel, food-grains, sugar,
oilseeds etc., by RPF personpel in
vulnerable sections.

(if) Patrolling by armed RPF personnel
in vulnesable yards.

(iil) Collection of crime intelligence and
conducting of surprise raids by the
staff of the Crime Intelligence of
Railways as well as Central Crime
Bureau, Railway Board, with a view
to tracking down criminals and
recefvers of stolen goods.

(iv) Rivetting of and EP. Locking of
wagons containing valuable commodi-
ties.

(v) Intensified supervision at break-of-

gauge transhipment points and

repacking sheds.

(vi) Settlement of a claim for compensa-
tion after :

(a) scrutinising relevant documents
like Railway Receipts, Beejuck,
Shortage/Damage Certificate etc.,
and any other information
required from the claimant ;

(b) wverification of market price ;

(c) reference to Damage and
Deficiency message ;

(d) enquiry in the matter by Claims
and Commercial Inspectors.

(vii) Pixation of staff responsibility and
imposition of penalty where negligence

in duty or other commercial irregu- -

larity giving rise to claim s

established.

(viii) Checks by Officials of the Commer-
cial, Security aund Vigilance Depart-
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(ix) Notorious criminals and receivers of
stolen railway property are detained
under the National Security Act.

(x) Railway employees and RPF personnel
found involved in cases of thefts and
pilferages are either prosecuted or
dealt with cdepartmentally depending
on the availability of evidence in each

_ case.

Unsatisfactory Working of CGHS in
Delhi and Shortage of Medicines

1695. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that the Central

Government Health Scheme is not working
satisfactorily in Delhi ;

(b) whether Government has seen a press
report in this connection which appeared
in the Hindustan Times on 19 June, 1984
under the caption “CGHS not in best of
Health™” ;

(c) whether it is a fact that upto 40 per
cent of the medicines prescribed by doctors
are not available in ready stock ;

(d) whether it is also a fact that there is
acute shortage of beds for CGHS beneti-
ciaries in Delhi ; and

(e) if so, what remedial measures are
proposed to be taken to improve the
situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR]I KUMUDBEN M.
JOSHI) : (a) No.

(b) Yes.

(c) to (e). C.G.H.S. formulary medicines
are not in short supply at present. To
further augment the availability of beds to
CGHS beneficiaries arrangements have been
made with Delhi Administration to provide
indoor facilities in L.N.J.P. Hospital which
«wne nnt thara hefore.,
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National Book Policy

1696. SHRI NAWAL KISHORE
SHARMA : Wil! the Minister of EDUCA-
TION AND CULTURE be pleased to
. state :

(a) whether it is a fact that Government
had set up a Committee to prepare the draft
of the National Book Policy ;

(b) if so, whether the said draft has
since been prepared ;

(c) the salient features thereof ; and

(d) if so, when the National Book Policy
is likely to be finalised ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) No, Sir.
In September 1983 the National Book
Development Couneil was reconstituted by
the Government for the development of the
Indian Book Industry and one of the
Council’s functions according to the Resolu-
‘tion of Government of India is to drafta
National Book Policy which might represent
a harmonious blend of the interests of the

readers.
(b) and (c). No, Sir.

(d) The Council has held two meetings
so far. At its second meeting held in April,
1984 there was a general discussion on the
need for a National Book Policy to promote
book-mindedness and develop book industry
in the couniry. This discussion covered
interrelated issues concerning book? produc-
tion, problem of finance, marketing,
distribution of books supported by a strong
library movement. The Council will take
up this further in its subsequent meetings in
conformity with the functions enttusted

to it.

Role of Women in Voluntary Adoption of
Small Family Norms and their Social or
Economical Activities

1697. SHRI N. DENNIS : Will the
Minister of HEALTH AND FAMILY
WEILFARE be pleased to state_ :
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(a) whether Government have given
serious thought of voluntary adoption of the
small family norms and positive role of
women in economic and social activities
during the Seventh Five Year Plan ; and

(b) if so, the details regarding the policy
of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA -
KIDWAI) : (a) and (b). The Seventh Five
Year Plan for Health and Family Welfare
Sector has not yet been formulated,

Recruitment of Ticket Collectors as Part
Time Workers

1698. SHRI SUDHIR GIRI : Will the
Minister of RATLWAYS be pleased to state &

(a) how many workers have been
recruited as Ticked Collectors etc. on part-
time work as volunteers in Eastern, South
Eastern, North Frontier and Metro

Railways ;

(b) what remuneration is being paid to
them ; and

(c) whether these persons have been
recruited through  the Employment
Exchange ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b). The number of volunteers vary
from day to day, and from location to
location. A record is therefore, maintained
only of volusteer days. 92,731 volunteer days
have been engaged on Eastern, South
Eastern and North Frontier Railways during
the period 1.1.1984 to 33.6.1984. No such
volunteers were engaged on Metro Railways.
The Volunteers so deployed, to assist Ticket
Checking Staff, are paid Rs. 8/- per day as
out-of pocket allowance.

(c) No, Sir.
Distribution of Oral Rehydration Salt Packet

1699. SHRI K. PRADHANI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state ;
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(a) whether suggestions have been put
forward by diarrhoea experts that Govern-
ment should try to provide every village in
the country with 1CG0 oral rehydration salt
packets annually by the end of the 7th Plan
in 1990 ;

(b) if so, whether Government are aware
that diarrhoea toll is higher in tribal areas ;

(c) whether the details of this programme
of Rehydration packs for villages have been
worked out and if so, details thereof ; and

(d) whether a begioning will be made in
_ the tribal areas to start with if so, when
programme is likely to be launched upon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (d). Yes. It is proposed
to supply 100 Oral Rehydration Salt packets
to each of the health guides per year against
60 Oral Rchydration Salt packets at present,
Training in Oral rehydration has also been
arranged for mothers, community, medical
officers of the Primary Health Centres and
para medical workers in the prevention and
control of  diarrhoeal disease. The
Programme will cover all areas including
tribal areas during the Seventh Plan.

Decline in Railway Freight Traffic

~1700. SHRI SANAT KUMAR
MANDAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Railway freight traffic is
continuing downtrend and has declined by
4.53 million tonnes.

(b) if so, what are the factors responsible
for this decline and whether traffic would
further fall during the monsoons ; and

(c) its impact on the Railways’ earings and
how it is proposed to generate more freight
traffic and check the continued revenue loss
which may seriously affect the overall Rail-
way finances ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) The freight traffic loaded by the Rail-
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ways upto the end of June in 1984-85 as per
provisional figures is more by 0.37 million
tonnes as compared to the corresponding
period last year. However, as compared to
the target it is less by 3.45 million tonnes.

(b) The main factors responsible for less
loadings are less offer of traffic by the core
sector like coal, finished products from steel
plants and Iron ore for export. Also the
Ports strike, law and order conditions in
Bombay and Punjab areas, and dislocation
caused by floods affected loading. All these

- factors, besides the monsoon have contribu-

ted to the less loading.

(c) As against the Budget proportion for

'freight revenue the shortfall upto the end of

June, 84 is approximately 3.10 crores. As
far as the proposals for generation of more
traffic are concerned, Railways are coordi-
nating with the core sectors and also keeping

a watch on selected high revenue yielding
commodities.

F1ATYR AT gragr & a@a
‘qae gEEd|’’ FeAr

1701. =t fz7a s @Iq 397 ]
|l 98 qqTH F FAT F 6

(%) Far gIHILA gaf 9T § FATY
AT gragr & A7 ‘93T qaagg’ qAT™ T
hadT fwaT § ;

(@) afz gi, @ T@ JWIE F FTY
IATA W9 & GEATIAT g AR qeqeaee
ST FAT g 7

T HAL (5 Qodtoqonrit @i GlaQ)
(F) o< (@) gearg § @ e aqq ey
UF CFESE WS agiq 31/32 IATYR-
grasr qaaia 1-4-1984 § gar r v 3

GIZ-FEAAGT AGE IAF &1 AT

1702: &t fasig s aag : Fa1 W
HAl 98 IqTAEY FIT HI 5
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(%) Far gXF1L A fagre usa ¥ gIgr-
ZEATAIY AT3e AT & sfuggow &1 fqua

frar d;

(@) sarag ga & fF gwHed ga av
TH 13 A & FIIT H1 AGIHT 15 A1H
T FT faar & ; IR

() afe gf, &t 39 Argz AT F Afaagy
% gadl ¥ arfaqfa & T g2 arfqs ergara
a9 FT Fa7 ANfacg g ?

A " (#ft goatoyo I @i AUA) :
(%) i, & 1

(@) stz () wifest & qrg f&7 a3
FUL F AT AIFIT GIXA FFIAT T g7AT
wu 3 gl g fF 9ad Iwar gt a3
gfawe afs fedl ad 33 sfawa & &0 ®@
Y ag QU AT ATT | 1984-85 F a7 H €8
gaisT & fau 15 1@ €9 FY SqTEAT & |
fawer 3 &1 ga+1 ¥, a9 1984-85 & faq
arfas agmar & 7 ¥ afus g7 &)
saeeqt FY a3 g F4F 39 av fasy av §
9 Sfaws fAay F1qaT 8 |

Central Assistance !or Search and Rescue
Scheme of Kerala to Safeguard Life and
Property of Sea

1703. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
SHIPPING AND TRANSPORT be pleased
to state :

(a) whether Government of Kerala
sought Central assistance for the Search and
Rescue Scheme formulated by them to safe-
guard the life and property to sea ; and

(b) if so, action taken by the Government
thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes.

(b) No decision has been taken.
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Complaint Regarding Filling up of ‘iO
Percent Construction Reserve Posts on
Western Railway

1704. SHRI E. BALANANDAN : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether he has received a Memoran-
dum No. ARIC/ANG/84 dated 12 June,
1984 from AIll India Railway Employees’
Confederation, Bombay ;

(b) whether they have complained of
irregularities in filling up of 40 per cent

~construction reserve posts as per Railway
Board’s orders in survey and construction

of Western Railway, Bombay ;

(c) what steps Government have taken
to enquire into the complaint and to set right
the irregularities ; and

(d) what steps Government are taking to
implement the Railway Board’s orders in
respect of 40 percent construction reserve
posts in construction projects in Railway
from casual labourers ?

THE MINISTER OF RAILWAYS (SHRI
A.B A. GHANI ' KHAN CHOUDHURY) :
(a) No, Sir.

"(b) In absence of Memorandum, the
details of complaint are not known.

(c) Does not arise.

(d) On the Western Railway, 918 Class
IIT and 608 Class 1V posts have been conver-
ted as permanent against 409% peserve post
in Survey and Construction and Open Line.

Introduction of a Direct Train between
Kharagpur and Tirupati

" 1705. SHRI E. BALANANDAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) " whether a memorandum dated 2 July,
1984 from Rajak Samaj Kharagpur, West
Bengal suggesting introduction of a direct
train services between Kharagpur and
Tirupati, Andhra Pradesh has been received



203 Weritten Answers

by the Government ;

(b) if so, whether the proposal has been
accepted by the Government ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

- (b) and (c). There are already four trains
running between Howrah, Vijaywada,
Gudur and Madras via Kharagpur where
passengers can entrain for going to Tirupati.
From Vijayawada, Gudur and Madras there
are convenient trains available to proceed to
Tirapati. Hence it is not considered neces-
sary to introduce any additional train from

Kharagpur to Tirupati due to :

(i) the volume of traffic offering at
Kharagpur for Tirupati would not
warrant the running of a train.

(ii) there are adequate trains by which
the passengers could proceed from
this area to Tirupati without diffic-

ulty.

(iii) Already more important trains have
been introduced and as of now the
coaching stock and locomotive
position would not permit of such a
train being considered for introduc-
tion.

Dieselisation and Speeding up of Himachal
Express

1706. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government have received a
demand for dieselisation of Himachal

Bxpress, running between Delhi and Nangal
Dam and increase its speed ;

(b) ifso, the likely date by which the
train would be dieselised and speeded up ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(2) Yes, Sir.
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(b) This train will be considered for
dieselisation as and when more diesels be-
come available.

Resumption of Train Services of Kangra
Valley

1707. PROF. NARAIN CHAND
PARASHAR :
SHRI DIGAMBER SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Northern Railway
Administration has ensured that all the
Kangra Valley Railway trains which were
running prior to the Army Action in Punjab
has since resumed their course between
Pathankot/Jogender Nagar/Nagrota/Peprole;

(b) if so, the date w.e.f. which they have
commenced running ; and

(c) if not, the likely date by which they
would resume their journey and the reasons
for delay ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY): -
(a) Yes, Sir.

(b) The running of trains on this section
has been restored in phases on 29.6.1984,
23.7.1984 and 26.7.1984.

(c) Does not arise,

Reconstitution of Indian Institute of
Advance Study, Simla

1708. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether the General Council and the
Governing Body of the Indian Institute of
Advance Study, Simla have since been
reconstituted ;

(b) if so, the composition therecof as on
date alongwith the date on which they have
been reconstituted ;

(c) a brief outline of the structural
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changes brought about in the pattern of
management and the functioning of the
Institute ; and

(d) the nature thercof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

(SHRIMATI SHEILA KAUL) : (a) and (b)..

‘The Society and the Governing Body of the
Indian Institute of Advanced Study, Simla
were reconstituted on 4th and 7th May, 1984
respectively in accordance with the provisions
of existing Rules and Regulations of the
Institute. The composition of the Society
and the Governing Body is given in the
attached statements I and II.

(c) and (d). An outline of the new set-up
and the pattern of management and func-
tioning of the Ibstitute as approved by the
Government for implementation is given in
the attached statement III.

Statement-I

List of Members of Society of Indian
Institute of Advanced Study, Simla

President

1. Prof. D.P. Chattopadhyaya Chair-
man, ’
Indian Council of Philosophical
Research, New Delhi.

Vice-President

2. Justice S.A. Masood, Vishva
Bharati, 6, Acharrya Jagdish Bose
Road, Calcutta-700017.

3. Prof. Gautam Mathur, Director,
Institute of Applied Manpower
Research,

Indraprastha Estate, Ring Road,
New Delhi-110002

4, Dr. (Mrs.) Margaret Chatterjee,
Professor of Philosophy,

Delhi University, Delhi-110007

5. Prof. Ravinder Kumar,
Director,
Nehru Memorial
Library, ‘
Teenmurti House, New Delhi-110011

Musecum and
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6. Prof. Satchidananda Murty,

10.

11.

12.

13.

14.

15.

16.

Professor of Philosophy,
Andhra University,
Cottage”,

Waltair, Visakhapatnam-530003

“Andhra

. ~. Prof. H.C. Khare,

Professor of Mathematics,
Department of Mathematics and
Statistics,

Allahabad University,
Allahabad-211002.

Dr. Sanat Biswas,
P-19, Old Belygung Road,
Calcutta-700019

Prof. B. Sarveswara Rao,
Professor of Economics,
Andhra University, Waltair,
Visakhapatnam-530003 (AP)

Justice M.H. Beg,

Chairman, Minorities Commission,
Lok Nayak, Bhavan,

5th Floor, Khan Market,

New Delhi-110003

Justice Sankar Prasad Mitra,
5 Cooper btreet,
Calcutta-700026

Justice S.D. Agarwala,
Allahabad High Court,
Allahabad.

Dr. Harbans Rai Bachchan,
B-8, Gulmohar Park,
New Deihi-110049

Mrs. Anita Baneryji,

Professor and Head of the Deptt.
of Economics, Jadavpur University,
Calcutta-700032

Dr. B.D. Nagchaudhuri,
43-A, Biren Ray Road Est.,
Calcutta-700 008

Prof. Moonis Raza,

Director,

‘National Institute of Educational
Planning and Administration,
17-B, Sri Aurobindo Marg,

New Declhi-110016
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17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

217.
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Dr. P.L. Malhotra,

Director,

National Council of Educational
Research and Training,

Sri Aurobindo Marg,

New Delhi-110016

Professor Jayendra Kumar Anand Ji
Yajnik,

Professor of Philosophy,

Gujarat University,
Abmedabad-380009 (Gujarat)

Prof. Krishnaji,
14-B, Bank Road,
Allahabad-211002

Prof. (Mrs.) Suma Chitinis,
Tata Institute of Social Sciences,
Deonar, Post Box No. 8313,
Bombay-400088

Dr. (Miss) Sarojni Varshaoey,
Principal, Mahila Mahavidyalaya,
New D/5, Banaras Hindu University,
Varanasi-221005

Prof. T.B. Prasad,

Professory
Rajendra Medical College, Raichi.

Prof. R.K. Mishra,
Department of Biophysics,
All India Institute of
Sciences,

New Delhi-110029.

Medical

Prof. Sankho Chaudhuri,

Delhi Urban Art Commission,
Lok Nayak Bhawan (2nd Floor),
Prithvi Raj Lane,

New Dethi-110003

Shri P.M. Kavadia,
9-B, “Girira)”
Altamount Road, Bombay-400026

Shri G. Parthasarathi,

Cbairman, Indian Council of Social
Sciences Research,

49, Lodi Estate,

New Delhi-110003

Dr. Lokesh Chandra,

Chairman,

Indian Council of Historical Research,
35, Ferozeshah Road, New Delhi.
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28. Shri Krishna Kriplani,

29.

30.

31

32.

34.

35.

36.

3.

38.

Chairman,
National Book Trust of India,
A-5 Green Park, New Delhi-110016

Dr. Narayana Menon,

Chairman, Sanget Natak Akademi,
Rabindra Bhawan, Ferozshah Road,
New Delhi-110001

Prof. R.S. Mishra,
Vice-Chancellor,
Lucknow University,
Lucknow-226007

Dr. G.P. Sinha,
Vice-Chancellor, Patna University,
Patna-SOOOQS

Prof. G. Ram Reddy,
Vice-Chancellor, Andhra Pradesh
Open University,

Hyderabad, 500004 (A.P.)

. Dr. Ramesh Mohan,

Director, Central Institute of English
and Foreign Languages,
Hyderabad-500007

Dr. (Mrs.) Madhuri R. Shah,
Chairman, University Grants Com-
mission, New Delhij.

Educational Adviser to the Govt. of
India (ex-officio)

Secretary (Expenditure},
Ministry of Finance, Govt. of India
(ex-officio)

Director General of Council of Scien-
tific and Industrial Research
(ex-officio)

Director of the Institute.

Statement-‘ll

List of Members of Governing Body of

1.

Indian Institute of Advanced Study,

Simla

Chairman

Prof. D.P. Chattopadhyaya,

Chairman, Indian Council of
Philosophical Research, New Delhi
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Vice-Chairman

2. Justice S.A. Masud,
Hony. Treasurer,
Visva Bharti University,
Santiniketan,

3. Shri G. Parthasarathy,
Chairman, Indian Council of
Social Science Research, New Delhi.

4, Dr. Ramesh Mohanp,
Director,
Central Institute of English and
Foreign Languages,
Hyderabad.

5. Prof. Ravinder Kumar,
Director, )
Nehro Memorial Museum and Library,
New Delhi.

6. Sbri Man Mohan Singh,
Financial Adviser,
* Ministry of Education and Culture,
New Delhi.

7. Shri Kireet Joshi,

- Special Secretary,
Ministry of Education and Culture,
New Delhi.

8. The Director of the Institute.

Statement-II11

A brief outline of the new set-up and the
pattern of management and functioning of
the Indian Institute of Advanced Study,
Simla as approved by the Government for
implementation.

(i) Management

The Institute will be managed and admin-
istered by a Society, a Governing Body and
a Director, The Society will consist of both
officials and non-officials. The Governing
Body will be the decision making body of
the Institute. The Chairman of the Gover-
ning Body will be an eminent scholar
nominated by the Central Government. The
Director of the Institute will be appointed
by the Governing Body with the approval
of the Central Government. His term of

office would be 3 years renewable for another
\
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term of 3 years.
(ii) Areas of activities

The Institute would be a residential centre
for free and creative inqury into fundamental
themes and problems of life and thought in
areas which bad deep human- significance.
However, in the initial stages there will be
selective approach by selecting areas of
studies which would promote inter-discipli-
nary efforts, which do not require costly
facilities and which can attract distinguished
scholars. . ' :

(iii) Areas of studies

Some of the illustrative (not exhaustive)
areas of study would be : '

Comparative Indian Literature (including
ancient medieval, modern, folk and tribal) ;
comparative studies in Philosophy and
Religion, Development of World view ; Edu-
cation, Culture, Arts including performing
Arts and Crafts ; Fundamental concepts
and problems of Logic and Mathe-
matics, Fundamental concepts and pro-
blems of Natural and live Sciences ;
Indian Civilisation in the context of Asian
neighbours, "~ problems of Contemporary
India in the context of national integration
‘and national-building and social, Political
and economic Philosophy ; and studies in-
environment, natural and social,

(iv) Topics for research

Theme of Indian Unity in Diversity ;
Integrality of Indian  Consciousness,
Philosophy of Education in the Indian per-
spective, Advanced concepts in Natural
Sciences and their philosophical implica-
tions ; Indian and Asian Coatribution to the
synthesis of Science and Spirituality ; India
and Human Unity ; A companion to Indian
Literature a Comparative Study of Indian
Epics and Human Environment.

(v) Fellows

There will be only one category of acad-
emic staff designated as Fellows. The
fellows would be appointed for a term of
three months to two years which can be
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extended by another year, except for the
fellows recruited for the core projects in
which case they will have a duration co-
terminus with the project.
fellowships would be determined by the
. QGoverning Body in the range of rupees
1500-3000.

(vi) Fac lities

The Library of the Institute would be
developed in phases as a modern tool for
research, essential computation facilities
would be provided for research needs ; and
the Institute would make arrangements for
pooling the results of research and dissemina-
ting them for the benefit of youth, adolesc-
ents, etc. The publication programme would
consist of the outcome of the research
pursued by the Fellows and for dissemination
purposes.

Structure of Railway Freight for Coal

1709, SHRI PIYUSH TIRKI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the structure
of railway freight of coal related to distance

make Ranigunj coal cheaper to users in
Rohtak or Nasik, than those in Durgapur,
West Bengal ; and

{b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) No, Sir.

(b) Does not arise.
Paradip Port Trust still in the Red

1710. SHRIPIYUSH TIRKI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether itis a fact that the Paradip
Port Trust has incurred a loss of Rs. 39
crores over the past 20 years, of which the
loss in 1983-84 alone amounts to Rs. 5.32
crores ;
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(b) - whether his attenticn has been drawn
towards the news item ‘‘Paradip Port Trust
still in the Red : MLA’' published in Times
of India dated 9 July, 1984 ;

(c) if so, whether it is a fact that the
authorities of the Port Trust have shown the
profit of Rs. 2.86 crores in paper only, mani-
pulating the accounts received from the
Central Government for flood relief ; and

(d) if so, whether Government propose
to set up a high level inquiry irto the alleged
misappropriation of accounts ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
cumulative deficit of Paradip Port from its
inception till 31.3.1984 was Rs. 39.56 crores,
which includes a deficit of Rs. 7.43 crores
for the year 1983-84.

(b) Yes.

(c) These was a surplus of Rs. 2.87 crores
during the year 1982-83 as certified and aud-
ited by the Accountant General, Orissa.
Rs. 5 crores, received as a Central Grant
for Cyclone damage repairs have been acc-
ounted separately in the balance sheet and
the same has not been included in the
Revenue Account of the Port Trust.

(d) Does not arise in view of (c) above.

Incentives for Promotion of Hindi in
Railways

1711. SHRI N.E. HORO: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
Ministry has introduced a new incentive
scheme for the promotion of Hindi in
Railways ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUD-

HURY) : (a) Yes, Sir.

(b) The Railway Staff College, Vadodara,
as part of its training programmes, provides
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the necessary input with regard to the
official language policy/programme, to the
probationers of all services undergoing train-
ing in the College. Question papers are
made available in Hindi-English bilingual
form and the trainee officers have the option
to make use of either Hindi or English for
writing their answers.

2. As an incentive to the Probationers
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and also to generate spirit of healthy com-
petition, the Ministry of Railways decided
to introduce a Scheme of giving suitable
awards to such officers who make use of
Hindi medium for writing their answers.
The following awards will be made to the
Probationers, on the basis of [their perform-
ance in the Foundation and Induction
Courses :—

Eligibility

Award

) One who makes use of Hindi
for writing answers in
Examinations and secures
Highest marks in aggregate
in the final examination.

(2) One who makes use of Hindi
for writing answers in
Examinations and secures
Secorid highest marks in
aggregate in the final
examination.

3) One who makes use of Hindi
for writing answers in
Examinations and secures
Third highest marks in
aggregate in the final
examinatior.

1. Award of Rs. 500/»

‘11. . Award of Rs. 350/-

I11. Award of Rs. 250/-

3. While assessing eligibility ‘of Proba-
tioners for these awards, a weightage of 15%
will be given to the Probationers whose
mother tongue is other than Hindi and also
thos¢ whose medium of instruction has not
been Hindi.

4. It has also been decided to give a
special award of Rs. 250/-, to a probationer,
who gets maximum marks from amongst
those, whose mother tongue is other than
Hindi and whose medium of instructions has
also not been Hindi and who write their ans-
wers in Hindi. This, however, is subject to the
condition that he does not qualify for any of
the awards mentioned in para 2 above.

s. These awards have been introduced to

encourage Probationary Officers to answer
the questions in Hindi and would not be
reckoned for purposes of evaluation of their
overall performance.

Computerisation of passenger reservation

1712, SHRI N.E. HORO : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway .
Reforms Committee has recommended that
computerisation of passenger reservation in
India should be looked upon not only as a
desirable feature but as a sheer necessity ;

(b) whether it is also a fact that in its
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report on the Management Information
System presented to the Government some
time ago, the RRC has stated that passenger
reservations should be computerised as fast
as infrastructural developments permitted ;
and

(c) if so, the reaction of Government in
this regard ?

THE MINISTER OF RAILWAYS (SHRI

A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b). Yes Sir.

(c) Recommendations of the Committee
are under consideration of the Board. A
pilot scheme for computerisation of passeu-
ger seat/berth reservations in Delhi area is
already sanctioned. Simitar schemes for
other Metropolitan Cities will be considered
once the Scheme in Delhi is stabilised.

Establishment of Shipyards in the Country

17)3. SHRI AMARSINH RATHAWA :
SHRI NARSINH MAKWANA :
SHRI NAVIN RAVANI :
SHRI K. RAMAMURTHY :

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the existing shipbuilding
facilities in the country are inadequate and
the Government propose to establish one or
two more shipyards in the country ;

(b) whether a study has been made by
various Committees to examine and suggest
the site for establishing shipyards -and have
recommended Paradip in Orissa and Hazira
in Gujarat ; and

(c) if so, what steps have been taken to
establish shipbuilding yard atj Hazira and
the progress made so far ?

THE MINISTER OF STATE IN THE
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MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI ZR. ANSARI) :
(a) and (b). Yes, Sir.

(c) It bas not been possible to take this
project so far mainly due to limitations on
overall availability of resources in relation
to requirements. The proposal is under con-
sideration in the context of the formulation
of the Seventh Five Year Plan.

Replacement of over-aged Railway bridges

1714. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are aware of
the fact that large number of bridges on the
Indian Railway track have been declared
“over-aged” anc as such are fit for dismant-
ling so as to avoid any mishap on this
score ;

(b) if so, the number of over aged bridges
Zone-wise as on 31st March, 1984 and
whether any programme of their quick re-
placement has been included in the track
renewal plans in the current financijal
year ;

(c) if so, the details thereof, Zone-wise ;
and

(d) if not, whether Government would
draw up such a programme of - replacement
of such bridges ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOUD-
HURY): (a) to (d). There is no fixed
life span of bridges for the purpose of re-
building/rehabilitation and the same are
planned on condition basis. The zone-wise
details of the number of bridges which have
been identified for rebuilding/rehabilitation
on condition basis and those which have
already been included in the Railways’
Works Programme upto current financial
year are given below :— :

Railway No. of bridges identi- No. of bridges
fied for rebuilding/ already programmed
rehabilitation for rebuilding/re-
habilitation
1 2 3
c 152 93
B 347 134
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1 2 3
N 504 263
N.E. 287 96
N.F. 179 43
S 102 100
S.C. 100 90
S.E. 277 120
W 74 43
Total 2022 982

The work on remaining bridges is being
planred for VIIth plan period. In the mean-
time these are being maintained in safe
condition.

‘EMU brakes having asbestos lining

17i5. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether EMU brakes having an
asbestos lining, have a better braking power,
cause less wear of wheels, are light in
weight and are cheaper than the steel brakes
which are in general use ;

(b) the specific facts in this regard ;

(c) whether it has been examined that

steel brakes may be replaced by more
efficient asbestos brakes to save costs and
increase the life of wheels ; and

(d) if so, the findings thereof ?

THE MINISTER OF RAILWAYS (SHR1
A.B.A. GHANI KHAN CHOUDHURY) :

(a) Composite brake blocks having as-
bestos lining have better braking power,
cause less wear of wheels and are lighter in

weight but are more costly than the cast
iron brake blocks. Steel brake blocks are
rot used on the Railways.

(b) 1In spite of higher cost of composite
brake block, these are cheaper to use in
the long run because of attendant advant-
ages.

(c¢) Yes, Sir.
(d) Please see reply to (b) above.
.State-wise out-lay of Railway Funds

1716. DR. VASANT KUMAR PANDIT :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there have been complaint
from Southern and Central States that the
allocations of Railway funds are not equit-
able and over biased in favour of Calcutta
and Malda cities in West Bengal ;

(b) ifso, the State-wise out-lay of Rail-
way funds during the year 1980-81, 1981-82,
“1982-83 and 1983-84 ;

(c) whether be proposes to remove the
regional imbalance in allocation of funds of
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neglected States by seeking additional grant
from the Government or by reallocating the
grants ; and

(d) the reasons for such imbalance in -

allocation ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) There bave been complaints regarding
inadequacy in allocation of funds to Projects
especially in the South. The allocation of
funds for projects is not made State-wise
but is made with a view to meeting the
demand for rail transport and attendant
works of different regions and as per prior-
ities decided in consultation with the Plann-
ing Commission.

(b) Figures of out-lay are not compiled
State-wise.

(c) and (d). Some regional imbalances
are bound to be always there as investments
by Railways will depend on the number of
projects and works on higher national
priorities going on in the different States
depending on whether such projects : —

(1) pertain to core sector industries
vital for national economy like
fertilizer plants, aluminium plants,
cement plants, power houses, collie-
ries etc.

(ii) are of stratcgié importance and
essential for improving the country’s
security and defence needs or

(iii) are for the development of backward
and under developed regions.
Certain States may be rich in min-
eral resources as compared to
others, resulting in many core
sector industries getting established
with need for greater idvestment in
rail infrastructure.

Settlnﬁ up of Committees in No-Industry
districts for infrastructural development

1717. SHRI B.V. DESAI : Will the
Mipister of INDUSTRY be pleased to
state :

(a) whether the Union Government have
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issued guidelines for the grant of Central
assistance to State Governments to take up
infrastructural development in identified
growth centres in no-industry districts ;

(b) whether Union Government have sug-
gested scting up of a committee in each State
under the chairmanship of the State’s Secre-
tary of Industry with Secretaries of Finance,
etc. as members ;

(c) if so, the -main purpose of these
committees and how many States have so
far set up such committees ; and

(d) to what extent it has helped them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
Yes, Sir.

(¢) The State Level Committee shall go
into each case (project-wise) and decide the
guantum of assistance to be granted for
development of infrastructural facilities in
No-Industry Districts.

No State Government except Karnataka
has constituted the State Level Commiltees
so far.

(d) As the guidelines for Central Assis-
tance for development of infrastructural
facilities have been issued on 19.6.1984, the
extent of benefit can not be indicated at this
stage.

Report of NEERI Re : Anti-Pollution
Measures to be Taken up by
Bombay Port Authorities

1718. SHRI B.V. DESAl: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the National Environmental
Engineering Research Inostitute has submit-
ted the first part of its report suggesting
anti-pollution measures to be taken up by
the Bombay Port authorities ; '

(b) if so, whether the report was studied
by the Bombay Port authorjgies ;
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(c) if so, the main points of the

suggestions ;

(d) to what extent Government have
accepted the same ; and

(e) the steps being taken to implement
the scheme and utilise the scheme in all
ports in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a)to (e).
Bombay Port Trust has received an interim
report from National Environmental Engi-
neering Research Institute containing certain
parameters for study, extent and type of
samples etc. The report also contains a
few general observations but does not con-
tain any suggestions or recommendations.

Setting up of a Paper Mill in Kesinga,
Orissa

1719. SHRI RASA BEHARI BEHERA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have taken any
steps to set up a paper mill in Kesinga in
Kalahandi District, Orissa as raw materials
are available there in plenty ;

(b) if so, details of the proposal ; and

(c) if not, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) The
Central Goveroment have no proposal
under consideration at present to set up a

Paper Mill in Kesinga in Kalahandi District -

in the State of Orissa.

(b) Does not arise.

(¢) Proposals for establishment of paper
mills are considered from time to time on
merits, having regard to sustained availa-
bility of raw materials, availability of infra-
structural facilities, and economic viability.
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Review of Small Scale orientﬁtlon of
Industrialisation Policies

1720. PROF. AJIT KUMAR MEHTA :
SHRI RASHEED MASOOD :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have mady any
review of the small scale orientation of indu-
strialisation policies to know how far these
policies have yielded results and what are
the impediments in the growth of rural
industries ; and

(b) if so, the details thereof and the
steps taken/proposed to be taken by Govern-
ment to give a fillip to rural industrialisa-
tion, thereby making the villages self-
sufficient in most respects besides raising
their economic conditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) and (b).
The policies of the Government for promo-
tion and development of small scale indus-
tries are under constant review. The per-
formance of agencies responsible for the
development of Village and Small Industries
Sector is being watched through quarterly
reviews which are undertaken to evaluate
their achievements in relation to targets and
correctional steps are taken wherever
necessary.

Development of village and small scale
industries has been recognised as an impor-
tant strategy for creation of large scale
employment and dispersal of industries in
rural and semf-urban areas. The Govern-
ment is determined to promote such a form
of industrialisation in the country ascan
generate economic viability in the villages.
To achieve this objective, Khadi and
Village Industries Commission and the
District Industries Centres working under
the overall guidance of the Ministry of
Industry are identifying and developing
industries in the rural sector.

Distribution of brass scrap to Small
Scale Industries

1721. SHRI DAULATSINHJI JADEJA :
Will the Minister of INDUSTRY be pleased
to state ;
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(a) whether the brass scrap, the bypro-

duct of the Defence units (Ordnance facto-"

ries and other public sector units was reser-
ved for small scale industries and was distri-
buted through National Small Industries
Ccrporation at reasonable rate :

(b) whether this procedure has been
changed Jand the brass scrap is being sold
in open market by auction, with the result
that the small scale units are not getting the
raw material at reasonable rate and they
have to purchase the raw material from the
open market at a very high rate and with
great difficulty ; and

(c) whether Government will consider to
sell the brass scrap to small ‘scale units
which are engaged in preparing brass parts
through National Small Industries Corpora-
tion as it was sold before to save the brass
small scale units in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Priorto
1978, only the Ordnance Factories disposed
of their non-ferrous arisings to small scale
units through the National Small Industries
Corporation, and not other public sector
units. This, however, was not found to be
satisfactory arrangement for disposal of
the arisings.

. (b) According to the instructions issued
by the. Ministry of Defence in 1978, the
Ordnance Factories dispose of 4U9% of the
surplus to the highest bidder and 309 to
small scale industrial units registered with
NSIC/SSI/Directorate of Industry witha
price preference of 109 over the highest
tendered rate and a further 30% to bonafide
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exporting units with a price preference of
10%.

(¢) The Ministry of Defence have carried
out a review of the scrap arising in the
recent past and it is noticed that almost all
the available scrap is being utilised by the
Ordnance Factories themselves by re-
cycling.

Loss of Industrial Production in the Sixth
Plan Period=

1722. SHRI E. BALANANDAN : Will
the Minister of INDUSTRY be pleased to
state :

(a) the loss of industrial production in
the Sixth Plan period in rupee value ; and

(b) the loss in revenue earning ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) It may
not be possible to precisely quantify the
extent of loss of industrial production due
to various factors. However, a statement
giving value of production lost due to strikes
and lockouts during 1980-83 is enclosed.
On the basis of inadequate data furnished
by certain industries which draw power at
H.V., the Central Electricity Authority have
made a rough overall estimate of total loss
of production due to power shortage at
Rs. 2,500 crores in 1980-81 and Rs. 2,360 in
1981-82.

(b) The Central Board of Excise and
Customs does not have the required infor-
mation regarding the loss in revenue earn-
ings due to the loss of industrial production
in the Sixth Plan period.

Statement

Value of production lost due to strikes and lockouts during 1980-83

(Rs. in crores)

Year Value of Production lost

Strikes Lockouts Total
1980 172.61 (17511 124.53 (172) 297.14 (1923)
1981 465.11 (1483) 163.66 (171) 628.76 (1654)
1982 (P) 194.18 (1353)* 89.56 (250) 283.74 (1603)
1983 (P) 177.05 (1092) 111.89 (220) 288.94 (1312)

(P) — Provisional

Figures in brackets indicate the number of disputes to which the date relate,
*Excluding production loss due to Bombay Textile Strike which is estimated at

Rs. 3287.49 crores during 1982,
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Setting up of industries in No-Industry
District of Andhra Pradesh

1723. SHRI A.R. MALLU : Will the.
Minister of INDUSTRY be pleased to
state ©

(a) whether the Central Government
have issued directions to the States for the_
development of infrastructural facilities in
‘No Industry Districts’ recently ;

(b) if so, whether Government of Andhra
Pradesh have also approached the Central
Government with the programmes for esta-
blishment of industries in ‘no-Industry

Districts’ in that State ;

(c) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Expansion of Cement plants to make

available Levy Cement )

1724. SHRI SANAT KUMAR

MANDAL : Will the Minister of INDUS-
TRY be pleased to lay statement showing :

(a)’ ‘the particulars of expansion of exis-
ting cement units and letters of intent issued
for setting up of new plants—both in the
private and public sectors—during 1983 and
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1984 (upto 2 July, 1984) ; their capacity
and location etc ;

(b) the number of applications pending
consideration with the QGevernment at

present ;

(c) whether despite all the concessions
given from time to time, the private sector
is pressing Government for a rise in the
price of cement ; and

(d) if so, action Government propose to
take in the matter and stabilise the price of
cement in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY . (SHRI
PATTABHI RAMA RAO): (a) A State-
ment indicating the capacity approved
during 1983 and 1984 (upto date) for setting
up cement plants in the private and public
sectors, is attached.

(b) 29 applications for grant of Letters of
Intent are pending final disposal.

(c) and (d). The cement industry (consis-
ting of cement plants in private and public
sector) had been requesting Government for
allowing escalations in retention prices.
Government have allowed an increase of
Rs. 40/- per tonne in the retention price of
levy cement w.e.f. 18.7.84 together with
marginal reduction in the levy quota. With
the increase in production and better availa-
bility of cement in the country, prices of
non-levy cement are expected to fall and the
difference between the prices of levy and
non-levy cement is expected to narrow
down. ) '

Statement

Indicating Details of Capacity Approved for Manufacture of Cement during 1983 and 1984

Ty

Sl. _ New Unit (NU)

No. Name Location Capacity  Sector Substantia|
(in lakh Private/ Expansion
tonnes) Public (SE)

1 2 . 3 4 5 6

Schemes Covered Under Licences

1. Cement Corporation of Tandur A.P, 10.00 Public NU

India Ltd.
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1 2 3 4 5 6
2. Kalyan Sundram Cement -Kushalgarh 0.66 Private NU
Indus. Ltd. Rajasthan
3. Karpataka Cement Ltd. Chitapur 0.66 " "
Karnataka -
4. Karnataka Minerals & Mathod 0.66 v o
Mfg. Co. Karnataka
5. Dhar Cement Ltd. Karondiya 0.66 " ’
M.P.
6. Radhakishan Cement Ltd. Danta 0.66 » .
Gujarat ‘
7. Hemadri Cements Vedadri 0.66 . -
. A.P.
8. Panchmahal Cement Co. Chappri 0.66 - .
Ltd. Gujarat
9. K.N. Cement Ltd. Poanta 0.66 ’ »
H.P.
10. Siva Minerals and Cement Kanchipura 0.66 v .
Industries Karnataka
11. Rassi Cement Ltd. Wadapally 2.00 » S.E.
A.P.
12. QGujarat Himalaya Cement Ranavav 0.50 » N.U.
Ltd. Gujarat
13. B.M. Dayashankar Sadashivnagar  0.66 . .
A.P.
14. Kamdar Cements Advi 0.66 » ’
Gujarat
15. QGwalior Rayon Jawad 8.00 " .
M.P.
16. Bbarat Food India Ltd. Copan Banas 0.66 » .
M.P.
17. Shree Quality Cement Nagnapur 0.66 ' .
Ltd. Karnataka
18, Century Spg. and Mfg. Rajura 10.00 ' ’
Coe. Maharashtra
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1 2 3 4 5 6
19. Amirgadh Cement - Palanpur 0.66 Private NU

Gujarat
+20. Jan Laghu Cemént Udyog Dt. Sikar 0.66 . e
Rajasthan
21. Kesoram Inds. and Cotton Seram 5.00 ' "
Mills Karnataka
22. Raymond Cement Works Arasmeta 5.00 » SE
M.P.
23. Parthasarathy Cement Teh. Gurzzala 0.66 . NU
Inds. A.P.
24. Kap_ila Cement and ‘Hosadurga 0.66 v .
Minerals . Karpataka
25. Coromandel Cements Ramapuram 0.66 " o
A.P.
26. Suverna Cement Dist. Nalgonda 0.66 ’e .
A.P.
27. Ratna Cement Dt. Belgaum, 0.66 ” »”
Karnataka
28. Sagar Cement Dt. Nalgonda 0.66 v "
A.P.
Schemes Covered Under Letters of Intent :
1. SICOM Yeotmal 5.00 Public NU
Mabharashtra
2. -do- Rajura 4.00 » "
Maharashtra
3. IPICOL Sunki 0.66 . »»
’ Orissa
4. IDC of Orissa Bargarh 4.35 " SE
Orissa
5. Andhra Cement Nadikudi 5.00 Private SE ‘
A.P.
6. Progressive Cement Benti Bagda 0.60 - NU

Bihar
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7. A.C.C. Ltd. Shahabad 10.76 . Private SE
Karnataka - ” '
8. Shaw Wallace and Co. ~ Rajgarh 0.50 . NU
H.P. ' '
9. A.C.C. Ltid. Sevalia 0.80 . SE
Gujarat S
10. Rassi Cement Wadapally 6.00 ” »
: A.P. '
11. Larsen and Toubro Ltd. Rajura 11.09 i " "
' = Maharashtra ' E
12. Builders India Chitapur 4,00 ’ NU
' Karnataka '
13. Madras Cement Jaggayyapeta 5.00 " "
a A.P.
14. Jaypee Rewa Cement Hazur 10.00 » .
M.P.
15. Mysore Cement Narsingarh/ 4.75 »» SE
Imlai, M.P. '
16. K.C.P. Ltd. Macherla 1.46 ”» .
A.P. - : '
17. Walchand Tandur Cement Tandur 7.00 - NU
Co. A.P. ' ’
18. Hyderabad Asbestos Raghurajnagar 9.00 » "
Cement Products M.P.
19. Bagalkot Udyog Bagalkot 3.30 » SE
Karnataka
20. A. Baba Vardbana Rao Dt. Guntur 0.66 » NU
A.P.
2. Annapurna Cements Teh. Asifabad 0.66 v »
A.P.
22. K.S. Balakrishnan Shorapur 0.66 . -
Karnataka
" 23. B. Kusumakar Rai Chitapur 0.66 » "

Karpataka



SRAVANA 11, 1906 (S4K4)

233 . Written Answers Written Answers 234
1 2 3° 4 5 6
24. G. Surayanarayana Dt. Krishna 0.66 Private NU
A.P.
25. Vekman’s Pyt, Ltd. Dt. Junagadh 0.66 . »
' Gujarat
26. Miss Prativa Patel Gokak 0.66 " »
Karnataka
27. Siddharth Builders Ltd. Goubbi 0.66 ’ v
Karnataka
28. Abdul Sattar Dt. Gulbarga 0.66 - .
Karnataka
29. Satish Jain Dt. Sirmur 0.66 ' '
H.P.
30. I.P. Benwat H.P. 0.66 v v
31. A.S. Bhartari Amboha 0.66 . v
H.P.
32. C. Narayana Shetty Kundapur 0.50 . "
Karnataka
33. Mysore Minerals Hosadurga 0.66 v ’
Karnataka
p—
34. B. Madhusudana Rao Sirpur 0.50 . .
A.P.
35. Ashok Kumar Dugar Umrangso 0.66 ” .
Assam
36. S.K. Gadhvi and R.B. Danta 0.66 "
Gandhi Gujarat "
37. Jay Engg. Works Sambhupura 10.00 ” "
Rajasthan
38. J.K. Synthetics Dt. Sidhi 10.00 . >
MP. -
39. N.K. Agarwalla Dt. North 0.60 -
Cachar Hills :

Assam
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40. A.C.C. L. Mehgaon * 10.00 Private NU
M.P.
41. The Standard Milis Co. Chandi 10.40 . s
Ltd. M.P. :
42. Gopal K. Kapoor Dt. Dehra Dun  0.60 - ’
U.P.
43. Rajamani R. Singh Chunar 0.66 . .
U.P.
44. Shri Vijay Bawri East Khasi 0.66 . .
Hills,
Meghalaya
45. N.K. Daga Dt. North 0.66 ’ »
Cachar Hills,
Assam.
46. P. Pappaiya Shetty Dt. Gulbarga 0.66 . .
Karnataka
47. J.P. Bhalotia Dt. Nagaur 0.80 (White) ,, "
Rajasthan
48. Snowcem India Ltd. -do- 0.50(,,) ” ’
49. Byford Ltd. -do- 0.66 (,,) " "
50. Indian Rayon Corpn. Ltd. -do- 080(,,) ” »
51. Gwalior Rayon Jawad, M.P. 2.00 . SB
Dt. Mandsaur
52. Bharat Commerce and Inds. Dt. Raipur, MP. 5.00 ” NU
53. M.P. State Inds. Corpo. Dt. Balaghat 0.66 Public "
M.P.
Expected fall in targetted Cement the violation of certain conditionalities on
production the basis of which it had agreed to partial
decontrol of cement some 2 years ago ;
1725. SHRI H.N. BAHUGUNA : Will (b) whether a large fall in targeted pro-
the Minister of INDUSTRY bepleasedto  q,ction is anticipated for 1984-85 and by

about one million tonnes for 1983-84 ;

(a) whether Government are aware of (c) whether levy sales are also short by
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2 million tonnes for 1983-84 ;

(d) whether producers profits collected
on additional sales in free market were duly
taken into account for calculation of so
called cash losses of the Industry for which
cement Industry is now clamouring for
_higher levy prices ;

(e) whether BICP has been satisfied with
regard to cost data supplied by individual
cement manufacturers ; and

(f) steps Government propose to achieve
over 45 million tonne targeted production
by end of Sixth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) No
conditions were imposed by Government
while introducing the scheme of partial de-
control of cement and as such violation of
sueh conditions does not arise.

(b) While there bas been a marginal
shortfall of one million tonnes from the
production target fixed for 1983-84, it is too
early to indicate the extent of such short-
falls, if any, during the year 1984-85.
Production of cement depends largely on
availability of infrastructure inputs namely
coal and power.

(c) No, Sir. Shortfall of despatches
against allocations of levy cement has been
only marginal, namely, about 2 percent.

(d) and(e). Bureau of Industrial Costs
and Prices (BICP) while examining the
request for escalation in levy cement reten-
tion prices, had also examined based on
available data, other aspects like increase in
realisation, possible increase in production,
overall
gonerated by the industry etc. The cost
data collected for individual plants was also

verified by BICP.

(f) The production target re-fixed after
assessing the availability of infrastructural
inputs like power and coal comes to 32.5
million. tonnes of cement in the terminal
year of the Sixth Five Year Plan. Every
effort is being made to achieve this target.

SRAVANA 11, 1906 (SAKA)
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Housing complex at Salt Department
Land, Bhandup

1726. DR. SUBRAMANIAM SWAMY :
Will the Minister of INDUSTRY be pleased
to refer to reply given to unstarred question
No. 8061 on 18 April, 1984 regarding
upauthorised Housing Complex on Salt
Department Land at Bhandup, Bombay
and state :

(a) whether he has brought it to the
notice of the Chief Minister of Mabarashtra
about non-cooperation and the ‘‘required
assistance” pot provided by the Police and
Municipal authorities to prevent encroach-
ment and trespass of the Salt Lands as
stated in (d) and (e) of the reply ;

(b) if so, the details thereof ;

(c) the progress regarding filling a dec-
laratory suit in court under section 534 of
the Specific Relief Act, restraining the
building ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

PATTABHI RAMA RAO) : (a) No Sir.
(b) Does not arise.

(c) and (d). The draft plaint for the
declaratory suit is being finalised and the
suit is about to be filed. The Court Recei-
ver, Bombay High Court has been requested
on 21st April, 1984 to take immediate action
to stop construction work on the land in his
possession, as the rights of lessor, the Union
of India, are affected.

Unused Salt Lands at Vikbroli East at
Bombay

1727. DR. SUBRAMANIAM SWAMY :
Will the Mipister of INDUSTRY be
pleased to state :

(a) whether the Maharashtra State
approached the Salt
Department for release of unused salt lands
at Vikhroli East of Bombay for a small
portion of the Jogeshwari-Vikhroli Link
Road ; '
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(b) whether this road will serve asa
vital link and is very essential in view of the
fourth Rajlway Terminal coming up at
Vikhroli ;

(c) if so, the steps being taken to hand
aver this land to the State Government ;
and

(d) the other details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.

(b) Government have no information. -

(c) and (d). Do not arise.
Applications for Industrial licences and
Letters of intent from Kerala

SHRI A. NEELALOHITHA-
DASAN NADAR :

SHRI G.M. BANATWALLA :
PROF. P.J. KURIEN :

1728.

Will the Minister of INDUSTRY be
pleased to state :

(a) the reasons for the general delay in
issuing letters of intent and licences for
starting new industries ;

(b) the number of applications for
letters of intent or industrial licences pending
with the Government from Kerala ; and

(c) the details and the stage at which
each application at present standing ?

THE MINISTER OF STATE IN. THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) Letters
of Intent are issued promptly and expeditio-
usly. The procedures have been streamlined
to ensure this.

(b) and (c). As on 28th July, 1984, 11
Industrial Licence applications under the
provisions of Industries (Development and
Regulations) Act, 1951 for the grant of
letters of Intent were at various stages of
consideration. The details of pending
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applications are not divulged till the
Government have taken final decisions
thereon.

T HATA QUT FFIY WY G W

1729. =t &a et wara awt : a7
I Helt S ATATT QI FEAT FY g
g & qIk ¥ 6 A9, 1983 ¥ -
fea go G&ar 5859 & ST F wrary
Tg FATT T FIT HIA foF

() Far fagr wsa sknfas fawm
fraq & &g (Fewwr) ¥4 smawA
qQuE &Y &1 @lg & faq fasga &
IAH FIS TEATT FAH TF TS AGH gAT &
AT FT st aF €7 T F g A
F F1 faorg @) fear war ¢ ; &l

(@) afz agl, A a1 3@ gearg § f0d
gug @y faaifeg #1 ag g 4T seqar &
T TH T 19 g FT GEAIFAT § A
FAT HET GIFHT T TGO HEIAT H1
qF: @A & fAC 9w g9T &1 gEEI
FHfr ?

I wEA W ST He( o qzifv aw
a) : (%) fage usa AAqifas fawra
fara & ag gfaa fear § fs ofetaar &
forw g awwdra fad sreedua, saFdr
] AHAIHT GEANTRAT & §T § AT 7497 97,
afeatorar &t oF faeqa falE o &3 &
T¢ § a1 Wil enfus faa faorw @
qrafys =0 7iq F & fau qradrq
T 81 g% e, fagre vy tnfas
fawra faa 7 ag «f sarar § {5 9g3a ax
¥ qfentqar ga@@ & fag @ aa1 Gy
GE-NAAF QA &1 ¥ o9 99 & JHT qAqT
g foras w10 gaeafaar 1 1T Heq-
sTE gt AT § |

(@) aFNat gxramarar 3 fAan ®1 ag
aag Y g v F@m 1 fa<ig deqiAl
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g W WiFa ey I i qarde A
qawT 10-12 wgA A gT: =0 far S
Fpar g |

F° GIFHT F) FFEY THT HT GZAAT &
fag A€ srgdg wreT TE gar g !

Cement production by C.C.I.

1730. SHRI MADHAVRAO SCINDIA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Cement Corporation of
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India achieved a record production of
cement during 1983-84 ;

(b) if so, the figures of production-for
1983-84 as compared with that in 1982-83
and 1981-82 ; and

(c) the percentage of capacity unilisation
during each of these years ?

THE WMINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c).
Production of cement and capacity utilisation
achieved by the units of Cement Corporation
of India which were in commercial produc-
tion during the last three years were as
under :

Year " Production in lakh tonnes Capacity utilisation %
1981-82 12.50 83.00
1982-83 19.42 83.47
1983-84 20.10 86.54

Meeting of the Small Scale Industries
board on increasing sickness in
industries

-

1731. SHRI AMARSINH RATHAWA :
will the Minister of INDUSTRY be pleased
to state :

(a) whether sickness in small scale indus-
tries is increasing and a large number of
small scale units have been closed down ;

(b) whether a meeting of the All India
Small Scale Industries Board was held in
New Delhi under his Chairmanoship to
solve the problems of the small scale units
in the country and particularly abo.ut the
sick units ; and

(c) if so, the details of the problems

discussed and the suggestions made by the
Board to solve the difficulties faced by the
small scale units and the action taken by
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) A State-
ment is attached.

(b) Yes, Sir.

(c) The 38th meeting of the All India
Small Scale Industries Board was held in
New Delhi on 9th and 10th July, 1984 under
-the Chairmanship of Minister of Industry.
The Board highlighted problems faced by
small scale industries and made recommen-
dations which will be examined by the con-
cerned Ministries/ Departments.
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Statement -
Sickness in Small Scale Industrial Units Assisted by Scheduled Commercial Banks
S.No. - As at the Total No. of No. of sick % share of
end of SSI borrowing small scale sick SSI
accounts/units units (Bank units in the
assisted) total No. of
borrowing
accounts
. units
(1) (2) (€ ) . 4) B )
1. June, 1979 589,000 20,700 3.5
2. Dec. 1979 656,000 - 20,841 3.2
3. June 1980 718,000 22,325 3.1
4, Dec. 1980 774,000 23,256 3.0
5. June 1981 844,000 22,360 2.6
6. Dec. 1981 924,000 25,342 2.7
1. June 1982 976,000 ' 26,973 2.8
8. Dec. 1982@ 1044,000 58,549 ' 5.6

s

Source : Reserve Bank of India.

@Note :

The large increase in the number of sick SSI Units as at the end of December,

1982 is because till June, 1982, State Bank of India was not including the
units in Protested Bills/Recalled debts accounts in their list of sick units as
these units cannot be rehabilitated and the only action left with the bank, as

reported by it, was recovery of advances.

prEAnAN gy Ham fafde,
FUAIT § qreTaEy

(@) afz gf, @t @ FTFWE ;

() SFT ATATSA FT GAIST FA 3 fag

1732. st TAT@ATT e T I GHTLFIU F4T FIA IS AC § I ITH
N O a1 H1 T H A [

(¥) #ar gewaT g% _deq fafats (x) 71 ag @9 & fw s gfsares
STER 25 ®@N 1984 & TAEN AT gfaaa $w A 3@ FOAT F Afaagor ¥
HIYOT FT W@ ] ; :

Fq1 aforrw fasa §

qiT A g ; AR
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(%) afz gi, @ g 9T @Tw A a0

gfafsar g 7

T ety § Tew st (6 qgEfv

TR ) : (F) d1X (@) q99 Tra@mad
g% Hag fafazs, daeiz 3 gamar g fe
- fa<ita gz & TR0 IFH 79 O fawr
7% FI4 93 ¥ T 37 faswray & wfasy 1
gt # g o€y 1 wfas ¥ gEwr Gy
ferar g1 a3 IIT F1F-421 F arg WY F19-
AT FT AT BIST ) Af7H LT FY qear907
Hgaegsi A 25-2-1984 Fararasar &
ST FTEY |

(W) ag =rAer gRAG & fag wega
frar war a1 1R AW AT, FATEF TR
F gHET AT d5@ gg 41 | Nieai qa@q &
fag qarz g g sirearfeat g1 6-7-1984
F) OF FEAIT A1IA 9 gEATMR fHQ g
¥ | g8E IROTRETET FT3GIT H 9-7-1984
q T TTIET g1 147 |

() &tz (&) 93 ETU AfaFIT & @9
FT N9 g agr gaar g aqifs ag faarg
qger &Y GAIQ g § a7 R/ faar war g
T HIXGTA H F19 T W2 |

Criteria to Identify ‘No Industry Area,

1733. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of INDUSTRY be pleased

to state :

(a) whether no industry areas were
identified in the country ; and

(b) if so, the criteria on which they were
so identified ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQ) : (a) and (b).
The Districts which did not have any large
or medjum scale industry as per the data
available in District Industry Centre-—Action
Plans for 1979-80, have been identified as
No-Industry Qistricts.

SRAVANA 11, 1906 (S4K4)
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Setting up of H.P.F. Unit at Nainital

1734. SHRI R. PRABHU Will the
Minister of INDUSTRY be pleased to
state

(a) whether the Chairman of the Hindun-"
stan Photo Films Manufacturing Company
Limited has stated in a Press Conferefice id
Madras that the proposed colour film factory
will be set up at Nainital. : f

(b) whether Government have given the -
final clearance for the proposed factdry ;

(c) the project cost and the likely date of
commencement of production ; and '

(d) whether Government propose to set
up a new company for ]ookmg after thé

THE MINISTER OF STATE IN THE:*
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): i(a) to (d):
Hindustan Photo Films. Manufacturing -
Company Limited, a public sector under- -
taking, has submitted for Government
clearance a proposal for setting up & afit
for integrated production  of cine colour: -
positive film and colour paper: fora total-
annual capacity of 10 million sq. metres at .
an estimated cost of Rs. 190 crores.

The Chairman, HPF, had indicated that:~~
the proposed colour film plaot is to -be -
located in the Kumaon Hills. However, no
final decision in regard. to the implementa-
tion of the project has so far been-taken by
the Governmeant in view of resources const-

raints.

Functioning of Cement factories in the
country

1735. SHRI G. BHOOPATHY : 'Will
the Minister of INDUSTRY be pleased to .

state :

(a) the nu-ber of cement manufactunng
factories in the country ; ‘

(b) how many of them are workihg
properly ; '
(c¢) how many of them are sick ;



247 Written Answets

(d) whether the Central Government are
thinking of setting up new cement facto-
ries ;

(¢) whether the Central Government are
adopting methods for “modernising the pro-
duetion-of cement ; and

() if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) 93.

(b) Apart from the new units which were
commissioned recently, eight existing cement
factories had recorded a capacity utilisation
of less than 509 during 1983.

(¢) Fifteen cement factories were declared
sick during the year 1983-84 for purposes of
relief in supply of levy cement at controlled
prices.

(d) Cement Corporation of India are
currently setting up three one million tonne
projects.

(e) and (f). Modernisation of tlie cement
industry, which inter-alia include installa-
tion of procalcinators, conversion of wet
process technology to dry process technology,
installation of pollution control equipments
and Diesel Generating sets for generation of
captive pewer, is encouraged by the Govern-
ment.

FHHI! § arfaa a=ig
INA qF7G] BT THAAT

1736. =it axtag awarmr : a1 ¥a \=0
qg AT &Y FIT FIA {5 .

(%) &=Ng |F g979F F FAFIAI T
g% ¥ T ¥ faq 7q fqoial &1 sy Far
g

(=) 37 % fagamT w91+ gara
FIA & fau qar a9 IsIC TIY F7 fAoig
fegr war oR i d F7 Faifag fwar
ST ; HIT
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() sz FH=feal ¥ fastrs frg S91%
FY AT H1 ATTAY AT Jga 7471 9fonw
fasea ?

T "3t (= QodtoWo WAY @i |IGQ) ¢
(%) 7 == gra wafas &7 ¥ AL
fag ngrwasaFi #1 455 ATCASF H1 AF-
VTR FIT T F) TFHTT $7 T § N a9
qfv=rafas od Ger qracey AueTre &
st g fagw srq T Sa €0 zas
TIRGT IT AULTAT FT NZT AEqTT F &
3z F gz & wrar g fqAsr W@ w1
qraar ®IAT 9eq7 g 2 ST, 1984 W
FAFAT ¥ ATNITT AgIgacg®] & graa
§ fa7 araat g fag=re-fany fFar war
3% wifeal & g AT & gER FW@F
fag afmma gara gwwie @ fassy &
gearg, fagry, afvgq Sara s 3T T2W
F oD & faar fewe ar=r ) emfy,
STt fewet #Y fa=fr arase fasew NIy
gLHW F FTLETE, W9-99 AR faaaq
feefeay &Y 913, streafyas qrgal &1 SerEr,
AT T B! GHIE, AT HT Aedrgd
a7 ardt gifaat & gareq wa@r, 99 faaio-
H1A1 FT I & § fgaeq § a977, gug
QU &I & fag leargT & &7 § grza|
F1 qIEFT HIA F1 CF JIAAT AT FIAT,
AT & grary ¥ 3T gXa1 & angadl
#I e argafas &1 § gwifga F@r,
i 3fear g @ua feed & figer a1
qCETE, GHTATSN & AIAS § Yorras 7 sirer
waar, frafou-wrat w1 fasrdteson, faato-
F1OT & fAaUAY, Sea sl fagst e
g5tdl &1 aFTan swggfes feafa § gur
AT, qoEd § fruae & w120 & gar
AT, qIET ATATAT F1 7770, WA
sfaseet 1 awverr F3ar arrfe wife &

(@) 7, 1984 & Fawar§ aafag -
AT TYITTTF qeRTT ¥ 9T § W2
A1 §W & fou fqeafafag wan so@
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&1 fafaeag fFar war ar . —

(1) strefy feamay £ fafr A fawenars
FT WSIRIS A & fag wsr a¥-
FTU FI AFTIAT I FLAT |

(11) ag fautfa fear war fs WA 9
fagar W § g &9 §
“arregor”’ e “fzwel ar gEwa”
@gi f fazeaT ok eaus fqares
SIE AR GO ICECE

(1) ag fafqeaa fear mar f& w2ad
qreal &Y g3 4 a9 & q1F AT~
fra &% fear st =ifga

(7) sz wF=rfRal & fag 3% gve &t
SATAFAT F1 IIGUAT TAT 97| JZT IF
ustafaa sfasifeal 1 ava &, Fgarg-
fe FT<aTs #1 9Hfa 1T 308 F q1AT FT
fafaeaa stfqaraa: ##:Y0 gasar amamm &
quae ¥ fFar srar & | sigr aF srasafaa
FHA1fdl w7 gy g, grAife sgmatas
qifas1dr ¥ erafea g fF ag oo FAIIAF
fagg, ATUT FT TFARAT T ATET FEI
F1earE w3, fET o @asar §usA @i
Q?r ZUeT F\ qATeaqr HY gade F1 Sl ¢ |

—
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Train Accidents during the first-six -
. months of 1984

1737. SHRI SATYAGOPAL MISRA :
SHRI RAM PYARE PANIKA :

Will the Minister of RAILWAYS - be
pleased to lay 4 statement showing :

(a) the number of train accidents whieh
took place during the first six months of
1984 on Indian Railways, railway-wise -

(b) details thereof ;

(c) reasons for these accidents ; |

(d) steps taken or proposed to be taken
by the Railways to stop these accidents ;

(e) number of persons killed and injured
in these accidents ; and

(f) details of compensation paid by the
Railways to those killed and injured in these
accidents ? 7

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b). Railway-wise details of train
accidents on Indian Railways during the
first six months of 1984 are as under :

Number of accideats

Railway ; N
Collisions Derail- Level Fires Total
ments crossing in
accidents trains

Central 3 30 1 6 40
Eastern 2 31 4 2 39
Northern - 3 37 7 3 50
North Eastern — 10 5 — .15
Northeast Frontier 1 59 3 - 63
Southern . 2 29 4 1 36
South Central ~2 35 5 6 48
South Eastern 3 39 4 — 46
25 6 1 32

Western —_
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(c) Most of these accidents were due to
the failure of railway staff, followed by
rolling stock and Permanent Way failure.
Besides, sabotage, obstructions on the track
and negligence of road users in the case of
accidents at level crossings were other major
reasons -for these accidents.

(d) Some of the measures taken to prevent
traip.accidents are :

(i) raising the level of safety consciou-
sness among the staff at all levels
by intensive and meaniogful inspec-
tions.

[

(il) stringent punitive action against the
staff responsible for accidents ;

(lii) ﬁrovisiod of more technological aids

like track circuiting, automatic

" ‘reversal of signals after passing of a

train etc. to supplement human
vigilance, in a phased mannoer ;

‘(iv) installation of Auxiliary Warning
System which first gives an audio-
visual warning to a Driver if he
does not head a sigoal at danger
and eventually ' brings the train to a
stop ;

(v) ‘rehabilitation of rolling stock and
track within resources available ;

(vi) progressive manning of unmapned
..+ Jevel crossings where necessary and
providing interlocking, lifting bar-
riers etc.. at busy manned level
crossing gates ;

(vii) liaison with State Governments for
" observance of Motor Vehicles Rules
by the road users while passing
level crossings ;
(viii) educative publicity through posters
and other media about hazards in
carrying inflammable articles in
compartments, caution to be
exercised while negotiating the level
Crossings etc.
(ix) intensification of anti-sabotage
.- measures like—
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(a) patroblling of track ;

(b) burring of fish bolts whereby
after the nuts are tightened on
the bolt, the threads on the
bolt are destroyed and the bolt
cannot be removed without
using a chisel ;

(c¢) reducing the number of fish
plated joints by welding.

(e) In tnese accidents 151 persons lost
their lives and 394 persons were injured
including 43 killed and <5 injured in a
collision at Bahadurgarh and 59 killed and
58 injured in level crossing accidents which

were caused mostly by negligence of road
users.

(f) No compensation has been paid to so
far. Ex-gratia payments, however, are
arranged to the next of kin of those killed
and to the injured. Compensation is paid
without delay as awarded by the ad hoc/ex-
officio Claims Commissioners according to
the provisions of the Indian Railways Act,
1890.

Recrui{meat in Kharagpur Workshop and
Bondamunda Diesel Sheds

SHRI SATYAGOPAL MISRA :
- SHRIMATI GEETA
MUKHERIJEE :

1738.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about 200
Gangmen have been appointed as appren-
tices in the Kharagpur and Bondamunda
(Orissa) factories of the South FEastern
Railway recently ;

(b) if so, whether these appointments
were made after inviting applications from

the people through advertisement in the
regional newspapers ;

(c) if so, the details and date of such
advertisement ;

(d) if not, the reasons therefor ;

(¢) whether the South Eastern Railway-
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men Union held a demonstration in front of
the Kharagpur ACMI office on 27 July, 1984

protesting against such irregular appoint-<

ments ; and

(f) if so, the Government’s reaction there-
to 2

THE MINISTER OF RAILWAYS (SHRI
A B.A. GHAN] KHAN CHOUDHURY):
(a) No Gangman has been appointed
recently as Apprentice in the Kharagpur
Workshop and Bandamonda Diesel Shed of
S.E. Railway.

(b) to (d). Does not arise.

(e) and (f). Yes, Sir. South Eastern
Railwaymen Union held a demonstration in
front of Kharagpur Workshop on 22.6.84
and 27.6.84. The position has been expla-

ined to the Union.

Allotment of wagons to West Bengal
Small Industries Corporation

1739. SHR1 AMAR ROYPRADHAN :
Will the Minister of RAILWAYS be pleased

to state :

(a) the number of wagons so far allotted
to the West Bengal Small Industries Corpo-
ration for smooth flow of breeze coke and
B.P. hard coke;

(b) the number of wagons required by
it ; and

(c) the reasons for not allotting the
required number of wagons
demanded ?

THE MINISTER OF RAILWAYS (SHRI
A BA. GHANI KHAN CHOUDHURY):
(a) to (c). Two rakes of 30 Boxes each of
B P. hard coke were sanctioned one each
for January and February 84 from Durga-
pur Coke Oven Plant to K.P..Docks, Sonai,
for this party. No further programme of
B.P. hard coke and breeze coke has been
submitted so far. The indent for the first
rake was placed by Durgapur Coke Oven
Plant on 6.2.84 and again on 13-2.84 but
due to imposition of restrictions on move-
ment by K.P. Docks no allotments ¢ould be
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given. No further indent was, thereafter,
‘placed by the supplier even after the lifting
of the movement restrictions and the validity
of these rakes thus, lapsed in March and
April 1984 respectively. No request has also
been received either from the consumer or
the supplier for re-validation of the lapsed
programmes.

Introduction of Superfast Goods Trains

1740. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of RAILWAYS be gleased
to state : . ‘

" (a) whether Superfast Goods Trains are
proposed to be introduced this year ; and

(b) if so, the places where they will be
introduced ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) and (b). Superfasi Goods Trains called
‘Speed Link Expresses’ have recently been
introduced between the following points :—

1. Carnac Bridge (Bombay) and New
Delhi ;
and Salt

2. New Delhi Cotaurs

(Madras) ;
3. New Delhi and Howrah ;

4. Wadi Bunder (Bombay) and Shalimar
(Calcutta) ;

5. Shalimar (Calcutta) and Salt Cotaurs
(Madras).

Number of Students in three Central
Schools at Ambala

1741. SHRISURAJ BHAN : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

~ (a) total number of students in each
class in all the three Central Schools at
Ambala (Haryana) and the [number of
Scheduled Caste students in each class ;

(b) total number of seats in 1st class in
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these schools during the last 5 years separ-
ately for each year, and the number thereof
reserved for Scheduled Castes and actually
filled by them in each year with reasons for
shortfall in their number ;

(c) number of Scheduled Caste students
selected for admission in 1Ist class in all the
three Central Schools at Ambala (Haryana)
during the current year with reasons for
shortfall, if any ;

(d) whether any of the Scheduled Caste
students selected for admission in 1st class
during the current year has been refused
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admission ;

(e) if so, the number of such sludents
and the reasons for such refusal ; and

(f) if not, the dates of selection and their
actual admission in each case ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Enrolment
in three Kendriya Vidyalayas (Central
Schools) at Ambala as on 31.7.1984 was as
under :

K.V. No. Il

Class K.V. No. 1 K.V. No. III
Total S.C. Total S.C. Total S.C.
1 105 13 111 22 70 11
I1 118 06 126 06 77 07
11 139 05 136 14 101 05
v 144 07 134 08 142 03
\' 154 05 159 08 155 " 06
VI 136 - 01 157 08 128 04
VII 137 07 146 02 12] 02
VIII 126 02 130 05 75 —
IX 118 02 196 06 68 —
X 93 01 144 — 30 - —
X1 39 — 79 03 — —
69 01 — _

XII 30 —
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(b)
Year Total Number of N_umbcr of seats No. of Scheduled
' seats in Class-1 reserved for Sch- Castes students
eduled Castes admitted
KV.I KV.II KV.III KV.I KV.II KV.III KV.I KV.II KV.III
1979-50 105 105 * 16 16 . 09 08 *
1980-81 105 105 70 16 16 11 15 12 .03
1981-82 90 105 70 14 16 11 08 10 04
1982-83 _ 105 105 70 16 16 11 09 13 - 05
1983-84 105 90 70 16 14 - 11 12 04 07

I

*This Kendriya Vidyalaya was opened in September, 1980,

ANl the seats reserved for Scheduled to non-availability of eligible candidates.
Caste candidates could not be filled up due

(c)
No. of Scheduled No. of Scheduled
Caste children Caste students
selected for ‘ took admission
admission
K.V. No. I 16 13
K.V. No. II 22 22
K.V. No. III 12 11
In Kendriya Vidyalaya No. 1, 3 seats to 27.6.84 and admission were made from

reserved for “Scheduled Caste candidates 276.84 to 31.7.1984.
could not be filled up as the selected children

did not turn up for admission. In Kendriya

Vidyalaya No. Il against 16 seats reservz d Construction of Overbrldge at Adyitapaor
for S.C. candidates, 22 children were admit- Station

ted. In Kendriya Vidyalaya No. I1I, all the
11 seats reserved for S.C. candidates have
beect filled up.

1742. SHRI INDRAJIT GUPTA : Will
the Minister of RAILWAYS be pleased to
state : |
(d) No, Sir.

(a) whether the absence of a railway

(e) Does not arise. overbridge for use of the public at Adyita-
] pur Station (near Tatanagar) on South-

(f) The selection was made from 1.5.84 Eastern Railway is forcing people to walk
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across the tracks and thus constituting a
serious hazard ;

"(b) whether a public agitation, including
relay hupger strike, is going on for several
weeks at Adyitapur and Tatanagar demand-
ing early construction of such an over-
bridge ; and

(c) if so, whetber any action will be
taken in the matter ? ‘

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Sir, an ‘A’ Class interlocked manned
level crossing has been provided at Aditya-
pur station for use of public to cross the
tracks.

(b) and (c). There had been demands

from public for providing a Road over

Bridge in lieu of this level crossing. As per
extant rules such road over bridges are con-
structed jointly with State Government on
cost sharing basis. The proposal is under
joint examination.

Procurement of new anti Cancer Chemical -
for Treatment of Cancer Patients

1743. SHRI SUBHASH YADAV :
SHRI RAM VILAS PASWAN
SHRI M. RAMGOPAL REDDY :

WwWill the Migister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government have seen a
recent press report stating that the new
anti Cancer chemical has been found in
Los Angeles ;

(b) if so, the details thereof ;

(c) whether Government propose to
procure such chemical from there for the
treatment of Cancer Patients in India ;

and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.

JOSHID)): (a) Yes.
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(b) According to a press report from
San Francisco, a U.S. Company has an-
nounced that it has successfully recreated a
naturally occurring protein which destroys
capcerous cells in humans without damaging
side effects of chemotherapy.

According to another press report origina-
ting from Tokyo, a University of Tokyo
Scientist has developed a chemical com-
pound which concentrates on carcinoma
tissues and prevents them from growing
while not damaging natural tissue.

(c)and (d). Tt is premature to consider
procurement of such chemicals when these

.are yet to be clinically tested.

Promotion of Adult Education in Southern
States and Tribal areas of Madhya
Pradesh

1744. SHRI SUBHASH YADAYV :
SHRI RAM VILAS PASWAN :
SHRIM. RAM GOPAL REDDY::

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether any new plan has since been
formulated by Government for the promo-
tion of Adult Education particularly in
Southern States and Tribal areas of Madhya
Pradesh during the period 1984-85 and
1985-86 ;

(b) if so, the broad outlines of the
scheme ; '

(c) the number of new adult education
centres Which are likely to be opened during
the same period ; and

(d) number of persons likely to receive
education under this scheme during the
same period ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The Annual Plan for 1984.85, as part
of Sixth Five Year Plan, includes the follow-
ing schemes for the promotion of adult
education in the country including the
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Southern States and Tribal areas of Madhya
Pradesh :

(i) Rural Functional Literacy Projects

(ii) State Adult Education Programme-

(iii) Assistance to Voluntary Agencies
working in the field of Adult

Education

(iv) Involvement of Students and Youth
under the Adult Education Pro-

gramme
(v) Shramik Vidyapeeths

(vi) Post-literacy and Follow-up Pro-
gramme

(vii) Strengthening of Administrative
Structures for Adult Education

These programmes are likely to continue
during 1985-86.

(c) and (d). As per reports received from
the States/Union Territories, 1.73 lakhs adult
education centres were in operation with an
enrolment of 50.75 lakhs adult learners at
the end of March, 1984. The target of en-
rolment, which is fixed every year, is 65
lakhs for 1984-85. This inter alia implies
that more adult education centres will be
opened during 1984-85.

Construction work in Sambalpur Railway
Division

1745. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Goverrment have taken
decision to start construction works in the
Sambalpur Railway Division during the
Seventh Plan ;

(b) if so, whether work for site selection
and land acquisition has been started ; and

(c) what other steps have been taken by
the Government to expedite the construction
works of this second Railway Division in
Orissa 7
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- THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) A decision has been taken very recently
to form a division at Sambalpur.

(b) and (c). The Orissa Government has
been requested for allotment of 100 acres of
land for setting up the Divisional Complex.

AFHIST A d7a faenraa

1746. st gOmw g : Fa1 foemr alkk
wegpfa w5t ag a1 FY FT F3 v

(%) a1 I7F FATAT F1 ITAT TG G-
FIT Y AT § 2719 Fry fagrag &
fag 7o N qfa 39 & Jwww geEen
FIE JEITT 497 garl § ; A

(@) afz gi, §1 ag g&q1@ &7 q157 Gy
A1 FAT ATHITT § Fes17 faarmerg @ver faar
Tar g ?

ferr site d@ewfa qor ame @emor
wATAGT H IT HA (o o Fo gnA) : (%)
AR (@) N fmay @7 & o,
1974 #, ST TN AIFHTT  FeAIST § U
Fe317 fqenay (Geaq @) @y ¥ fag
ST S1CT AT AT 1 q91fT, g wEdArT 9%
FIE FTLATS ALY A1 TF F4fF UST GIFIT
gIT wertell & fae srafirq aacqrdy sarg

&) SYITIT AE HY TE 9G¥ |

ZaFHqT & @@as as wfafeq !ﬁu”t‘~
WM AT

1747. 7t g0 U&aa : 377 A G 4

TATA &1 FIT FAT fF :

(%) #17 I§ %Y & A@as av ufa-

fer @t M 9N F fag AR,

I qaW & TqrAYy | & gfafafasy v
AFAT T gaT § ; &I

(@) afz gi, @ g9 wvarg § 998 Hareg
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%1 g7 wfafxar g ?

3 Wt (=t godto To A Wi W) :
(%) s, g ) ;

(@) seara o w0 ®Y 48 4 AfFT I
qiforfeas gfez & sifacaqer ag) aran @av

Fourth Railway Terminal of Bombay
at Vikhroli

1748. DR. SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the railway
have completed the survey for provision of
fourth Railway Terminal of Bombay at
Vikhroli ;

(b) -whether scrutiny of the survey report
has been completed ;

(c) if so, the details thereof ; and

(d) the progress regarding the acquisi-
tion of land, provision for which has been
made in the Budget for 1983-84 ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir.

(b) and (c). Scrutiny of the survey report
has not been completed. However, accord-
ing to the Survey Report, the most promis-
ing site for the fourth terminus complex
would be Vikhroli located to the east of the
Eastern Express Highway.

The report envisages that the whole prq-
ject would be executed in 3 phases. The
total project cost would be Rs. 129,40.22
lakhs (excluding cost of tand).

(d) An application for acquisition of land
under the Land Acquisition Act has been
filed and the matter is being followed up
with the State Government for necessary
publication of the notification at an early

date.
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Improvement of Kanjur Marg Railway
Station (Bombay)

1749. DR. SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Central
Railway proposes to improve the Kanjur
Marg Railway Station at Bombay ;

(b) if s\o, the details of the works to be
undertaken and funds allotted ;

(c) the time of commencement and com-
pletion of the work ; and

(d) the other details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a)and (b). There is a pers-
pective plan to provide cover over platform,
to extend the foot over bridge, provision
of additional booking windows and expan-
sion of concourse at Kanjur Marg. Due
to constraint of funds it has not been possi-
ble to sanction these works during the
current financial year and allot funds.

(c) and (d). Itis not possibyle at this stage’
to indicate the date of commencement and
completion or any other detail.

Roof over platform No. 2 at Chengannur
Station

1750. PROF. P.J. KURIEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Ministry’s attention has
been drawn to the inconvenience being
caused to the passengers due to the lack of
roof over the platform No. 2 at Chengannur
station in Kerala ; and

(b) if so, the steps taken to provide
sufficient roofing over this platform ?

LTHE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) Platform No. 2 was recently provided
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with a covering to a length of 63.6 metres.
Due to constraint of funds, it has not been
possible to plan further extension of the
cover in the current financial year.

T.V. Sets for Schools

SHRI LAKSHMAN MALLICK :
SHRIMATI SANYOGITA
RANE :

1751.

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that Union
Government have drawn up a plan to
supply a number of T.V. setg to schools to
achieve the targets of universalisation of
clementary education in the .country by
1990 ; and

(b) if so: the details regarding the
scheme of Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). While there is no specific schemc in the
Ministry of Education for supply of T.V. sets
to schools, the Ministry of Information and
Broadcasting have a plan to instal 2667 VHF
sets and 2000 Direct Reception Sets in the
selected districts of the six INSAT States
viz., Andhra Pradesh, Bihar, Gujarat,
Maharashtra, Orissa and Uttar Pradesh,
under the INSAT T.V. utilisation pro-
gramme. As against this plan 807 VHF
sets and 737 DRS have already been instal-
led.

Introdaction of Computer Science in
) Schools

1752. SHRI RAMSWAROOP RAM :
SHRI N.E. HORO : .
SHRI MOOL CHAND DAGA:
SHRI ARJUN SETHI :
SHRI G.Y. KRISHNAN :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is proposed to introduce
computer science as a subject for study in
the schools ; )
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(b) if so,in how many schools manner
of selection thereof, expenditure likely to be

“incurred and quantum thereof to be borne

by each state and in which states the
scheme will be introduced and by when ;.
and

(c) details of the scheme drawn-up in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to
(c). While there is no plan to introduce
computer science in schools at present, the
Government of India is implerenting a
Pilot Project for introducing” Computer
Literacy and Studies in 250 Higher Secon-
dary Schools from all States/U.Ts (except
Andaman and Nicobar Islands, Dadra and
Nagar Haveli and Lakshadweep). The
Project is being started during the academic
session 1984-85. The selection of schools for
participation in the Pilot Project has been
made on the basis of the recommendations
of the States{UTs and Kendriya Vidyalaya
Sangathan. The estimated cost of the
Pilot Project is Rs. 2.2 crores, to be funded

by the Central Government. The States/
UTs do not have to bear any expenditure.

The objectives of the Pilot Project are :

— To provide students with a broad
understanding of computers and their
use.

— To provide hands-on experience.

— To familiarise the students with the
range of computer applications in all
walks of human activity and com-
puter’s potential as controlling and
information processing tool.

— To demystify computers and to
develop a degree of ease and fami-
liarity with computers which would
be conducive to developing individual
creativity in identifying and develop-
ing applications relevant to their
immediate epvironment.

FAZT-FETHT ATEE WA

1753. s}t 97539 q@va g/t : 47 W
HAl I IATH 1 FIT F 6 :
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(%) 7ar fagrx gLy qEEF F
IIAT] FAZT-ZEATHIL AIE A ATZA &
GFCaHTIT quT g9 A15S 39 ¥ F10 T Q@
FAAMAT F1 AT a1 F1 Jarei §
guT & fag st agafa 3 A & ;

(@)Faragaa g fr ga sew & foQ
g afafa fagaa Y 1 § &t 3o arge WA
%1 el #1 geatsT w0 qa1 FHATA]
1 g & fag egsz qrgyf fagrea qa
FA ; 3N

() afe gf, @t 5@ 93w & faq ga= &Y
fwdY WY @wr ¥ $7 g% uF faggs &1 g
eqrfaq {7 13 Y grIaT g 7

3 w5t (o gostogomat @i wYgd)
(%) fagre aiF1T 9 FIFT-TEATAIL ATEE
A A1EA &7 q°2 F & fog agafg 3 g,
qUS 59 ATEE AT AT & FAANGT T
WA AT FT GET A F q91fgT FI
faar 13 |

(@) s, &

() grer &) § sremA gw A et fRore
2 &r gy gg fie B=ryda g awg
Faraal N fawrmt § axwaqEs -
FIFEATSl & QU &) 9 F a1% &) 74 fawa
% faaa® 1 oz § ow fFar a1 aHwar g

Tt A ax gz & fawe I a|
1754, sit a=53q Q@13 gl : 97 &
W= ag qqI FY FI47 F 5F ¢

(%) #a1 fagre & Far 9@ 9T 92T F
fage s ¥ gar & fauio & geara a1
egfaa R ag ;s

(@) af gf, @t w17 areew F@ ¥ fada
g1 & FaT FTLT § AN qearaeel A F4T

g,
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I HAl (3t Qodowort @i Wa)
(F) ax (@) g7 F awrar sgragIfewar
aeggT & fao wiefesw gestfagdy ud
FIATATT gEer0 §f a2 & 1 fawqa qFerw
fRaIE greq g 117 quT THHY WiT F QIR
fagreawer & g queg @ afan
favra faar straw, aud fF gaufn Ioasy

g1 3T AISTAT AT Aq) TN Ffq 981 FI
ol

TR fedtsta & @ A4 qead
QT HTTAQAFL

1755. sit 9+z3q qq1e awf : a7 A
Halt g IITH FY FT FHA {F ¢

(%) #a1 ag 9= & f&F qdf T & 19
fedlora & @17 481 9T TAT g FIH GAT
9S 74T § ;

(@) 7ar ag st a= g fF a@aa i
gL F1 gfsz & 39 9 & gAVFI FY A
ATALIHAT § ; 3T

(1) afz gi, at gxw1T &1 faare g@anr
 FIT FTIATE HIA &7 & ?

3 He (7 Qostoqor @i M) :
(%) Sit, =& |

(@) w€U gz Faq aiegar fav &
qEAT &I ATTEFAT § |

(1) 31 €AY qT i1 S T ITA1T
FIT F BT H I8 90T & ®F ¥ g
Y ST 9T § |

Compensation to the victims of damaged
Roads

1756. SHRI B.D. SINGH :
SHRI RASHEED MASOOD :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether Government have at any
time considered the question of adequately
compensating the persons whO receive
serious ipjuries/become invalid/are killed or
whose vehicles are damaged because of the
gaping potholes, uncovered manholes,
damaged roads etc ;

(b). if so, whether Government propose
to bring a legislation in this regard ;

(c) if so, the steps taken by the Govern-
ment in this direction ; and

(d) if not, what are the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) to (d).
law on-the subject. But all such cases of
injuries etc. are .generally covered under
the Law of Torts. As there is already a
general law on the subject, enactment of a
fresh legislation is not being considered.

Daily Running of Delhi-Jodhpur and
Jodhpur-Ahmedabad Trains

1757. SHRI VIRDA RAM PHULWA-
RIYA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government
scheme to run the Delhi-Jodhpur and
Jodhpur-Ahmedabad Superfast trains on
regular basis ; and :

(b) if so, the time by which these trains
will be run on regular basis and if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) 509/510 Delhi-Jodhpur Superfast and
507/508 Ahmedabad-Jodhpur  Superfast
trains are running thrice a week and twice a
week respectively, on regular basis.

(b) Dots not arise.
505 &9 3T 506 I19A faowi/sguaraia
- IR & qAN Hoit & {359 & wqr a
RN Ao qrrwfaa fesar aman sar

1758. sit fatar T Geai€ar 391 |
wAt ag qAT FT FA F fF ¢
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(%) 7ar 505 9 3R 506 ST fEwel-
AZUSTAIE GITHIEE JATMEY § s Hofy &
fesy & Tara ax & A9 F FIATARIAT
fesyr i &1 faar & ; Al

(@) afz gi, @ zawr frg eafa ax
g 17 F1 gEraar ¢ ) afe agi, a
3% FT HTIT g 7

W w3t (ot QostogorHl @i Gtg) :
(%) st 7Y, feegrer F1% qeara 98 g |

(@) g 7 I=ari
AL TA ATZA TQ HIAT

1759. =it fagr= fag : a1 W@ W&t ag

EEGICEIE T IETURE I

() a9 1983-84 ¥ fq7 1@ A13AT H1
Q¥ FIT FT FIFA 97 I § fwaatr W
15T wgd 9T §, qcgraHl sAT AAT @
AR fasrea F Fa1 FINOT G ;

(@) Far gaad 3T Argal & fag fagl-
fra gaufa § F3XAY #Y 92 @Y &R g7 FY
FHHT & FI IT AT GO g w1 @Y
g

(W) SFR 57 A T ArgAl F QU
FIA & fag a1 F18E1E FI WG 7

T "t (57 QodtoQotl @i AYH)
(%) aste wigor & FEe foaa qga
1983-84 ¥ @Ier AT HI Froar adg T

Y, I g 17 A5 9T AT FI AT F
A @i fearwar g

(@) &z () 997 7& I3 |
qEiaY I9E & SHad g Sl &
are ® IEH & w0
1760. =t fagre fag : aa1 ¥ Wt 4@
FATH FT FIT LI fF
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(%) qafaT A &Y BIET FrEAT AN A
Argl g feqa g 3aF @€uAT & ara Far
g ag T aefa oz §=a @ §; ok

(@) SaF g & aa7 & g1 FO &
R 3 feafa &1 gare & fag sar sgn
ST Y § 7

@ WA () godtoqondt @i |Yad)
(%) & (@) armedY siixa™ &1 e |
@y gq afvaraa 7 gifa srqar oF afae &
T § ATAFT AIG FT qEAEFA OF qAT
WMT F wgar um I@d a1 fwdr fafmse
mrET @1g & {aq faur srar 9 % s
qaT Xwa wual & fan) aq €a7-91%
T8 YAAT HY T HIAT GFHF TE g |

A1 fesat & wigral #1 gcaraA erAar

1761. =it fagra fag: sa1 swm |=
qg FJTH FF FAT FL1 o

(=) #Far fagui &1 qier fesqi % faafqg &
qgY S AEATFATSAT 61 &A1 § v@d g W
¥ a1 fesal & 3913 &7 3@ & fou 18
SITAT H1 W5 § ; HIX

(@) afe gf, ar fawsr &1 agf & um
ara fesal & qAF FT@H F1 IqTaET
gwar frad agrig g g ?

S AT § uwa WAl (o azafa
WA ) (F) ga gug fFE gag AN
HAEAGFAT 75l ¢ FaiH fAgfd ava 99
A1 &Y A fagaa anar ¥ FA |

(@) e g agf Isar |

Measures to reduce Rail Mishaps

1762. SHRI B.V. DESAI: Will the
Minister of RAILWAYS be pleased to

state ;
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(a) whether it is a fact that Railway
Ministry had taken a number of measures
to reduce the rail mishaps io the country ;

(b) ifso, the measures considered nece-
ssary to reduce the rail mishaps from June,
1984 onwards ;

(c) whether in view of these steps, the
number of mishaps have decreased ; and ’

(d) whether all the rail accident reports
were published ?

THE MINISTER OF RAILWAYS (SERI
A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b). Yes, Sir. The Ministry of
Railways is constantly following up on
steps to minimise train accidents. The
following preventive measures have been
taken and reiterated from time to time and
special drives organised to bring about
more alertness to reduce accidents :—

(i) Special counselling of drivers invol-
ved in accidents regarding correct
techniques of driving, observance of
signals and remaining alert while on
run as well as monitoring the perfor-
mance of such drivers as had been
involved in accidents.

(i) Ambush checks at level crossing

 gates, manned as well as unmarined, to
observe that the rules and regulations
are being carried out correctly by the
road users as well as by the train
crews to bring down accidents at
leve! crossings.

(iii) Intensification of inspections at all
levels, by Supervisors, Assistant
Officers and other officers including
Heads of Departments on the Rail-
ways with a view to improve the
alertness of the staff, the quality of
work done by them and action nece-
ssary to prevent accidents by proper
maintenance of track, rolling stock as
well as observance of rules and
regulations by Cabinmen, Station
staff, etc.

(iv) Special drive launched to ensure that
all traio epgines operating on the
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_sections bave proper head-lights in

working order.

(v) Improved and vigorous train exami-
nation.

(vi) Review at higher levels of the quality
and guantity of work done by super-
visors and others and more than that
the follow-up action thereon.

(vii) Holding proper enquiries by high
level officers to locate correctly the
causes leading to accidents and taking
preventive measures thereafter. In
continuation of the finalisation of the
accident cases, follow-up by adequate
corrective punishments to act asa
deterrent to delinquent staff.

(viii) Speeding up the tempo of track
renewals with special emphasis on
sections where rail fractures recur
and follow-up on adequate supplies
of rails and track fittings including
sleepers etc. to improve track condi-
tion.

(ix) Rigid inspection of bridges.

(x) Arranging supplies of loco, carriage
and wagon materials for proper main-
tenance of the rolling stock.

(xi) Ensuring frequency of checks both in
the yard as well as in depots and
loco sheds with regard to quality of
repair done on the rolling stock.

‘ (xii) Progressive introduction of A.W.S.
system which will eosure that even if
the driverignores the danger aspect
of the signal, audio visual warning
followed by the brakes automatically
applying to stop the train. Installa-
tion of this system is specifically being
taken up on the Eastern and Western
Railways on the suburban sections
and main line to an extent and to be
extended.

(c) Yes, Sir. There has been a down-
ward trend as compared to the correspond-

ing month of the last year.

(d) In respect of accidents which are
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considered topical and important, a gist of
the findings of the enquiries by the Commi-
ssioners of Railway Safety is published in
the Press. The Commission of Railway
Safety headed by the Chief Commissioner
of Railway Safety is attached to the
Ministry of Tourism and Civil Aviation.

Approval of Planning Commission to
measures for Population Stabilisation
1763. SHRI B.V. DESAI :
SHRI N. DENNIS :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that several
specific measures have been decided to in-
corporate in the Seventh Plan to achieve
population stabilisation ;

(b) if so, whether a large number of
recommendations that were considered by
the Health Ministry bave been submitted to
the Planning Comimission ;

(c) if so, how many such recommenda-
tions have so far been accepted by the
Planning Commission ; and

(d) the other steps that are being consi-
dered to be incorporated in the Seventh

'Plan‘ to curb population growth in the

country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI) : (a) to (d). The Seventh Five
Year Plan for Health and Family Welfare
Sector has not yet been formulated.

Setting up of an autonomous Institute of
Posts Graduate Mcdicine of Calcutta

1764. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state : -

(a) whether Government are considering
a - proposal to establish an autonomous
institute of post-graduate medicine by up-
grading the premier post-graduate medical



275 Written Answers

institution in the country the University
College of Medicine, Calcutta ;

(b) if so, the broad details of this pro-
posal and its structure and the stage at
which this stands at present ; and

(c) whether it will be possible to push
through this proposal from the current
academic year or atleast from next year ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) The Government of
India have not received any proposal in this
regard from the State Government.

(b) and (¢). Do not arise.

Schemes for decline in fertility and
faster economic development in view of
scenario presented by World Bank

1765. SHRI R.P. GAEKWAD : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) whether in view of the scenario pre-
sented by the World Bank projections the
special steps and scheme under considera-
tion of the Government to bring substantial
declines in fertility and faster economic
developmert ;

(b) whether efforts have heen made for
an integrated strategy on population growth
and economic growth ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a)to(c). World Bank pro-

~ Jectjons are usually based on- assumptions

relating to fertility and mortality trends and
other demographic factors as reflected in
the country’s situation from time-to-time.
The World Development Report 1984 of the
World Bank presents an improving scenario
about India’s population as compared to
the World Development Report of 1983 as
indicated below :

Indicators

1984
World Development
Report Projections

1983
World Development
Report Projections

| 2 3
1. Hypothetical size of
stationary population 1707 1838
(in millions)
2. Projected Population
for the year 2000 (in 994 1001
millions)
3. Assumed year of
reaching Net Repro- 2010 2020
duction Rate of one.
4. Average Annual
growth of population 1.9 2.0

during 1980-2000.
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India’s development planping process has
always recognised and taken into account
inter-linkages between population and eco-
nomic growth,

Inclusion of Vadinar Port in the Draft
Seventh Five Year Plan

1766. SHRI NAVIN RAVANI :
SHRI DAULATSINHII JADEJA :

Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether it is a fact that there was a
proposal to develop Vadinar Port in
- Gujarat as a natural harbour during the

Seventh Five Year Plan ;

(b) if so, whether itis also a fact that
this has not been included in the draft

plan ;

(c) ifso, what are the reasons therefor ;
and

(d) whether Government propose to
consider to include it in the Seventh Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
feasibility of development of berth facilitics
at Vadinar for handling gencral cargo and
POL products during the 7th Plan is under
study.

(b) to (d). The draft 7th Plan for Ports
is yet to be finalized.

Improvement of quality of secondary
education

1767. SHRI NAVIN RAVANI: Will
the Minister of EDUCATION AND CUL-

TURE be pleased to state :

(a) whether there is any proposal to
improve the present quality of secondary

education ;

(b) if so, the details thereof ; and

(c) what provision has been maQe for
the Seventh Five Year Plan as proposed by
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-

the Planning Commission Working Group ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). Improvement of the quality of Secon-
dary Education is a continuous process,
and the position is reviewed from time to
time. Various measures for improving the
qualhty of education at secondary level are
being taken/recommended. As examples of
such programmes, a pilot project has been
conceived to introduce computer literacy and
awareness in 250 selected secondary/higher
secondary schools. Educational programme
for childven are also being telecast through
INSAT I-B in the States of Maharashtra,
Andhra Pradesh and Orissa, which will be
extended to the States of U.P., Gujarat and
Bihar shortly. Vocationalisation of Edu-
cation at higher secondary level is recom-
mended to States for implementation.

(¢) The Seventh Five Year Planis under
formulation and outlays/schemes in various
sectors have yet to be finalised.

Lack of staying accommodation for out
door patients in Hospitals of Delhi/New

Delhi
1768. SHR1 R.N. RAKESH : Will the
. Minister of HEALTH AND FAMILY

WELFAREL be pleased to state :

(a) whether it is a fact that due to lack
of staying accomwmodation, the out door
patients in various Central Government
hospilals in Delhi/New Delhi, specially from
rural areas are put to lot of incovenience

and harassments ;

(b) whether Government are aware that
many lives could have been saved, had
there been ample staying accommodation
available to the out door patients in
various hospitals in Delhi/New Delhi ; and

(c) what steps Governmeat propose to
take to streamline the process of staying
accommodation to the out door patients in
such hospitals in Delhi/New Delhi ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) to (¢). Limited accommo-
dation is available in Safdarjang Hospital,
All India Institute of Medicai Sciences and
Lok Nayak Jaiprakash Narain Hospital for
the benefit of the patients and their relatives.
Normally patients visiting the O.P.D. are
not required to stay overnight. The patients
requiring hospitalisation are admitted for
indoor treatment.

Alleged Manipulation in M.B.B.S. and
Post Graduate LEntrance Examination
Results

1769. SHRI R.N. RAKESH :
SHRIMATI VIDYA CHEN-
NUPATI :

SHRI MANOHAR LAL SAINT :

SHRI DAULAT RAM SARAN :

PROF. AJIT KUMAR MEHTA :

SHRI JAGPAL SINGH :

SHRI RAIJNATH  SONKAR
SHASTRI :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government attention has
been drawn towards the news item regar-
ding Manipulation c¢f results regarding the
MBBS entrance examination appearing in
the Hindustan Times dated 11 July, 1984 ;

(b) if so, how many complaints have so
far been received in this regard ;

(¢) whether Government propose to
institute enquiry into it ;

(d) if so, when ; and

(e) theterms of reference of the enqui-
ring body ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). Yes, Sir. Anerror in the evaluation
of the answer scripts for the MBBS entrance
test was noticed by the University while
rechecking the results of some candidates
who applied for such rechecking. In con-

AUGUST 2, 1934

Written Answers 280

sequence, the University announced a
revised list of candidates who qualified in
the entrance test after the error was recti-
fied. )

(c) to (e). The Academic Council of the
University has appointed a Six-man Com-
mittee to enquire into the incident, to fix
responsibility and to suggest ways and
means to streamline the system of admis-
sion. - The enquiry is in progress. Pending
this enquiry, the University has also decided
to hold the examination results already
announced in abeyance. Meanwhile, on a
petition filed by a student, the Delhi High
Court on 30th July, 1984 directed the Uni-
versity to commence the process of admi-
ssion on the basis of the results submitted to
the Court after a manual checking of the
answer scripts of the first 800 candidates in
the second list announced by the University.
The Court has further directed that the
remaining answer scripts should also be
manually checked and, if any student gets
marks above the cut off point and persons
below him have got admission, such students
should also be admitted in a medical college
in Delhi.

Setting up of Metropolitan Railway
Transport Project for Hyderabad and
Secunderabad

1770. SHRI G. BHOOPATHY : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether the Railway Development
Committee recommended the setting up of
Metropolitan Railway Transport Project
(MRTP) for the twin cities of Hyderabad
and Secunderabad ; and

(b) if so, the steps taken in this regard ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Thereis no such Committez on the
Railways. Further no Metropolitan
Railway Transport Project has been sanc-
tioned tc far for these cities.

(b) Does not arise.
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State Apathy to Vocational Education

1771. DR. VASANT KUMAR PANDIT :
Will the Minister of EDUCATION ‘AND
CULTURE be pleased to state :

(a) whether it is a fact that many states
have neglected the spirit of educational
Reforms by showing apathy to Vocational
Education at 10+2 level and by not provi-
ding sufficient funds for the scheme ;

(b) whether the All India Council for
Technical Education have prepared pro-
grammes of vocational courses which have
immediate job prospects ;

(c) the names of the states that have not
seriously taken up the vocationalisation of
Education at 10+2 level and thz action
taken by Government thereupon ;

(d) whether the Government will set-up
an All-India Board of Vocational Education
to monitor and manage this important
educational Reform ; and

(e) if so, details thereor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No,
Sir. Vocationalisation of education at +2
stage has been implemented so far in 9
States and 3 Union Territories. Other
States and Union Territories have also
accepted the importance of vocationalisa-
tion of education at +2 stage but for reason
of scarcity of resources bave not so far
taken to vocationalisation.

5

(b) While no specific programmes have
been drawn up by the All India Council for
Technical Education, an All India Board of
Vocational Education has been set up under
the aegis of the All India Council for
Technical Education to promote vocational
education.

(c) The following States/Union Terri-
tories have not yet introduced vocationalisa-
tion of education at +2 stage :—
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1. Bibar
2. Himachal Pradesh

3. Jammu and Kashmir

4. Madhya Pradesh
5. Manipur

6. Meghalaya

7. Nagaland
8. Orissa
9. Punjab

10. Rajasthan

11. Sikkim

12, Tripura

13. Uttar Pradesh

14. Arunachal Pradesh

15. Chandigarh

16. Dadra and Nagar Haveli
17. Goa, Daman and Diu
18. Lakshadweep

19. Mizoram

The Government of India have been con-
tinually impressing upon the States the need
to introduce vocationalisation at the +2
stage. These States/Union Territories were
again requested for speedy introduction of
vocationalisation in the meeting of Secre-

taries held in May, 1984.

{(d) Anp All India Board of Vocational
Bducation has been sct up under the aegis
of the All India Council for Technical

Education.
(e) Details of functions of the All India
Board of Vocational Education are given in

the Statement attached.
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Statement

Functions of whe All India Board of

(a)

(b)

(c)

(d

(e)

()

(g)

h)

(i)

Vocational Educaiion

L »
To evolve a coordination plan on an
All India basis for vocational educa-
tion after Class 10.

To consider and advise op all aspects
of vocational education at the
Higher Secondary stage (e.g. curri-
culum, institutions, examinations
etc.)

To prescribe standards of instruc-
tional facilities to be provided in the
Vocational Schools in respect of
teaching, accommodation, equipment
and staff.

‘To lay down guidelines for identifi-
cation of specialised branches in
different areas/fields in which voca-
tional courses way be conducted
with reference to the felt needs at
State, Regional and National basis.

To accord recognition to certificates
awarded by various State Boards in
the country.

To lay down general guidelines for
administration of all matters con-
cerning vocational education in the
country for the assistance of State
Board of Vocational Education.

To suggest measures for effective
liaison between the State Boards and
the All India Board of Vocational
Education wherever necessary.

To suggest measures for effective
liaison and coordination between the
various vocational/professional in-
terests such as trade and industry,
Government Departments  (both
Central and States), Public Sector
Undertakings and other employing
agencies on the one hand and the
All India Board and State Boards of
Vocational Education on the other.

To work out and suggest the traipiog

needs (post;certiﬁcation) of the pro-
ducts of the higher secondary educa-
tion in consultation with the DGET,
Ministry of Labour.

() To work out suitable scheme of
Apprenticeship Training in consul-
tation with DGE and T, Ministry of
Labour to meet the specific needs of
vocational courses which are not
covered under the Apprentices’ Act,
1961,

(k) To work out the equivalences of
various courses under the aegis of
other Boards and Councils such as
Indian Pharmacy Council, Indian
Dental Council, Nursing Council,
NCVT etc. with the vocational
courses offered under the 10+ 2.

(I To suggest modifications in the
recruitment rules for various jobs/
trades under the Government
Departments and Public Sector
Undertakings.

(m) To work out and suggest the mini-
mum competencies for each vocation
for all the States and Union Terri-
tories for the purpose of uniformity
and recognition.

(n) To perform such other functions as
may be assigned by the Board from
time to time.

wq i & Tar a7 e A fass
A FAT I I &1 g fwar srAr

1772. %% afg sz &= : Fa1 W HA
ag aqIT FT FIT FX fF

(%) #ur ag@a g & wa & Iq7 ater
TIAL BT FFAT TUAT I8 741 AT 4G
@ior § a97 Z9q I399 | AT 8 ;

(@) afz gt, @Y g9 worelt & o7 92
Stow AT fasrelt & TaT a™ geaal &7
SAT F37 & fAT w9 a% a1 39 391 fFw
Tq§ ;IR
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() gradt daadia QST & g7 A
® o1 T Y9 R fasiafy el o g
F7 F fag Fra-d) graad qareat agg ?

T Ha (o GodooTrl @F |YA) ¢
(%) 1q FYOT &7 FAFT AT IS AT
3R SIS qar fasrely FE0 £ gaAr # g
gFtar 1 &1 AF TR F G F0 F
fau aga g1 HAT I FIET ATIVIR
grar & fagy afvneeasy  fwea-fae
fenfeat &1 ggwo gar g |

(@) o R fagdr W graal &1
famte Stoer Y@ gew ®@rEr aar faa-
I T T Hre@rar ¥ fwar a1 I@r g
qar ga i &Y ITAsyar & AT AT
e @Al &1 qgar a1 W@r g faad fAufor-
‘Frawa frgtfea Sard

() arad) dFFEta aysar ol q4Arg 91
LARAl

TRAYTAY QFATA &7 AATE, 1984 & qg
grarg § @TW & fawe guEATe g

1773, st @eaTTCAN AfEa T W
w31 4g Jard @1 F1 FA7 a5

(%) TR wamsta F J91E, 1984 F

q97 garg § ¥qard ¥ fawe gaEame
21 ¥ a1 FIT ¥ 97 I AT fFg aAg
3tz fa afefeafqat § g2 ;

(@) gadEa gaedt § ¥ fram at
arferal & grafq &1 gu gFuTa &1 sy
FAT Y ;

(1) 377 g3« & gren N faafaaar
AT F FAT HTTO A 31 FAT ZH T graar

ghafeaa st 15 3?"@

(o) g@ XA A 7§ FTLEE FT A7
T’
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[WHA (s QodtoqotHY @i aYerdt)
(F) 151 =197 AN IS 2-7-84
F1 00.55 a9 I8 AT gHATIRT g8 &q
WATH VBT Bigd F q18 IGFT arfedq
fesar qedt & az AT o SN s AW
TE | GHSAT F FIT0 F i afess arfy-
Fifeat &t fawmita afafa & gra v o7 @

g1

(@) @ qeafa F1 3T OrEr grr Ay
ST I GTATT 1 g8 a1fq &1 sgArT A
89,600 &4 31T 1100 T &M 4T

gl

() &tz (o) MY geeArs F srafaw
FIXT ATAAT A & FATAT  IIEFT FT
AT g | &1 &1 g7 fadeqm, aue-anx
HATAF TIF FIAT 74T FHIIEGT FY F14-
Sgorta! &1 gt fafaay &1 samy & grgeg §
sfafid 39 A 3999, IuE®, fanaq
ST AT (7T IJTEFU S4Y qfemrafas
afcarafaal & srzer qar graa § g
A Afgd g9 qgfd Fgg @ ¥ fag
G 919 FW & faw fad iy §

Conversion of Purulia-Kotshila N.G.
Line

1774. SHRI BASUDEB ACHARIA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the techno-
economic survey in connection with conver.
sion of Purulia-Kotshila Narrow Gauge line
into Broad Gauge has been completed and
report has been submitted to the Railway
Board ; and

(b) if so, what action has been taken
thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir. “

(b) Survey Report has been forwarded
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to the Planning Commission for clearance
of the project. Planning Commission have
recently sought clarification on certain
points, which are under examination.

Daily Running and Changes in the Route
of Neelachal Exp.

1775. SHRI BASUDEB ACHARIA :

SHRI HARIHAR SOREN :

Will the Minister of RAILWAYS be
pleased to state i

(a) whether itis a fact that decision has
been taken to run Neelachal Express daily
between New Delhi and Puri ;

(b) whether it is also a fact that this
express train will run via Kharagpur-Adra
three days in week ; and

(c) ifso, when ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) No, Sir.

(b) No, Sir.
(c) Does not arlse.

Annual general meeting of All India
Railway Ministerial Staff
Association

1776. SHRI BASUDEB ACHARIA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has received the copy of
resolutions adopted in the 6th Annual
General Meeting of All India Railways
Ministerial Staff Association, South FEastern
Zone held at Nagpur on 10th and 11th
June, 1984 ;

(b) if so, the salient features of the reso-
lutions ; and

(c) whether Government are taking steps

to redress the grievances mentioned in the
resolutions ?

THE MINISTER OF RAILWAYS
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(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) and (c). The resolutions relate to both
general as well as local demands like with-
drawal of ban on recruitment, inclusion of
Ministerial Staff under Workmen Compen-
sation Act, non-installation of Computers,
lower electricity charges, Hospital facilities,

use of railway institutes, filling up of higher
grade posts etc. etc.

Local demands are examined by the local
railway administration in consultation with
recognised unions and action taken, where
found necessary, within the administrative
and financial constraints.

General demands are considered within
the frame work of Government Policy and
the two recognised Labour Federations,
viz., All lndia Railwaymen’s Federation
and National Federation of Indian Railway-
men who represent all categories of railway
employees are consulted wherever necessary
under the Permanent Negotiating Machinery
and Joint Consultative Machinery Schemes.

Allocation of two Motormen in EMU
Coaches

1777. SHRI BASUDEB ACHARIA :
Will the Minister of RATLWAYS be pleased
to state :

(a) whether he has instructed the Rail-
way Administration to allocate two motor-
men to EMU coaches because solitary
motorman sometimes over-looked signals ;

(b) if so, whether the said instruction
was brought into force by the Railway
Administration ;

(c) if so, when ; and

(d) if not, the reasons therefor :

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a)to(c). After the accident in the Cal-
cutta area, the Railway Administrations
have been instructed to provide an Assistant
to the Motorman in the EMU motor coach
to make sure that the Motorman observes
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the signals correctly and alert him in case he
overlooks it so that the various speed res-
trictions, in force, are strictly fol.owed by
the Motorman. Implementation of these
instructions is progressively being done since
the end of May, 1984.

(d) Does not arise.
Yamuna Bridg‘e Near Karnal

1778. SHRI CHIRANJI LAL
SHARMA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state : : .

(a) whether there isa proposal to con-
struct a bridge over Yamuna near Karnal
in Haryana ;

(b) if so, whether the plan for the bridge
has since been prepared ;

(¢) the approximate cost of the construc-
tion of the bridge ; and

(d) whether the construction work of
the said bridge will be done by the Govern-
ment of India or by the Government of
Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes, Sir.

(b) to (d). The Government of Haryana,
who are primarily concerned with this
bridge and are responsible for its construc-
tion, bave reported that the site for the
bridge has sioce been selected. The detailed
design/plan are being worked out by them.
The approximate cost as intimated by State
Government would be Rs. 4.00 crores
against which the Government of India bave
agreed to> provide a loan assistance of
Rs. 3.00 crores, the balance being met by
the State Government from their own

resources.

Four Laning of National Highway
No. 1 from Murthal to Karnal

1779. SHRI CHIRANJI LAL SHARMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether there is a proposal of four-
laning the G.T. Road (Shershah Suri Road),
National Highway No. 1 from Murthal to
Karpal ; ’

(b) if so, whether any loan from the

. World Bank for four-laning of the G.T.

Road has since been received ; and

(c) the likely time and date by which the
work of four-laning from Murthal onwards
is likely to start and the time of its comple-
tion upto Karnal ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a)
Yes, Sir.

(b) No, Sir.

{c) Since the project is presently in the
formation stage, no date for its commence-
ment and completion can be indicated.

Railway overhead bridge at Karnal and
Kurukshetra

1780. SHRI CHIRANJI LAL SHARMA :
Will the Minister of RAILWAYS be pleased
to state : )

(a) whether the Railway Ministry has
decided in principle to construct Railway
Overhead Bridge at Karnal and Kuruk-
shetra ;

(b) if so, the time and date by which the
work of construction is likely to
commence ;

(c) whether the bridge alongwith the
reaches on both sides of the road is to be
built by the Railway Ministry or both by
the Railways and the Government of

‘Haryana ;

- (d) the approximate cost of the bridge
at Karnal and Kurukshetra separately ;

and

(e; the reasons for the delay in starting
the bridge when it has been decided to con-
struct the said bridge ?
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THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY):
(a) Yes, Sir.

(b) The work on these road overbridges
will be taken in hand after the acceptance
of the estimate by the Statc Govt. of Har-
yana is received.

(c) The main bridge across the Railway
track is to be built by the Railway and the
approaches are to be constructed by the
State Government of Haryana.

(d) The estimated cost of the Road over
bridges at Karnal and Kurukshetra is
Rs. 118.80 lakhs and Rs. 158.37 lakhs out
of which the Railway’s share is Rs. 50.59
lakhs and Rs. 77.25 lakhs respectively.

(e) The estimate for Karnal Road over
bridge is under acceptance with Haryana
Govt. For Kurukshetra road over bridge
Railway is finalizing pians and estimate as
it is linked up with remodelling of Kuruk-
shetra Yard. Y

Setting up of Rail link between
Kalka-Ludhiana Via Chapdigarh

1781. SHRI CHIRANJI LAI. SHARMA :
Will the Minister of RAILWAYS be pleased
to state the present position in regard to the
setting up of the rail link between Kalka,
Ludhiana and Chandigarh ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
There is, at present, no proposal for con-
struction of a railway linc . between- Kalka/
Chandigarh and Ludhiana,
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Drug Abuse More Among Urbanite
Convent-Educated Boys and Girls

1790. SHRI K. PRADHANI :
SHRI CHHITUBHAI GAMIT :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether a study based on research
by eminent scholars says that urbanite con-
vent-educated boys and girls run a greater
risk of becoming drug and alcohol users on
entering college or University and If the
student takes hostel accommodation, the risk
is ever higher ; and :

(b) if so, what action persuasive or penal,
Government propose to take to stem this rot

in younger generation ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir,
according to the studies sponsored by this
Ministry in 7 selected University centres.

(b) The Government has been continu-
ously making efforts to educate people about
the evil effects of drinking and drug abuse
by publicity through mass media and also by
encouraging voluntary organisations through
grants to take up educative publicity.

2. To supplement efforts to educate
people, particularly students, about the ill
effects of drinking and drug abuse, the
Ministry sponsored essay competitions
among students at the University level. To
make the educative publicity more interes-
ting, play competitions are being sponsored
among students at the University level. The
top two prize winning plays in each T.V.
region will be televised.
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3. A proposal to enact a comprehensive
legislation for exercising control over nar-
cotic drugs and psychotropic substances is
under active consideration of the Govern-
ment.

4. The State Governments have been
asked to mount special vigil against the
abuse of drugs in Universities/colleges/hos-
tels/campuses and to discourage students
from developing any such tendency.

5. The Ministry of Education have simi-
larly addressed the Vice-Chancellors and the
State Education Secretaries emphasising
the need for exercising special vigil in this
regard.

Demand of All India Railway Ministerial
S;aﬂ' Association, Calcutta

1791. SHRI AMAL DATTA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether he bas received a Memoran-
dum dated 2 July, 1984 from All India Rail-
way Ministerial Staff Association, South
Eastern Zone, Garden Reach, Calcutta-43
signed by employees and workers ; ‘

(b) if so, what are their demands ;

(c) whether it is a fact that some of the
facilities available to the workers of Head
Offices of South Eastern Railway, Garden
Reach and factories located at the Hide
Road area, Calcutta have been withdrawn ;
and

(d) whether Government are taking steps
to restore these facilities ?

RAILWAYS
KHAN

THE MINISTER OF
(SHRI A.B.A, GHANI
CHOUDHURY) : (a) Yes, Sir.

(b) The demands are :—

(i) Free launch Service from Howrah
to BNR.

(ii) One pair of shuttle train service
(Old Brace Bridge Station to
Garden Reach).
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(iii) Issue of free residential card passes
to the Railwaymen attending office
daily as suburban passengers.

(c) and (d). The first two demands are
local in nature. Such local demands are
examined by the local ruilway administration
in consultation with recognised unions and

action taken, where found necessary, within

the administrative and financial constraints.

The launch service earlier was run by
Hooghly Nadi Jalpath Parivahan Committee.
The service had to be discontinued due to
financial trouble faced by the Committec.
Now adequate public, road transport is
available for the employees. Further, with
the commissioning of circular Railway
Project, facility for transport will get
strengthened in Calcutta.

The third demand has implication of gen-
eral applicability. Such demands are con-
sidered within the frame work of Govern-
ment policy in consultation, where
pecessary, with the two recognised Labour
Federations, viz., All India Railwaymen’s
Federation and National Federation of
Indian Railwaymen, who represent all
categories of railway employees, under the
Permanent Negotiating Machinery and
Joint Consultative Machinery Schemes.

Providing DTC bus queue shelters at
various Terminals in Delhi

1792. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state ;

(a) whether it is a fact that 4 number of
Delhi Transport Corporation bus terminals
have lately been set up especially those at
the Hauz Khas near IIT and the New Delhi
Railway Station (new entrance) towards
Ajmeri Gatwe, Delhi, which do not
provide for any bus queue shelters against
the scorching sun and rains to the waiting
passengers ;

(b) if so, the details of other similar
terminals which do not provide for these
basic facilities which are supposed to be pro-
vided even at the road side bus stops ; and

{c) the estimated expenditure required
/
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for providing sheds for the waiting passengers
at these terminals and what steps are being
taken to provide this facility there ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b).
Except the Hauz Khas terminal, the D.T.C.
has developed in no other terminal where
bus bays and shelters have not been provid-
ed. The work of construction of bus queue
shelters at Hauz Khas hLas also been
initiated.

On the Ajmeri Gate side at New Delhi
Railway Station, the Railway Authorities on
their own land have developed parking bays
for buses and other types of vehicles. This
is not a D.T.C. bus terminal.

(c) Does not arise.
Non stopping of Buses at bus stops

1793. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government are aware
that the Delhi Transport Corporation buses
do not stop even on the main bus stands and
the drivers often skip over even when there
is enough space in the buses resulting in
lot of hardship to the commuters as also
Joss of revenue to Government ; and

(b) if so, what steps are being taken to
ensure that every bus comes to a stop on
cach bus stop and allows boarding to all the
waiting passengers ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a)and (b).
Some complaints of non-stoppage of buses
by some DTC drivers at the proper bus stops
have been received by the Corporation.
With a view to check this tendency, depart-
mental action like censure, warning, etc. has
been invariably taken against the erring
crew members. In respect of private oper-
ated buses even their operation is normally
suspended. D.T.C. has also issued standing
instructions to all drivers to stop the bus at
every stop en-raute. Checking staff is also
posted at important nodal points to help
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passengers and ensure compliance regarding
proper stoppage on the part of the bus
crew.

Steps taken to discourage migration of
doctors and other medical manpower

1794, SHRI MADHAVRAO SCINDIA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to
the reply given to Unstarred Question No.
5599 on 29 March, 1984 regarding brain
drain of expert doctors and state :

(a) what steps have since been taken in
pursuance of the S5-Point Strategy initiated
to discourage migration of doctors and
other medical manpower to other countries ;

(b) what is the allocation of funds with
respect to scheme contemplated under the
5-Point Strategy for the year 1984-85 ; and

(¢) what specific steps are proposed to
be taken to provide remunerative and better
opportunities for employment and research
for the doctors within the country'?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a)to(c). Migration of
Medical manpewer is a.complex phenomena
resulting from a variety of factors. While
there may be several contributing factors,
the most. important seems to relate to better
financial terms offered abroad. The 10th
Conference of the Central Council of
Health and Central Family Welfare Council
held from 9th to 11th July, 1984, inter-alia,
made the following recommendations which
will gora long way to provide better opport-
unities for training and employment for the
Doctors within the country :

(i) Medical Colleges should evolve a
system for giving credit to students
on the basis of their performance in
the rural areas under the ‘ROME’
Scheme ; -

- (ii) State/Union  Territories should
strengthen the capabilities of their
Training Institutions with a view to
meeting the ever-increasing demand
for ‘Continuing Medical Education’
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of their medical and para-medical
personnel ;

"(iii) faculty members of medical colleges
should be encouraged to participate
in short-term courses/workshops/
seminars organised at National
Teachers Training Centres and State
Training Institutions ;

(iv) various Health Services Organisa-
tions should devise inbuilt proced-
ures to depute periodically their
medical and health professionals to
attend continuing medical education
programme ;

(v) all medical personnel should be
afforded necessary facilities to
attend orientation courses by treat-
ing the period of absence as duty
and payment of TA/DA etc. ;

(vi) Travelling Seminars, Workshops
and demonstration camps should
also be organised for the benefit of
medical and health professionals.

Availability and requirement of wagons
for coal

1795. SHRI NIREN GHOSH : Will
the Minister of RAILWAYS be pleased to
state :

(a) what is the per day requirement of
wagons for carrying 121.36 million tons of
coal during 1984-85 ;

(b) what was the per day wagon availabi-
lity during 1983-84 for carrying coal ;

(c) whether there is any gap between the
per day wagon availability during 1983-84
and the estimated wagons requirement dur-
ing 1984-85 ;

(d) if so, what is the gap ; and

(e) whether the railways are capable to
bridge the said gap in 1984-85 ?

THE MINISTER OF RAILWAYS,

A.B.A. GHANI KHAN
CHOUDHURY) : (a) 14563 wagons per
day in terms of 4-wheelers.
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(b) The availability was 13322 wagons
per day in terms of 4-wheelers, out of which
only 11641 wagons per day were loaded.

(c) to (e). Based on traditional seasonal
drop in offer of coal for loading by the coal
sector during the slack season months from
May to October in previous years as well as
non-utilisation of wagons after supply due
to wagons ‘left behind’ and ‘drawn empty’
the Railways have estimated to move 105
million tonnes (12,600 wagons per day) of
coal during 1984-85. The Railways are capa-
ble of moving upto 110 million tonnes (13,200
wagons per day) in 1984-85, provided the
coal sector is able to offer coal for loacing
throughout thc year on a sustained basis
without seasonal drop and if all the wagons
supplied for loading coal are loaded within
the permissible free time. During the current
slack season also, however, scasonal drop
in offer bas taken place.

Motivation as the driving force for
Family Planning

1796. SHRI ARJUN SETHI : Will the
Mipister of HEALTH 'AND FAMILY
WELFARE be pleased to state :

(a) whether Government have realised
that there is a wide gap between ambitious
targets and achieving actual results in the
sensitive sphere as family planning ;

(b) whether it is a fact that motivation is
the main driving force in the success or fail-
ure of the Family Planning Programme and
literacy specially among females, plays a
significant role in this regard ;

(c) whether it is also a fact that wherever
women are more educated their status has
acted as a catelyst in reducing the size of
family ; and

(d) if so, whether it is proposed that it
should be in rural arcas, where fecundity is
viewed more as an economic necessity than
anything else ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a)to(c). During the period
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1980-84, achievement of family planning
targets for all methods have averaged
around 829%. Programme acceptance is
continuously increasing witb the number of
acceptors reaching on all time high figure of
14.4 million during 1983-84 compared to 5.5
million in 1979-80. The programme is be-
ing promoted on purely voluntary basis
through extensive use of information, edu-
cation and communication to motivate
couples to accept family planning. Even
though sufficient and definite data is not
available in India but it is generally accep-
ted that female literacy and status of women
have a positive bearing on the acceptance of
the small family norm.

(d) Some people look upon children as an
economic asset. Information, Education and
Communication programmes are designed to
remove these perception in rural areas.

Damage of Parlakimidi Gunupur line due
to flood

1797. SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be pleased
to state

(a) whether his Ministry has received
report on damages of narrow gauge railway
line from Parlakimidi to Gunupur due to
recent beavy flood in that area ;

(b) fifso, ihe steps taken by the South
Eastern Railway authority for renair and
restoration of the line and the bridges so
far ;

(c) if no action has so far been taken, the
reasons for delay ;

(d) when the line will be opened for run-
ing the train as indicated by the South
Eastern Railway ; and

(¢) funds provided for the repair and
restoration work of the line thereof ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) Yes, Sir.

(b)to(e). Due to beavy unprecedent
rains pier No. 6 of Bridge No. 338 (7x 20 ft.
girder) was washed away along with the
approach banks on 30.6.1984. Immediately,
the restoration work was taken up which is

in progress and the traffic is expected to be
restored shortly.
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Steps to increase allocation for
education

1798. SHRIMATI PRAMILA DAND-
AVATE : Will the Minister of EDUCA-
TION AND CULTURE be pleased
to state :

(a) whether it is a fact that inspite of
increase in the number of persons seeking
admission to educational institutions, per-
centage of allocation of fund for education
by the Union Government is decreasing ;
and

(b) if so, what steps are proposed to be
taken to improve the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF EDUCATION AND CUL-
TURE AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Yes, Sir.

(b) The Ministry of Education and Cul-
ture is making efforts to increase the per-

centage of allocation for education in the
Seventh Plan.

Legislation for Uniformity in Management
of all Universities

1799. SHRI CHITTA BASU : Will the

Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether Government propose to
enact suitable law to bring uniformity in the
government and management of all the
Universities in the country ; and

(b) if so, specific steps taken in that
direction ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATISHEILA KAUL) : (a) and (b).
A legislation to bring about desirable
uniformity in the structures of governance of
Universities in the country and the patterns
of their organisation is engaging the atten-
tion of Government. The details of the
proposed legislation have not been fina-
lised.

SRAVANA 11, 1906 (SAKA)

Writien Answers 306

Question Papers for CBSE Examina-
tion

1800. SHR1 NARAYAN CHOUBEY :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that Question
papers for CBSE (Delhi) examinations are
often tougher than the one faced by the
CBSE (All India) students ;

(b) whether it is a fact that Delhi scheme
papers are set by University lecturers who
have never taught at schools and All India
scheme question papers are set by those

- lecturers who are in touch with what is

being taught at schools ;

(c) whether a delegation of geography
teachers of Delhi Government schools met
CBSE officials on 21 May, 1984 in this
regard ;

(d) if so, the details thereof ; and

(e) any steps being taken to redress the
grievances of students and teachers of Delhi
scheme in this regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No, Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) In the memorandum given by the
memorialists, they had requested that (i)
teachers with geography qualifications only
should be made examiners ; (ii) the remun-
eration in geography should be the same as
applicable in case of other subjects ; (iii)
funds to be raised for practical examination
in geography; (iv) appointment of an icternal
examiner alongwith the external examiner in
Geography practical like other subjects ; and
(v) the teachers who are actually teaching the
classes and are in touch with the Geography
subject should be appointed as Examiners
for the +2 stage.

(e) Sofar as appointment of Geography
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teachers as examiners for Geography, the
deputationists were informed that such
practice has already been followed by the
Board. As regards other requests highligh-
ted in the Memorandum, they were informed
that these will be placed before the Examina-
tion Committee of the Board in due course
for consideration. It was also ensured that
there are no variations in so far as standards
of the question papers for both All-
India and Delhi schemes are concerned.

LEnsuring the Reserved Seats to Women
and Disabled Persons in DTC Buses

1801. SHRI NARAYAN CHOUBEY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are aware that
in Delhi Transport Corporation buses males,
occupying reserved seats for women and
disabled persons, generally refuse to vacate
the seats even when women are standing
sometime with children in hand ; and

(b) if so, whether Goverament propose
to instruct the conductors to ensure that
such incidents do not happen in the buses ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) Ins-
tances of such behaviour by males have been
brought to the notice of the Corporation.

(b) The conductors have standing ins-

tructions that they should make all efforts
to get the ladies seats vacated by male pas-
sengers whenever so requested. In case a
male passenger is reluctant to vacate the
ladies seat, the bus should be stopped till the
male passenger either vacates the seat or
leaves the bus. Such instructions are rei-
terated from time to time. On specific
complaints action Is also taken against the
conductor found responsible for any neglect
in this regard.

qIaEt AFAT & A A I qF
YT &5 AT AT

1802. st favawm weanfan : a1
T W qg T F FIT H (6
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(%) aradt daasta aar aafad dwa
fwaa fratma e} 7€ W9y a1z fasm,
fFa-fFa a3 a1l &1 grRgR W AR
@99 T Qg TN w1 fa=r< fwar aar
g ; ¥

(@) fsad qu I|F gAl &1 fagfor
faar straa ot acarare) a1 Far  ?

T AL (50 Qostoqo nAY @i AYgd) :
(%) gradt avsar a1 sfeqa &q frar o7 @
8, zafaq 5@ aag sater gaasy A8

(@) grast award  faafo fsg am
arer 97 @wAT F1 gEAr gradl arddr
w1 agt fawfad gl arer  gtamEta ar
FragaFar 9T AT F40

Recruitment for Wheel and Axle Project

1803. SHRI T.R. SHAMANNA : Wil

~ the Minister of RAILWAYS be pleased to

state :

(a) when the Wheel and Axle Project will
commence production ; and

(b) whether Railway  Administration
propose to give preference to local people
while recruiting employees to the Wheel and

Axle Factory ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI] KHAN CHOUDHURY):
(a) Conbstruction work and installation of
Machinery and equipments is almost com-
plete. Trial production has already started.
Plant is expected to go into series production
as soon as full power requirements are made
available by the State Government.

(b) This Plant is a Central Government
Unit and hence qualified, competent and
experienced staff at all the different levels
would need to be inducted from whichever
place they are available to operate this
highly automated plant. However, in the
matter of recruiting employees locally,
paturally the Iocal people will have ample
opportunities for being inducted into this
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plant both at the supervisory level as well as
at the artisan and unskilled level.

Recommendations of R.R.C.

1804. SHRI ATAL BIHARI
VAJPAYEE :
SHRI CHINTAMANI JENA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the important recommendations of
the Railway Reforms Committee that have
been accepted by the Railway Board and to
what extent each one has been imple-
mented ; and

(b) whether there is any impact on the
economy and performance of the railway, if
so, details thereof ?

THE MINISTER OF RAILWAYS
(SHR]1 A.B.A. GHANI KHAN CHOU-
DHURY) (a) and (b). Out of 1807
recommendations made by the Committee,
495 recommendations have been accepted so
far ‘and taken up for implementation.
These recommendations concern Safety and
Accident Prevention, Transportation, Rail-
way Track, Bridges and Land, Railway
Reserve Fund, Production and Maintenance
of Rolling Stock, Fare and Freight Struc-
ture, Security, Research and Development,
Personnel, Signal and Telecommunication,
Economies, Metropolitan Transport and
Materials Mapagement. It is too early to
make an assessment of their impact on the
economy and performance of the Railways.

Memo Submitted by Interns Assoclation,
Midnapore Homoeopathic Medical
College and Hospital Midnapore

1805. SHRISATYASADHAN
CHAKRABORTY :
SHRI SUSHIL BHATTA-
CHARYYA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Minister has received a
Memorandum dated 28 June, 1984 from
Interns Association, Midnapore Homoeo-
pathic Medical College and Hospital,
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Midnapore (West Bengal) ;

(b) if so, salient features of the said
Memorandum ; and

(c) steps taken or proposed to be taken
on the points raised in the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) Yes.

(b) The following points have been raised
in the memorandum :

(i) The Homoeopathic doctors especially
the degree holder group are neglected
in health services throughout the
country. There is a suggestion that
they be appointed in health services
of Railways, Coal Mines and FSIC.

(ii) The pay scale and other privileges
should be at par with that the allopa-
thic doctors. )

(iii) Corruption in admission and teaching
in homoeopathic institutions should
be removed.

(iv) Post-graduate education in Homoeo-
pathy.

(c) Tt is the policy of Government to
develop the Indian System of Medicine and
Homoeopathy in the country. The Joint
Conference of the Central Council of
Health and Central Council of Family Wel-
fare in its meeting held on 9-11 July, 1984,
recommended that big public sector under-
takings of the Government of India and
State Governments may take steps to provide
institutional facilities for the treatment of
their employees under ISM and Homoeo-
patby System.

In pursuance of a resolution of the 4th
Joint Conference of Central Council of
Health and Central Council.of Family Wel-
fare, the States/U.Ts, were advised that the
existing disparities in the pay scales between
Allopathy and ISM and Homoeopathy
should be reduced and, in course of time,

removed.
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As per resolution of the 9th Joint Con-
fereace of the Central Council of Health and
Central Counci\l of Family Welfare, it has
been impressed on the States/U.Ts. to check
the mushroom growth of medical colleges of
ISM and Homoeopathy and to caosure their
proper functioning. The 10th Joint Confe-
rence has reiterated this recommendation.
As for post-graduate education in Homoeo-
pathy, no syllabus has so far been
prescribed.

Hepatitis Epidemic Due to Polluted
Water Supply in Delhi

1806. SHRI T.S. NEGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that Hepatitis
epidemic broke out in Declhi recently due to
polluted water supply ; and

(b) whether water is the main source of
this disease and if so, whether such outbreak
in Delhi is due to failure of public health
and civic authorities and if so, corrective
steps proposed/taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b). The most com-
mon cause of spread of hepatitis in any area
is due to contamination of water. There has
however been no outbreak of hepatitis in
Delhi in an epidemic form.

National Programme for Control of
Diarrhoeal Disease to be Launched
during 7th Plan

1807. SHRI ARJUN SETHI :
SHRI K. MALLANNA :
SHRI N. DENNIS :

Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether any national programme for
control of Diarrhoeal disease has been pro-
posed to be launched during the 7th Five
Year Plan to reduce its present mortality :
and

(b) if so, the details in this regard ?

a
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATD (a) and (b). It is proposed
to launch a programme for the contro! of
diarrhoea) diseases during the 7th Five Year
Plan period. Under the programme efforts
will be aimedat reducing mortality frorn
diarrhoeal diseases among children below 5
years of age by S09% by 1990. For that
purposec community members, mothers,
medical officers of the primary health cen-
tres, para medical workers are being trained -
in the use of oral rehydration fluid, main-
tenance of personal hygienc and prevention
and control of diarrhoeal disease. Each
health guide who are being supplied 60
packets of ORS at present, are to be supplied
100 packets of ORS per year.

Railway Workshops at Jamalpur

1808. SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the attention of the Govern-
mecnt has been drawn (o a report appearing
in the Statesman dated 20 June, 1984 regar-
ding ‘Rail Projects off the Track’ ;

(b) whether itis a fact that the Govern-
ment had made a project for carriage repair
at Tirupati on South Eastern Railway in
1980 at an estimated cost of Rs. 11.97
crores ;

-
(¢) whether it is a fact that due to delay

the cost of project is escaled to Rs. 27
crores ; ‘

(@) whether the Railways had to buy six
heavy cranes from abroad as reported in the
press ;

(e) whether Jamalpur workshop of the
railway has the capability to produce such
cranes ; and

(f) if so, the reasons for procurement of.
such cranes from forleign countries like U.S,,
Britain and West Germany and details of
the deal ?

THE MINISTER OF RAIJLWAYS
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(SHRI A.B.A. GHANI KHAN CHOU-
_DHURY): (a) Yes, Sir.

(b) and (c). Tirupati is on the South
Central Railway and not on South Eastern
Railway. The proposal for the carriage
repair shop at Tirupati was received from
South Central Railway in 1980 at an esti-
mated cost of Rs. 11.97 crores. Certain
major modifications were effected to the
plan to update the same and give better
coverage for overhaul and repairs and the
revised proposal was accepted at Rs. 18.33
crores.

(d) to (f). Jamalpur Workshop does not
have the technology or knowhow for manu-
facture of new design very heavy diesel hy-
draulic breakdown cranes. Based on
experience on the Indian Railways it was
considered necessary to ‘get modern heavy
duty diesel hydraulic breakdown cranes and
simultaneously to develop capacity in the
railway workshops at Jamalpur and Peram-
bur to start manufacturing these heavy duty
breakdown cranes in these workshops. In
order to get the transfer of such technology
and to progressively take up the work, it is
considered necessary to import some cranes,
some in knocked down conditions and some
in parts to be assembled so that progressi-
vely the staff in these two workshops could
acquire knowhow for manufacture of thesc
cranes along with the expertise and techno-
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logy transferred by these foreign manufac-
turers.

Assistance from UNESCO to 15 Projects
in Various Fields

1809. SHRI MANMOHAN TUDU :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether UNESCO has extended a
Rs. 30 crore assistance to India for 1984-85
to implement 15 projects in various fields ;

(b)

(c) the names of the States and Union
Territories where such projects are gomg to
be constructed ; and

(d)

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No,
Sir. However, a number of projects are
being executed by UNESCO which are being
partly funded by the UNDP under UNDP
Country Programme (CP-1I) 1[979-1983
(extended upto 1985), and partly by the
Government of India.

if so, pames of those projects ;

the details thereof ?

(b) to (d). Details
statement attached.

are given in the

Statement

List of On-Going UNDP Assisted Projects Executed by UNESCO

1984 allocation

SI.  No. and Name of the Project Total UNDP input 1985 allocation
No. Us$é US$§ US$
(1) (2) 3) 4 (5)
1. IND/74/045 988,716 313,825 —
National Institute of
Hydrology, Roorkee,
Uttar Pradesh.
2« IND/75/009 437,428 8,437 —

National Research Labora-
tory for Conservation of
Cultural Property, Lucknow,
Uttar Pradesh.
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¢))

10.

11.

12,

(2) (3

IND/78/056 422,342
Pest Graduate Hydrological

Education and Research,

Roorkee, Uttar Pradesh.

IND/80/030 1,275,712
Post Graduate Engineering

Education and Research, Baroda,

Gujarat.

IND/80/031 675,606
Post Graduate Engineering

Education and Research,

Ceimbatore, Tamil Nadu.

IND/81/026 166,360
Compressibility, Viscosity and

Solidification Behaviour of Liquids

at Ultrahigh Pressures, (University

of Delhi, Delhi).

IND/82/036 846,500
Water and Power Information

System, Central Water and Power

Rescarch Station, Poona,

Maharashtra.

IND/82/047 74,520
Advanced Training in Educational

Planning and Admn. at Interna-

tional Institute of Educational

Planning, Paris.

IND/82/039 208,000
Study of Environmental Effect

on Cultural Property, National

Research Laboratory for Conserva-

tion of Cultural Property, Lucknow,

Uttar Pradesh.

IND/83/016 2,267,140
Central Institute of Educational
Technology, Delhi.

IND/77/013 658,244

Industrial Design Centre, Bombay,
Mabharashtra.

IND/78/001 2,918,853
Special Assistance to Selected

University Departments,

(Onlversity Grants Commission,

New Declhi).

10,939,421

. e . ¢

4)
118,153

355,416

78,939

31,360

213,000

16,000

81,262

400,895

5,000

365,136

53,725

126,000

612,473

29,800

25,015

1,045,760

———

1,987.423

1,892,773
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Li t of On-Going UNDP Assisted Projects Jointly Executed by UNESCO and F.A.O.

Sl.
No.

No. and' Name of the Project  Total UNDP input

(US$)

1984 allocation
(US$)

1985 allocation
(US9)

(1.

(2) (3)

(4)

(5)

IND/78/ 020—Centres of 5,355,050
Advanced Studies for Post

Graduaté Agricultural Educa-

tion and Research at following

Centres :

(a) Centre of Advanced
Studies in Agricultural
Microbiology at the Tamil
Nadu University, Coimba-
tore, Tamil Nadu.

(b) Centre of Advanced Studies
in Tropical Horticulture at
the Indian Institute of
Horticulture Research,
Bangzlore, Karnataka.

(c) Centre of Advanced Studies
in Temperate Horticulture at
Himachal Pradesh University,
Solan, Himachal Pradesh.

(d) Centre of Advanced Studies
in Mariculture at the Central
Marine Fisheries Research
Institute, Cochin, Kerala.

(e) Centre of Advanced Studies
in Plant Physiology at the
Indian Institute of Agricultural
Research, New Delhi.

(f) Centre of Advanced Studies
in Dairy Processing at
National Dairy Research
Institute, Karnal, Haryana.

IND/83/020 —Agricultural 4,438,000
Education and Research for

Accelerated Agricultural

Development at the following

Centres

955,775

542,000

1,180,824

762,500
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4)) (2) (3) (4) (%)

(a) Centre for Advanced
Studies on Energy
Management in Agriculture
at PAU, Ludhiana, Punjab.

(b) Centre of Advanced Studies
in Post-harvest Technology
" at the G.B. Pant University

of Agriculture and Technology,
Pant Nagar, Uttar Pradesh.

(c) Advanced Centre for Plant
Virus Education and Research
at IARI, New Delhi.

(d) Centre of Advanced Studies
©in Agricultural Statistics and
Computer Application at Indian
Agricualtural Statistics Research
Iostitute, New Delhi, .

(e) Centre of Advanced Studies in
' Agricultural Communication
for Rural Development at the
G.B. Pant University of Agri-
culture and Technology, Pant
Nagar, Uttar Pradesh.

Total : 9,793,050 1,497,775 1,943,324

Study undertaken to avoid wastage of THE MINISTER OF STATE IN THE
soap due to hardness of water - MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) No, Sir.
1810, SHRIMATI USHA PRAKASH l
CHOUDHARI : Will the Minister of (b) Does not arise.
INDUSTRY be pleased to state : :

12.00 hrs.

(a) whether any study had bteen under- (Interruptions)**
taken about the wastage of soap dueto .
hardness of water ; and MR. SPEAKER : Notblng goes on

record.

(b) if so, the steps taken or urder (Interruptions)**
consideration of Government to tackle the . _
problem of avoiding wastage of soap in the MR. SPE,AKER' Order please. Sit

. ; down, otherwise I will have to name you.
hard water, and consider replacement of
Er costly oils in this process ? (Interruptions)**

**Not recorded.
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MR. SPEAKER : Do you want me to
name you ? Ihave not allowed anything

to go on record.

I want to say certain things in the House
* ....Please go to your seat. I will name
you if you do not go to your seat.

(Interruptions)**

MR. SPEAKER : Not allowed.

"'(5!735'“7{)*"'

HEWRA HENIT : JAL AT FI0 A8 FIE
QAT TR al

I shall adjourn the House.

T d0H T F T NS aFar 3 |
oTT AN FY AT FAL KO AT T AG
FIAaT g I

I am standing and you are still going on.
Why can’t you listen to me ?

¢

F© "rer aga al fagiw giar wifge
ITHY T | FS 1T TgT q1 Toq & AA
g =1fge | T arg fraw @y Qi a1
T FA1 Agl Argd ?

...(mma)?...

TEART WEIAA  FALTEH F FWIN Al oy
S8 T ? AT 3TT 20 ATIH! T I § |

...(aq.a.a.l.;‘-)*...

HEAL WA :
Why are you recording without my per-
mission ? :

F ag FgAr qIgaTg F o zw qAF
FUI Al T F1T a7 I & 1077 1 7. &)
aqF F grrT &1 fezwmaT )

...(aqaarq)* v
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HEeT RGN : AT I 3T FgT 47 7 AG
9T 971 ga ? & 47 fwar ar ? g F19-
qI8Y 7Y 29T § A AW FYL g AH ? 7
Far fawar a1 ?

"'(Euaﬂ“lﬂ)*"'

seaq AgiEy : fETama 20 amadt @S
g1 ST & 1 S7TgaRt a1 quty Ag) § &Y a1
HTTHI UF @19 @S g @ 21 7 aF arg
FEN | ATT I1 ATIHT T ATRAT TF q19
Fai @ § 7

Why are you trying to do like this ?

...(aq-a.m)...

AL WGV © T T haer garr & gu
AN fagqg Teargad FAE ¥ g7 F4@ ar
IH HF ST ATAAT" "

...(mama)#...

MR. SPEAKER : If you want, you have
your say. I will just sit and listen to you.
Nothing goes on record.

AT T 38 ARH AT 15T § OF

q1T |

..(W)*...

AT WA : FIE Tgh T a1
ISMAT A §, 99 qg ISA § aY Ay
faeara &, o9 IBIT & @ ag fasamn

gr..
...(-mm)#.-.

et AREA | AH A A €T gAATE
Y & ag #15 %G G Y J1aT § AR g
FEA & I DI Q1T ALY g1 AT § |

-

...(W)*...

»*Not recorded.
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MR.  SPEAKER : Nothing goes on
record. I am not going to allow any State
subject to be discussed here.

No question. It is a State subject.
(Interruptions)**

MR. SPEAKER : 1am not going to be
partial about anything. I am pot going to
touch Karpataka, I am not going to touch
Andhra, 1 am not goingto touch West
Bengal and I am not going to touch Jammu
and Kashmir. So simple it is.

(Interruptions)**

MR. SPEAKER : No question. It cannot
be. Nothing goes on record. It cannot be
recorded. I have not allowed it. There is
a State Government taking care of it.

(Interruptions)**

MR. SPEAKER : It is irrelevant and
irresponsible. You are doing antics in this
House. You are shouting from the aisle.
It is deplorable. What you are doing is
insulting to this House. ’

12.06 hrs.

PAPERS LAID ON THE TABLE

Notification under Industries Development

‘and Regulation) Act, 1951 and Com-

panies Act, 1956 ; and also annual report

of the Bharat Brakes and Valves Limited,

Calcutta, Statement showing reasons for
delay in laying the papers

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAQO): I beg to lay
on the Table —

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (2) of section 18A
of the Industries (Development and

Regulation) Act, 1951 :(—

(1) S.0. 408(E) published in Gazette
of India dated the 29th May,
1984 regarding extension of
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period of take over of manage-
ment of Messrs Engel India
Machine and Tools = Limited,
Calcutta, beyond five years.

(ii) S.O. 465(E) published in Gazette
of India dated the 28th June, 1984
regarding extension of period of
take over of management of
Messrs Alok Udyog Vanaspati
any Plywood Limited, Calcutta,
beyond five years.

(iii) S.0. 469(E) published in Gazette

of India dated the 28th June,
1984 regarding extension of
period of take over of manage-
ment of Messrs Lily Biscuit
Company (Private) Limited and
Messrs Lily Barley Mills (Private)
Limited, Calcutta, beyond five
years.

(iv) S.O. 471(E) published in Gazette

of India dated the 25th June,
1984 regarding extension of
period of take over of manage-
ment of Messrs Indian Health
Institute and Laboratory Limited,
Calcutta, beyond five years.

(2) A copy each of the following Noti-

fications (Hindi and English versions)
under sub-section (2) of section 18AA
of the Industries (Development and
Regulation) Act, 1951 :—

(i} S.0.401(E) published in Gazette
of India dated the 22nd May,
1984 regarding extension of
period of take over of manage-
ment of Messrs Brentford Electric
(India) Limited, Calcutta, beyond
five years.

[Placed in Library. See No. LT-8506/84]

(i) S.0. 467(E) published in Gazette
of India dated the 28th June,
1984 regarding extension of
period of take over of manage-
ment of Messrs Sree Saraswati
Press Limited, Belgharia,
Calcutta, beyond five years.

(iii) S.O. 472(E) published in Gazette

**Nnt recorded.
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of India dated the 28th June,
1984 regarding extension of
period of take over of manage-
ment of Messrs Apollo Zipper
Company Private Limited,
Calcutta, beyond five years.

S.0. 479(E) published in Gazette
of India dated the 30th June,
1984 regarding extension of
period of takc over of manage-
ment of Messrs Bengal Potteries
Limited, Calcutta, beyond five
years.

(iv)

(v) S.O. 489(E).published in Gazette
of India dated the 6th July, 1984
regarding extension of period of
take over of management of
Messrs Associated  Industries
(Assam) Limited, Chandrapur,
beyond five years.

(vi) S.O. 491(E) published in Gazette
of India dated the 6th July, 1984
regarding extension of period of
take over of management of
Motor and Machinery Manuxac-
turers Limited, Calcutta, beyond

five years.
[Placed in Library. See No. LT-8506/84]

(3) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 : —

(i) A statement regarding Review by
the Government on the working
of the Bharat Brakes and Valves
Limited, Calcutta, for the year
1981-82.

(i1) Annual Report of the Bharat
Brakes and Valves Limited,
Calcutta, for the year 1981-82
along with Audited Accounts
and the comments of the Comp-
troller and Auditor. General
thereon.

(4) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at -
(3) above.

[Placed in the Library. See No. LT-8507/

84]
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(5) (i) A copy of the Annual Report
(Hindi and English versions) of
the National Federation of Indus-
trial Cooperatives Limited, New
Delhi, for the year 1982.83
along with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by
the Government on the working
of the National Federation of
Industrial Cooperatives Limited,
New Delhi, for the year 1982-83.

(6) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(5) above.

[Placed in the Library. See No. LT-8508/

84]

Planning Board (Asiatic Society) Rules
1984

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIP.K. THUNGON) : I beg to lay
on the Table a copy of the Planning Board
(Asiatic Society) Rules, 1984 Hindi and
English versions) published in Notification
No. G.S.R. 472(E) in Gazette of India dated
the 25th June, 1984 under sub-section (3) of
section 15 of the Asiatic Society Act, 1984.

[Placed in Library. See No. LT-8509/84]

FINANCIAL COMMITTEES,
1983-8¢ —A REVIEW

SECRETARY-GENERAL : 1 lay on the
Table a copy each of the Hindi and English
versions of the Financial Committees, 1983-
84—A Review.

[Placed in Library. See No. LT-8510/84]

" MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to report the following messages received

from the Secretary-General of Rajya
Sabha :—

() “In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the  Rajya .
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Sabha, I am directed to enclose a
copy of the Indian Telegraph
(Amendment) Bill, 1984, which has
be=n passed by the Rajya Sabha at its
sitting held on the 30th July, 1984.”

(i) “In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to enclosea
copy of the University Grants Com-
mission (Amendment) Bill, 1984,
which has been passed by the Ra.jya
Sabha at its sitting held on the 1st
August, 1984.”

— — — et

Bills as Passed by Rajya Sabha

SECRETARY-GENERAL : I lay on
the Table of the House the following Bills,
as passed by Rajya Sabha :—

(1) The Indian Telegraph (Amendment)
Bill, 1984

(2) The University Grants Commission
(Amendment) Bill, 1984.

12.12 hrs.

INDUSTRIAL RECONSTRUCTION
BANK OF INDIA BILL*

MR. SPEAKER : Now
Minister.

the Finance
|fl

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : 1 beg to move
for leave to introduce a Bill to provide for
the establishment of the Industrial Recons-
truction Bank of India, and for the transfer
to, and vesting in, the said Reconstruction
Bank, of the undertaking of the Corporation
known as the Industrial Reconstruction
Corporation of India Limited, with a view
to enabling the said Reconstruction Bank to
function as the principal credit and recons-
truction agency for industrial revival and to
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coordinate similar work of the other institu-
tions engaged therein and to assist and
promote industrial development, and to
rehabilitate industrial concerns, and for
matters connected therewith or incidental
thereto.

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to provide for the establishment
of the Industrial Reconstruction
Bank of India, and for the transfer
to, and vesting in, the said Recons-
truction Bank, of the undertaking
of the Corporation known as
the Industrial Reconstruction Corpo-
ration of India Limited, with a view
to enabling the said Reconstruction
Bank to function as the principal
credit and reconstruction agency for
industrial revival and to coordinate
similar work of the other institutions
engaged therein and to assist and
promote industrial development, and
to rehabilitate industrial concerns,
and for maiters connected therewith
or incidental thereto.

The Motion v us ndopted.
MR. SPEAKER : Now the Minister.

SHRI PRANAB MUKHERIJEE : [ in-
troduce** the Bill.

e o mp—

(Interruptions)**

SHRI SATYASADHAN CHAKRA-
BORTY : rose.

(Interruptions)**

MR. SPEAKER : No. It is not my job.
Iam not going to interfere. It is not our
job. T am the Speaker. 1 know my job.
Not allowed.

(Interruptions)**

MR. SPEAKER: I do not want to
comment anything about the Speaker’s role
or his actions.

(Interruptions)**

No“;, statements under rule 377. Shri
Krishna Pratap Singh.

*Published in Gazette of India Extraordinary Part II Section 2 dated 2.8.1984.
**Introduced with the recommendation of the President.

**Not recorded.
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12.14 brs.

MATTERS UNDER RULE 377

(i) Disposal of large number of pending
cases in Courts, particularly in Patna

= gour yaia fag (FgrUSas) o e
qgiay, IW & wgrgreral § fARw §T {§ IA
FITATSAT q9T Sv4dy gy § faa gfq
fea @fraq wiaat w1 dear 7 W afg
sweafg®s faear &1 fawg g w31 §13@
fawa o feafa & wedizar &1 qar g@ ama
JIT aFar g fw I fAmAreqy § 3 a9
qQUA AIHAT T FEAT TTWT 2,20,000
Ieaaq Ay § FAT 10,000 AR
AFT GAT IoF 1A T HTAAT Ht G&AT
AT 14,000 21 farg & Ao F SAI-
Ty faees ¥ ‘carq ¥ fgqra AT =qa 1
fasar”’ #1 IfFg wsam: afearT g &1
IqF U qroey qrAd A1 g fF gfaare

U & Al A yAqE F faw e §)
qrg g afg aradr 10, 15 A941 20 ¥ &
a1 fogr srar & @t gav 957 Ay F R
qIe FT HIE oA AITT AZeT g1 @ AT
g | FGIT JOTaT ¥ TG HIIT TF  qIATG
gfar a9 15§ 1 TaF afafeaq ag ¢t
g Harar g fF uF &1 IFIT F AIRA A
fe-faea faora fou stra § agr o= fw a8
qrasT AT UF N3 gr seaiEma fFar arar
& agf gt fYs grar &@&ga fwar smar J
qgT TF JY THTF FTULT § G771 o faea-
fara gt g

SATAT U I8 g9 ATHAL T €T€T 0F
greqr ag § & g7 wrAsl 1 gear aga
afus & 78 afewd T ATAA aga guI W
g1 arg g farar &1 fawa ag g % aqwia
fegfa & faeaq sara & §faa @ a@ § &<
gAY gaFT A1fq a9 I31a § | ady Feafa

gAY W @ JI1 FT1 ar7 q fagqrage -

ATAAT HIT AVFIFA &1 I3 FAAT 9
T |
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qradl T 53T q€r gear § fraq g€
TZA T FI7 QW H ~AGTENAT FT FH 9T
=g & faoig ° fasgva AT g | *graTaal
HT ATFIAIT AIF1T AT FIH g7 TP &7
wradl # gfe &1 w10 g1 Fara shFar
& agd @1 g & FTLW ¢F M AT
Fqa qradt &1 menfader fagziw #
R AE Y@, gAY AR gAY g7 F A I
AT qTHSAT T T qfy aF @igd WA

g1

TH GHEAT HT TEET F) @7 T &
aqg A1 AT g fF FaT R FAT At
SF6aT F1 A FT ATAITF 17 Y ATTTTH-
T & ATET 19T A1 Sqq AT 7
ararfa® 1T arfaF Fearo qedg g g3 |

ST I &Y § 1T AFFA w7 N gFAAT
AT o7 IH W FE ITA AT A § 1 A
qATT TH A § {37 T T ITIT Eea-
fasiter fa=rz feg s &Y AraeaFHar g |

gd AT § & avF ga quedr
TeHIRAr X e T #3 9} 99

gaTaTE & faT g sawE Faw IS |

"'(EWEITH')"'

Y TN wgR (TRTAYT) : AsAe mg)-
g, “fyar AN ¥z AN gz FEA
A S el FUA-TAF #Y araa) v
9T USIEITAHT BT §1 Tay A
YURTEIE § HTEIAT U2 g1 g § 1 73
HTIFT GSHIHE Frere fzar £

é’:,-‘,)f;:_“l,_{ w c..)#,"u""g‘bl J)”"_c._"._/af(_f}
e b ot b Se orie g &

WJLfJ}B/WI-q%WWA%|
L . r o - ¥ - P
.g)cf:‘&*'r‘-'-!’-e'/'-:f."—u:’-q‘iélfu Y

Heqe Wgied - ¥ u& arq SrAar g,
YN S AAAT IS1AT §,
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This is not a question for adjournment. 1
will take care of it. I will ask the Home
Minister about it ; and I will also write to
the Chief Minister.

FT TTTE T GFAT g |

(At this stage, Shri Abdul Rashid Kabuli
came and sat on the floor near the Table)

see (W )**' es

MR. SPEAKER : This is the height of
insult.

(Interruptions)**

MR. SPEAKER : I won’t. This has got
nothing to do with this. I won’t break my
rules.

(Interruptions)**
...(amq)**--.

Aeaey AT : H FT AL qFATE |

Q% TG I A9 T Afq |

AEAR AEIIT : FAT G |
...(mm;{)*#...

sreaR AENEA - A F17 g |

(Interruptions)**

STy WENIT : H 7 G F | g &< TqA-
Nz gewgz g 1

. .(mamq)**. o

qeqN AEIID © ATT FF AUFTAT |

This is a State subject. I cannot allow
this. You will weep. Mr. Chakraborty, and
others will also weep here. [ am not going
to allow it for the same reason. 1 have “to
uphold the right. I cannot allow it. I am
pot going to do a thing which will harm me
and to you all  Not allowed.

‘“(Wﬁ)**"'
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HEART WA : (1T AQA 417 gy 1 a1
T gIIT HT TSN FT.IZ & | FA F1E T
F1, A0 arg gfaw ) & uF arg wgAar
AGATE, 1T a1 & FTIHT F1 a9 FIA |
FA FAICH &1 AT Fgd, 6T F Fec SI1aT

&1 J1T T FZA, FBT S{17E7 Y F17 FE

I am not going to open a Pandora’s box.
I have been firm on this rule. I am stead-
fast.

& ar9ueq A @raAr =rgar g4 §

AIH Q13 fwar i 7 gas1 A=
HEAT |

.o '(WWTH)** e

HETET REIET © AT TR F) A1E a2 A
qHAT § 1 AT § FITAT AT FRAT Y
THET ATHMT | & &9 & Farfas 10 FEa7
@ g& £ A3 &1 %’ |

. ..(maalq)*#...

weraA AT F Al Fe G § gy
TE @IFAT ATZAT § | €T qqIFST ¥ A6
FfgT |

This is not a central subject.
allowed anybody.

I have not

"'(aaama)**“'

HEAR |ENIT © H FEAT g S9A-9A
feara & w19 wfeg, @1 51 &1 ga A9
g &fQ |

MR. SPEAKER :
bound by the rules.

I have, but I am
Not allowed.

(Interruptions)**

SHRI SATISH AGARWAL (Jaipur) :
Our efforts have failed to convert him. Now
you do whatever you like.

MR. SPEAKER :
do it.

I am constrained to
Don’t force me to do it.

(Interruptions)**

=*Not recorded.
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(At this stage, Shri Abdul Rashid Kabuli
went back to his seat)

MR. SPEAKER : Mr. Tewary, please
sit down. Dr. Subramaniam Swamy.

(Interruptions)**

(Ar this stage Shri Abdul Rashid Kabuli
and Prof. Saifuddin Soz left the House)

(Interruptions)**

AL WEI : T gy frea a1, g4
I QIR &1 &7 1 fagag veargad
FUIT T JT FA |

"'(Eﬂa’ﬂm)"'

et wgiew {3 aqsrar g, fawag
TLITETA FUT H 717 F QT |

...(wam)**-..

weqer ugiad : fasag gEargsdr FAE
H 3P I A AT FCAFA § ) FE aAFT
ar graT =ifge |

. .(auaala)%*. .o
A AT T FI G g |
..(W)**...

BT ALY T GrAY | ATEY q1g K gAar
gFar g | ama waa Afeg, 379 g #
fecwaa &<ar G&ar g1 & aqr FY
AT g | AR o9 § 47 § | @AY S, A19
gfga |

...(waam)*'...

weae Agtaq : faast 3, Wt F@r
aFar g, Q4 H¥ FWATAFATE 1 |

it @&t W : g, frasT 3 &

SRAVANA 11, 1906 (SAKA4)

Matters under Rule 377 334

AL AL : TG ATTH I76 a7 gU §
I I7% aga 19 g1 AIfZT | N7 &g
&I IV A N AR 917 {I3Q, I AT
T |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
.AND HOUSING (SHRI BUTA SINGH) :

Sir, I only hope that whatever they have
said has oot gone on record.

MR. SPEAKER : Nothing.

St Tt AFT (9 © A19T AT
HHTT (4 B TATS fHaT & |

LT — i (vx ) M
. gL S

seut Agiad : 9 S a1q FG 41, ag
fewre 93 & | eng fa@sz fagma s s &

HENT &I HIF 2, T I¥ 9 feewrma
FIATYH | " (cqag™) gz I F § |

Y TMT 7S : o197 UG FARX fag
F1 QTS faar g ?

JKQ/&JU/(_}:‘?‘JGL ‘—v:..’""‘{"/d'd/h’
. LM

e wgey : {9 fFet a1 wars A
frar g1

Whatever I have said forms part of the
record. I stand committed to that. What-
ever you will give me in writing under any
rule, I am bound to consider that and I will
also consult you.

1 IT(T YT : 399 9@ ATAA AT
fawar ar ?

U e < ulkr = ))""‘J:\./Jj)

MR:. SPEAKER :
Swamy since long.

I had allowed Mr.

*#Not recorded.
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SHRIMATI PRAMILA DANDAVATE :
In Bombay doctors are on hunger strike.
We have given you a calling attentior notice
on that,

Neqe WEIET © Hl STITHT FATAT § | A9
Tcq 93 o | 7T 9gHT TG ATR & | WA )
gARET A19F 1Y g A(H4 ag ATHAT FII-
fewrglagaiMgis sIE § 81

STt TS v E FAWTHA ¢ gHAEl gAh q19
R SE T L

TedeT AMFNIT : §AH AT E |,
I stand with her.

sitaat wfaer dead : oy gur HZH I
TZIEE 8 |

W@ Wgied : o9 A7 49 dE g
Sa% A § § £ 981 HT aFaT g |

DR. SUBRAMANIAM SWAMY : So,
Sir, you agree that capitation fee is a bad

thing.
MR. SPEAKER : Yes........

(Interruptions)

Y QT HRI AT (AT ): 277
AT @I ATH ATST & | AT AT =T 27
fag ot & Fgd 9T Hel fF F1% g fewrs
9T A FITIA

ey AGYE : 48 AT T @ S AT A
FIRE!

=t UH et AR : gA AN F) AN
ST |

AEqR HEIY © TAHT &7 7A1S (51 §

{l TR fadmad qEarE ;347 gAFI AATS.
gl fwar ar ?

(For=e)
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weaer Agted : {7 fFar 1 orars Ag

fearar
I have not allowed any single word.

(Interruprions)

F 199 agY a1y w¥ Tgr A1 fw arT gq4
TFI FTIATFI I § | 7 A1 A1 1 g
faar §, 919 @R FIT g7 F¥ TI3W A

gl

ot g FAI T@IT 2 A197 TF SFer
<t o o arra farga ifse, & g9 qrasr )
g |

seuet gty © § faema g |
WY FQW FAI A : o9 favg Arae
F13@T 7 Y 98 GHIN FT gAT "

qeuyy WEIRY : yg g [HEY aFT
TET ALT § |

(Interruptions)

No more, not any longer, it has become
irrelevant simply. .. ....

(Interruptions)

sto atfwia HAR Agar : 9 o7 fufaew
qrare fear g ‘

qeqeT WA : { 3@ 1, g fiyfq-
Jyar fear g 1

1 will look into it.
will look into it.........

If there'is anything, I

(Interruptions)

AT WEIT : T 1T & &1 J1T HI @I
£ 1 oF at sfa gt &, Aafwa agr a1 sfq &
ST IR HT AT & |

S THTEATT e : A1T SIF AT FY
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Aeqer wad : § q1 3w aear g, afwa
A FIE gaar a5 § |

(=)

I take everything very seriously. Why
should you say that | do not take
seriously ?........

(Interruptions)

That was without my permission. It was
all unnecessary.......

(Interruptions)

I am not expunging anything, not a single
word which has been said with my permi-

(Interruptions)

Mr. Jagpal, 1 know much more than

(Interruptions)

MR. SPEAKER : If you are to be the
only custodians, then God help us. ...

-

(Interruptions)

How could I gxllow fifty persons, all at one
time ? I bave not got the guts to do

(Interruptions)

MR. SPEAKER : Dr. Subramaniam
Swamy.

(i1) Need for release of land owned by
Salt Department in [Eastern
suburbs of Bombay and Bhandup-
Kanjar for development works.

DR. ’SUBRAMANIAM  SWAMY
(Bombay North East) : In the Eastern
suburbs of Bombay there are vast stretches
of lands that belong to the Salt Department
of the Ministry of Industry. The population
of Bombay according to the latest census is
increasing rapidly in the Eastern suburbs of

Bombay.
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Many of these unused Salt Lands are
urgently required by the Municipal Corpora-
tion of Greater Bombay for development
purpose viz. approach roads, hospitals,

- cremuatorium/cemetery, schools, etc. The

Muricipal Corporation of Greater Bombay
had sent proposals for take-over of these
lands to the Salt Commissioner, Jaipur more
than a decade ago and since then there has
been no positive response from the Salt
Commissioner and many development works
have been delayed and civic amenities denied
to the citizens as the Central Government
has pot released them. Time and again it
has been assured that the decision will be
taken shortly as the policy is being
formulated.

I request that the Central Government
should immediately release these lands.

I also request the Government to consider
the request of the Maharashtra Government
for release of similar lands at Bhandup-
Kanjar for slum improvement and housing
projects to be launched with the aid of the
World Bank loan in Bombay shortly.

The remaining unused land should be
given to co-operative housing societies and
educatjonal institutions for constructing low
cost houses for weaker sections of the
society and for setting up schools and
colleges.

(iif) Need to improve the working of
Mandvi Pellets Limited

SHRI EDUARDO FALEIRO
(Marmugao) : Sir, Mandvi Pellets Limited,
Asia’s biggest pellet plant, with an investment
of hundreds of crores of rupees, has virtually
become a white elephant. The project
conceived in 1974, covering vast areas of
lush green paddy field, in the midst of
strong opposition from the local farmers,
is a joint sector project, in which the
Government of India agencies like the Steel
Authority of India (SAIL) hold 65.19 per
cent of the shares, and Chowgule who had
contributed 26.19 per cent of the shares, had
been entrusted with the project management.
The unit faced innumerable problems, like
furnace oil price, which shot up, and the
geoeral world recession in the steel industry.
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[Shri Eduardo Faleiro]

The plant, which employed 536 skilled and
. semi-skilled personnel, finally closed down
in 1981-82. The repercussions of the closure,
&nd that too in the core sector, have resulted
inlaying off 350 workers. The employees
have now come forward with a package deal
and urged the Government of Indiu to salvage
the venture. It is learnt that the Government
of India is going ahead with an even bigger
pelletisation plant at Kudremukh in
Karnataka. The contention of the employees
is that if the’economics and feasibility of the
pellet-making process cannot be solved in
Goa, how can that be tried in Kudremukh.
1, therefore, urge the Government of lndia
to provide a durable and dependable solution
to this matter.

12.37 brs.

(MR. DEPUTY-SPEAKER in the Chair)

(iv) Shortage of Indane gasin Tamil
Nadu and need for direction to
1.0.C. to ensure regular supply

SHRI ERA MOHAN (Coimbatore) :
Nearly 70,000 consumers of Indane Gas in
Coimbatore, Periyar, Salem and Nilgiris
districts of Tamil Nadu, are suffering for
the Jast four months due to acute short
supply of Indapne gas. This contagion of
short supply of Indane gas is slowly but
steadily spreading to other parts of Tamil
Nadu State.

When it is being publicised that gas
production has gone up, the availability of
gas in Tamil Nadu is getting reduced day by
day. The Indian Oil Corporation must be
directed to ensure regular supply of Indane
Gas to Tamil Nadu and to rush supplies
immediately to meet the current crisis.

(v) Incentive for States which imple-
ment family welfare schemes
effectively

SHRI S.T.K. JAKKAYAN (Periyaku-
lam) ;: Point No. 13 in the Prime Minister’s
20-Point Programme is about the family
welfare schemes. The family welfare
schemes are being effectively implemented by

the Government of Tamil Nadu, and ther
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Prime Minister herself has accepted that
Tamil Nadu is occupying number one posi-
tion in controlling the population explosion.

In 1983-84 the target fixed for vasectomy
and tubectomy operations was 3,90,000 and
the target achieved was 4,90,000.

Instead of getting the incentive for contain-
ing the population explosion, the State of
Tamil Nadu has been penalised. The State
of Tamil Nadu has lost two Parliamentary
seats in the Lok Sabha because of reduction
in its population. Similarly, Tamil Nadu
gets lesser amount of Central grants because
the quantum of grants and loans is fixed on
the basis of population.

In order to ensure enthusiastic imple-
mentation of family welfare schemes, the
two Parliamentary seats for Tamil Nadu
should be restored by suitable amendment

. of the Representation of the People Act and

the total population of the country should
be the criterion for sanctioning grants and
loans to States. The States which have not
only contained population explosion but
also reduced the population shouvld in
proportion be given more financial assis-
tance.

(vi) Need to increase production of life
saving drugs in the country and

further research on them

=Y snara fag (8fRery) @ Sarsae &,
qg sca=q fa+a1 &1 fawg g i aw & siaq
IGF IATSAT &1 qafeq AT ) &Y a7
@I & 9 & aguedg/sraiesia gal
FTqfqaT g1 IqIIT I qGT AFELTA
F19 § faaaedt & @Y § 1 fas &17 o7 ag-
et wrafaui @1 aggarT #1943 fasH-
FT & & afawa § FIT g A A1 AT |
Tq FIW AA(ET, w@ig AT, GHHF A
s wfa WM & I N FTH ATA JIAY
qig S&A qE, FAIQFNT, TATEEI,
TS I, ATFET-2raTRAAT N fadr-
St & &R § aefaa oF oRnfirs srguE
qftgz qa7 ga=g fawrg geam & fag J9-
9 gEIPE AT 9139 FAAST QU8
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3FIIUT I FIET eq1q faqr war g i
Y TF HEGAT § FAD JeqTST F] a7 U
HIAYTT I AL 39 F forg Fgr g1 59%
FFATT Fgaurd af agax afwar fasfaq
FI &1 fAareg snawasar g |

Fa: ATAAg Trey gA S ¥ 91ag f43-
g7 5 a 37 sNaa e Awfaai & I
&1 9gH qar gagrT  H FEAET F
fawfag #37 F fag ageredia ua fasht &
&1 gq1 FFI(ATT § ATIT HA HI g I
qrgga sifs qar awg gfamg 813 F1 |
afe gq grae U F1E FITATE &1 T8 8, A6
ITY I 1 HITT FLA FHT F6E FI TG
&I ALGT T AT &7 |

(vil) Need for a legislation to provide
Compensation to those kept in jails
for a period larger than pronoun-

ced by courts

ot vrafawa am@arw (greflge) @ 9ar-
EqeT Y, FATAIAT & AW &F F(IAZ Al
fafura S&t & gar-wafa @ s afys
feqi as feai & @ s & guEi faq
@ & | Frer faaty @t &1 Y a7 uF Gt
F AT JA &Y JraAIg Ggar qgal g |
Q& gEX AT & gAATH AT A
HTSHT Q& aT FT F15 JoF g1 g1 g 1 AT
T Slgq gl FIg ug FTAIT q Wl IIAT
g | fog gFan ¥ ¢F faq &1 sqraaa gra
GT AY & AN I gFHIH F FE A qF
S FY QIGATE qgAT ggdl F 1 ET FaAA-
TqTel & T FHIIO G | TF AT AFAT <717
qaT gAY a1 fqeq § faeea | §awr F10
& GEETT F1 FH1E GLATAT AET aAT TAT & |

arq: gXEIR & Aiv g 5 afz fwedr safaa
F) faqar qag I & @1 FIQT § AT AT HI
faadr srafg § sau sfas safgas <@r
AT & At GYHT 3T sufaq F1 gLATAT T |
3% fag aXwIR gag § fagas W 98 gd
1 GwERY gg W @i g faag gea
479 Qd Sed FATT &} SATEAT F |
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{viil) Need for strict implementation of
Constitutional provisions for reser-
vation of Scheduled Castes and
Scheduled Tribes in Schools/

Colleges and jobs.

=t gegaTeraer swfear (Is7) © guTemer
sit, ’/w § g =g sfa qar sggfaa sq-
sifa & e=gfgaat & fao gifgg  goerd
srreern Aifg &) Prifraq adl faar a1 @1
& | srggfaa snfa qar sqyfaa saenfa &
safaq vierfors gearer o et AYwfeal
¥ wifgd s &) giaar @ af=q §1 37
fag arrifag earat & qia ag) &Y s @y
g1 AIEIT AT d T UF &, AT T
T fag smefeara caray w1 qf gy a1
ar g uE fagm  afifesfa § g9 ax
QIZW AT qSAT § | TH 1T FF FIT0IT
fr S famre gfaarg &1 0 @ § & agg-
feaf ag & I+ 9§ qaiwfag fawe gfamd
Tzt faw WY &1 foar d  arrzeor waw &
fag & @ fF 9T & geaiFT § § | waw &
HTXAFI F1I0 IaFT qrarfas o= aprfas
giat gY faaq feafaat § | &t gH1T @A
AEfRFl ¥ HIRAU F ArEAW A 9IW F7
H1YTX FQATH wafs alaar 1 gad fag
Wi 3aEr graifas e anfas foafs & @)
HILT g | TSN FisA1 & srggfaa sfa
AT sagfaa saafa & arn &1 qeo

A fwar war g1

HATH AT F+F FIH1T & A19g § F &g-
gfaa sifa aar sggfaa sanfa & safeqq
& forg adaifas e Aifs AT R AT
fratfead #37 & fAQ qaw  F197 gam@n
ST |

(ix) Damage to sugarcane crop by
insects in various parts of the
country and nced for immediate

measures to save the crops.

st Iwed g (faafa) @ somaw
AgrRg, faam 377 F dawa & @9 R
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[ TrwaTE U]

GIHTIHT EYI7 T+ &1 HaA § 09 a1e0
W FY a3 faarar wgar g ag A g9
YFIX TG W & [F JgIUR ¥ AFL IAL
ST OF TYG T=AT JeqIeF @31 1 g
ReegT N &) G wHSAL H AT qFAT §IIT
gifg ara & &g w77 F1 gfgal ar @1F}
g &Y g FHE A5 FIF AT W@ | He-
TIWE IF1FAT T R0 FT AF G F AGRA
W@ 3 | afonggeg 197 & segrad # fru-
T HATATWT NS &1 99 1982-83 |
QW # §igh wear AT 189 fafaas e gar
g1, gl @9 1983-84 ¥ 259, & T
9 g1 AIT & | T+A7 MY GEATT T4 FI TLE-
avg Y feedw @1 ;AT @I, QT W@ E,
G 7 § AT gIer AT A AFATH FIA
& 39719 FIT H AGEHA @G g |

STALHIW & TATE HIAGY, AGIHIT
@, ges anfe faa) & ot 7+ &1 g
2ATAL @EI TS A2 gl VEr 2 | H €3F 71
FI 3G A1A1 § | g7 g8 AT T°4 &1 Fyay
¥ AT & @) o7 g @UE AT FqA Y SR,
T, Hawer sife &1 wael w1 afqal #1
grar g A5 HA1 A1 W ¢ | afs agy feafa
@Y @Y AT SeUIRF AT & fwarT gaeaifea

AFT T A wEAT FT a7 AR FH FT
g 1 gfeong-sgeT A & srara ) feafa
WY goqeA gYSrraatr | fEwarEt § sgrgs Qg
grguwraan § f& afamwAa s
fagra & sara f&3 919 | Z@EIT 9Ty
gqrzal &1 feesIg FUTI ®HA T91E J1F
T TFAT WG FEqIT TR F ANY qrey Ay
F b & ST I THTET FIH 319 |

(x) Need to declare Purnea district of
Bihar as famine-stricken

sitact way Fag (gforar) @ @rFEav,
fram 377 % seqia § &= S %7 a1
FqA & gforar &Y N fasrar argd g s
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q1g AR 9T & FTLOT qq1g g Wle | TE
g1 a7 3T, AN FET & Gvwa ¥ O Q
& | e & A% oY gew TArT G A A1awHl
& agt ag= @ad g | fHaEy & fre ar faaw
amedld a1 g% § | 97 & fawa) arg ad4f F
q1a9 § s &7 & AR gL Ag 9 ar aqg
adf & qR@rd gl & ant ¥ &fearg &1
FIHFT FTAT TZT AT T 3 ¥ T 1T §Y
FE AL | TH & AR AT FAA 95
T g | Frand qarT wue &di § a3 agl o
¥ Wl qrA ST SwE gaan g fw e
5 afgma & sarar g9 A% 91 gEHA | AW
AR U agg g & fagreawrd
FgT 3 fx Sea @ ed 9@ AF@AL
zerrwT Mifwd frar sty forad frara, a3g
UET F1 G T @5 | U CF faagq AT g
f 84-85 &1 @WTAT AT FT faar s agr
&Y a0 & fag ada fFami & fao saEr
¥ SgTer Y ergard & ®7 4 faar sy

(xi) Need to improve the working of
telephone exchanges in Vidisha
Parliamentary Constituency

SHRI PRATAP BHANU SHARMA
(Vidisha) : Under Rule 377,1 make the
following statement :

The telephone system in Vidisha Parlia-
mentary Constituency is totally defunct and
defective. Subscribers are experiencing day
to day difficulties in local and trunk calls.
Most of the exchanges are either defective
or out of order due to poor maintenance
and faulty equipments. I would like to draw
the attention of the Communications
Minister to the following points :

1. Vidisha auto exchange is not working
satisfactorily due to various technical
faults and ineffective maintenance.

2. Vidisha Trunk Exchange is connected
with Indore-TAX by means of Opera-
tor Trunk Dialling Circuit (OTD). But
most of the time the TAX system
remains out of order resulting in poor
trunk services to the subscribers of
Vidisha District.
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3. There should be direct telephone line
between Vidisha and Sironj.

4. The Telephone exchanges of Budni
and Nasrullalganj should be directly
connected with the district head-
quarter Sihore instead  of
Hoshangabad. .

5. The microwave STD link project
between Vidisha and Bhopal should
be completed immediately. There
should also be microwave link
between Vidisha-Raisen and Raisen-
Bhopal.

Heavy damage to crop, life and
property in some districts of Bihar
because of heavy rains

(xii)

SHRI D.P. YADAV (Monghyr) : Sir,
the principal rainy season for the Ganga
basin is from late June to September. The
average normal rainfall in the confluence of
Sone, Damodar, Ajaji and Kiul basins in
May, June and July is about 428 m m. But
in 1984, the total rainfall in this basin has
exceeded 962 m.m. in the corresponding
period. This has caused a heavy damage to
crop, life and property in the districts of
Monghyr, Bhagalpur, Santhalpargina,
Saharsa and its adjoining districts in the
State of Bihar. All the cliannels in the lower
reaches have spilled heavily ovcr their banks,
the road systems have been heavily dainaged
and large number of mud houses bave
collapsed. The irrigation projects and its
main capal system have been heavily
damaged. Plantation in Kharif crop has
been delayed, the seedlings have had to be
prepared twice and thrice and there has been
heavy erosion of the prepared paddy beds.
The fertiliser consumption has also increased.
In view of the ufilimited loss to farmers and
public of the area, I urge upon the Minister
of Agriculture and Irrigation to kindly take
action in this regard.

(Interruptions)™

(xiii) Need to set up a nuclear power
plant in Bibar

MR. DEPUTY-SPEAKER : Nothing
other than matter under rule 377 goes on
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record. Shastriji, your matter under rule 3;77
will only go on record. '

SHRI RAMAVATAR SHASTRI
(Patna) : Sir, under the auspices of Science
for Society, Bihar, a Seminar on Energy
Crisis in the State was he'd at Patna on
March 10-11, 1984. In the Semipar, after
due consideration, a unanimous resolution
was passed demanding setting up of an
atomic power station in Bihar.

In Bihar, the per capita power consump-
tion stood at 42 KWH in 1960 against the
national average of 38 KWH. However, in
1981-82, the per capita consumption in
Biliar stood at 85 KWH against the all-India
average of 143 KWH. During April-
December, 1983, power shortage in the
country. as a whole rose 11.8 per cent
whereas in Bihar it soared to 39.6 per cent.
The annual rate of increase in power genera-
tion between 1960-83 works out to 9.8 per
cent in the country as a whole whereas
during the same period, the annual rate of
incrcase in power generation in Bijhar
Flectricity Board was only 2.5 per cent. Ib
this connection, it may be noted that as
reported in the Press, the then Union Plan-
ning Minister S.B. Chavan, noting that
slippage in power sector was heavy in Bihar,
stressed the need for remedial measures.
Under these circumstances, Bihar needs
Nuclear Power Plant without anyifurther
delay. Bibar has not only large urapium
deposits but also other minerals like
thorium, beryllium etc., required for atomic
power project.

Recently, it has bcen argued by some
people that the economies of scale of instal-
ling power reactor will be better if they are
situated away from coal field thermal power
stations which are mainly in Eastern regions
to deprive the region of this nuclear boon in
future also.

In view of this, 1 will make a fervent
appeal to the Prime Minister for setting up
a Nuclear Power Plant in Bihar to do away
with its backwardness in spite of all means
available.

—

*¥*Not recorded. ”
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Need for the Government to

adhere to the policy of recruitment

through ecmployment exchange in
its various departments

(xiv)

]

SHRI HANNAN MOLLAH (Uluberia) :
Mr. Deputy-Speaker, Sir, although the
Central Government have very often been
‘declaring their professed policy of compul-
sory recruitment through employment
exchanges, the Central Government and the
Public Sector Undertakings under it or
Departments like the Railways have been
avoiding reference to employment exchanges
in spite of the fact that the Central Govern-
ment bave issued a number of guidelines to
employment exchapges in the matter of
recruitment. This is really a sorry state of
affairs prevailing today. Only a few State
Governments have been adhering to their
declared policy of recruitment to all posts
under State Government and Undertakings
under them through employment exchanges
on the basis of seniority and gualification
with adequate reservation for the SC/ST etc.
as per the existing laws.

The recent happenings in the matter of
recruitment in the Indian Railways in
Grade-1V' is a pointer to this. The
recruitment in Grade 1V in the
Railways is required to be made
through employment exchange conly. But
this is being honoured only in breach. A
case in point is the announcement in respect
of requitment in Grade-IV in Railways at
Liluah, Kanchrapara and Kharagpur Work-
shops in West Bengal. There is serious and
widespread resentment among lakhs of
unemployed youth in West Bengal and
ncighbouring areas against the procedure
being followed in the above recruitment.

I urge upon the Central Goverament to
desist from recruitment in Grade IV in
Railways in ways other than through
ecmployment exchanges. I also demand that
all recruitments in future should be done
through employment excbanges only.

AUGUST 2, 1984
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12.57 hrs.

DEMANDS FOR GRANTS (PUNJAB)
1984.85—Contd.

MR. DEPUTY-SPEAKER : We now take
up further discussion and yoting on the
Demxands for Grants in respect of the Budget
for the State of Punjab for 1984-85.

Hon. Members, | hour was allotted for
this. We have already taken 1 hour and
45 miputes. 1 would like to know from the
hon. Mcmbers whether they still want to
speak because we have already taken about

2 hours. .

SHRI GIRDHARI
(Bhilwara) : 2 hours more.

LAL VYAS

MR, DEPUTY-SPCAKER : As a special
case, I allow one hon. Member from this
side and one hon. Member from that side
and then the Minister will reply.

(Interruptions)

MR. DEPUTY-SPEAKER :
record what he says.

Don’t

- SHRI GIRDHARI LAL VYAS *

MR. DEPUTY-SPEAKER : You kpow
what happens when you sit late in the even-
ing. There should be some discipline. 1 will
not allow you.

I allow Prof. Satya Deo Singh from this

side and Shri Jaipal Singh Kashyap from
that side.

Please don’t record whatever Mr. Girdhari
Lal Vyas says.

SHRI GIRDHARI LAL VYAS; *
(Shri Girdhari Lal Vyas then left the Hou:e)

MR. DEPUTY-SPEAKER : Prof. Satya
Deo Singh.

o aeaea fag (vIT) : Iqreasr waY-
g0, & dara fafeam fadaw, 1984 &
gife awda Far g |

*Not recorded,

—
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qrAdg ey, HY YHIFFI A, 7
Fa Fgl 97 & qrar az gfaa faswma F afy-
Frfeal #1 gew<i & arg fae-avq g, gferg
fasr § aga wgas &, I q@EQrETy
gl @1 Meatfga 3% sgfaa &9 fwa1 §
X 5T arat FI orig #r sEr =ifge
gegla ug W %31 f& Ja1 %1 aga gwa aF
gSra § Agf v@ar arfgo )

ST HAT 7 AT Fgr8 fmdara o .

ST qF JATHT @A 1 ATITAFAT g, THY
aF g agl I AT &1 TET A1 T 1 $7
qgt 9T @A &I ATATIFAT AT g1, A1 I
ger faar sraar | gsna | gy fagw gft
feafq geaea g2 41, foad wasz gear-ais
AT wearaT g A &, fogar frafaa
FIAT QT qWEA & fag grwa q8Y gt
FHT | FEY FI07 927 9T YAT gaorsg ag o,
fag®r cama aa & fxar ) saar a3t & =0
I 3E 7 SHFT a0GF (FHar ar | gy
F Fgr fe g@ Faadt v o faavg gan g,
afews Saar qiel & erenel =1 aeEnET &
BIeHT AT fwat 7 ag agi #a1 f& aara §
¥ar F1 g} woar Fifggar Hawaarg
fo oo} &A1 &1 AT 9T GAT AT ATTAF
g | g 7Y A 9 #1 g fam o qAr B
gt ¥ 1@F AT H1IVAFAT AZI [, a9
IaFI 197 FAT faar srgar |

qradg ggeq, # Taqrd |y, 7 FT FIT
fe qora § eEfus g aq+r =ifgg
AT w1 & a7 9T go1q § Arareg feafg agy
@Y ST gFAY | gAAEA A w31 g [F qreg
feafa &1 @ & fan & gw a1 &1 agf a3
W@IRE g agi 9T grarg feafa @t
STy, & AT FT FZT G FHIE START ALY
WRAr, AT w9 g gy feafa agy gl &,
ST % AT FT AT AT ATTIAF & |

S+giv ag Y g1 fF amr gafag & F1T
QAT FIJTHT GLFTT =07 FTT AZT FT TET
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g1 & g1 =rgar g G avan garfag ue
T § | I TIT: TASUT UF gTTAF -
5317 {IT F T8 1A fFA1 81 G gra
F1 897 F faq o9& ey 7&F fear war
g1 shhsmarw fag & &gr fw srrefy &
1 Fgd § [ AT darfag £ F qar
I T HiET & e W A s awaq
ST ITEIY, § T IFT U F FET Iawr
frafor #37 | TEY FTIFET | W AT Y FIT
gaT ¥ 7Y @ =ifgu FdifE zad au-
fae aeal &1 a1 arawaifeal Y ar 99
acdl &1 Sregrga faqar g ¥ use-fga
78 & 1 zafaq agi gefmarqor ara g
=1fgy, QT arq g1 arfge faaq qurer §
T AW § geaaedl a9 g1 gF |

F1L-a1T faqet 987 & Wi 7% Fgd & ®
JAT FY 199 AT AFT AIZC | AT A9F
gaAT A FA A qEr grarg ¥ agl arfea-
SqFEqT HY F1IW TG GHAT 7 Iy oY gl
foz-gz geard g @ €, vt ot agl fgar
FT A g1 gAfAT AW FY A9 AR
QI &1 GEAT FIAT ) GLF F7 qfqy a5
&1 A TATT WA ST AT AT A WAY SY
qET @19 & (5 At 1 qrava giaer
F fag gara § @41 HT IGAT AEATAF § QY
ng faata sawas % agi aar ot |
1T 3@ H gugd FAT g |

Tlo GegATET FFHgar o gqrar f& qone
% qg wfawa gfaafa 37 sfawa gfq oz
aqAT fuFIT W@ § R 9AF & q1g 87
uFs T § 1 44 gfawd F 919 5 uHT
WY F7 @A 21 45 sfqwa sraE) ada
@I F AT g1 gfa Fifa &1 w7 Faq eq
gfgera &1 fadar & | sarar & sarer spare)
sfg-wrg § age fFarar st @ swfy
F19 ¥ T JEL AT § STH! HTH FIF FT
qiEr Agl faadar 1 998 e uF fagmar
& 1-89 IF1 A 48 9177 § | ¥fwT qar ang
g &1 Wlo @ogEIgd =Fadl OF fagra
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[ @cw 33 fag]

safaa § o< fagqa %1 Qa1 as ga wwsd-
A% qIAH a1 ¢ FAifd g § v F1H
W & faq efageasgy & agh 1 ar
fe qas amadlg geeal gl g 9w
gam A fagix Fagh AswgrAd gl 2
SEIT U478 § 33T NIV 9¢ Y &, I a9F
¥, 4T WG HT G AAG 92A § & FA
grEa ¥ & iy qar § &1a F37 qrer afagy
a9z & 9g agi W& 7 § 1 g%y 2fas
et gaAar afgw 2 fs @it § +19 F39
a1 wfas agi A 951 8 onT fagx &
TAT AATT AT JAl JALHRA F AT
agi ama & | gafeq ag wgaT & 3fy @9
¥ arge fawrer 91 &, g egfaa g ek
ey 1T Ag1 g | qwg & snfaw fasra o1
g s § fF agih ox @fvge mwge ag)
foed, @df ¥ o &< qrer A agt fasy
Falfew Fgi F o AT 7@t §, agi F o
AYG Y ; AFIA § | T FI10T IARH 777 AT
FFY T § 1

Yo FFad! A ag WY Fg1 far aard) gaF
F1 g A 7§ @ fagar gafae vz
¥y etz wgy & Fw 78 fa=arar
TAFATEY §Y AT § | T FoTT &1 A1 |
Ig ATAFATAY TATAC TG &1 [F Ivg H1H
Tet faaar | gsra @ QT g]w g S
wTTd & ga ST & AvY &1 FY 97 Azt
fratsr =T QW 2ar g 1 gafag ag
FgaT % ATGHa1E 987 56 FIT F ag @'
&, ag @) A8l & FaifF araFae F Ay Fo
gAY qAFwararEr ifa §, ag Wi Faa
U J, FEQUEAr § yqw gx @ifaaa F5n
frato FTA1 %183 § 1 99 FoUAT F ATYIX
q3 g3 THET AT § (ST AT F18T & |
SAFT Ig UF HeqAT g | grfeq gw ag Agf
7 fF gad 993 SR 9Tl & |

NYo w¥adl 4 gg W gamar fF gia
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wifeq & graifas garg § saif® saFT QOT9
ged WX A1 F1 et § 1 G ara g €
7 Faw g & i et afew gfea wifa
F1 Ifawe g1 19 F9%7 AT %1 f7ar g |
qreg arer 29 feafa § & f& @A &
wraa ¥ ag seR-fag g1 ag gha-wifa
FY 37 1 gy grafss gma &1 feufa
Fef ardt ) gad ar ek @mifss gfagr
gt &, genfa® gaaed fazar g, @m
21T agq Tz o= faaar 21 gafau ag
araifas aarg &1 F130 &9 TG g
qFAT | gAR G F RAT GAd AT §
FAf gy 7 g & &7 737 fage aags
¢ g1 el 1

U grera & a7 wgAr f& far &1 agh
QAT orgfaq §, § gazAar g 7g iz g &
FuifH a7+t ag feafa 98i & 1 s 9z feafa
grosft qt gmrdy sl g s 6w 9E-
T agrT w3 ST, W &1 g7 § {FAET
w1 gag Faar g f9a% qaq, faar, framg
7 oft wra &t sraer g1on © srfad wgew i”
quAr & | I G IS 4 W § 1 I
AT WO T JaT, ATAT BFT 17T fqva 4
AT ¥ FgHT F1% gaA q1d A1 7 | gafag
qrq ¥ o7 aF Frefga ¥ e s faa
AT FT AFTIAFAT 2 AW AF HAT F@F 9
AT ATAT IFT FgT ¥ arfaw gar faa
strdar | § guadr g agt 93 aravg feafg
rifad g J A arE yAT WY ATTVAFAT
AT g STy |

T Waal & a1 § 919 F IAZ FTIART
FTT § N fa we S & ITaRn FEA)
F1 grfed sguigd FTATE |

st s fag ®wsag (siasrn) : aradg
ITERLT HEYZT, GG FT T2 UF gAY
feafa & agi o wega fFar nar g1 swafs
T F9E 9T G37q F1 faar aar 7 99 5fq-
fafgai gra =w=t &k faug fearsrar
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qifgqaragigg s ez A wgrd ) &
g T HAg Srar argar v gad fag
IHLETA F17 & | gfF8r@ & 9 o7 garaa
fe Qo femsr &1 gk o qw ¥ g3edd
q g5 a9 9 715 =3t 9gi &1 § ) fagram
& it g9 g9z o fwadl w9l %% ag qug
AT 4T QT E | €9 3T 9 d1a & I FY
91 @ A AL TS § UF  §1F AT @7
&, N7 &g & fF grafarsfag arad g
ag S ATT GFAY 927 g1 YET & suh AL |
FG 937 FMAT AEQ FAT TW TR G 7@
qT AT &1 GSFHFLT 3V FIfaaT 37 J7 @3 |
w1 S1AT i f Sg W1 ¥ oraT a9 ard
fears fear 21 @t g a9z 97 =91 & guy
91T § G137 1 gAT— 39 feafq 1 gear
gIer a1 & fenr-siar =ifzq % #gf aF
Iq9 NF 2, F2F aH ST 2 |

gra ¥ AT @l g, A< ardd gfag
BT @ g I IWMA QU gWIHT FJqT
afwms gara ¥ faawy @ ovdl gfeas qreex
arw? 7t fzoand g1 sud fau fandy as
IS} AZY STTIT T FFA | TOIAT &7 fHEA-
grd & gry 2gAaT AP f* fHa aediq 99
qrezd &1 qATAT 21 Z9 g 9% AT
TINOT FTS 3 § 1T T 718) agh 9T A
F1E T2 F1 DY qr@er TgTHE 9t I
AT FHTAT 2 1T 43T FIZ &1 g1 ATaH-
qifzal 7 srasy FGME a1 FA AL fwar
21 AT Ay Al WS gz A FI WA
IHILRT agq aad g FT FT HIF &1
ATFIIHAT § |

T S JATAT 1T g 1 6l srad g f
favgiaier srm z@ gfwar # adf & afwa
Foly qifeeqra, & sHOFT {1 T o
qrEeg Ae 91 5 § f& ez faear
&, Y3 wEiA @ig F qWA 29 qar FrfaEara

F grgeg F /% faar &0 | snfaT F 19 &

g ST T aIg &1 49X FXW@g ! W@
1 Iaw@ifuea g fF g0 awg &1 q%qTg
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A 7 97 | feuaiy # 9 & gy
¥ qrd feafa are w1 w0t F1fEQ =i &
o d srufavard) @ AlgE E ) arer o
gUIY 5% 419 4 ABT GG-TTG FF ATHY
TS AT TG § | qEiAQ GIFR g9 feafa
FI GT% FI T4T Q0T &7 & qI% R |

& guwar § el ¥ ar oy arfas
AL A g gfaare g@Eer g9 &) Alad
ALY TN |

AT IR 3T 419 F1 fFar oY« § ,
afea & @ra I F aFrel e F Jaed
FEAT ITAT § 6 9% gra ¥ ag adr
faser a1 a1 R sawaIfEaT F @y § &7
AT AT | }W &1 9 3[3T T@AT 9T 9T, A
Fgf 9T YAT F ITANT T ATAT G 1 AFTA
I F AT F AU AAY &, T ST oY aATeE-
ATFATT &Y I1T FI G &, 98 ITH arfqy
o & ¥ gaay fadiFar & 2o o Sygor w3
g | gHIL W & &7 vaAifaw & S gHr-
q4Y g, stam & fga & arad §, I Arwrey
IAF AQEAT § qEOH FE AFUT HEAT
Tifgu f& 3 ardlea arfow & & 1 afgar
FT AreaIAT 9 fgar &1 quw =, afgas
srearaA fgas g1 smg, @ Saw 2w & fga
§ grfag A91 gNIT | UF BT AZTHT ATENSY
X o sreRra Y A & fawg aifaw faar
q1, IF IAHT  TIAFAAT AT AT fgas g
T AT | AGTEHT Aie} A Fgr a1 o F gawr
gifrg ar g1 zafag swrdY @@ & aarsi
G agua g fF T doa & aedrad w
fray Wirawg @ afag & AT d3%%
qrad) &1 ag FT |

g1 ¥ faar 1 feafa  adh gqua g
wg § 1 Z-dA wre § foerr gend w9 agy
qr @Y &1 oy smaid # fasar g fw s
qdterrdt qUEAT 39 ST W ¥, IAY ATI®-
difei 7 wgrg & eraader 37 @iy,
Afsa g arfag T8 o1 arei | TgT IR
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[+ sraqrer Fag w7

FT TFH FIATEO Ga7 T T9T §, S GO
g1 Fifge, arfE agi fer i feafa Sw gt
% | g9 AT A agl IAW §, AFAMR
FFH g AT agr & surafid w0,
HIA2 § 99 9%, IgF forg Y srrow f8w
Y g9 § sqFedr T Arfgg @
sAFTYT F1 TS &, ITY F19 AL FJANT ) H
EATT §1 Hgd §T ATAT AT WA FAT
AT ITIEAT  HRIRT F1  geIA1E qT g T
IgiA g FATAY 1T FgA F1 Aq@ fzar)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I rise to support the
Budget for Punjab which has been presented
“to Lok Sabha because the Assembly is not
there.

We have discussed so much about Punjab
in this House for the last 2-3 years that there
is nothing further to add When we were
in Australia during those days and when we
came to know the announcement of the
Prime Minister on the 2nd, then there was a
sigh of relief not only in this country but
even all over the world who were thinking
that perhaps some divisive forces are trying
to destabilise such a great country like ours.

Sometime back in the year 1974 in a con-
gregation of religious leaders of the entire

world, Sai Baba answered some questions
put by some foreign correspondents. The
foreign correspondents asked Sai Baba
whether India would survive through these
turmoils. This was in 1974. I am surprised
how Sai Baba replied to those foreign corres-
pondents. lle asked them, ‘What part of
India have you scen ? How long were you
in India ?°...

MR. DEPUTY-SPEAKER : 1Is it the
old Sai Baba ?

SHRI CHINTAMANI PANIGRAHI :
The present Sai Baba. 1 am telling about
1974 when there was a turmoil in this
country. ...

MR. DEPUTY-SPEAKER : So you
racan the present Sai Baba- the Puttaparthy
Sai Baba,
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SHRI CHINTAMANI PANIGRAHI :
He asked, ‘How many months you were
there in India ?° They said ‘We were there
for 8 t09 months.” ‘Which part of the
India did you see ?” They said ‘We saw
Calcutta, Madras, Bombay and Delhi. We
have seen the Ganga also.” Then 3Sai Baba
asked them, ‘Where did you see the
Ganga 7' They said ‘We saw it in Hooghly.’
Sai Baba asked, ‘What did you see there ?°
They said ‘It is full of dirt.” Then Sai Baba
told them, ‘You have not seen any part of
India nor India itself.’

You have seen Ganga at Hooghly and you
say it is full of dirt. You have not seen the
Ganges at Gangotri. There it is pure. Then
Sai Baba told them return with this belief
that as long as there are Himalayas and as
long as snow falls over the Himalayas, melts
and flows Into the Ganges and as long as
Ganges is not dried up India remains and
survives. He also told them that ‘their
country’s history maybe 400 years old but
the written history of India is 8000 years or
more old. In India we do not call religion
as Hindu but ‘sanatan’. It ever flows like
Ganges and it can never be destroyed.

Sir, in Gita Lord Krishna has said when-
ever there is any decline in religion or there
is any decline in India’s culture someone
arrives in that critical moment to save India
from destruction—

(Wicked will be punished and those who
are saints will be protected.) It is ai this
moment, therefore, that the entire world felt
a sigh of relief when the Prime Minister
took this decision and when a religion which
can be proud ofits past-—the entire Sikh
masses having a glorious revolutionary past
—when it was in decline at the critical mo-
ment the Prime Minister has taken this
couragious step. Sir, in the entire country
wherever I have gone after June 2,1 find
there is sigh of relief and everybody feels
India has been saved from division and des-
truction. Therefore, we solidly stand by

whatever measures have been taken.

Sir, here T would again like to quote the
foreword written by Pandit Jawahar Lal
Nehru in 1956 to the famous book of Dr.
Dinkar ‘The four phases of Indian culture’.
There Pandit Nehru has said that there are
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two forces and I do not call apy culture as
Hindu, Sikh or Mauslim culture. I think
reading the history of India, India has deve-
loped a composite culture through ages. So,
Pandit Nehru used to call it a ‘composite

culture’. He said that two forces are wor-

king all along. It is not only today that
we see it in Punjab or elsewhere and the
regional parties which are growing in diffe-
rent States. To safeguard this composite
culture—the forces of integration and the
forces of separation are working —we have
to stand and see that the forces of integra-
tion are strengthened and then triumph so
that India’s unity and integrity remains and
today what we find is that those forces of
separatism are being influenced by foreign
powers and helped and abetted by foreign
agencies because they do not wantto see
India grow stronger, prosper and become
third or fourth country in the world in the
next twenty years. So, they want to de-
stabilise India.

MR. DEPUTY-SPEAKER :
conclude.

Please

SHRI CHINTANI PANIGRAHI :
So, I say the caravan of reaction rolls on
in Punjab and here 1 want to cite some ins-
tances. Sir, about fifty years ago—in the
years 1921 to 1924—the ‘mahants’ had
occupied the gurudwaras in Punjab.

The Sikh masses have now forgotten that
it was their forefathers who between 1921
and 1924 besieged Punjab's Gurudwaras to
oust the corrupt ‘Mahants’ who were amas-
sing land and property under British patron-
age. This was the progressive outlook of
the Sikh peasantry. 1 had visited many
places in Punjab in 1957. I had addressed
many public meetings and in those days I
could see how the Sikh peasantry was orga-
nised to resist landlordism and the rich
landlords. In those days it was from village
to village I could see this spirit of resi’tance
among the Sikh masses. There was no
guestion of religicus fanaticism, no bigotry,
nothing of that sort. It was a progressive
‘ideal thinking which was building the
Punjab with the help of the Sikh mas+es.
But what has happened now ? This inspiring
episode of an upsurge against corruption
and tyranny in Punjab sixty-years ago,
stands out in sharp contrast with what we

see today. The vast majority of Sikh masses
gripped by a mood of stupor which allowed
their Gurudwaras to be taken over by a
coterie of religious zealots and enabled them
to tyrannise the people, kill anyone opposing
their fanaticism. Therefore, I say that the
political parties, specially the Left political
parties which have the great task to do have
become irreJevant. Even the progressive
people were called “Akali Marxists”. You
can understand to what extent the political
parties have become irrelevant to the aspira-
tions of the masses of Punjab. Such a kind
of new change has taken place in Punjab.
Therefore, the failure is on the part of the
political parties and specially the Left
parties. All these years, we are not able to
politicalise the masses, Therefore, what
we see in Punjab now is the growth of
regional political parties, regional parties
and so on. It is because ofsthe lack of will
and the lack of strength of the political
parties to politicalise the masses in the right
direction. Therefore, today we see a very
strong upsurge in the majority of the Sikh
masses which opposed the kind of funda-
mentalist idea which came into being.
Therefore, my honest submission is that
today our Government by presenting this
Budget has not done much, because for the
last two years or so Punjab has suffered a
lot. If we are to look to the analysis of the
Third World countries by the Agro-Scien-
tists—they had said that in a land where
such technological innovations took place
and agriculture made such a great advance
among the Third World countries—how is
it that fapaticism could come into play and
religious bigotry cauld come into being when
we have introduced so much of technology
in the field of agriculture ? How is it that
this kind of mass upsurge based on in na-
tionality is emerging 7 We have to analyse
how could it happen. How in Twentieth
century, the spirit of middle Ages could
reborn in Punjab.

MR. DEPUTY-SPEAKER : It is because
of the advancement of science and techno-

logy..

SHRI CHINTAMANI PANIGRAHI :
Therefore, with such an advanced technology

in Punjab which was introduced long back,
how could the middle age come in there ?
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You could see how the people kill each
other in Punjab.

Therefore, like our 20-Point Programme
which the Prime Minister - has introduced
for the whole of the country for the uplift.
ment of the downtrodden and the poor
people, in Punjab we have to isolate the
Sikh peasantry.from the rich farmers and
the landlords, and we should have a special
crash economic programme for the Sikh
masses in the coming six-months to one
year period. Our entire programme in
Punjab should be directed towards the speedy
implementation of the land reforms and
in Punjab we should see that the peasantry
and the arrisans gets the maximum advan-
tage out of these programmes. First we have
to isolate the Sikh masses from the rich
landlords and rich farmers. Today the
entirc movement in Punjab, the separatist
movement, has been carried on only by the
rich landlords and rich farmers benefited
from the Green Revolution.

And their slogan has been to take recourse
to religious fanaticism, which was represen-
ted by Bhindranwale, to achieve their ends.
Today, our economic programme should be
devised in such a manner that the vast
majority of the Sikh peasantry is isolated
from the clutches of the rich farmers and
landlords.

My appeal to the progressive forces, to my
own Party and the Government is that we
must meet this challenge before us. We have
to challenge and meet these obscurantist,
divisive and separatist forces with all the
force at our command. In the next six-
seven months, we must draw up a vast
economic radical prograiame for the benefit
and welfare of the Punjab peasantry, and
they should get a fecling that here is a real
progfamme to improve their lot and not the
rich farmers, who have been carrying on this
propaganda. Let us wage a political battle,
we cannot fight religion with religion, we
capnot fight bigotry with bigotry. We are
in the twentieth century and the best method
to solve such a problem in this century is to
have some programme to improve the living
standard of the vast masses and to provide
social security measures to the youth,
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Let us have some special programme for
the Sikh peasauatry of Punjab, as we have
the Prime Minister’s Z0-Point Programme
etc. for the whole nation. Why not ask
the Banks to give loans to the Sikh peasants
under some special scheme so that they can
be saved from the clutches of the rich far-
mers 7 My appeal to the Government is that
they must have some massive economic
programme for these people in the coming
months and year so that we can rehabilitate
and provide a healing touch to the Sikh
peasantry.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : Mr. Deputy-Speaker, Sir, I
start by offering my thanks to my colleague,
Shri Chintamani Panigrahi for his participa-
tion in the debate. He has been able to
meet political points made out by certain
hon. Members of this House. I will, there-
fore, confine myself to the economic aspects
of the debate, which ought to have been
focussed and have dominated this discussion.
The political and law and order aspects of
Punjab have already been debated conside-
rably in the last few days and it would not
be useful for me to add anything in terms of
inputs to throw greater light on these issues.

It is a fact that Punjab has been going
through a traumatic experience and it has
affected its czonomy tremendously. The
hon. Members who participated in this
debate have touched the economic activities
in Punjab and asked how the Government
would be taking measures to bring about
some soothing touch in this disturbed
situation.

Let us start on the agricultural front, what
has happened in Punjab and what has been
the toll that the recent events have taken on
the agricultural sector. 1 *have sqgme figures
with me and these figures justify the optimi-
stic presentation that T might perhaps try to
draw out of it. Punjab has been the major
contributor to the Central pool of food-
grains over the past years. In .980-81, the
contribution of wheat was roughly 42.77
lakh tonnes, and in terms of percénlage
share in the Central pool, it works out to
75.3 per cent. In 1981-82, it went down to
37.63 lakh tonnes, and the perccntage share
in the Ceatral pool also dipped at 57.1 per
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cent. That year, the wheat was ruined in
Punjab and that caused a great anxiety so
much so that the Prime Minister had to go
there for "a personal visit to appreciate the
problems of the wheat growers.

In 1982-83, it picked up, amounting to
48.25 lakh tonnes accounting for 62.5 per
cent, and in 1983-84 it further stabilised at
51.65 lakh tonnes, accounting for about
62.3 per cent of the Central Pool. Thsase
figpures by thcmselves may not present a
true picture because between 1982-83 and
1983-84, therec were other States also in the
country, which made a major break-throughi
in wheat rroduction and they have also
chipped in & bit and to that extent the
percentage of Punjab’s contiibution in the
Central Pool stands a little decreased.

Now in the field of rice, in 1980-81 it was
25.23 lakh tonnes;in 1981-82 it rose to
30.92 lakh tonnes ; in 1982-83 it was 32.31
lakh tonnes ; in 1983-84 it was 32.38 lakh
tonnes. So between the production of
wheat and rice, Punjab has done fairly well.
But for these unfortunate developments and
the disturbed conditions, Punjab could have,
perhaps, done better than what they have
done in 1982-83 and 1983-84. Now a point
was sought to be made by a number of
speakers that agriculiural production and
industrial production have been seriously
affected in Punjab.

Now let us come to the industrial scene.
These are the figures that I have on indus-
trial production. I would first come to the
investment. Cumulative investments in
1281-82, (actuals) Rs. 688.20 crores. In
1982-83 (provisional) it went upto Rs. 745.81
crores. In 1983-84, the likely achievement
is about Rs. 1046 crores and the target for
1984-85 is about Rs. 1175.08 crores.

Now let us take exports. In 1981-82 it
was Rs. 116.16 crores and in 1982-83 it went
up to Rs. 128.33 crores. Again in 1983-84,
it further increased to Rs. 143.99 crores and
in 1984-8S5, a target of Rs. 160 53 crores has
been set by the State Administration,

So, these are the factors which should act
as some kind of an economic indicator, so-
that we can come to a proper assessment of

1 e situation,

SRAVANA 11, 1906 (SAKA)

D.G. (Punj), 1984-85 362

Sir, the House would be happy to know -
that as a special concession, the Government
have agreed to paying a bonus of Rs. 3 per
quintal, over the above the support price of
paddy as announced by the Government of
India in respect of all varieties of paddy.
This will give the Punjab farmers, a uniform
increase of about Rs. 8 per quintal over the
Jast year's prices. So, it corfers an aggre-
gate benefit of about Rs. 1Y crores to the
farmers of Punjab.

Sir, Prof. Satyasadhan Chakraborty did
draw the attention of the House to what he
termed as some of the distortions which
have crept into the economy, particularly in
the agricultural sector.

He was trying to make out a case that the
Green Revolution which brought happiness
to the millions of people in the country,
particularly in Punjab, has been concentra-
ted only in less than 109 of the land hol-
dings. In 1953, there was a land reform
legislation in Punjab, and the ceiling fixed
then was 30 standard acres. In 1972-73,
there was an amendment to the Land
Reforms Act in Punjab. The ceiling was
then reduced, as was done clsewhere also
wherever Congress was in power, to 17
standard acres. That is in force in Punjab
to-day.

SHRI SATYASADHAN CHAKRA-
BORTY : On paper.

SHRI S.M. KRISHNA : It is in force
to-day. It must be the crdeavour of the
State ~dministration to implement this
particular reform, so that concentration of
power in the hands of a few landlords is
taken away, I am sure that the tremendous
contribution that Punjab has made in adding
to the agricultural might of this country
cannot be under-estimated. It has to be
taken due note of, by the entire country.

SHRI SATYASADHAN CHAKRA-
BORTY : Justa moment. You know I
spoke yesterday about it. You will find
to-day an article in the Indian Express by
Shri Sharad Joshi who is not a politician,
but a leader of the farmers. I would like
you to go through that article, wherein he
has written how this Green Revolution bhas
distorted things. I want to invite your
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atiention to it. It is not an article written

by a politician.

SHRI S.M. KRISHNA : I am grateful
to you. I would certainly go through that

article.

Certain Members, particularly Shri
Ramavatar Shastri and others, mentioned
about Police administration. They also
mentioned that it has to be improved.
There are no two opinions about it. If
there are suggestions that the Police admi-
pistration has to be improved, we certainly
accept them. We will see that it is done.
There is nothing like an ultimate satisfaction
that we can derive in these matters.

Some other Members also mentioned
about the concept of compensation in con-
nection with the recent developments. I
can assure this House that both the State
administration and the Army authorities
have made adequate provisions to see that
the death of everyone who sacrificed his life
is properly compensated, in terms of ex-
gratia payments, and in terms of providing
for the families left in a pitiable condition.
That is being taken care of. Certain slabs
have alccady been mertioned, and according
to that framework, within the parameters
of those slabs, compensation is being given.

In respect of shops in and around the
Golden Temple complex which bave been
either destroyed or looted, certain ex-gratia
payments are being made, and estimates are
being made by the authorities concerned
about the extent of damage inflicted, and
the losses suffered. These losses will be
taken into account when the compensation
amount is fixed by the authorities con-
cerned.

A mention was also made about the
breaches in the Bhakra main canal.

Two breaches were reported from Ropar
District. The first one was repaired., The
State administration was quick in their work.
The work was taken up on a war footing and
about 125 pieces of mechanical earth moving
equipments were marshalled and mobilized
from all other irrigation projects for the
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Punjab Government. Army bull-dozers were
procured. As a result of massive effort by
the Punjab Government, the breach was
fully repaired and the canal was restored on
10.9.1984. But, unfortunately, again, another
breach occurred on 21.7.1984 and now the
work on a war footing is going on ; and
they say it may be around 27th of August,
but I would say by the end of the month,
the second breach would also be taken care
of ; and there would be a smooth flow of
water in the main canal. | must commend
the work of the Punjab Government Public
Works Department Authorities for taking
up these two works and the manner in
which the first breach was completed and
the second breach which is being attempted.

Shri Satyasadhan Chakraborty mentioned
about the families who are below the
poverty line in the Purjab State. I have
some figures which I would like to place
before the House so that the House can
draw its own conclusion. In 1980 itself, to
identify economically weaker sections of the
society, a study was undertaken perhaps
according to thé administration of Punjab.
It was the first of its kind in the country.
They identified about 8.2 lakh households
who were identified to be living below the
poverty line, who are earning less than
Rs. 3,600 per annum. 5.37 lakh households
including 3.16 lakh belonging to the SC
were assisted through the grant of loan
during 1980-81 and 1982-83, to cross the
poverty line. During 1984-85, about 99,000
SC households could be helped economi-
cally. As against the 6th Plan target of
about 4.19 lakh identified SC households
4.15 lakh would have been assisted in cros-
sing the poverty zone by the end of the plan
period. Out of the Rs. 440 crores, which
is the plan allocation for the 1983-84, an
outlay of Rs. 77.41 crores were identified as
divisible and in fact Rs. 23.33 crores were
earmarked as special component for SC
alone.

Now, with reference to the tubewells
which have been energised in Punjab, up
to now about 3.8 lakh wells have been
energised and 45 per cent of the tctal power
is being consumed in Punjab for agricultural
purposes. That shows how agriculture has
got the right attention from the State
administration ; and these are all indicative
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of that concept.

Some hon. members, particularly Acharya
Bhagwan Dev has mentioned about the
compensation ; and you have also men-
tioned about police administration.

He wanted that emotional integration
should be brought about in the Police Ad-
ministration. The Government has taken
note of all these suggestions, which have
been made by the Members who participa-
ted in this debate. I am sure that the
suggestions will be considered and such of
those suggestions which have to be imple-
mented will be implemented by the State
administration.

With these words I commend the De-
mands for Grants in respect of the Budget
fot the State of Punjab for 1984-85 to the
House.
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MR. DEPUTY-SPEAKER : I shall now
put the Demands for Grants in respect of
the Budget for the State of Punjab to the
vote of the House.

The question is —

‘‘That the respective sums not excee-
ding the amounts on Revenue
Account and Capital Account shown
in the Fourth column of the Order
Paper, be granted to the President out
of the Consolidated Fund of the
State of Punjab to complete the sums
necessary to defray the charges that
will come in course of payment
during the year ending the 3ist day
of March, 1985, in respect of the
heads of demands entered in the
second column thereof against
Demands 1 to 41.”

The Motion was adopted.

Demands for Grants in respect of the Budget for the Srate of Punjab for 1984.-85 voted by
Lok Sabha.

No. of Name of Demand Amount of Demand for Amount of Demand for
Demand Grant on Account Voted Grant Voted by the
by the House on 19th House
) March, 1984
- Revenue Canital Revenue Capital
1 2 3 4
(Rs.) (Rs.) (Rs.) (Rs.)
l. State Legislature 55,42,000 55,43,000
2. Council of Ministers 43,82,000 43,83,000 s
3. Administration  of
' Justice 2,25,18,000 2,25,19,000 .
4. Elections 66,20,000 66,19,000
5. Revenue 5,43,54,000 5,43,54,000
6. Excise and Taxation 2,87,70,000 2,87,70,000
7. Finance 22,81,76,000 22,81,76,000
8. Public Service Com-
) mission 9,32,000 9,33,000
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9. Civil Secrelariat 2,40,96,0C0 2,40,95,000
10. District Administra-

tion 3,32,88,000 3,32,88,000
11, Police 24,93,47,000 24,93,46,000
12. Jails 1,97,63,000 1,97,62,000
13. Stationery and

Printing 2,19,76,000 9,20,000 2,19,77,000 9,20,000
14, Miscellaneous

Services 2,52,86,000 2,52,87,000
15. . Rehabilitation, Relief

and Resettlement 30,690,000 30,59,000
16. Education 91,44,12,000 91,44,11,000
17. Technical Education,

Science and Techno-

logy 1,01,32,000 5,25,000 1,01,31,000 5,25,000
18. Medical and Public

Health 35,73,23,000 50,00,000  35,73,23,000 50,00,000
19. Housing and Urban !

Development 1,23,38,000 3,8!,96,00(_) 1,23,38,000 3,81,97,000
20. Information and ,

Publicity 91,00,000 91,00,000
21. Tourism and Cul- _

tural Affairs 29,06, 00 12,50,L00 29,07,000 12,50,000
22. Labour, Employ-

ment and Industrial

Training 4,26,93,000 8,41,000 4,26,93,000 8,42,000
23. Social Security and

Weifare 13,18,64,000 82,00,000 13,18,64,000 82,00,000
24. Planning and Sta-

tistics 70,69,000 .. 70,69,000
25.  Co-operation 3,27,86,000 4,64,83,000 3,27,86,000 4,64,83,000
26. Agriculture 14,43,66,000 1,54,00,000 14,43,66,000 1,54,00,000
27. Soil and Walter

Conservation 1,95,75,000 1,95,75,000 °
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1 2 3 4
28. Food 73,56,000 4,36,14,20,000 73,56,000
29. Animal Husbandry - 6,25,62,000 6,25,62,000 .
30. Dairy Development 29,55,000 29,54,000 .
31. Fisheries 46,41,000 46,41,000 .
32. Forests 5,51,48,000 5,51,48,000 .
33. Community Deve-

lopment 21,79,88,000 21,79,89,000
34. Industries 5,50,60,000 3,81,00,000 5,50,60,000 3,81,00,000
35. Civil Aviation - 22,35,000 4,00,000 22,34,000 4,00,000
36.  Roadsand Bridges 11,56,62,000 11,15,00,000 11,56,63,000 11,15,00,000
37. Road Transport 33,09,37,000 4,50,00,060 33,09,36,000 4,50,00,000
38. Multipurpose River

Projects 5,92,35,000 15,83,08,000 5,92,35,000 15,83,08,000
39. Irrigation, Drainage

and Flood Control 30,29,83,000 21,34,76,000  30,29,83,000 21,34,75,000
40, Buildings 25,73,31,000 6,92,98,000  25,73,31,000 6,92,98,000
41. Loans and Advances

by the State Govern-

ment 1,30,16,67,000 1,30,16,66,000

B

PUNJAB APPROPRIATION NO. 2
BILL*

MR. DEPUTY-SPEAKER : We now
take up the Punjab Appropriation (No. 2)
Bill for introduction, consideration and
passing.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : I beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain sums from and out

of the Consolidated Fund of the State of

Punjab for the services of the financial year
1984-85.

MR. DEPUTY-SPEAKER :
question is :

Now, the

“That leave be granted to introduce
a Bill to authorise payment and ap-
propriation of certain sums from and
out of the Consolidated Fund of the
State of Punjab for the services
of the financial year 1984-85.”

The Motion was adopted.

*Published in Gazette of India Extraordinary Part 1], sectlon 2 dated 2.8.1984.
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SHRI S.M. KRISHNA : I introduce the

Bill.**

1 beg to move :

““That the Bill to authorise payment
and appropriation of certain sums
from and out of ‘the Consolidated
Fund of the State of Punjab for the
services of the financial year 1984-85,
be taken into consideration.”

MR. DEPUTY-SPEAKER : The question
is :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated

Fund of the State of Punjab for the
services of the financial year 1984-85,
be taken into consideration.™

The Motion was adopted.

MR. DEPUTY-SPEAKER : Now, we
shall take up clause by clause consideration

of the Bill.

MR. DEPUTY-SPEAKER : The question
is :

““That clauses 2 and 3 and the Sched-
ule stand part of the Bill.”

The Motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 1, the Enacting For-
mula, and the Title stand part of the
Bill.”

The Motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S.M. KRISHNA : 1 beg to move :
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“That the Bill be passed.”

MR, DEPUTY-SPEAKER : The question
is :

“That the Bill be passed.’”
The Motion was adop!ed.

13.48 hrs.

DEMANDS FOR GRANTS
(PONDICHERRY)

MR. DEPUTY-SPEAKER : We will
now take up discussion and voting on the
Demands for Grants ir respect of the Union
Territory of Pondicherry for 1984-85.

Motion moved :

“THAT the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the Fourth Column of the Order
Paper, be granted to the President out
of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sums necessary to defray
the charges that will come in course
of payment during the year ending the
31st day of March, 1985, in respect
of the heads of demands entered in the
second column thereof against
Demands 1 to 31.”

MR. DEPUTY-SPEAKER : Now, Shri
E. Balanandan. The time allotted is one
hour.

SHRI E. BALANANDAN (Mukunda-
puram) : I want to raise only one or two
points.

Pondicherry is a tiny territory with four
parts and its headquarters is Pondicherry.
This has a population of 1.5 lakh. In
Pondicherry the main industry is the
textile industry. There is an Anpglo-
French  Textile Factory. And that
factory has been lying closed since the day

**Introduced/moved with the réecommendation of the President,
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the Central Government took over the
.administration. 7500 workers are there.
Nearly a year is over. During this period
30 workers have committed suicide. I do not
know how many died because of starvation
after the closure of that factory. According
to reports, in 1981 and 82 that factory made
a profit. If you see the total population, out
of that 7500 are the main active working
population and they are affected by the
closure of this factory. Therefore, the first
and foremost step the Government could
have taken after taking over the Administ-
ration, was to open this factory. DBut to our
bad luck, workers went to the Central
Government authorities and others. 1 also
went in a deputation to the Minister for
Industry and others. Now, 1 am told that
the Government’s system is such that they
take things in a lighter vein. When we make
some representation, the Government says
that they will see to it. Iam told that the
Industries Department has not cleared it and
the Finance Department is also standing in
the way. The Commerce Ministry is willing
to take over this industry and run it under
NTC. If we pass the Budget of Pondicherry
in this House, we must see that the people
are there to take advantage of what we pass
here. In the city one-third of the population
is starving and they have no scope of living.
While discussing this Budget this has to be
taken note of. I request that the Minister
should give an assurance to the House that
the people will be protected by taking over
the mill and run it under NTC. This is not
an industry which is going to lose. If pro-
perly managed, it can be run without any
loss.

There is another prestigious medical
Institute which has been established in the
name of Pandit Jawaharlal Nehru. It is
like the All India Institute of Medical
Sciences here. What is the position there ?
‘The Hindu’ has reported on June 27, 1984 :
“JIPMER facing de-recognition due to
faculty shortage.”” The student community
is the owner of the future of India. Haw do
we take things ? This Medical Institute and
Hospital there was one of the best. Recently
some changes have been effected in the school-
ing system—1i1+2 and something like that.
Under this system admission to the College
has to be regulated. But because of pres-
sure from high-ups to admit their kith and
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kin, they have admitted more students.
Therefore, in 1979-80 instead of restricted
admission of 50 per cent, they have taken
the full quota of 65 each. What is
the position ? This year and next year
those graduates coming out of the
college, have to be admitted in the post-
graduate course.

And for that no staff is there. Even out of the
present sanctioned strength of 120 tcachers,
The Hindu reports that 37 posts are vacant.
It out of 120 posts, 37 are vacant for so
many years, then how can an institution
run ? Isit the mistake of the students ?
No. We ate having an administration, it is
being run under the Central Government.
The peculiar and particular situation to be
noted is that if somebody from North is
transferred to these posts, if somebody from
North, goes to South to take charge there,
then immediately the next day he is transfer-
red back because those people do not want
to work there. 1 can understand some diffi-
culty for the people to go and work there.
May [ put a question to the Government
through you that is there any dearth of
people in India ? No. But the Government
does not want to properly run the institu-
tion. It is the primary responsibility of the
Government to see that this kind of medical
institutes, which are to take care of our own
health and the country’s health, should run
properly. If the students are admitted and
there are no faculty people to teach them,
then what is the use of that ?

Now I come to another difficulty. The
difficulty is because of the so-called changes
in the educational curriculum which are be-
ing changed often by the Government. They
change it without a proper plan. A pcrma-
nent and well taught out system is yet to
come in India after 34 years of Independence.
That is another point and I am not going
into that. I am only saying that this Pondi-
cherry Medical Institute is a prestigious
institute. When changes have becen brought
about, it was the responsibility of the auth-
orities to see that only regulated and regular
number of students should be admitted but
instead more students have been admiitted.
Therefore for those students who are getting
graduated this year or pext year, there is” no
facility to go in for post-graduation studies.
I went and talked to the Health Minister on -
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this question. He was asking me very very
scientific questions. He said : ‘Balanandabp,
without the Medical Council of 1pdia’s
clearance, how can you do anything ? They
do not give clearance for the stafi’. He
was saying as if I am responsible for this or
the students are responsible for this. All
right, if you do not find people to be provid-
ed immediately, let the stafl working in the
Mcedical Hospital be temporanly shifted or
be asked to do this job also. However, I
do not go into the techanical details. I want
that the Government should see that the
students and the country’s medical profes-

sion is not treated flike grossery shop traders.

It is absolutely wrong. Therefore, I want
that Government should look into it and
take immediate steps without any delay.

As | bave zalready said, Pondicherry is a
very tiny territory. .(Interruptions).

MR. DEPUTY-SPEAKER : The name
of that lnstitute is JIPMER—Jawaharlal
Nehru lostitute of Medical Research. The
Government must look into it.

SIIR1 E. BALANANDAN : Yes, itis a
very famous institute. JIPMER is the short
form. The main source of livelihood of the
people of this territory is fishing. Experts
are there, 1 do not want to make a big
speech on fishing. But it may happen that
we go for fishing, we may get, we may not
get also. Fishing mcans I go to the seca
with something and many a time come back
cmpty handed.

MR. DEPUTY-SPEAKER : The fish of
Pondicherry is very tasty, as that of
Kerala.

SHRI E. BALANANDAN : Even though
India has a lot of fishing ports, there is no
plan to develop them. Even if there is any
such plan, there is no implementation, That
is our bad luck. I do not want to go into
the larger issues. When the Government
of India was promising to have a fishing
harbour in Pondicherry, why don’t you do
something about it at this stage ?

'foday somebody asked a question about
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trawlers for deep sea fishing. It is mecessary.
At the same time, the fishermen who are
working in the traditional way should alsd
be allowed to exist. They should not be
driven out of their traditional way of life.
Today in our country the profit motive being
the primary motive, nobody cares for these
things. So, at least the Central Government
during their dispensation should do some-
thing to mitigate the sufferings and problems
of the poor fishermen.

Finally, the most important thing is ihe
holding of the clection. We do not want the
Central rule to continue there for long.  So,
carly steps should be taken for the conduct
of elections. In any election, some party
may win and somc may lose. Let them not
say that they will hold it only when con-
gress (I) can come to power. Let them come
to power. 1 have no objection. But the

elections should be conducted without
delay.

SHRI EDUARDO FALEIRO (Mar-
mugao) ¢ Sir, it scems to be one of those
good days when there is going to be a very
broad consensus on all sides of the [louse. 1
do agree that elections may be held in
Pondicherry early. The President’s Rule
is never a good thing to have in a democratic
system. Butall I can say from what I have
come to knmow is that during President’s
Rule in Pondicherry there has been no
allegation of corruption or misuse of power,
as in the previous Government...(Interrup-

tions) That is the reliable information I haye
got.

14.02 hrs.

(SHRI
Chair)

N.K. SHEJWALKAR in the

The point that I would like to raise here
is that, cven when you have elections, even
when you have the Legislative Assembly, if
that Legislative Assembly happens t0 belong
to a Union Territory, the powers of that
Assembly are Jimited. I fail to understand
why, after more than 30years of indepen-
dence, still we should have in this country
two types of citizens, the citizens of the State
and the citizens o1 the Union Territory. The
powers of the Legislative Assembly of a
Union Territory are limited. There is no
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such thing as a State List for the Assemblies
in the Union Territories. Laws made by
them require previous assent of the Govern-
ment of India and also subsequent confirma-
tion of that lagislation. I fail to understand
why that situation should continue. Once
again I submit that it is necessary to bring
all the people of this country on par, as far
as citizenship is concerned, as far as self-
government is concerned. Therefore, perhaps
with the exception of Delhi, whichis in a
peculiar position, being the capital of the
country, all the areas which are constituted
as Union ‘Territories should be brought
under the neighbouring Statcs, according to
the wishes of the local population.

I fully agree with what Shri Balanandan
said about the Anglo-French Textile Mills,
which belorgs to one Shri Jatiya, which is

closed for the last more than 14 months. -

This situation should not be allowed to
continue.

It is true that this mill as a result of its
closure has Jaid off around 7,500 workers,
whose wages were maintaining about 40,000
people. As a result 40,000 people are directly
or indirectly badly affected by the closure of
this Mill. It is also correct that about 30
workers have committed suicide because
they had no way to maintain their families.
To avert a further tragic situation, the
Government must take upon itself to solve
it with a sense of utmost urgency. It would
be really a good solution to have the NTC
take-over this mill.

When the Deputy-Speéker was here, he
was mentioning about the great achieve-
ments made in Pondicherry in the field of
education. 1 would like in this context to
ask the Hon. Minister what has happened
to the Engineering College that was supposed
to be set up there. I would also like to know
what has happened to the proposed
university in Pondicherry. There was a
project 10 have a University in Pondicherry
and the project, 1 understand, was cleared
by the Ministry and now it awaits only the
introduction of a Bill in this House, because
the university is to be a Central university.

Shri Balanandan also spoke of the fishing
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industry and the fishing business. I, also
being from a coastal area, as Shri
Balanandan is, appreciate the need to have
a fishing harbour in Pondicherry.

These are all specific issues that come up
in the course of this Debate on thz Budget
of Pondicherry and we will be awaiting a
positive and sympathetic reply of the
Minister to these questions.

*SHRI ERA MOHAN (Coimbatore) :
Hon. Mr. Chairman, on the Budget of Union
Territory of Pondicherry for the year
1984-85, I wish to say a few words on behalf
of my party, the Dravida Munnetra
Kazhagam. :

At the very outset, I would say that it is
really a matter of shame that we should
discuss here the Budget of a territory which
is smaller in size than that of a municipal
town. This Budget should have been
discussed in the Assembly of the Union
Territory of Pondicherry. But it could not
be so because the Government of the Union
Territory which was democratically elected
was threttled. The popularly elected
Assembly was dissolved. It will be no
exaggeration to say that democracy was
massacred in that process. The people of
the Union Territory of Pondicherry in 1980
elected their representatives to their
Assembly. With absolute majority the
D.M.K. Government was then constituted.
Without assigning any plausible reason, that
Government enjoying absolute majority in the
Assembly was toppled. In other words the
Governor’s rule was imposed in Pondicherry,
The Governor’s rule meant Indira Congress
rule. Under the garb of Governor’s rule,
the ruling Indira Congress at the Centre
imposed its rule in Pondicherry. By hook
or crook Indira Congress shculd be the
ruling party in all the States and in all the
Union Territories in the country and to
achieve that this kind of devious means
would be resorted to at the cost of
democracy. The Government of D. Rama-
chandran was overthrown. The support of
Indira Congress to D.M.K. Government
was withdrawn. We were not worried about
it. But immediately after the withdrawal
of support by Indira Congress Party, the

——— e

*The original speech was delivered in Tamil.
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Janata Party, the Communist Marxist Party
and the Muslim League gave unequivocal
support to D.M.K. We were ready to prove
the majority we had in the Assembly. But
the Governor at the behest of Central
Government did not pay heed to our
democratic request. He dismissed the
D.M.K. Government and  imposed
President’s rule. In the Punjab, what has
happened ? The Ministry has been kept in
animated suspension. Why such a double
standard has bzen adopted ? That is because
the Indira Congress is the ruling party in the
Punjab. In order to ensure that the Army
discharges its onerous tasks, this has been
done. Even after this traumatic experience
why should the Punjab Assembly be kept
in suspended animation ? But in Pondicherry,
since D.M.K. Government was involved,
there was no compunction on the part of
Central Government to dismiss the Govern-
ment and to dissolve the Assembly. In many
States the Governments of Opposition
Parties are dismissed by the ruling party at
the Centre. Where the ruling party at the
Centre is in power, the Central Govern-
ment removes the Chief Minister and keeps
thc Assembly in suspended animation.
Wherever the ruling party at the Centre
feels that there is a chance of forming the
Government, the Assembly is kept in suspen-
ded animation. I condemn this anti-demo-
cratic approach of the Central Government.

1 demand that eclections to the Union
Territory Assembly must be held soon. At
latest the next Budget should be discussed
in the popularly elected Assembly. At the
time of imposition of Governor’s rule, it was
said that elections would be held soon, i.e.
within six months. But now more than a
year has elapsed. We do not know how
much more timc will be taken to hold the
elections. The elections to Municipality and
to Panchayats have not been held. I demand
that these democratic processes should
be started immediately for the good of the
people of Pondicherry Union Territory. The
imposition of Governor's rule in Pondicherry
by dismissing the majority D.M.K. Govern-
ment. At the same time it is also a challenge
to democracy. I want that elections should
be held soon.
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After the entry of Indira Congress rule in
Pondicherry through the Governor, no
scheme has been implemented in Pondicherry
during the past one year. As the Members,
who preceded me, pointed out, the Anglo-
French textile mill is rszmaining closed for
the past 14 months. Immediately one month
after the closure of this Mill with 7600
workers, I raised it on the floor of this
House. I was assured that action would be
taken to reopen this Mill. But, so far nothing
has been done. In Maharashtra 13 textile
mills located in Bombay were taken over
just before the A.1.C C. Why don’t you do
that in Poadicherry ? I know you will do
that, You will nationalise B and C Mills
in Madras and the A.F.T. Mills in
Pondicberry after the announcement of
General Elections and after the dates of
elections are announced. That would be
done to get the votes of the people. You
are not worried as to how many people die.
The Indira Congress does not hesitate to ex-
ploit the misery of the masses for getting their
votes. This should be avoided. The starving
workers are not going to tolerate any longer.
I warn the Central Gevernment that the
Central Government may have to facea
serious situation, that too violent situation,
if no solution is fouad for the reopening of
this Mill. It is really regrettable that during
one year of Governor’s rule in Pondicherry
no steps have been taken to reopen this Mill
and give back the Ilivelihood to 7600
workers. The economy of Pondicherry is
in shambles because of this. I appeal to the

hon. Minister to look into this and do the
needful.

The Medical Council of India has sent a
notice to the Health Ministry that the recog-
nition of JIPMER s likely to be withdrawn
because of the faculty shortage. It is
astounding that 307, of the approved staff
has been remaining vacant for such a
long time. 37 posts of Professors, Associate
Professors and Assistant Professors have not
been filled at all. The JIPMER continues to
be under the charge of Central Health
Ministry. Does this not reflect on the inept
functioning of Central Health Ministry ?

1 also wonder why should this premier
institution be looked after by the Central
Health Ministry | We have the autonomous
All India Institute of Medical Sciences. Why
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should we oot give the autonomous status to
the prestigious JIPMER also so that it does
pot depend upon the whims and caprices of
the Central Health Ministry ? I request the
Government to ponder over this problem
and take appropriate decision.

Pondicherry, a city of Indo-French culture,
is still not on the air map of India. For
many years we are being fed by the
assurances of the Central Government that
an airport would be established here. From
Madras to Pondicherry we have to go by
car. During this one year, expeditious
action could have been taken to establish the
airport at Pondicherry. I want speedy action
on this project. Similarly, there is inordi-
nate delay in the development of Pondicherry
Port. Unless Pondicherry Port is developed,
there can be no industrial development of
this backward territory. I personally feel
that the Centre has no heart in the develop-
ment of Pondicherry Union Territory. The
Centre has got all the time and energy to
political development of these areas. When
7600 workers of A.F.T. Mills are facing
starvation, why should not the Centre direct
the public sector banks to give small loans
to educated unemployed people and also
for self-employment purposes in Pondicherry
territory ? Our Deputy Finance Minister,

Shri Poojari, has plans for the disbursal of °

Rs. 800 crores of public sector banks to the
poor people, whom he wants to be lifted
above the poverty line. Such a scheme has
not been implemented by him in Pondicherry,
where the public sector banks have crores
of rupees in deposits. With the continued
closure of A.F.T. Mills, all the subsidiary
industries in Pondicherry have wound up
their activities. This is the juncture in which
the Deputy Finance Minister should ensure
the implementation of loan melas in
Pondicherry for the economic and industrial
advancement of the area. There is need for
the immediate rejuvenation and revival of
economy of Pondicherry in shambles.

Throughout the country the freedom
fighters are getting pension. In the name
of freedom fighters, particularly in North
India, many have obtained bogus certificates
and are enjoying pension. In Pondicherry
there are just 450 or so freedom fighters. 1
do not know on what grounds they are
being denied the pension. For the liberatien
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of Pondicherry from French rule and for the
merger of the territory with India, they have
sacrified their everything. Many from India
have gone and taken shelter in Pondicherry.
I don’t understand the Centre’s hesitation
to sanction to these 430 and odd freedom
fighters. The Government should look into
this and sanction pension to these freedom

A fighters.

The government employees of Pondicherry
have been demand for quite a long time that
Pondicherry should be given the B-2 status,
which would not only benefit them but also
the employees in the private sector. I
humbly request the Minister to declare
Pondicherry as B-2 class town immediately.
Similarly, the Government employees living
in Karaikkal, Enam and Mahe should be
given house rent allowance. The expenses
in this behalf are not going to have any
adverse impact on the central finances,
because their number is insignificant. Enam,
a small place in Andhra Pradesh and Mahe
in Kerala are very costly places for the poor
government employees. The Central Govern-
ment should sanction house rent allowance
to these people immediately. These are
some genuine grievances of the people of
Pondicherry which should be redressed
during the Governor’s rule there. The hon.
Member who preceded me stated that there
is corruption-free administration for the last
one year in Pondicherry. He hails from Goa
and he has no chance of going to
Pondicherry. We are from the adjoining
State of Tamil Nadu. We have practical and
personal knowledge that there is unpreceden-
ted corruption in Pondicherry now during
Governor's rule. In the absence of popularly
elected Assembly where the Opposition
parties can raise their voice against such
corruption, there is the atmosphere of free-
for-all in Pondicherry. When I raise a
question here on the floor of this House, it

is my democratic right given to me. If this
opportunity is denied, then democracy
cannot survive in this country. Indira

Congress is ruling Pondichérry through the
Governor and there is no democratic control
on the malpractices prevailing in
Pondicherry. There is no democratic check
on the administration.

-

In the interest of democracy and in order
to ensure that the people of Pondicherry
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Union Territory enjoy their ~ democratic
rights, I demand that elections should be
held soon in Pondicherry. Before that, all
the genuine problems confronting this Union
Terzitory  should te resolved by the Central
Government, which is directly responsible
for the Territory's governance.

With these words I conclude my speech.

*SHRI P. SHANMUGAM (Pondi-
cherry) : Mr. Chairman, Sir, 1 wish to
make a few suggestions on the Budget of
Union Territory of Pondicherry for the year
1934 85. Pondicherry Union Territory is a
small territory. This territory was so dear to
our late lamented Pandit Jawaharlal Nehru
that he bestowed his pcrsonal attention to
the economic and industrial development of
Pondicherry. He sowed the seeds of econo-
mic growth of this State. In memory of
this great leader of India, the premier
medical institution JIPMER was established
in Pondicherry. After independence hec was
the source of Inspiration—in fact he was the
beacon light—for many developmental
schemes undertaken in Pondicherry. Pondi-
cherry Union territory saw all round pro-
gress from 1955 to 1969 when there was
continuous Congress Party rule there. In
1967 the Congress Party was defeated in the
Flections in Tamil Nadu and in Pondi-
cherry, as a secquel to that, in 1969 the
D.M.K. came to power. For 11 years,
upto 1980, the Opposition parties of varying
hues, in alliance with one or the other, were
ruling the Pondicherry State. This was the
period during which Pondicherry slided
back in to primitive era. The United Front
Governments led by the D.M.K. were not
interested in the welfarc of masses and were
not dedicated to the progress of the State.
They were all interested in the growth of
their parties and in their personal aggran-
disement. Naturally no developmental
scheme was implemented during this period
of Opposition Parties’ rule in Pondicherry.

In 1980, the Congress Party forged an
alliance with the D.M.K. and the D.M K.-
Congress united front came to power in the
General Elections. For 3-1/2 years the
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United Front Government was in power in
the State. All the while the Congress Party
was reminding frequently the D.M.K. part-
ners about the assurances given to the
people during the elections and our duty to
fulfil the aspirations and ambitions of the
people who voted us to power. The Con-
gress Party was keen to cnsure clean and
honest administration. But the D.M.K.
proved to be the greatest stumbling block
in the fulflment of poll assurances. When
things went beyond repair, the Congress
Party withdrew its support to the D.M.K,
Indira Congress can never be a parly to

mass deception being practised by the
D.M.K.

My hon. friend from Opposition, Shri
Mohan, stated in his speech that the
D.M.K. had the support of Janata Party,
Communist Party and the Muslim League,
after the Indira Congress withdrew its
support and the D.M.K. would have proved
its majority in the Assembly but for the
denial of that opportunity by the Governor
who dismissed the D.M.K. Government
and dissolved the Assembly. FHe also ques-
tioned how the Punjab Assembly has been
kept in suspended animation.
the Congress Party had
majority in the Assembly. In Pondicherry
it was not so. Indira Congress had 10
elected members and they left the United
Front. The D.M.K. had 14 elected mem-
bers. The D.M.K. could not prove that
with the support of Janata Party, the C.P.I.
and the Muslim League that they had 20
members. Shri Mohan belonging to D.M.K.
has the temerity to charge now that the
Governor was motivated not to have a non-
Congress Government in Pondicherry and
that was why he did not allow the D.M.K.
to form the Government. He said that
democracy was murdered by him just
because his party was not allowed to form
the Government—the D.M.K. which had
only 11 members.

In Punjab
the absolute

He may afford to forget the facts. Tcan
prove with facts and figures that his con-
tentions are all baseless. The whole country
knows about the developments in Pondi-
cherry. The D.M.K. was given three days’
time to prove its claim of majority. Janata

*The original speech was delivered in Tamil._
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' Party High Command through Shri Chan-
drasekhar assured suppert to D.M.K. From
Bangalore, the Janata Party leader Shri
Hegde assured support to the D.M.K.
Party. But so far as the local unit of
Japata Party was concerned, the thrce
Janata Party members held meetings for
three days and they could not pass a una-
nimous resolfution extending support to the
D.M.K. It does not end there. I would
remind him that they openly declared that
they would not support the corrupt Rama-
chandran’s D.M K. Government inspite of
the directives from Janata High Command.
In fact they wrote a Jetter to the Governor
stating that they will not support the
D.M.K. Government and that the Gover-
nor should dismiss the corrupt D.M.K.
Government. AJl the three signed this
communication and gave it in person to the
Governor. All the three Janata Party
members were sitting in Opposition inside
the Assembly. They did not enly. agitate
inside the Assembly for the dismissal of
D.M.K. Government but also outside they
held protest demonstrations for the dismis-
sal of D.M.K. Government, The Commu-
nist Party member condemned in no uncer-
tain terms the corrupt Government of
D. Ramachandran. All of them had
realised that if they extended support to
the Government of D. Ramachandran they
would lose the support of the people. How
could Ramachandran prove his majority in
these circumstances ? The Governor was
compelled to declare that no political party
had the majority. In fact be gave 24 hours to
Ramachandran to produce his supporters.

When Indira Congress supported D.M.K.,
Shri Ramachandran was elected as the
leader of the Assembly and as the lcader of
the United Front. He thus became the Chief
Minister. Instead of the reported oral support
extended by the Janata Party, the C.P.L
and the Muslim League, as claimed by Shri
Ramachandran, Shri Ramachandran should
have ensured that he was elected as the
leader of the United Front and then he
should have gone to the Governor. He
could not get this done. It was clear that
he did not have the support of the political
parties other than Indira Congress. 1 would
like to remind Shri Mohan that inside the
Assembly two D M.K. Members openly
levelled charges of corruption against the
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D.M.K. Chief Minister and demanded the
constitution of an Inquiry Commission.
They alleged that for Medical College ad-
mission from Andhra Pradesh and Karna-
taka a sum of Rs. 2 lakhs had been taken
under the table for two seats. They wanted
this to be probed by an Inquiry Commi-
ssion.

Sir, you will be interested to know that
out of 14 D.M.K. members, two expressed
their opposition inside the Assembly to
their own D.M.K. Government and wanted
its dismissal and one D.M.K. member, who
was Deputy-Speaker went away to France.
The D.M.K. strengh was reduced to 1l.
How could the Governor invite the D.M.K.
to form a minority Government ? Will it .
be democratic according to Shri Mohun ?
How do you expect the Governor to call
such a minority leader to form the Govern-
ment, which will become a convenient
handle ﬁpr that leader to gather support
from others ? If the Governor had done
that, then democracy would have been
murdered.

The three D.M.K. Ministers, the next day
after the dismissal of D.M.K. Government,
wanted to arouse theire of the people by
organising a protest demonstration. They
were disappointed to find that less than 500
people were following them in their protest
march. Next day to that, Indira Congress
organised a mammoth public meeting in
which tke people of Pondicherry hailed the
dismissal of corrupt D.M.K. Government
and they heaved a sigh of relief. The entire
gathering felt that they had been done
justice by the Governor.

Shri Mohan had the audacity to aver
that during one year of Governor’s rule
there is widespread corroption and no
developmental schemes have been under-
taken. I have got conclusive evidence to
show that the Governor’s rule in Pondi-
cherry has ushered an era of stability. The
Administration has been rid of its partisan
apprnach to problems. The foundation-stone
has been laid for the air-port in Pondicherry.
Similarly, in the month of June, 1984, Shri
Vijaya Bhaskara Reddy, our Minister of
Shipping and Transport has laid the founda-
tion-stone for the Ariyankuppam fishing
harbour project and also for the develop-
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ment of Pondicherry Port. The Adminis-
tration is acquiring land for the airport.
The Central Government is taking effective
steps for the implementation of these
schemes. Mr. Mohan must remember that
during 11 years of D.M.K. one liquor
factory was opened with all fanfare and it
was closed after 3 months.

MR. CHAIRMAN : Mr. Shanmugam,
you have already taken 15 minutes. Kindly
conclude now.

SHRI P. SHANMUGAM : Shri Mohan
asked how was the AIADMK rule. When
ATADMK was started in Tamil Nadu,
Shri D. Ramachandran was a Minister in
D.M.K. Government in Pondicherry. He
declared that AJADMK would not be
allowed to raise its head in Pondicherry.
He saw to it that the AIADMK was not
allowed to hold meetings also in Pondi-
cherry. Suddenly, Shri D. Ramachandran
as the Minister deserted D.M.K. and joined
the AIADMK, about which they were so
vociferous.

This happened in 1973. After remaining
in Office for 4 years and 10 months, the
D.M.K. Government went out of office,
because of the desertion of two D .M.K.
elected Members who were Ministers. What
happened later is also revealing. As was
expected, there was no change in the admi-
nistration at all. For 21 months the
AIADMK Government was there. Only
these two were Ministers. This was an
unprecedented democratic process that
just 2 Ministers ran the Administration for
21 months. It was unprecedented in the
history of Pondicherry. How can the two
corrupt DMK Ministers give a clean
administration though they shifted their
loyalty to ATADMK{?

Then Shri Mohan talked about no elec-
tions to Maunicipalities and Panchayats.
Between 1955 and 1969, we held regularly
elections for every S years to the Municipa-
lity. For four times I was elected as
Mayor. I was popularly elected mayor
for 16 years. Though Panchayat Act was
passed during DMK regime, yet no elections
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were held during 11 years of DMK rule.
Shri Mohan seems to be an adept ‘in practi-
sing mass deception. All his allegations
are baseless.

He talked about absence of welfare
measures under the Governor’s rule. I
would remind him that during DMK regime
the Central Government has given money
for eradication of poverty, for uplifting the
poor above the poverty line. All the money
was being misappropriated by the D.M.K.
Chief Minister.

MR, CHAIRMAN : You were a Mayor
for such a long time. You have already
takén 20 minutes. How can we complete
the business ?

SHRI P. SHANMUGAM : The Central
Government had given the guidelines for the
implementation of anti-poverty scheme. But
they were of no concern for the D.M.K.
Chief Minister. 1 want to know what has
happened to all the money given under the
D.R.D.A. schemes. According to my auth-
entic information, all the money has gone
into DM.K. party coffers. 1 have repre-
sented several times to the Governor about
this. I want the Minister that an inquiry to
be instituted into the misuse of DRDA
money by D.M.K. Chief Minister.

Under the Governor’s rule, 56000 families
below the poverty line have been identified.
Identify cards have been issued to them. On
the other hand, the DMK Chief Minister
had all the powers with himself and the
other Ministers were just non-entitics. No
survey was conducted about the downtrod-
den below poverty line by the D.M.K. Gov-
ernment. The Chief Minister of D M.K.
Government was interested in self-preserva-
tion and not in climination of poverty.

MR. CHAIRMAN : I am calling the
next Member. What you say hereafter may
not be recorded.

i SHRI P. SHANMUGAM : 1 am the sole
representdtive of Pondicherry Union Terri-
tory and I should be given some more

time.

MR. CHAIRMAN : You have taken 25
minutes. How much more you want to
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complete your speech ? The total time is
one hour.

AT ANAW T (AT ¢ gwrafa
Agley, g8 @A ¥ qifedd &1 o &Y 9fa-

fafl & 1 ga®t argm 3 =rfeq) o Far

FHf5A18 § 7

wafa agtaa () gaoFo ATTHAF)
FTT 39 feasma & fau zrgw agraqy, a1
A gIed F) SATST TTFH 3 § FI3
Ffears agy o

off geasia ae@ (FdiRgre) « go fad &
fae g z1g9 uF der & 1T g Sty war
T 9D 8 |

MR. CHAIRMAN : You say the last
sentence that you support the Demands and
conclude your speech.

SHRI P. SHANMUGAM : [ would like

to have ten more minutes.

MR. CHAIRMAN : Not
will give you three minutes.
clude your speech.

possible. I
Kindly con-

SHRI P. SHANMUGAM :
answered Mr. Mohan’s points.
yet come to the Budget.

I have just
I have not

MR. CHAIRMAN : If the Minister of
Parliamentary Affairs extends the time I
have no objecction.

SHRI P. SHANMUGAM : Sir, in Pon-
dicherry there are about 450 frecdom
fighters. In 1966 the Pondicherry Admini-
stration had preparcd a Who’s Who of free-
dom fighters in the territory and had given
them also Tamra Patra. They have no other
evidence except this. All the records had
been burnt to ashes by the French before
their departure. The Administration had
sought the amendment of thc Pension rules
and the Central Government has amended
these rules. I demad that all the freedom
fighters should be given pension, at least
before all of them disappear from the scene.
Pondicherry, being the capital city, is mak-
ing all round progress. All the Central and
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the State Government offices are located
here, besides industrial undertakings.
Because of internationally renowned Auro-
bindo Ashram and JIPMER, thousands of
people come into Pondicherry and the cost
of living is soaring. The Government emp-
loyees have been demanding that Pondi-
cherry should be declared as B-2 status city,
so that they may get some monetary bene-
fits. 1 demand that the Central Govern-
ment should concede this demand and
declare Pondicherry as B2 status city.
Similarly, house-rent allowance should be
given to government employees in Karaikkal,
Yanam and Mahe. The approved Engineer-
ing College should be started soon. The
long-awaited Central University must be
soon started in Pondicherry. Similarly, the
faculty shortage in JIPMER should be re-
moved so that medical students do not
suffer. Presently 307, of sanctioned posts is
remaining vacant. This must be looked into
by the Central Government. The Anglo-
French Textilc Mill should be reopened

immediately.

With these words I conclude my speech.

st T wAR Ty - aaafa W@, &
FIA4Y AT & |FaT H O AT A1gAT
g (smama) - ag Sy AT grg A

UF AMAAG @I ;. A9 UG FEr, UH-
AT |

st e HAR fag (fFQar) - area-
a¥, feaar srser giar f& g8 a9 g a9l
qifeSQ & gaT ¥ i O FT § F9 987 F
st sr-wfafafa 1 ag srqq fa=rd w1 agh
iy ¥ 19 qrq |

awafa Aged ;. gugE@H ST T WG
ggf agl g1 a%ar 911 ag a1 agl g aFwar
g |

=Y T ware fag : & gafag og #g
grarfr gamard ol F qEr oF &9

" gren w3 faar g, tR A gE R A fE

SIgl IAFT qaAtar 48 ar § agi F1E A
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[t TS g fag]

F1E Gifqw @ FIHTTFET A AT & 31T
&g &1 wraT a1q fear sar g 1 as g
d Sy FTREIT A qg g AT agi §9
QIAAT g7 797 q1 UF GIHIT AT a1 | § 4g
zafau £ Wrar fF 1954 & AFT 69 a5
¥ agi I § W1 IqF a1 agi SoqdHo
Fo HT GLHIT ATE | EroTHoFHo HY FLHIT
¥ AT A+AT ENoTWoFo FI IFIT 3T |
SloTRoFHo ATAT & §IY INEAT g TF a1
AT SToTHoFH o TINA WU I T VT 3T
SoTHoFo ATAI F 1Y IEAT g ag Al
SoUFodo Y GUT F T | IZ IFIT
$Eid wFET d fau @ A% adl gaA
AFaed 3 fag WY a8 & fag @3 a1
Ergid &drT HT faar ¢ |

g SuRra Fg3 gC A1f9F qgq I &
ST FIEAT FIfE AWy wrada qIeq
ST TR g 9T ATqFT o faar &1 @3-
FITA A aore faoat 1T W@, 4 Ig!
FEAE Wt @YY, AW IgT ¥ ATRATHA
fegaro | faedY aix WY =817 sgrarfs
farafaensa &7 wI3eww €@ig @ fagr
war § A famfanaa aq sroan ) sfwa
S qI F AT IF FIS 1T A% ALY g3 1

T BT SameTed (AT & qrary d o
£ AT qIT 1 feu 91 grada o=
S ¥ wiae fres ST S €Y Q1
g9y F97 I97 9 &, U a1 4g gfaq k-
& & S &Y qifs3q, agi 7400 AT afs
IFIT & A gar ow fgs wfewid
gruay | AT e § fF zg i et aF
FIHTT ®Y dIF J F13 3G F1IIIET ALY *Y
AR AT Wl X ERT QI § 0 IAH
aTfa® sraeqr agd € G AT gl W
FrarT & gXETI H) 959 FIAT T1fgy #aifE
uF Y gfrad QA ST 930 &, WIg-A1g
qgh aFT AT Beg FT AT §, AlDT 7
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a9 q1dl & gy go ot anfas gafa 9 agi
g1aT Fifgw g 7Y & qray |

19 F9Y qifs 9 v ay da®, § Aar g
agl, qifea3r ¥ srxfag sirem ad<g &, 9«
F1 95 ¥ aga & 0 a0 §, Afw o

AYH BT TATT a7 gt gd & et AA

qgT ST &) W@ & | AT & dIFT T S
FqF FTT WY AT FT 3012 32T A freew
F IR T AT 1 Y Q1w § AfEw
TAF SHTT AT AT T F |

fredl sto whe o &1 WFIR ¥ %9
TN agl FrE oY | 57 T qE 3T 9T
YFHTI FT AAT FIAT 10 | TgH 98 997
T5Y Q11 arfzu fs Yo uRo &Fo FIdAT ¥ ¥g
TEI TATE o | Ty Afes & gravg ¥ oF
i g fe faer ar fagar & o= Y ordh
gl O SOH TFAHT srrfad Agraar ) ar
F15 7AW (fewedT) g sar § 41 ga%
g¥egeaa & faq WY snifas ety ot | gfe-
I T HI A WTRY F ARk F N
I Y | gT g i, fody woqe o w9 Y
FH CFH Joq T} g1 QWA & fog 37
F1 a1 &Y | ag ardy faraard awre Y &
AR ST Fex F gl H & owaT § o ag
gt faeqard s w4i 9T & 2 1ag
qrd gfaaret. a1d § famaz fasre gar
T1fga |

gt wH1 & fRfoT gracaqry {3 Y
Tiw gy @ & 1 afe gawr frato fear
ST § a1 agh 1 anfaw feafa aga sedr
&Y @Y R I YSIF &1 FE) FT SIAT-
o2 g1 gHT | ThiIq Auet JAW Y gfee
¥ @I gC UF aarig &1 fAmior fFan
STAT ATfgq | I &7 CAIAE FY Y qiT Y
SrdT @ 1 gf ST ga=aie wrgdqa FI9Rma
I TATTAT & TE a7 AL —TZ F1q T
STl 379 YA H TICT FTA &1 AT FINX |
Slo THo &o TIFIT 7 THAR! &A1Y )
Fifarer Y Y |
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gugedl & A § Wt qifeId agd
frwer gar & 1 SUSEY F ATH 9T agi A
o g & Y| ¥T IFIX FI TAAHE
g PRI F Wieaw ¥ 37 9T AV A
eqAT FA TfZ0 1 UF qIE @ fad &
7,400 TV AF G ¢ N A IH
FI Y IQWT-GF AE @i Jray qr qgi
FATIY T gl JTaa |

2T & areg WM &Y q<g ¥ qifewd & W
70 wfama avn ofw & @ gy &) wifsad
¥ FUFT HT 1 UH 4geaqo @7 & | 9g7
qe TAATT & fae 130 F QAT g
FT 1Y 2 1 afasarg & og geArs #Y Sl
2 1 3@ sggeyr #1 gfafeaq s & fagamE
Few I3 15w | egadeq &1 W T91 3

15.03 hrs.

(it T%e THo WIgiaw ST FT 1)

afir gt % ¥ aEHA § afuwTrg F
SAMH § IIT 984 &1 A § IHT FT AIT
Tgd A1 747 w41 § FAfag &Ed F @y
qifedq & fFRart &1 STAwA & oo qrdr
F1 fafema gears a1 saaear gAY Tifge
arfe Iad! I T g a1 | § Frgan fs
o AT ST IATE Al 59 AEH H I
FT TFIT T €I & |

FTITA (AT *7 I gATAT § IqF T
d W o 4 go @ Afge | gfeaa
STATHE RIFAT HITIREA HT EFIGAT T
sex gidT aifge faad i+ ghaat #1 gfa-
g1 1T g1 G5 |

TAAT &) FFHF T A 1T A FIGT
gl
HEGE AT 3@ (ATAT) ¢ gwrafy

wgigd, qifeaq & ararg & agi 9T A I
qu fovam war & sawr angT 530 gu ¥ 19
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qIT FgAT I1gAT § | 9gAt ard Y favear &
gerg ¥ 21 11,36,59,000 o &FT
qragrd fEar aqr § 3% grarg § § A+l
St ¥ SITHAT ATAT, T I F Grageg 7 Al
&3 grgar & Nt fqvafagrag & qeay
¥ & ugfy arxfarg i qifeyq & grafrga
g aa: gaa a1 q¥ faeafaarag & sqrqar
FI (T T AT IF ALY ATAFIA & FeEA
wfaaesd & IaFT aqq) efEfa wr 2 & §
— a1 37 freafaaran #t earfrg #3 *
forg a@ awrz ¥ #15 TraerT fHar Tar ar

A ? g ATT wT WSAFIOT §F 7oA A

ATgAT | afg agh 9% &+ favafaaraa =
TATQAT &1 A1 & @ SoifE g awe &
T 9T HY wiw ¥ Ff, wgrA AN Al
yifaeg & aro ¥ g favafasreaa w1 gamar
ATq—3ag AL FIHITF 14T § |

g amag & f& agl ax Al w
ZFgaiza faw 14 9817 § &3 §, swn
7,500 a9gd F UL T 9T &7
gare g | ag wrgae =ufaq arad $1 1€ A3
st strfear € 1 I8 987 1 grad @uT F
TET § | ZAET AT gHIL FIqF-H1E & S
qgi & AFaT §, Iegid W &I g 1T gAA
qUT F7q AIAAT qIEal F o1 71 g, 39 fue
FY qToNoHlo F ATF ¥ THIT FHAAT
#3, AT oY aF 9w a1 § A< faofg g
fagraar ¢ 1 %% guoqd & agi war g1
AR agi & 7IgA FY graa wraQr g | fray
WY I ATTHT 937 HY T THEAT FT fA-
FI7 AT F1fgw | § g7 Tqez &7 J Fraa7
AAT g for azar 7 gaF grarg § Ty
faorg faar & ?

dradt a1q ag § efas qifedq & qig
UF Ageaqe e g, fyaar srfar muar
St & FogAT €Y f IgEY 0F geaz qus
JIAT JIQIT, S FRATAT gfee ¥ o

" wfeq, g@ R aqfe & fag uF geax wqra

g1 AfsT agt a3 £ g@ awg Y fazw)
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[arr=td T 2a]

ArEwdl 4 &9 fFar o FT7qr araT F g9y
q 9% g9 wyH1T & safeq ggi q¥ eorfug
feg wo, faog fF agi v feafa @ua g
TS | FT G A Iq 9 e fzar
X agi X qar gwiafas fagaa fear
arfe agh 9T earcd wserArL AT UHT &
g | 39 TN fru cora w1 87 @I 2 |
farerr sarera o Y g@ar Fafgd ol #9
€aq T agf SA-AIT I ATHT FiT & 2 |
AU OF AT g, qg ANAfaw F1 ofar
wgrg AR afasArg & g fasr gar g
SgF FIIT agi 9ga 1 fagwa @t §ag
g1 #T qgar ot wiw & o4 f5 adfaw
Winfas gfse & qifeadr & faar gan &
T3 ufeq &1 fFdr «f a3 4, 9@ F197
FAFT, TiFENA F ara faar 341 T0fgw |

agi g% FrAAa Gfacfrai @ g af §,
faga wraor a5y fafas a1 feafa qar g a
& | 39 €17 § (gaW ardd W7 Ggq &80
A9 IST @& 1 98T a uF FqA Arafis
&% ag =afaq agl WHT AR MO T A9
2HT FUIT @UIAT T WT g | &1 afg-
fafaat 9 @azars g1 ag safag NAfad
Y fa 7T {7 JIAT I91T AT W |

~ MR.CHAIRMAN : I do not think any
foreigner can purchase any property here.

AT WA 3T : qwrafa oY, 59 d§y
# #§3 qg /AT F1 15 AGEAY, 1982 F1UF
g foar ar1ag 97 aafsx agi ax
Sra eI Ig ST+ FT HTH FI QT & | TqH
grary ¥ acETeT a8 HAl, 8 dro& oY,
¥ 24 feavazy, 1982 F1qarF f]ar, q3+g
arsfY gt gaar ufafafuat asz 4 g€ &)
EOF AT F WIRG AIHRTT AT TEAIET J A7
T1fg | &9 fawro & Aregw @ F g HAT-
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aq, faew dnag § oY qrgqT Fear &
gasy afafafaaY ov oo @ & AR
qIF THI0T &, IFH AT IH FZWIE |

TF 1d § 1T Fg AT A174A1 §, dgf F
AT HT A TS ATAQTI A @l g | qAA-
g & frer g, gfgsitfaat & faer g, o @
F3i uezafa wrad v fwar aar g, agi g
gtz & amfis gugrer § @i agi &
SHFET 9T #5O! g | aai fFar Y TF1T
FT H1S HHT AZT gI7 &1 ST @Y & 1) a8 FAT
313 g & uadifas gfsz awga fF agi
ags Zz w8 8, faset w1 e Agi g1 A
F1d ad T § | IfFT qFaEarer -
fer Tezafa wraa & aga gw &1 & s -
AT FIT @A §, Waegra § T e
qifedl & & FIg qqT WA S, TET A
gawT w5 gfafafa a8 &, gt Far F 79
FI S W WA AgT §, ATHT AT ATHFT
AIG-aLg T A1d FIT §, TTL-ITT T Hgl-
FZ1S I1q-ATFT Fg T &, faaF 7 F7
qaT T g1 SF G H FgT ATHT FHIAA
FIAT—ZTY ATT AITAT AT GFd g [ A
freard ¥ wagl @A §, gHIHT FT FARI
qar gy g1 & F1E Srwr g AT FrgaAr
g, wfea areafasar § gzFz wFaId YA
faTidY qrfzal & & weFka WA 3 | UKL-
afq @rad Y 99T F 9T § G 4T
T T | ST AT 3 g AT AT &, FIX
YT A A ¥, FAX FAIT 9T AW
91 | 99 FT FLH IAHT qIF  9ga
=T 617 X TEI § | AFHT S Q-1 g
q1T § —q agi 9T Fegra fawafaan«a
earfaa gt fas wag &1 guear &1 gar-
a1 g, srrfasr &1 o fgeqn aifexdr § a8
g, ag vifedy #1 fusr 1w, F9ifF g
BITA AT qFEqT & Graey § g AIHT
a4 feawd qw F3 § sfeard ar @y 2
—% ¥9 %B qQ § (TS § TsdE

®Not recorded.
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argar g | e wAA F1 awfes fage
g F1 LA 39 W Y fAFIAT A0

=T ysal & G199 § g§ IFT FT @A
FLWIE |

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Chairman, I shall be very brief.

At the moment, there is, of course, the
President’s Rule in Pondicherry. There has
not been election for a long time. [ cannot
subscribe to the view which is enunciated
here by some Members of the ruling party
which is really a plea for indefinite conti-
nuation of the President’s rule on the
ground that the things are going on very
well there and the people are satisfied.
This is quite a dangerous theory, because
on this theory we should have President’s
rule everywhere in the country. In that
case, there is no need (o have elections or
anything. This Parliament should be
dissolved. Why should we sit here and
make speeches 7 We should have just one
overall President’s rule. At the moment,
there is not even a full-time Governor let
alone anything else, for the administration
of Pondicherry. If there is no elected
Assemblyv, at least, there should be a full-
time Governor. As you know, the Gver-
nor, who was there, Mr. Rao, has been
shifted to Sikkim, perhaps, a couple of
months ago or so. Aad for the time being,
temporary charge has been given to the
Governor of Tamil Nadu to look after
Pondicherry as well. T hope, this is only a
temporary arrangement. But I think that
there should be a full time Governor.
Election should be held, in my opinion, as
soon as possible, because a representative
Government, whatever its other defects or
weaknesses maybe, is always preferable to
a bureaucratic rule or a Governor ¢r a
bureaucracy. ’

It is very heartening to find here in
today’s discussion that there is a complete
unanimity in the House on the question of
Anglo-French Textile Mill. I do not know
what the response of the Government is
going to be.
we are having a surfeit of assurances from
various Ministers. I do not want to go

SRAVANA i1, 1906 (SAEA)

For the last 15 months or so, -

D.C. (Pond.) 1984-85 398

into all that now. In the month of March
actually, a delegation of workers from that
mill in Pondicherry belonging to all the
different unions of different political
colours, had come to Delhi and they
were sitting here on a dharna outside
for several days. At that time, the Prime
Minister was good enough to reccive a
deputation, which was taken to her by me
and Mr. P. Ramamurthy, who was a
Member at that time in the other House.

She listened very sympathetically to what
we had to tell her about the condition of the
workers and she promised that some steps
would be taken. Of course, we have met the
Commerce Minister several times ; the
workers also met him when they were here.
It is pot only the question of the fact that
7,500 workers are suffering and starving ;
the question is whether this mill is viable or
not.

I can understand, there are several mills
in different parts of the country, where we
are told that a particular mill is a very old
mill with very dilapidated machinery,
which will cost a lot of money for rehabi-
litation, so it is not viable and so on and so
forth. DBut nobody in the Government up
till now has disputed the fact that the
Anglo-French Textile Mill is thoroughly
viable, it is a modern mill, its equipment
and machinery are quite modern, up-to-date,
it had a very good export markct before it
was closcd down, it makes high quality
fabrics which are selling very well in foreign
countries, So, there is no question of its not
being viable. ‘

Shri Jatiya, who is really a businessman
based on Calcutta, took over this mill and
he closed it down after having, as usual,
siphoned off funds somewhere else and so
on. Later on, he was arrested in Bombay
on a case of misappropriation or defalcation
of quite a large sum of money. Bven at
that time, the Goyvernment was not able to
get him out of the mill altogether. We were
being told that the Government has asked
him to pledge his shares to one of the banks
and that he had agreed in principle to do so
and so on and, after that, the bank would
take over and ruo the mill. But nothing
has happened after that.

But, recently, I am told that the Governor
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of Tamil Nadu, who is also simultaneously
the Acting Governor of Fondicherry, Shri
Khurana, has told one of our colleagues
personally that administrative clearance has
been reccived from the Centre for setting up
a State National Textile Corporation. Once
that State Textile Corporation is set up,
according to Shri Khurana—this is what I
am told —the Binny Mills in Madras as well
as the Anglo-French Tex:ile Mills in Pondi-
cherry can be taken over and run by the
State Textile Corporation. IHe said that it
will initially cost a sum of Rs. 10 crores but
Finance have not yct given clearance to it,
once that comes it can be done. I have no
faith ia all these assurances.

It is such an agonising experience through
which these people are passing. Apart from
the suicides, deaths and ¢!l that, the entire
people of the town of Pondicherry have
taken up the cause of thesc workers : the
traders, shop-keepers, even the local intelli-
gentsia, other workers ard <o on have taken
up the cause of these workers in that small
place, for the re-opening of the mills. Two
or three bandhs were also observed in Pondi-
cherry during this period. 1 think my
friend sitting over therc knows all about it.
So, the entire people have been behind the
workers in this demand. But nothing is
being done absolutely.

I am not a great votary of the Natjonal
Textile Corporation, the way it is being run.
I do not insist that this mill must be taken
over only by the NTC. Itisup to the
Government to decide it. It can be taken
over by the NTC, or nationalised straight-
way or taken over by the State Textile Cor-
poration, when it is going to be set up. If
you are serious about it, please hurry up and
do that to save the workers, to save the fac-
tary and save the industry.

Itisa very good textile mill with such
good machinery. I can quote without the
fear of contradiction that during one dis-
cussion in the Commerce Minister’s office,
the Minister remarked ‘“‘when the NTC is
full of all kinds of ramshackled and dilapi-
dated mills, which we were forced to take
over, because they were closed down, why
pot we take over one good mill, like the
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Anglo-French Textile Mill, run it and
show that it can be run profitably”. We
were exchanging views and he said that
several months ago. But nothing bas
happened.

I would like to know from the Minister,
if he is in a position to tell us whether they
have actually any kind of scheme or plan in
band, which will bring some relief to these
people after 15 months of unemployment,
utter starvation and suffering. Everybody
on both sides here in the House has fully
expressed the views in favour of this mill
being opened as soon as possible.

Apart from this, I just want to say one
or two things. One is about JIPMER.
About this prestigious Medical institute,
which is also a research institute, there are
many alternatives which can be thought of
to put it on its feet. At the moment it is in
a bad shape due to mismanagement and
neglect and all sorts of things. Sir, you have-
named it after the revered name of Pandit
Jawabharlal Nehru. It had also got an
international reputation at one time at least.
I do not know what it is now. Therefore,
T would plead with the Government that
some serious thought should be given on it.
You should take it as a national institution
and take all necessary measures to run this
institution with all necessary fassistance and
that it should be run as an autonomous
institution with adequate powers given to it.
And all those big gaps which are there in
the faculty must be filled. It is a disgrace if
an institution like the JIPMER is allowed to
decay and disintegrate. So, the Government
should do something about this.

There is one small point which I would
like to bring to the Hon. Minister’s notice.
In all the schools in Pondicherry there is a
category of people called ‘Junior Craft
Instructors’. I have received a representation
from them. 1 would like him to go into
it. These Junior Craft Instructors are classi-
fied in the same category as a number of
other junior teachers and other categories
in those schools, but for some reason or
other while the other similar and equivalent
categories of people in those schools have had
their pay-scales revised recently, only this
category of Junior Craft Instructors have
been left out. Also in the matter of Selection -
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Grades, which were made available to the
others, they have been peglected. 1 do not
know why this is being done, but I think
the financial implications canrot be very
large if you include them also. They must
be a small number of people, not very many.
Therefore, 1 would request the Hon. Minister
to look into this matter and see that they are
given the revised pay-scales and the option
for the Selection Grades, which* have becn
made available to the other categories.

My final point, which has also been men-
tioned here by Shri Mohan, is a very import-
ant point. 1t is regarding the former free-
dom fighters of Pondicherry. Pondicherry
was under the French occupation. It is
very strange even today as far as I know the
Government of India does not recognise the
liberation struggle of Pondicherry as being a
part of the freedom movement, which will
make its participants eligible for getting
freedom fighters’ pension. [do not under-
stand why this is so. Many of them were
convicted, Many of them had to go
outsi'e the territory of Pondicherry in order
to avoid arrest. They were like absconders,
who had to go underground. And later on
again they entered Pondicherry at the time
of final liberation and a'l that. There are
not many surviving freedom fighters of
Pondicherry. They are few in pumber. I
know one of them belongs to my party,
Shri V. Subbaiah, who was a Minister at
one time. He is an old man. He has been
there leading the freedom movement in
Pondicherry since 1930. He had been also
a member of the French Parliament at one
time. The -French Constitution allowed
people to be elected from their colonies and
become members of the Central Parliament
in Paris. Shri Subbaiah was one of those
also, but there were others of his colleagues
also. Can’tthe Goveroment oOf Indja con-
stitute some sort of a committez of those
people who knew all those frcedom fighiers
of that time and ask them to go into these
cases and make some recommendations to
the Government ? Why should these people
be deprived of pension ? In the case of Goa
we have not done like that. These
freedom fighters of Goa fought against the
Portuguese imperialism. Those people were
duly recognised and given their pension.
Therefore, I do not follow why these people,
who fought against the French rule in

Pondicherry are to be treated on a different
footing ? 1 suppose their number may run
into only a few hundred, as Shri Mohan has
said they are about four hundred or five
hundred who are still surviving.

1 am sure the Government of India will
not go bankrupt if they give pension to
these people. Therefore, I would request
that some proper machinery is devised by
which it is possible to identify these people
and see that they are bona-fide people.

There should not be bogus people, here in
many cases managing to get away with pen-
sion. But arrangement can be made for that.
Such reliable people whose veracity and re-
putation cannot be questioned are there,
who are in a position to recommend and to
verify such cases. I would like him to go
into these matters.

I would end by saying once again, at the
moment everything in Pondicherry is over-
shadowed by terrible continuing- unemploy-
ment and suffering of these mill workers
along with their families and dependants.
All the people are agitated about it. It is
such a good mill, viable mill and yet Govern-
ment is not doing anything to sce that it is
opened and it may resume production.
(Interruptions)

If strike takes place somewhere then there
is no end of talk of the anti-national workers
indulging in strike by which production is
stopped. But what about these fellows, this
kind of employers who loot these mills, run
away with the whole money, take loan from
the Government, eat up that money and
close the mill, keep it closed for years to-
gether ? 1do not hear anything from the
Government saying a few harsh words about
such people. Are they not doing anti-
national activities ? So, please, apart from
that, think of this and try to help these
people as scon as you can.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : Certain political questions have been
raised here by several Members. I do not
know how the Finance Minister is going to
reply to all those questions ? At Jeast the
Home Minister should have been here to
reply to these political questions about
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[Shri Harikesh Bahadur]

election, formation of a popular Government
and all that.

So far as the dismissal of Government is
concerned, this has become a routine work
of the present Government at the Centrc.
They are dismissing Congress(I) Govenments.
They arc dismissing opposition Governments.
They are dismissing coalition Governments.
All sorts of Governments. . ..

PROF . RUP CHAND PAL : I think
they should dismiss themselves.

SHRI HARIKESH BAHADUR They
should dismiss themselves. The situation is
there because they are in th: habit of doing
all these things.

Mr. Ramachandran’s Government was iun-
ctioning there with Cong (1) support. After
some time they withdrew their support. At
the same time Janata Party, Muslim League,
Communist Party, all plciged their support
to Mr Ramachandran’s Government, But
he was not allowed to function there. lmm-
ediately his Government was dismissed, as
in the case of Mr Bhandari’s Government in
Sikkim and Dr Faroog Abdullah’s Govern-
ment in Kashmir. What they have been
doing everywherc, they Lave done there also.

The basic thing here is that there is enor-
mous misuse of the institution of Governor
and Lt. Governor. Everywhere, Governors
or Lt. Governors are just working accor-
ding to their advice and dismissing all the
State Governments which are strictly belong-
ing to the Opposition parties. [tis a very
bad practice and the Governinent is out to
demolish democracy. Their policy is such
that if they do not have their own Govern-
ment, then they will not allow any other
Government of any other political party to
function. If in any state there is animosity
of the Government with the ruling party,
which is ruling the country at the Centre, no
opposition Government should be allowed to
function. This has bccome a continuous
process. We observe this everywhere.
Therefore, at this point of time itself I would
like to urge upon the Minister that he should
try to see that popular Government is inst-
alled as soon as possible and for this elec-
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tions must be held soon.

About unemployment I would like to say
that enormous unemployment is there as it
is seen in various parts of the country and
Government should try to effectively controt
the situation.

There is only one textile mill while there is
potentiality of setting up many other mills
also, especially of rubber, raw material of
which is available there. If they want they
can easily set up many rubber industries,
based on rubber, for which raw material is
available.

There is no university. I think, it has been
pointed out by several other hon. Members
including the Members from Pondicherry
and Tamil Nadu. Therefore, it is very
essential that at least one university should
be established as soon as possible and the
Goveinment of India must pay interest to it.
There should be a Central university as we
are having a few Central universities in the
country.

About fishing industry, I would like to
suggest to the Government that there is a
lot of potentiality to improve this industry
and if we improve this fishing industry, cer-
tainly we would be able to solve the problem
of unemployment also. For this particular
purpose, modernisation of the fishing in-
dustry is very cssential. Modern technology
and equipment should be used for this pur-
pose and if Government does it, it would be
solving the enormous unemployment pro-
blem which is there.

Regarding the airport also, there has been
a demand and this demand has been made
for a long time. But I do not know whether
the Government is considering it or not.
The Government should sympathetically
consider it and try to provide an airport
which is a very genuine demand of the people
of Pondicherry. I hope the Government
will do this also. These are the main
problewns, at present, especially the
problem of unemployment :bout which I
have spoken. [ think, the Government will
seriously consider the matter and do some-
thing so that the unemployment problem is
solved.
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*SHRI S.T.K. JAKKAYAN (Pcriaku-
lam) : Mr. Chairman, Sir, on behalf of
my party the All India Anna Dravida
Munnetra Kazhagam, ] rise to say a few
words on the Budget of Pondicherry Union
Tertitor_v for the year 1984-85. I support
the Budget provisions.

Sir, the D.M.K. Government in Pondi-
cherry was dismissed because it could not
prove the majority to the Governor. Because
of corruption aud malpractices, the 1D.M.K.
Government could not gather the support
of other political parties and it fell due to
its own sins of commission and omission,
The Governor’s rule in Pondicherry has
ushe‘red inanera of clean and stable ad-
ministration with vigorous implementation
of schemes for the economic and industrial
growth of the territory.

It is unfortunate that for the past 14
months the only big textile mill in Pondi-
cherry, the Anglo-French Textile Mill has
remained closed. The 7600 workers and
their families have been reduced to beggary.
30 workers have committed suicide. Before
the situation becomes worse, the Anglo-
French Textile Mill should be re-opened.
The Governor has recently announced that
he has written to the Prime Minister also
about the immediate necessity for re-open-
ing this Mill so that 7600 workers can get
back their livelihood. If such a Mill remains
closed in a bigger State, it might not affect
the economy of the State and the workers
may also get alternative employment. But
in a tiny territory, where the workers and
their families constitute 30% of the popula-
tiop, the long closure of the Mill tells upon
the economy of the territory. The trade and
commerce of the Union Territory has come.
to a grinding halt. The cconomy is in
shambles. I demand that the Government
of India should ensure the re-opening of
A .F.T. Mill by whatever way it is possible.

Sir, my second point is about JIPMER,
the premier medical institution in Pondi-
chery. Here there is the danger of its
recognition being repealed by the Medical
Council of India because 306% of approved
staff has been lying vacant for nearly a
decade. We cannot afford to belittle this

———
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institution of national honour. I demand
that immediately the Government should
fill up al! the vacant posts and restore the
pre-eminent position of this medical insti-
tute.

My third point is about expeditious
establishment of airport in Pondicherry.
Pondicherry should be brought on the air-
map of India at the carliest. Recently the
foundation store has been laid for this
purpose. 1 suggest that vigorous steps for
land acquisition etc. must be undertaken
for early complction of this project.

My fourth point is about meeting the -
genuine and long-standing demand of the
employees of Pondicherry Adiwinistration.
They have been demanding that Pondicherry

~should be declared’as B-2 city so that they

may derive monetary benefits enabling them
to meet half-way the soaring cost of living.

The gevernment employees in Karaikkal,
Enam and Mahe should be given house-rent
allowance.

My fifth point is about rapid develop-
ment of Pondicherry port without which
there is no hope of industrialisation of this
backward area. During French rule Pondi-
cherry Port was a frec port. I suggest that
a Free Trade Zonc should be setupin
Pondicherry so that the Port gets the neces-

sary fillip.

Lastly, I would like to take this oppor-
tunity to demand that basic civic amenities
should be provided in Pondicherry, a stand-
ing monument of Indo-French culture. We
sce open drains in the city, emanating bad
odour ali through 24 hours. This gives such
a bad impression to the visitors who throng
the internationally renowned Aurobindo
Ashram. I demand that underground
drainage system must be undertaken in
Pondicherry and completed at the carliest.

With these words I conclude my Speech.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairman, Sir, Pondi-
“cherry is one of our best and peaceful States

in India...

*The original speech was delivered its Tamil.
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SHRI SOMNATH CHATTERJEE : It
is a Union Territorry.

SHRI M. RAM GOPAL REDDY : It
can now acquire the Statehood also.

I am also very much acquainted with this

part of the country. My friend was Gover-

_oor there and also my daughter-in-law
comes from that place.

SHRI SOMNATH CHATTERIJEE : You
go and take dowry there !

SHRI M. RAM GOPAL REDDY : You
can find out that, as a matter of fact, 1 have
given to them.

. Sir, this area is always drought-affected
and therc are no rains. In spite of that,
electricity is being given. But that is not
sufficient. The pecople are very hard wo-
king and they are using all underground
water and they are muking the State very
Prosperous.

There is als0 one sugar factory. Recently,
a cooperative has been organised by our
Member of Parliament. He is very much
loved there. It is a very successful sugarcanc
factory. Itis coming up well. Also, sugar-
cane that is planted there is an ideal type
of plantation. About 100 cane growers of
my district have pgone there to see that.
Though we have been growing sugarcane in
my area during the last 56 years, they are
the best cultivators.

There is only one problem and that is
about the Anglo-French Textile Mill which
is closed. Over 7000 workers are now
retienched and they are without work. T want
that the Government should make every
effort to take it over and runit. You can
imagine what is the state of economy of the
State where over 7000 workers are unem-
ployed. It has almost been ruined. So
much of money is]invested by Government
agencies also.

The Government shall have to take it
over. The Government is taking over so
many mills in s0 many places.
we do not comein the way.

Theaa e o he

Of course,
We like it.

LR ¥
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Government to take over this mill immedia-
tely and see that all these people are given
work.

Moreover, the production is going down
and the taxes.that have to come to the
tredsury, to the national exchequer, are also
not coming. Not only the workers are
losing but also the national exchequer which
is to get its share of taxes islosing. Itisa
tiny State which has got very few resources.
If these resources are wasted like this, it
cannot prosper.

Qur M.P. from there is very popular.
There is no Assembly in Pondicherry pow.
In spite of that he is not allowing the people
to feel that there is no Assembly. He is
going from place (o place ; he has got very
good relations with the people there. I am
glad that he is doing yeoman’s service to the
State. I hope, the hon. Minister also give
liberal financial help to it when the Govern-
ment giving so much of financial help to so
many other States, to the Himalayan States.
I do not grudge that ; of course thatisa
necessity. But why is it that this far-flong
area is being starved of finances ? That area
must be industrialised. There is alot of
scope. Electricity must be supplied to full
capacity so that the kisaus do not feel about
it. They are good agriculturists. They can
produce any amount of agricultural wealth
provided electricity is supplied to them in
time and also in sufficient quantity. If that

-is done, I hope, this area will prosper and

it will also add to the prosperity of the
entire natjon.

Thank you, Sir.

(SHRI F.H. MOHSIN in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : Sir, Without touching
on the political aspects of the debsate, I
would only confine myself to the economic
issues which have teen raised and we note

that cutting across party lines a plea has
been made for the reopening of the Anglo-
French textile mill.

When I had the privilege of presenting the

-—
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efforts should be made by the Pondicheérry
Administration to reopen this textile mill.
But unfortunately the efforts which the
State authorities have made have not borne
fruit. It is largely because there have been
conflicting views which are placed before the
Government. One study which has been
made by the IDBI and the other study which
has been made at the behest of the State
Admipistration reveal that this mill, with
the present conditions of working which are
being insisted upon by the labour unions,
may not be a viabl: unit.

I am pot oblivious of the plight of the
7,000 and odd familics which are without
work for the Jlast 15 months and our sym-
pathies are with them and we certainly will
take note of the unanimous plea of this
august House that this mill should be
reopened.

In this connection, I would like to add
that we necd the cooperation of labour
unions in rcopening the mill. Those who
wield some influence with the workers can
offer some suggestions in regard to retrench-
ment of certain surplus labour, rationalisa-
tion of work-load norms and introduction
of seven day working, with a view to reha-
bilitate this mill. Their good offices can be
used (o veer the workers round to the views
of the Government. The workers can be
made to realise that it is only under compel-
ling economic circumstances that the
Government has put such conditions.

SHRI INDRAJIT GUPTA : Did you
apply the same yardstick in the case of those
mills in Gujarat which you are now trying
to help financially to reopen ? You were not
bothered about thjs financial viability and
all that of the Government when you took
over the textile mills in Bombay as a result
of the textile strike and which are still not
open. You did it only from the point of
view of saying the workers from unemploy-
ment.

But here is a much more modern mill

with a larger export markct and nothing is
done about it. If some discussions are to
be held with the union’on certain terms and
conditions, well, that discussion can take
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This is the first time that I am hearing
from you that we arein the thick of such a
situation. We have never been told by the
Government of this situation that you want
to sort out matters with the union, with the
workers. If we were told, we could have
tried to sce how far that can be done.

We are very anxious that the mill should
open somehow. But we have never been
told of this situation. This thing has never
been spelt out.

SHRI S.A. DORAI SEBASTIAN
(Karur) : The hon. Minister should seek
the help of the hon. Minister for Labour to
arrange for a meeting with labour union
leaders and get the problem settled once for
all.

SHRI S.M. KRISHNA : There have
been a number of alternatives which have
been considered in the Administration itself.
One of the alternatives was to hand over
this mill to a new management in the private
sector. But unfortunately that did not come
through.

Suffice it for me to say and to again assure
this House that we will take note of the
earnestness with which the hon. Members
bave made the plea that Government should
take emergent measures to reopen this
mill.

I will certainly convey the sense of this
House to my distinguished colleague, the
Minister of Commerce, who should be able
to set the balli in motion.

Mr. Indrajit Gupta mentioned about the
freedom fighters of Pondicherry. As on date,
there ares 290 freedom fighters who have
been sanctioned pension.. Mr. Era Mohan
and Mr. Shanmugham also mentioned about
this. There are about 400 to 500 persons
who are eligible for pension, and those are
also being cleared. All the categories men-
tioned by hon. Member Shri Indrajit
Gupta have teen included in the scheme of
pension for freedom fighters. The only cate-
gory which could not so far be included is
those who went into self-exile during the
struggle for merger. This case is being
processed by the Home Ministry and we will

femamEAms Trens e tha THTAames WO fue ..
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SHRI INDRAJIT GUPTA : What is
this “self-exile’ ? :

MR. CHAIRMAN : They went under-
ground for which no records are available.
I remember, because I was dealing with it
for some time.’

SHRI INDRAJIT GUPTA : Does the
geperal scheme of Freedom Fighters’ Pen-
sion not provide for people who had to go
underground ? You know it very well.

MR. CHAIRMAN :
evidence for that.

There should be

SHRI INDRAJIT GUPTA : Of course.
Who said that there should be no evidence ?
We did not say that. (Inrerruptions) What
is ‘sclf-exile’ ?

MR. CHAIRMAN : ‘Self-exile’ is going
underground without any warrant.

SHRIS.M. KRISHNA : Taking this cue
from you, Mr. Chairman, bccause you had
dealt with it for quite some time—we will
try to impress upon the Home Ministry to
take a lenient view. Whatever evidence is
necessary, it can.be provided. and this also
can be processed.

SHR1 INDRAJIT GUPTA : The people
who were wanted in India by the British
Police took shelter in Pondicherry.

MR. CHAIRMAN The
people took shelter elsewhere.

Pondicherry

SHRI S.M. KRISHNA : The Ceatral
Government has cleared the proposal to set
up a Central University. The land acquisi-
tion is at final stages and a token provision
also has been made in Pondicherry. Enginee-
ring College proposal has been cleared
recently, has been sanctioned, and steps are

. being taken to open the College soon. The
Principal has been named and the disciplines
would be civil, mechanical, electronics, etc. .

The welfare of the fishermen was mention-
ed by some hon. Members. Group
Accident Insurance Scheme has been taken
up to cover all the 9,000 fishermen families
who are members of the Fishermen’s Coo-
perative Society. UptorRs. 15,000, insurance

AUGUST 2, 1984

D.G. (Pond) 1984-85 42

cover against death or permanent disability
has been provided for. From 1980-81 to

1983-84, about 1,124 houses have been
constructed for fishermen. Loans and
subsidy have been given for about 252

mechanized boats for the fishermen.

Many hon. Members have talked about
the unfortunate developments in the
Jawaharlal Nehru Institute of Post-Graduate
Mecdical Education and Research which has
faced de-recognition due to vacancies in the
teaching staff. Offhand, I am wunable to
explain why a situation like this has come
about in this prestigious institution. I will
certainly take it up with my colleague, the
Minister for Health, who looks after this.

About the other points which have been
mentioned by the hon. Members, if 1 have
not responded to them, it does not mean
thac...

MR. CHAIRMAN : You say something
about the clections. I believe, many hon.
Members have asked when the elections are
likely to take place.

SHRI INDRAJIT GUPTA :
he say ?

How can

MR. CHAIRMAN : No, no. If hecan
say—because many members have made it.
Or you can look into-it.

SHRI S.M. KRISHNA : There is no

substitute for representative form of
government....

SHRI INDRAJIT GUPTA : You agree
with that ?

SHRI S.M. KRISHNA Certainly,

without any exception. If we have not been
able to hold elections, I am sure there are
good reasons for that. As Mr. P. Venkata-
subbiah, the Minister of State for Home
Affairs, assured this House, elections in
Pondicherry would not be delayed a day

longer than necessary. I can only repeat
what he has sait.

MR. CHAIRMAN : 1 shall now put the
Demands for Grants (Union Territory of
Pondicherry) for 1984-85 to vote.
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The question is :

“That the respective sums not excee-
ding the amounts on Revenue
Account and Capital Account shown
in the Fourth column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
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complete the sums necessary to defray
the charges that will come in course
of payment during the vear ending
the 31st day of March, 1985, in
respect of the heads of demands
entered in the second column thereof
against Demands 1 to 31.”

The Motion was adopted.

Demands for Grants in respect of Budget, for the Union Territory of Pondicherry for
1984-_85 Voted by Lok Sabha. '

s

No. of Name of Demand Amount of Demand for Amount of Demand for
Demand : Grant on Account Voted Grant to be submitted to
by the House on the Vote by th2 House
15-3-1984
2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
1. Legislative Assembly 10,35,000 10,34,000 .e
2. Administrator 10,000 10,000
3. Council of Ministers 7,02,000 7,02,000
4. Administration of
Justice 17,65,000 17,64,000
5. Elections 3,19,000 3,18,000
6. Revenue and Food 95,76,000 11,000 95,76,000 11,000
7. Sales Tax 8,90,000 8,90,000
8. Transport 11,31,000 11,30,000
0. Secretariat 32,32,000 32,31,000 e
10.  District Administra- , ‘
tion 1,59,43,000 11,25,000 1,59,42,000 11,25,000
11. Treasury and Acco-
unts Administration 20,13,000 20,12,000
12. Police 1,06,67,000 . 1,06,66,000 e
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13, Jails 4,38,000 4,37,000
14, Stationery atid‘ Prin-

ting 25,86,000 25,85,000
15.  Retirement Benefits 53,49,000 53,49,000
16. Public Works 3,38,00,00J !2,87,96,000 3,37,99,000 2,87,95,000
17.  Edaucation 5,68,30,000 20,000  5,68,29,000 20,000
18. Medical 2,74,92,000 2,74,91,000 oo
19, Informa'tion and

Publicity 24,04,000 24,04,000
20. Labour and Employ-

ment 29,34,000 29,34,000
21. Social Welfare 1,72,82,000 1,72,82,000
22.  Co-operation 53,14,000 66,04,000 53,13,000 66,04,000
23. (Statistics 6,01,000 6,01,000
24 Agriculture 1,20,99,000 1,34,000 1,20,98,000 1,34,000
25. Animal Husbandry 35,88,000 35,87,000
26.  Fisheries 40,88,000 26,87,000 40,87,000 26,86,000
27. Community Develop-

ment 13,45,C00 6,00,000 13,45,000 6,00,000
28. Industries 56,79,000 30,00,000 56,79,000° 30,00,000
29. Electricity 3,54,38,000 3,52,01,000 3,54,38,000 3,52,01,000
30. Ports and Pilotage 4,72,000 12,50,000 4,72,000 12,50,000
31. Loans to Govero- _

ment Servants 65,44,000 . 65,44,000

PONDICHERRY APPROPRIATION

(NO. 2) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] S.M.
KRISHNA) : ] begto move for leave to

—— e

introduce a Bill to authorise payment and
appropriation of certain sums from and out
of the Consolldated Fund of the Ubion
Territory of Pondicherry for the services of
the financial year 1984-85.

‘Publisl_\éd in the Gazette of India Extraordinary Pt. II Section 2, dated 2.8.1984.
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MR. CHAIRMAN  (SHRI F.H.

MOHSIN) : The question is :

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain sums from
and out of the«€onsolidated Fund of
the Union Territory of Pondicherry
for the services of the financial year
1984-85.”

The Motion was adopted.

SHRI S.M. KRISHNA : I introduce

the Bill.

I beg to move :**

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union Territory of
Pondicherry for the secrvices of the
financial year 1984-85, be taken into
consideration.”

MR. CHAIRMAN : Motion moved :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union Territory of
Pondicherry for the services of the
financial year 1984-85, be taken into
consideration.”

Shri Ramavatar Shastri.

ot TTEATT et (92Ar) - awiafa
wgle, eaqeAar-aaifaa & gaa) ¥ sraFr
Ht graey aga fedl aF Wrg 1 ey 5=
ugiey I &1 s far §, ag aargaqTs gl
ragl yzarag F qaT ke ST
qifeyq F TIFEAAT-FATAY, T AT B TI-
dAar-gar, fe-gefam 7@ @ w@ §,
F0ifH @9 g3 &1 FI§ AT wgdAql-
AT AEY @ gHAT | IAW 55-60 IG A
FH HIS A S0

Yo qeudq f@g : ITH! TATA KT Fe@T
JATR |

St VATFATC A ;. IR JAT F;T
TEQT I F Jq1 @I g1 WA a9q F
nid S ggAr gg &, afew sy g A
EAHT 9T AT AT |

Yo @cgaa fag : gad AU FAT AW & 7

st TATIAR Wt 19 gg g fe ag
A% WEI AWy A I Ar@ TF@EAar-
garn fasar & faaR @ 1.27 @@
TAAAT-JAMT TFR1T qeoT faw <@ g,
frgat wfwr 300 Taq @ | AFwTE AATA WY
Aiq F1 g 98 WY &, AfFT T@FeFar-
G fqaY #1 gaET FIE gATIAT A fFAT
STTAT | S T LR §, S8 aIFHIN FHIID
AR gER o, 7 g feq stredlaT F3F |-
FHTT Y AT 7T FTAT 9 § | T A9TGT g
fer 7 g2 1T F1 oY ATEITT FIAT G397 )
T SAFT AT T § STTT WHT § WY I
AT qE | ) I FY ATT AT AAT @) |
STTTHEY ITHY FOT qgTAY FfEC | sTF AT
HA1STY fasdl QT e, 3EY geq ¥ ag Fraan

FT A% § fF 300 TaT 7Y T ) ufer #)

qEA Fr qra 9 fFar grgrg afsa
AIT JF Ag; AT T ZH AW F q19
TFACATT JATAY AT a=F13 AAgT g f=g)
g & f #a1 g 9a a1 &7 ? a8 raar
ar amaN et @& gqur gl fwar, s
FT FICACIT, IT 7T |

Y AT-GIHIL TqA-ATT-FAAT TATE-
1T afafa #Y qow g qrsA qAE H |
I3 g F qra fawrfor 9 2 fr g
far #1 agIFHT ai= G TF O GIFHTT FI G
2 | Y ag Qv AT qGAT ¢ |

Y ga qifedq F eageaar-aarfaay s
qGAT ISTAT F1EA g | IART WG FIHIT
WY doa g e WY g N7 9g Fga §, 94
19w Fa1 f6 98 werge § 59 9 & | @Y
g AT 79 ¥ ar JE = A EaqeAd

**ntroduced/moved with the recommendation of the President.
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e

[t TraTAaTR WIEA |

QAT FY gfaad & AW & WA F ATQET
¥ Wi 39 F fou ag o wmiEE qrEea-
qrfadl & A1 agh & 9T F) AFGfFaAT |
fee ot &g frar s & B ag @ v
ANfgs waar g gr a1 ag 1971 ? 39
gug wa qIEsage & f@dArs |gar ar
At # qAmaAT aTHSgAE F f@ars g
a7 TgAAAT eI &1 feear agi or ?
&[T /1A & {6 fgear o1 | Mar § &qq=aq1
JrfAa 1 479 GwA 3 W §1 I Wl Oil-
g § & | gg AT W gAY Sag T A0 °
QTR IHTSTATE F a0 9% § a7 F
ferg oifR 799 srFalT 1 AT X@d & 9w
g a1 =& ¢ | {wT I avg § wifewq
F A ot I qo 1 Ay gif eI & Sl
fafne snge & fwar 7 fedt agr@ aai
g e qarg fwar o1 wWig? e uF
FY FANE, TEIAAT JATAT TUHTITA
afafa &y Mfew 1 fawifa F garfas oF
gfgsifat #F WA gt g1 gg &
FY q9 gu WY agag fea gy w1 wgr Aar
fF 9% HASF F1 1T 2132 fopar 1T )
AT TF QT ALY (HAT 1 AZTF A1 g7 AW
% qrg fafezai sk steag o § 1 g0
1T oY IGHT E HAT A & qrg WA F )
afed IgFr N | ader T fAwaan
ar § g9 AW FIAIH  IIIA g ATy
TIAT gt FZAT Fgar gf&d s v Aa
Fifg 1 gz § Faa & fF go AT aw
gT R I oft aga & & fw wfy faa
FIS Hafad gla AT @ §, T 398 a1 F Y
Sied) ¥ SIeY fAUT THT HIRT ATHIT &1 Y
I8 amT AT Fifgw AR UST gIFT A
Y Y A1fgm 1 aga ard UsE FIFIT & WY
& | AUNT CF IS AT GIFIL QAT E S
AT AT § IART FwA I G 1 v Ay
faga gt fe wig graTT ar ¥ 8Y 1 gad
fsrarar WY fasrea €1 %7 ag @wT ARG A
g | AT IS g G A 1 AT AT
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el WY arTq qifeS A & w@aAar Jarfaay &
fadea &1 €dlF1X FI T I ITHI qOF AT
g« 3 T wrg-ary gifsad § W aRER
aqT g 99T W &, 9gf W egaeqr #1
arfes agi & ¥ 3 TuT. a1 uf faw a3
foa ¥ go wgm% & a9g A ag ¥ I19-
g=at &1 afkafa &1 a5 v fafecar
WY sggear giat =ifge 1 fafwar 7 6
giaar g TG AgI &1 T F AGI AV 1S
FENT F1T7 g g A8 97 & fag | gw Fm
qoag o w71 fF eaerar afaay w
fafemar & fag e @osftongoumo HY
e g gad gfaar @fag . g Sy qar
Tgl ool 1 IH § ar A, afwT 9g @
9% &, a1 9wt 9a¥ fafecar 1 gl
aifvq 7 fafecar & gfaar g, @ gwa @
@ &, T I GIFR 907 T @ & A Uy
TXFTI L I E A IR I1Q *wgi 7 gafag
w3 fqagd §fF stgaT  EarA gAFT Aiw
SATT A AT AR ILT  FIF qq79087 IAF
Gord FY sqIEFT AT FAGT F FIAIZY, I
&Y fafxear F1 sgazar Y FIago | fSaar
gt ag fsrear W@ 3g AsarAl 1 9fed $Q@
WA g amt T Tway swaer & fag
HAFT GAET ANTAT § 3T W %1 319112 ot
g st ag aiferariiz o 99 @ &, ardva-

faai oy 9w @Y E, fafaeet s E sway

anr 1 8 | gafag sawt wa13e A8, A%
faq aarme Iarg Fifaa |

MR. CHAIRMAN : Do you want to
say anything more ?

SHRI S.M. KRISHNA : 1 have already
touched upon all these points in the course
of my reply. The thrust of Shri Ramavatar
Shastri’s‘ plea is that the freedom fighters
have got to be taken care of and he wanted
the pension amount 10 be increased. These
are questions which are being looked into.
I had earlier stated that about 400 to 500
freedom fighters’ pension cases have already
been cleared and the case regarding the
rest of them will be looked into.
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MR. CHAIRMAN : Are they getting
Central Government pension ?

SHRI S.M. KRISHNA : They are getting
Rs. 100/- Sir.

RAMAVATAR  SHASTRI
That is a State pension.

SHRI
(Patna) :

SHRI S.M. KRISHNA : Mr. Chairman,
I am talking only about the State pension.

MR. CHAIRMAN : The questionis :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union Territory of
Pondicherry for the services of the
financial year 1984-85 be taken into
consideration.”

The Motion was adopted.

MR. CHAIRMAN : Now we take up
Clause by Clause consideration.

The question is :

*“The Clauses 2 and 3 and the Sche-
dule stand part of the Bill.”"

The Motion was adopted.

Clauses 2 and 3 and the Schedule were.
added 10 the Bill.

Clause 1, the Enacting Formula and the
Title weie added to the Bill.
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SHRI S.M. KRISHNA : Sir, I beg to

move :
“That the Bill be passed.”
MR. CHAIRMAN : The question is :

‘“That the Bill_be passed.”

The Motion was adgpted.

16.00 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1984-85

MR. CHAIRMAN : The House will
now take the Discussion and voting on the

Supplementary Demands for Grants ip
respect of the Budget (General) for 1984-85.

Motion moved :

“That the respective supplementary
sums not exceceding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending 31st day of
March, 1985 in respect of the follow-
ing demands entercd in the second
column thereof.

1, 2, 5, 9,11, 12,25,
28, 29, 31, 39, 43, 46, 53,
62, 63, 66, 67, 70, 76, 79,
80, 83, 86, 89, 90, 91, 96,
99, and 108”.

Demand Nos.

Supplementary Demands for Grants (General) for 1984-85 submitted to the Vote of the

Lok Sabha
No. of Name of Demand Amount of Demand for Grant
Demand submitted to the Vote of the
House '
l 2 3
Revenue ~ Capital
Rs. Rs.
Ministry of Agriculture
. 1-Department of Agriculture and Co-operation 1,00,000 .
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2-Agriculture
5-Forest
Ministry of Chem_icals ‘and Fertilizers
9-Ministr); of Chemicals and Fertilizers
Ministry of Commerce
11-Foreign Trade and Export Production
12-Textiles, Handloom and Handicrafts
Ministry of Education and Culture
25-Education
Ministry of Energy

28-Department of Petroleum

29-Dapartment of Power

31-Department of Non-Conventional Energy

Sources
Ministry of Finance

39-Currency, Coinage and Mint

43-Other Expenditure of the Ministry of

Finance

Ministry of Food and Civil Supplics

46-Department of Civil Supplies
Ministry of Home AfTairs '
53-Police
Ministry of Industry

62-Indust‘ries

63-Village and Small Industries
Ministry of lnformation and Broadcasting

66-Broadcasting

1,03,99,00,000

1,000

2,48,25,000

60,00,000

10,00,00,000

12,00,00,000

2,00,00,000

30,00,00,000

18,25,00,000

6,00,000

60,50,000

30,55,00,000

150,00,00,000

12,75,00,000

60,00,00,000

2,00,00,000

14,°5,99,000

54,75,00,000

148,74,94,000

1,57,68,000

23,86,53,000

1,000
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Miunistry of Irrigation
67-Ministry of Irrigation
Ministry of Labour and Rehabilitation

70-Department of Rehabilitation
Ministry of Rural Development
76-Ministry of Rural Development

Ministry of Shipping and Transport
79-Ports, Lighthouses and Shipping

80-Road and Inland Water Transport
Ministry of Steel and Mines

83-Department of Mines

Ministry of Tourism and Civil Aviation
§6-Aviation

Ministry of Works al!d Housing
§9-Public Works
90-Water Supply and Sewerage
91-Bousing and Urban Development

Department of Electronics

96-Department of Electronics

Department of Science and Technology

99-Department of Science and Technology

Parllament, Department of Parllamentary
“Affairs, Secretariats of the President and Vice-
President and Union Public Service Commlssion.

108-Department of Parliamentary Affairs

15,00,00,000

1,000

*5,48,00,000

50,00,00,000

10,00,00,000

$0,00,000

5,85,000

2,67,00,000

1,90,00,000

45,00,00,000

40,00,00,000

33,01,00,000

50,00,000

426
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SHRI SATISH AGARWAL (Jaipur) :
Thank you very much Mr. Chairman, for
giving me this opportunity to initiate discus-
sion on thé Supplementary Demands for
Grants for expenditure of the Central
Government excluding Railways for the year
1984-85. 1 also wish to place my apprecia-
tion on record for this chance having been
given to me on account of the indulgence
granted to me by my hon. friend Shri Som-
nath Chatterjee.

I would be very brief in my observations
and comments on these grants. Firstly Sir,

this total grant is for Rs. 963 crores. I wish

to remind the hon. Minister of State for
Finance that during the last 44 years, each
and every minister and pariicularly, Finance
Minister, has been assuring this House inside
as well as outside that coatrol of inflation
shall be the top pricrity concern for the Gov-
ernment. But I am sorry to say that dilring
the last 4% years, prices have risen nearly by
55 per cent. Previously the wholesale price
index was rising on a yearly basis. During
the Lok Dal Government, it was rising on a

monthly basis. During this Govern-
ment, it is rising on a weekly basis.
This is causing alarm. The situation

is very alarming on the price front and
according to me, the Government is the
prime accused in this price rise, because this
price rise has been primarily on account of
the increase in the administered prices year
after year. So, the Finance Ministry has to
do something on this score. Our public
distribution system is not proving successful
and the commonman is being hit hard. T
~ would like the hon. Minister to assure this
House as to what effective steps they are
going to take in this particular occasion.

Now, one barometer of judging the price
rise is the instalments of additional DA to
Central Government employces. Three
additional DAs were due to the Central
Government during 1677-79 ; and during this
particular period of 4% years, 22 additional
DAs have been due to the Central Govern-
ment employees, out of which four arc yet
to be paid.

I would like to know from the Finance
Minister as to why they bave not made any
provision in the Supplementary Demands
for Grants for the demand of additional
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DAs to Central Government employees. It
shows that they arc not going to make these
payments, but are going to make some other
adjustments. This is sufficient to demons-
trate how there is an efficient mismanage-
ment in the whole economy. 1 would not
say there is inefficient management ; it is
efficient mismanagement in the whole
economy. They are making the whole
country believe that the economy is being
managed well. But there is one single factor
responsible for demonstrating my point of
view viz. the price of dollar as against the
rupee : it was Rs. 7/- some five years back ;
in 1980 it was near about Rs. 8.50. It has
gone up to Rs. 11.47 per one SDR, i.e. there
is a rise of near about 45%. Thatis, the
rupee has been devalued by about 459 as
against the dollar. Consequently, our re-
payment liabilities, so far as our foreign debt
is concerncd, have automatically gone up by
50%. This is a very heavy burden which has
been put on the nation as a whole.

Now I come to certain specific problems
which are being faced by the country as a
whole, in particularly by my State of
Rajasthan. The 8th Finance Commission’s
report is going to be discussed in the House
later on. So, 1 am not going to dwell very
much on that point. But the argument given
by Mr. Pranab Mukherjee is that they are
not going to implement the 8th Finance
Commission’s report fron 1984-85, because
the budget has already been prepared. If you
are sincere enough, you could have incorpora-
ted all those provisions in these Supplemen-
tary Demands for Grants. Now, all the States
in the country have been deprived of round-
about Rs. 2,000 crores, because you are not
implementing that report from 1984. You
are going to implement it from the year
1985. ‘

Rajasthan is one of the worst affected
States. It is a Statz which is ‘economically
backward. Rajasthan has been a princely
State. Naturally, there was double slavery
in Rajasthan. There was landlords, jagir-
dars, zamindars, princes and everybody else.
So, the whole peasantry of Rajasthan was
very much exploited. I don’t find, asa
special consideration for this economically
backward State of Rajasthan, any special
allocation so far as these Supplementary
Demands for Grants are concerned.
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Sixty per cent of Rajasthan is desert. Mr.
Chairman, Sir, have you been to Rajasthan ?
If you have not, please accompany me to
Jaipur, and then to Jaisalmer and Barmer
along with Mr. Virdhi Chander Jain.

MR. CHAIRMAN :
where,

I have gone every-

SHRI SATISH AGARWAL : You will
see that it is an excellent place to live in.
You will find such a calm people in
Rajasthan--no chagra. no fasad.

Now what is the position ? Sixty per cent
of its area is desert. What is the special
allocation for desert development in the
Supplementary Demands for Grants ? There
is none. How will you take care of the
western part of Rajasthan ? There are no

special schemes, there is no special
assistance.
Rajasthan is famous for tourism. Forzign

tourists in thousands come to Pushkar Mala,
which is an annual cattle fair. Thousands go
to Jaisalmer, Jodhpur and Jaipur. Jaisalmer
and Bikaner are not connected by Vayudoot,
which i1s a commitment of Government. It
should have -been done. Sanganer is an
airport at the capital. It should have been
an international airport. I find that there is
no provision, particularly in these Supple-
mentary Demands for Grants. So, I demand
that looking to the tourism potentialin
Rajasthan....

MR CHAIRMAN :
Ajmer.

You have left out

SHRI SATISH AGARWAL :
already considering Ajmer. I am coming to
Ajmer also. I have got a very integrated
approach to the whole btate and to the
whole country.

They are

So far as tourism is concerned, Rajasthan
18 famous for tourism. Foreign tourists
come to Delhi. They go to Agra. They go
to Jaipur. This is the trio. But now, in
addition to these, Jaisalmer, Barmer, Jodh-
pur and Udaipur are very important centres
for foreign tourists. So, I demand that Jais-
almer and Bikaner should be conoected by
Vayudoot. Sanganer should be declared as
an international aicpert.
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In the matter of railway services, it is un-
fortunate that in the whole country, it is
only Jaipur, the capital of Rajasthan, which
is not joined by broad gauge. You have
broad gauge connecting Delhi to every State
capital, excepting Jaipur.

What about the provision in this budget or
what about the provisions that were made
by the former Railway Miaister, Shri
Kamlapati Tirpathi, with regard to a broad-
gauge line from Detlhi to Ahmedabad which
will connect two State Capitals with Delhi.
So, Jaipur and Ahmedabad should be joined
with Delhi by a broadgauge line. Similarly,
for people going from Jaipur to Bombay via
Sawai Madhopur, we have a broadguage Line
from Delhi to Bombay. But Sawai Madho-
pur to Jaipur is a metro-gauge. So, you must
have broadgauge from Jaipur to Sawai
Madhopur also. Similarly, a railway line
with regard to Kota in Chittor, the work is
so much-slow. You must take up the matter
with the Ministry of Railways to expedite
the work. "

There are plenty of limestones in that par-
ticular region. A cement plant can be
established in that particular region.
We need not have any import of
cement from outside. This has to be
looked into, but, unfortunately, I do not find
anything in this paper.

The Railway Minister bas also said and
the Government of India is also contem-
plating to set up a new office for the metre-
gauge in Rajasthan. This has been decided.
So, one office for the western zone for the
metre-gauge should be established in Jaipur
and a coach manufacturing factory should
be established at Ajmer. Ajmer is an ideal
place for the manufacture of coaches and
that is being done there also. But looking
after the interest of the various zonal head-
quarters in Jaipur, an integral coach factory
should be established at Ajmer and the
divisional office of the western railway
should be located a¢ Jaipur.

Hereafter, there are hundreds and thous-
ands of tonnes of natural iron deposits in
Rajasthan; other mines are also in Rajasthan.
But there is no provision which I find either
in this budget or the prewous one thh

reoard tn tha haraal -~
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[Shri Satish Agarwal]

located in Bikaner based on lignite. There
can be another onein Sinsur based on
pyrites. Mineral deposits are so rich in
Rajasthan that' there can be dozens of in-
dustries which can be established in Raj-
asthan based on the mineral deposits in
Rajasthan. They have not been exploited
so far. 1 demand that there be a unit based
on pyrites and another unit based on lignite.
Similarly, a scheme with regard to thermal

power station in Bikaner should be expedited.

+ There has been a constant demand for the
establishment of a dry port at Bharatpur.
That should also be looked into. Similarly,
from Alwar to Bharatpur and to Dholpur,
there is no railway line. So,1 demand that
there should be a railway line from Alwar to
Bharatpur and to Dholpur linking the ex-
treme part of Dholpur, which is also a dis-
trict. It should also be looked into.

Rajasthan has contributed to the establish-
ment and construction of many headworks
in Punjab. Rajasthan has no control over
them. So, Rajasthan should be given a share
or a controlling share in the headworks in
Ropar. Otherwise, Rajasthan is always at
the mercy either of Punjab or some other
place.

Sometimes Bhakra Canal is breached.
The Ganga Nagar District or Churu District
or Bikaner District or Rajasthan as a whole
suffers. Problems are very much there. So, 1
demand that a controlling share in the head-
works at Ropar should be given to
Rajasthan,

With regard to Rajasthan atomic power
plant which has been located at Kolchur,
Unit I is closed for one 3year. Unit 2 is shut
down now and then. But I understand that
Dr. Raja Ramanna has recommended that
Rajasthan is an ideal place for the establish-
ment of atomic pawer plant. So, the third
atomic power plant shoald be located in
Rajasthan. There is the recommendation
of the site Selection Committee. They have
recommended that way. I demand that the
third atomic power plant should be located
in Rajasthan. Rajasthanis an ideal place

for the establishment of a super thermal
- B T Ve la TAALsA intn.
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*

With regard to medical services, SMS
Medical College is one of the oldest medical
Colleges in Rajasthan. It is located in Jaipur.
We have got an AIIMS in Delhi. Then we
have got a Post-Graduate [nstitute at Chan-
digarh. I demand that a similar medical
College for the whole of Rajasthan should
be upgraded to the status of the AIIMS; and
that should be looked into.

The Government of India has given certain
additional grants for the development of
small towns.

In Rajasthan there are 26 districts, or 27
districts as some more are (0 be created,
and there arc some small towns with a popu-
lation of 20,000 or 22,000. In my own
Jaipur district there is a place called Sanga-
ner which is famous for its prints. If you
had been to New York, You will find a craze
for Sanganer printed sarees, bed sheets and
bed covers there. There is also another
place called Bagru which is also famous for
printed sarees, bed-sheets and bed-covers.
It is a very important centre. . We have got
another place called Bassi, 30 miles from
there, and there are other places like Chaksu-
Jamna Ramgarh, just likc Sanganer. There
are some other towns and six or seven
towns in Jaipur District. For all these
places some special allocation programme
should be there under the Heads for works
under the Works and Housing Ministry for
the development of these centres. Some
special provision should be made with re-
gard to these areas.

I was seeing a list at pages 47 to 48 in the
Supplementary Grants where the new works
under the Works and Housing Ministry are
being taken up. I do not find anywhere any
proposal for construction of additional quar-
ters for Central Government employees
whether they are posted at Jodhpur, Jaipur
or Ajmer. Particularly, at Jaipur which is
the capital, the concentration is more, 1
demand that additional quarters for the
Central Government employees should be
constructed in Jaipur and other places where
there is much more demand or much mote
concentration. These are some particular
things to be taken into consideration. 1 find
that there is no provision, unfortunately, on
this score. That is why we in Rajast}xan are
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still lagging behind when we consider the per
capita income, compared to Maharashtra,
Punjab and Gujarat. There are three and a
half crore people mostly populated in the
rural areas. It is mostly rural peasantry
which consists of poor people. About 60
per cent of the area is desert area. See the
condition of the thermal power plant. See
the condition of the clectrification pro-
gramme there. 1 find that some figures are
given under the head electrification, to the
Rural Electrification Corporation. But that
is not sufficient. More funds should be given
to the REC for energising of pumps, for
providing electricity at cheaper rates in the
rural sector. I have seen that 90 per cent
cut is there in the power supply and the in-
dustries there are suffering. The rural sector
also suffers. If additional funds are made
available, for the timely completion of the
Rajasthan Canal, [ can assurc you that
Rajasthan will be another Punjab, another
granary and this Government of India and
the whole country will not have to import or
depend on imported foodgrains. Funds
should be provided for the timely completion
of the Rajasthan Canal, at the earliest. If
the Rajasthan Canal is completed in time it
can feed the whole country so far as food
production is concerned. But there is no
provision for that here. I would demand
from the hon. Minister to consider all the
points I have made. Whatever he can reply,
he can do so now, or if it is not possible, he
can send them to me later on,

MR. CHAIRMAN This is General
Budget. But you have spoken only on
Rajasthan.

SHRI SATISH AGARWAL : I have
spoken. Today Shri Rajiv Gandhi declared
that probably this is the last session.

MR. CHAIRMAN : I thought that he
would speak on Karnataka also, because
his party is ruling. No, some other party

is there. ,
Now, Shri Uma Kant Mishra. He is not
here. Shri Kupwar Ram. He is also not

here. Prof. Satya Deo Singb. He is also
not herc. Only Mr. Vyas is here, Ithmk
Prof. N.C. Parashar.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) -

T rice tn cnvmmAaed L . o
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mentary Demands for Grants for expendi-
tuare of the Central Government for the
year 1984-85..

Glancing through the various provisions
that have been made here, I find that some
of the points which could have been included
have not been included here. My first
complaint with the Ministry of Finance is
that they have imposed a total ban on the
creation of new posts and the ﬁllinglfpof
vacancies.

When this ban was imposed during the
tenure of the Fifth Lok Sabha, the hilly
areas were eacmpted from it because for
planning, execution and installation of
various works in hilly areas it requires a
longer period than it requires in the plais.
S0, the exemption was given. This time I
raised this matter under Rule 377 during
the Budget Session and I was informed by
the hon. Minister for Finance (hat specific
cases are being given exemption. This is
not enough because what we want is total
relaxation or removal of the ban so far as
the hilly areas are concerned. Otherwise,
the ban ends on 30th September and by that
time most of the areas in Himachal Pradesh
get snow-bound., By that time the snow
starts falling and the Rohtang Pass and
other passes close down, with the result that
for another six months no work can be
undertaken. So. it is with this end
in view that 1 was fecling that ~ this
ban should go. So far as the hilly areas
are concerned, there i1s no justification for
this ban because it only increases the hard-
ship in these areas. After 30th September
there is hardly any time to give ady incen-
tives for development.

I do not find any reference to Himachal
Pradesh though there are many other re-
ferences. For example, there is a provision
for the building of a Central School in
Dchradun and there are so many provisions
for various other sectors in various States.
The Hon’ble Minister was just referring to
the fact that an Engineering College has
been sanctioned for Pondicherry and it will
be opened because the post of the Principal
is being appointed. The question of an
engineering college for Himachal Pradesh,
which does not have one at present. was
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Members of Parliament from that State and
we were assured that a Regional Epngineering
College would be established in the State.

Now, on all sides there is disturbance,
there is disturbance in Kashmir, there is
disturbance in Punjab, but the Himachal
Pradesh people are the only peace-loving
people where the cducational institutions or
unijversities can {lourish and the examina-
tions can be conducted without the assis-
tance of the army or even the police.
Therefore, sincc the Planning Coromission
bhas now approved the setting up of an
engineering college at Hamirpur in Hima-
chal Pradesh, 1 find no reason why the
Minister should give engineering college to
the Union Territory of Pondicherry but
deprive Himachal Pradesh of its due. I am
grateful to the erstwhile’ Minister of Plann-
ing Chavan Sahib, who was kind enough to
recognise the necessity to open that college.
About 150 acres of land bas already been
acquired by the State Government at
Hamirpur and we are waiting for the setting
up of that college. So, I would request
that Pondicherry may be given an engineer-
ing college but Himachal Pradesh may be
given the Regional Engineering College
" which is the demand, the legitimate demand.

Similarly, I do not know what to say
about the Reserve Bank of India. When
the policies of the hon. Prime Minister come
to be implemented, they are not implemen-
ted properly because the Reserve Bank
holds its hands tightly. The various
nationalised banks survey the field, they
send their reports that these are the places
where the branches can be opened ; but the
Reserve Baok has a tight grip. It does not
grant the licences. And I would allege discri-
maination with the Kangra, Hamirpur, Bilas-
pur, Una and other districts, at the hands
of the Reserve Bank. It is my open charge
that during the last three months, not even a
single branch of any bank has been opened
in these districts. I do bot know what is
the reason. Perbaps the reason may be
that it is an over-bank’, area. But it should
be taken into account that Himachal
Pradesh terrain is difficult. Therefore the

criterion of opening branches for a certain
o T tem e asithar adaAanate nor
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sound for Himachal Pradesh.

16.24 hrs.

(SHRI CHINTAMANI PANIGRAHI ix
the Chair)

PROF. NARAIN CHAND PARA-
SHAR : The distance criterion is also
falcified because of the actual conditions
there. Though the criterion is five kilometres
there may be mountains in between, there
may be hills in between which cause obs-
truction. Therefore, what I want is that all
the districts should be treated uniformly.
Though I peisonally wrote to the Reserve
Bank, they have done little about it.

In ap answer to a question during this
session, the Minister of Finance has given
a list of districts but these districts are not
able to get a single.branch of the nationali-
sed banks. So,1 would plead that if the
Prime Minister’s 20-Point Programme 1is to
make a success, if our programme of lifting
the people from below the poverty line at
the rate of 3,000 families per Block—
Himachal Pradesh has 69 Blocks—is to be
implemented, this cannot be done with
success unless the Reserve Bank sees the
reality and tries to see that Himachal
Pradesh is given more branches. There
are Blocks in Himachal Pradesh where
there is only a single branch of any
nationalised bank. There is one Block in
Sujanpur Tira where only one branch of a
nationalised bank is there. When we plead
for the second branch, the usual reply is
that it will not be viable. Mr. Minister, I
would put a straight guestion to you. You
should ask the Reserve Bank of India that
bow is it possible for the Reserve Bapk to
give additional branches at the centres
which have branches there whereas the
rural centres where there are no branches
at all, they are not takencareof ? Itisa
pity that our planners in Bombay, who
issue the licences, do not see the reason and
do not see that the Prime Minister’s pro-
gramme is being scuttled simply because of
this. This should not happen and Hima-
chal Pradesh should be given its due not on
the basis of population or distance but on
the basis of the neceds of the people, on the
basis of the demands of the pcople there,
or of their representatives.
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Bvery State of the country has now been
linked by air. Simla is the only capital in
the country which is not linked by air and we
face extreme hardships because of this. Noi
only for Simla, surveys were conducted for
having airports in other parts of Himachal
Pradesh also. But the result is that no
airport has been constructed up till now.
So, the Simla airport shouid be constructed
at a fast speed. The State Government
has piven the land, everything has been
Other places also which have heen
the aerodromcs,

done.
identified for providing
should also be taken up.

Our other complaint is that Himachal
pradesh has suffered for the sake of the
nation. Its fertile valleys have been sub-
merged under water, but Himachal Pradesh
till now has been denicd the right to use
waters from the lakes formed by impound-
ing of water. The result has been that
Himachal Pradesh has remained without
any benefit and th: necighbouring State of
Punjab has got all the benefits. The pre-
vious Minister for Energy Shri Chandra
Shekhar Singh saw the reason and on 16th
of August last year a historic decision was
taken. Himachal Pradesh was given full
status as a partner in the BBMB but the
losses suffered by us have still to be com-
pensated. I would. therefore, plead that
Himachal Pradesh should not only be trea-
ted as a partner but come bridges which
have become necessary on account of sub-
merging of some of the roads because of
the submerging of the various valleys,
should also be constructed. One  such
bridge is in Bilaspur district where the span
would be quite big and it is beyond the
capacity of the State Government to cons-
tyuct a bridge there. Our Chief Minister
and our M.Ps. have been pleading with the
‘Union Government that though the people
of Himachal Pradesh have suffered for the
nation on account of Bhakra Dam-and also
on account of Pong Dam, we are very happy
that the waters which are flowing through
and rising in Himachal Pradesh are being
harpessed 'and utilised for irrigation and
hydrogenation for the benefit of other
States. But what we demand is that when
the distances are made longer, when the
bridges are submerged, the difficulties or
the hardships of those pecople should also
be looked iato and the four bridges which
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the pgople of those areas have demanded—
Alhi Khad or Bilaspur and Dechar in Mandi
District and Bhajwani and Baghchhal in
Bilaspur District —should be constructed.
Itis no fun that the canal is being cut by
saboteurs and you are spendirg crores of
rupces on repairing the canal for the
benefit of the nation. Why don’t you
see that Himachal Pradesh is also a’
part of the nation and Himachal
Pradesh which has suffered for the cons-
truction of this canal by giving its fertile
valleys and everything, should also be taken
care of 7 Let us not care only for those

.who indulge in sabotage and destroy what-

ever good work has beea done by the nation,
let us also care for those who stand and
suffer for the nation in the sense that they
willingly contributed for the development
of the country. We have been making
adequate sacrifices for the nation in Bilas-
pur, Yangra and Una districts and we
deserve a better deal.

Another point which I want to talk about
is the hill allowance. Of course, the new
Pay Commission will go into it. Now
government servaots are very happy when
they get a posting at Simla, because Simla
is at a height of 7,000 ft. above MSL. But
take the case of Rampur, which is just 100
km away. The conditions there are more
difficult, the prices are higher, accommoda-
tion is not available, yet no allowance is
paid because it is bzlow 1,000 metres above
sea level. The resu!t is, while Simla is
getting a concentration of government em-
ployees, thesc places “suffer on account of
the dearth of government employees. You
regard the hill States as Special Category
States and you are giving them special
incentives, grants etc, in the various Plans,
The Finance Commission has also been very
generous to these States. But unless the
services go there, unless the officers are
posted there, nnthing will happen. I would

suggest that in States like Himachal
Pradesh and other hill States, which are

Special Category States, located on the
borders of the country, where people are
living in extremely difficult conditions, you
should have a porm of 500 metres above
sea level for the purpose of hill allowance.
Because, the Government servants living in
Simla and Srinagar and other big cities wiil
get it any way. But in the interior areas,
more backward, under-developed area,
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nobody would like to go because there is
no special allowance. Our Chief Minister
has complained that in his home town of
Rampur no Government servant likes to go.
Why ? Because, while in Simla thcy will
get the hill allowance, in Rampur they will
not get it. So, it should be paid in all
those areas.

Coming to national highways, Leh-Manali
is already an important highway. Manali-
Mandi is a part of the national highway.
If you link Jallandhar with Mandi, via
Hamirpur and Amb, then it would provide
the shortest distance between Jallandhar
and the rest of the country beyond Manali
right upto Srinagar. So, 1 would plead for
additional funds for this project.

Coming to railway lines, Shri Satish
Avarwal has referred to his own State. The
Railway Minister compluins that the Finance
Minister does not give Lim sufficient funds.
We have the Nangal-Talwura line, the only
project which has been sanctioned afier
independence, for which only Rs. 2 crores
are provided. The State Government is
giving about onc-third of the total cost in
the form of carthworth. The price of land
in very high there, us can be witnessed by the
fact that in one single village'the State
Government had to pay Rs. 5.5 million.
So, you can just imagine the huge amount
of cost that the State Government has to
bear for this project.

As our Chief Minister has suggested,
Rampur should be connccted with Bilaspur
and then with Nangal, because there is going
to be the installation of a big hydel project
along the river Sutie). We are going to
have a big project requiring an investment
of Rs. 5,00 crores for hydel generation. So,
this line shoull pe sanctioned. The initial
cost of Rs, 25 lakhs is provided by the State
Government for survey as deposit work.

Another railway line is from Jagadiri
to Paonta Valiey, where there is a cement
factory. This line is very necessary. The Mini-
ster must 100k incw the matter.' Even though
the railways bave a separate budget, so far as
allocation of funds is concerned, the Minister
of Finance and the Minister of Planning
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have a big say. That is why I am drawing
their attention to this and requesting them
to allot funds for these lines.

I would also say that adequate funds
should be provided for TV, because it is
difficult for the people to get the pewspapers
in time. The newspaper would reach Manali
only in the cvening. It would not cross the
Rohtang pass all the year round. That
part of the country would be cut off for six
months in the year on account of snow.
Therefore, it is necessary that powerful
transmitters are installed on a liberal basis
in Himachal Pradesh. That is why 1 plead
for more allocations for the installation of
TV so that the people of that area could
know what is happening in the country.

When the army action was taking place in
Punjab, extreme hardship was caused to the
people of Himachal Pradesh, because all the
main routes were cut off. We were just left
with one small route, which Bansi Lalji had
built, by-passing Punjab. We are grateful to

“Bansi Lalji that when he was the Chief Mini-

ster of Haryavna he built that road, which
made it possible for the people of Himachal
Pradesh 10 visit Delhi and beyond. T would
plead that for all these things we would
require additional funds, especially for roads
and bridges.

Regarding the lifting of the ban on
recruitment, il you are going to do it after
30th September, it will be of absolutely no
use for areas like Lahaul, Spiti, Kinnaur,
parts of Chamba and Kangra valley because
those areas would be spnow-bound by that
time and no development work can be taken
up there. So, if you want to continue the
ban till 20th September, I would again plead
that Himachal Pradesh and other hilly States
which are on the border of the country
should be exempted from the ban or it
should be removed right now.

With thesz words, I support the Demands
for Grants which have been presented to the
House.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Mr. Chairman, Sir, within
four months of the commencement of the
new Financial Year, we are faced with
a Supplementary Demand for Grants
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of nearly Rs, 1,000 crores. Sir, you are
aware of the Constitutional provisions.
They provide that the Supplementary
Demands should bc either for new services
or for providing sufficient expenditure for
the approved services.
from the Hon. Minister if he has got the
information whether these are for new
services or for the inadequate assessment at
the time of the formation of your Budget
that you did not make adequate provision
there. And ifitis for new services what is
the percentage for new services that these
Supplementary grants arc asked for ? If
you look at Article 115, you will find that is
the Constitutional provision.

Sir, we have been reminded many times
that this is the government which works. It
has worked over-time not only to devalue
democracy in this country, but also to
devalue the rupee, deflate our economy and
to deprive the people more and more of
their minimal rights. The prices, of course,
have not been deflated and there is inflation.
That there is inflation is not doubted. A
good deal of credit is taken by the Finance
Minister in his speeches ; and I believe he
is in search of a constituency, because in
different constituencies in West Bengal he
is going and making surveys and giving
specches with all sorts of figures.

MR. CHAIRMAN : So, you have the

knowledge of that.

SHR]I SOMNATH CHATTERIJEE : Yes.
One section of the newspapers was helping
him and the otber section is helping Mr.
Ghani Khan.

Sir, so far as the whole-sale price is
concerned, with 1970-71 as the basc year, it
was 185.8 in 1978-79 and now in 1983-84 it
is 315.2. Therefore, when the period of
work started in 1980-81 it was 257.3 for
all commodities and it became 3152 in

1983-84.

So far as the purchasing power of the
rupee is concerned, it has achieved a glorious
percentage of 17.9 paise per rupee in March
1984 whereas in 1980, when the glorious
period started, it was 25.6 paise per rupee.
This shows necessarily that the troubles and
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privations of the ordinary people have
increased.

Now, there is no let up of unemployment.
The unemployment figures are on the
incrcase. Educated unemployment figures
are on the increase. Rural unemployment
is on theincrease. There is an increase in
the figures of registered job-seekers so far as
the manual workers are concerned. 1 would
like to know so far as evervday life of a
common citizen in this country is concerned,
in which sector has this Government worked
for the people’s interests ? Therefore, I
would like to know whatis the thrust of the
Supplementary Grants ?

In which sector it is expected to operate to
bring some relief to the common people of
this country? Will it create new jobs ? Will
it provide for decrease in the price level ?
We do not find any item here for providing
daily necessities of life through an organised
and effective public distribution system
where goods can be supplied to the common
people at a proper rate. We do not get it.
There is not a singlc paise which is being
spent for that. The people could have been
assisted. That is not to be found in this.

This Government i$ managing its own
affairs by increasing the money supply. They
are meeting their deficit by various methods
—increasing money supply, printing notes,
borrowing from the I.M.F. The new concept
of fleecing the people has been initiated, at
the same time depriving States of the legiti-
mate share which the last Finance Commis-
cion has commented upon—that this is a
now phenomenon which has been introduced
in our country of increasing prices of
goods of vital necessity, for the economic
advancement of this country. For the
daily-necessitics of life of the people also.

Prices are increased, not by means of
increase in Excise Duty, because at the same
time you increase your revenue and deprive
the States of their share in the Excise Duty.
Even the Finance Commission has ¢om-
mented -upon it. When we come to that
discussion next week, we shall point that

out.

The result is that there is increase in ¢he
money supply and obviously there is drop
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in the price of the rupec money value, as |
have said.

What is the position with regard to the
great achievement this country made by
borrowing from the I.M.F. 7 We had pointed
out this. All sorts of assurances were given.
Ncw you have said, we have withdrawn
from the I.M.F.

Kindly look at the foot note at page 20.
Rs. 148 crores are being provided—addi-

tional sum—for payment to I.M.F, because -

of the re-valuation of its holdirgs by
I.M.F. so far as rupee is concerned. The
foot note at page 20 says:

“(a) In accordance with the ‘Main-
tenance of Value’ provisions of the
International Monciary Fund
(IMF)’s Artcle of Agreement, the
I.M.F. has reva'ued its holdings of
rupees as at 30th April, 1984 on the
basis of new representative exchange
rate of Rs. 11.47 for one SDR.
Accordingly, an amount of Rs.
36761.94 lakhs became payable to the
Fund by India by way of currency
valuation adjustment. A budget pro-
vision of Rs 21887 lakbs was
made for this purpose on the basis of
exchange rate of Rs. 1(1.22 for one
SDR prevailing on 6th February,
1984. A Supplementary Grant of Rs.
14874.94 lakhs is accordingly sought.
As the amount is paid to the fund in
the form of non negotiable, non-iater-
est bearing rupee securities, there is
no cash out-go from the Consolidated
Fund on this account.”

The currency value adjustment resulted in
‘increased liability so far as our repayment to
I.M.F. is concerned.

Now, Sir, I know the hon. Minister will
say that under the dynamic leadership, we
are progressing cverywhere. Agriculture is

more. This is more, that is more etc. But
usz of Army is more. Use of policy is
more. -

SHRI RAM PYARE PANIKA It is

AUGUST 2, 1984

§
]

" D.S.G. (Genl), 1984-85 444

due to you. You create trouble.

SHRI SOMNATH CHATTERIJEE : You
are using and misusing Governors more.
These are the areas where you are function-
ing more and mcre you are functioning.
You have finished the Constitution.

Therefore, I would like to know what is
the projection of this Government even
during these four months. I dopn’t know
how long they will ‘continue— oue month or
two months, three months or four months.
I know, they are not winning the elections to
come back to power. That will be their
drcam. Therefore, lct them not think of
more than four moniths

MR. CHAIRMAN : * Shri
Mukherjee has already said that.

Su!b rato

SHRI SOMNATH CHATTERJEE : He
has been misquoted. He said, *“‘She is going
to be defeated. If at all she wins, it is with
a reduced majority.” His first portion has
not been quoted.

You find one more thing. Kindly consider
what is the position after 37 years of indepen-
dence, Mr. Agarwal is generally talking
and shouting in agony and anguish and
clamouring for subsidies for his State of Raj-
asthan where Congress-I is also unfortupnately
ruling. Sir, one hon. Member from Hima-
chal Pradesh has to shout in agony
in this House, at the highest forum of this
coumry, look after H.P. please ! There-
fore, every hon. Member from different
States is demandiag. I am sure, if you are
speaking today, if you get down and if you
speak, you will speak for Orissa because
your State is one of the most backward
States in this country. Now, after nearly 4
decades of independence, after this five
years of working that we have got, every
State has to cry out in agony that it wants
to progress, it does not have so many things
etc. (Interruptions) This 8hows two things.
There is po proper economic planninog in
this country. This shows further that there
is a perpetuation of disparities and imba-
lances between the States and States in this
country and between people and people of
the different regions. There is a dispar,ty
amongst the people, in the sense, you have
catered to the needs, you have probpcd up,
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you have given all the benefits to the hand-
fu] of people of this country who are within
the monopoly brackets and in the process,
you have deprived millions and millions of
people of their npecessities. They have to
dance to the tune of your favourites. That
is why, Mr, Indrajit Gupta was saying
during the last debate, when a “factory is
closed, the employer goes abroad, probably
for his happy jaunt but who, who goes to
the street ? The workers go to the street
and no action is taken against the employer
who misappropriates the funds, who puts
the workers into trouble

SHRI RAM PYARE PANIKA : Except
West Bengal. (Interruptions)

SHRI SOMNATH CHATTERIJEE: You
come to West Bengal. 1 will elect you from
there. These interruptions are unnecessary.
Sir, therefore, I cannot avoid, myself being
a responsible citizen of India and also of
West Bengal, referring to the troubles of my

State.

Here, there is a provision made for electri-
city. The Energy Ministry has been given
‘some money, I believe, Rs. i5 crores or
something like that. The Kalaghat Power
Project was started,in 1972 or 1973 when Mr.
Sidhartha Shankar Ray was the Chiel
Minister. Money had been prcvided for it.
Of course, that was utilised by Mr.
Sidhartha Shankar Ray for a stadium. But
after the Left Front Government has come,
it has started the first unit and, for the
second unit, it has been asking the IDBI, the
Government of India, to provide funds. The
IDBI takes up the plea that without the
Central Government’s permission, they can-
not give it to the State Electricity Authority
because it is not a Corporation. [s this the
way the country is run ?

Everybody knows, it is a common case‘, in
this country, that the power situation and
the supply situation all over the country is
dismal. When the cfforts are being made to
increase production, to increase generation
of power, then the money will not be given.
They are having unlimited money for tele-
vision. For television there is no dearth of
money because, before the elections, the
T.V. will be very useful for projecting the
image of certain persons. I would like to
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know from* the hon. Minister what - is the
amount that is meant for increasing the T.V.
network. We know that the T.V. will be
There is a
crash programme for increasing the T.V.
coverage. Mr. Mahajan, you will not come
on the T.V. Maybe, you may get the benefit
of her appearance in your constituency.
That is all. The object is to project the
image of one person, one family, for political
cnds. You are spending money on that.
But I do not get a few crores of rupees for
my power project. I do not get any money
for my Petro-Chemical Project ; I do not get
any money for the expansion of the Haldia
Relinery which is a Central project. I do not
get a pie for the purpose of setting up an
electronics unit. I do not get any sanction
for the settinguna project for which we
have offercd all tiie facilities. The country
cannot progress ir: this manner,

They have given us the Metro project. 1
wish I could have made the presentation of
Metro to Delhi and they would have liked to
notice how long this situation has been per-
mitted. If the Janpath or the Rajpath had
been dug up as Calcutta has been dug up for

the purpose of carrying on an experiment -

for the underground railway, they would
have realised the situation. Don’t they feel
ashamed that they cannot complete this pro-
ject for 10 years—I10 ycars have already
gone—and another 10 years they will take
for its completion ? Don’t they feel ashamed
sitting in Delbi that they.are finishing a
city like Calcutta ? This is the achievement
of the Central Government |

Regarding sick units, I find very minimal
provisions have been made. We have been
repeatedly bringing to the notice of the
Government that there are some units admi-
nistered by the Central Government which
have fallen inio difficult days because of the
mismanagement of the Central Government.
For sick industries, 1 feel, proper provision
should have been made. 1 would request
the hon. Minister to give proper attention
to this, for the revival of some of sick
indusiries particulars of which we have
brought to the notice of the Government
repéatedly so that these units may be
revived. ’

446
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16.52 hrs.
(MR. DEPUTY-SPEAKER in the Chair)

Biccco Lawrie Ltd,Cater Poolar,the Indian
Rubber Industries and Bengal Potteries are
all Central Governiment Undertakings. The
reason for their facing the worst conditions
now is not industrial unrest but it is the
mismanagement and misappropriation of the
employers and the owners. I can throw a
challenge on this point. When this is the
kind of situation that is prevailing, I would
like to put the simple question as to who
Govcernment would like to be the victim.

The Biecco Lawrie Ltd, is a 50 year old
engineering unit in Calcutta. Previously it
belonged to Balmerlawrie and Co. Balmer-
lawrie has been nationalised by the Govern-
ment. Now Biccao Lawrie Ltd. is a subsi-
diary of Balmerlawrie which manufactures
switch gears required for power station
motors in the industrial sector.

MR. DEPUTY-SPEAKER : If you are
sure of participating in the Budget session
next year, you can stop your speech now.
Reserve your speech for that.

SHRI SOMNATH CHATTERJEE : We
are all sure. You are not sure. -

MR. DEPUTY-SPEAKER : Why do you
exhaust everything now ?

SHRI SOMNATH CHATTERJEE : We

are sure. You are notsurc. I am sureto
come.

SHRI SATYASADHAN CHAKRA-
BORTY : You go for meditation now. It

is good for health.

MR. DEPUTY-SPEAKER : Iam telling

him why to exhaust everything now itself.

SHRI SOMNATH CHATTERJEE : 1
am almost sure, if not-only sure, that they
will not be there to present the Budget next
year.

MR. DEPUTY.SPEAKER : Therefore,
you will be there to speak at that time.
Please conclude now !
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SHRI SOMNATH CHATTERIJEE: 1

am in an appealing mood now. I do not
want to provoke you.
MR. DEPUTY-SPEAKER : Very good.

I do not know whether the other side isin a
responsive mood.

AN HON. MEMBER : Make others also
good !

SHRI SOMNATH CHATTERIJEE :
Biccaolawrie has 1,500 workers. The annual
turn-over of work is Rs. 6 crores. There is
an Order book of Rs. 5 crores and the
Government has taken a decision to close it
down because, as has been suddenly made
known to me by the Minjstry, the Ministry
could not find an efficient Managing Direc-
tor ! Just see, for their not finding an
efficient Managing Director, an industrial
establishment which has been employing
1,500 people would be closed down ! 1 was
asked to suggest some names.

SHRI M. RAM GOPAL REDDY : No,
no. That cannot be done.

SHRI SOMNATH CHATTERIJEE :
Please look into the sick industries which
need proper nursing and proper attention.
Thcrefore, the Government, instead of
coming up with projects which have practi-
cally no bearing on the redressal of people’s
grievances, should adopt <ome of these
measures and proper steps should be taken.

o &cued g (vaT) : ITETET Wal-
ga, & Tl F7 AYGIF {7 (AT ) FT
gAAT FIATE | 3T AJF AT H SR
farafaaraa @I &t g I97 781 §, 39%
fag #1% gragrT agi §1 afa wradiar
Fg1d G357 A F3 a2 fagR & geag= «
qx forar sifea arg q% 9q feor F £15 F19-
gy A8l g5 1 fa@ gwic 3w F &€ avw
sgl 9T F+ya favafgaar € g4 avg
a1 & ygqq Wsgafg T@ata qwTeA o
A THIT F ATH T I% FeH-TGTT BIA
¥ qF wag favafaaesm #Y ogrear &b
g |
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gHIR HT & BIU & AIY aTE T
Ffzat &1 9fg av £ a13 § 7gh F o0 agd
I BT & | gafHq wigl § AFT AT
g% AT T Gy A F fFat geaeq o)
Fiavasqr g foaq arg § M #} Vg
& a¥ | Arafga A fas & ewgar 3 fag
F5 a9 g gaf 99 Wre & IO TIW
g fagry ), v AT afqar a1 seq &
fAq us |17 §F KT FI1F T | ZGFHT g‘rFrr
- gEIFd ATIRAT ¢ |

3qTeasy Y, A 47 § AV F a1l H
grU aSY Amifg Ger Ay sTAT §1 g@ AT H
qEANG Tg FEAT S OFT A1 fane €W A
ATHIGT FIAT F12TATE | (Sqaena) drHed
F QHoTAoTo HIT YdYF THoWTo T AT
ST ATZT 7 |IAGT F garar @z w1 fzar
g1 forg® w1 I weAr gren foarsareg &1
saFe g fHar a1 w1 (swaww) g9
THEIT HT QA1 § T & Fawig grase) Hd-
AT 7 gy argr dar gidt g1 geEAr §
97 FA1Y Y 17 agd 9] § Afraq g1 AW
937y & fw 393 F1 srfas srgara faar smg
aifs e geget fasrg F1asa QR fwg o
§% | BIU-HIANGIY A9 AT AT qTA
HI AT 1 TEY GYE ¥ SYW-ATUH A3
FTF+AE FIT FTATT & | 5T TIHIT H1 )
ITTFNY AITATT § 3T 9T 64T HILT SATAT

TfgQ |

fagre & ouw faar &Y & a1 et
%t 9fq a§ 9AFT qTg F TFIT KT IAAT
FIAT GIAT | TF &7 &Y 37 IIY AAT100
T Fegraver Q1 FIA FT g1 AT A1 |

Fo M ad § 98 Maifag, Tady
fag, gHoudoge &1 st USTNfaF geard
T T § gAw geaeg § § qraAvg qg 7
St & g wE fF ga g agfud e
T FdaAdY F2 arfe Al geard &t §
TR g7 A AT S |
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T G19-g19 AW JgOF § F Aag
FA%A & qreqy F faferg aQs0d & A
gfranfaa g & anfos wgraar gd aF &
gIT A9 feera &Y sqaeqT $7 T {1
glo3To¥odto 1T UFoHATToZodlo &
gIRT &Y Ggraar &t JIdr g SUH a7 We2l-
AIE, @ qT 1 GIFT FT EAIT AT
srfgT |

TEl Weal & ATT § TEGT AYIIF A
HT GAGT FIATF |

= st fag (gfkerz) @ gareasr wgl-
g, 1984-85 F faq 963 FUT &I Geefl-
Yee Y feqreg a7 & QIR 9ET FI TR §
foa e Tt g1 @Y & 1 =Nadr gfear aray
FT LRI HT 197 & & feT q13 da-a1e
gret & o fawra 3T TG g ag 67 1947 @
1980 aF &1 4wy 3@ ge fag arg @
g | FTHITE g 14 H1 A WAAT F |
gl ar #15 &1 T 4 & fF g Ay _
It w19 feg § ag fewrg diz w9 | §)
fred s aral ¥ @1 HgWIE & ¢ 3D
qrgey § 1€ I@ & AN FO Wl Fg
AfFT 3w &7 g AMRE g7 arg ®y araar
8 fiF @9 1980 ¥ fFHY i & &t a9 & ag
g7 Fre arl ¥ 50 sfawg @ aifaw ag ng
S | ST §TgT B I & A7qT AT w9 fFHal
faswar ar, st ag At wau fwal fas w@r
g1 g &9 & | A g ST
2 %0 85 G0 ¥ WFT & ava¥ gl Agl afeaw
FQIT F 3y+qT FAT IFHIT A faerd oy iz
gg ST s 12 90 foet fas <@g, 5o
STT F1 QW ATAAT g | UF AE fasra
Ft 3X fxwre a9 §, sl g@dl avF 59 a%-
FHTT A A 7S q20E §, 98 A1 e are
2 | fecdY efiwT g1gq, geaiv ga®T & fawre
agl T g, afew za Iw % fearaEi 1 =g
a1 ®q¢ feged s &1 Agl fear iz
208 ®9C fqgeq §  FareT AT HaFT
frarai & argi 29 &TId HATHFT Gy
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[t strarer fag )

fegrs arer § | gmd ady, adE) agr A
FAT Q1T & UF F 3waT Tq&T F1 3@ A
A g arel &1 wfama 52 gfawa as
Ferr A7 AT gfaar & 73 ;W F AT AFIY
goFl #1 BISH gq9 T0F FATYU ok § |
qi9-9T o7 &, S ga8 SR ANE §, 7L
Y A1 oo ax9 SAET a4 § |

¥l FIFIT A Y GEIE FIA FT GAAT
frar 8, & sus1 faqw #xar g1 ga®! &g
AfFu | TFIIE &I ) AIOHT AT U T
g, A gFNE FA, FAR TAE F1, UG
ZIqIE FY, I FIE FY, TIATT LA
FT1 X AY SAIGT FATHE MF H q47
F1 WY TFATE T &1 f@H1€ SATF GIF R
¥ arer g At faar gz A agi Arer 2 |

wY QAo VRMAIT JJE 1 ITIETE S,
g Y ATATT FTAQT GIE F AT FT ST
frqr wgr ar, 3z asfFeadr & garR F9E
T v war )

oft M fag © ST g8 939 F Ha%
59 a1d #1 qErE <1 af | F 7Y Fg47 Fgan
g ff star ardf Y gewte FY s § <@
g, Afed ag araar snad IR qre F aeay
|qAAl I, A9 IqFT THIT A3 | g9 gaa
% HET §a AIAAIT Teed =) qis %
SITAT WIAEATT &9 ST F A1 Io1E qY A1q
FN IR HT @ QaAl, TTAT GEHI TN

g T8 G ¢ 4Y | WL FgA H7 9799 ag
%Fﬂ?"'

SICICELCICEEC IEEEEI I (E 01|
ra ferar @, gafag & eoedlwn 21 &3
ST AT FET AT, H ma ST wEd g, e o
LG AIMT § | §3% g I 9a9 g |
TAH Z1TH 9L AT F) 74f g€ g€, Figa A
JUFT AT FIF IqH) 71 [T |

sf} srare Tag @ gareasr Y, g9 WIST
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& forq & Fa1 Fg 1 fo@ 191 F7 T FEq9A
FI & | § IT WINT 9 ALY a7 F18AT § |
L qew H  HEAW  HUT T AQTAATH &
I FI G1AA § | 707 fdma, ada a9g
F1 1T 9T FIF &1 AATH 51 & 17 | foa
AT § AT §, I GHTT HT 29T GTA FI
AR E 1 TR Gy § ok dag A
fear auggs oy &1 anifr a@ §)
9 9T §, STEAT & @, AN
SH qeF H BT €I FeAT 1 qar A
8 ®I3T I ged @iwd &1 fuwie
sfiady gfezr oidt F @er @ & srawy
TGTT A1ZAT § for wrga €@k ged # oF
AT 3gIA FT fF7a1 2700 To & 1 afg silx
gq g4af F1 ) arfae &3 foqar s a1 0w
FigHl F Mo qid AT ®IT a1 & 1 oY
TF ATIHI UF AT & A7qT F1IT T ZN2e
¥ @F $3F FAT AT | TF AL a7 193

Tq FeAT H) qar feor &, SR Tudt avw

gfz o 12.5 AT @M F 0dz 1 o,
faa® I9% adq, @iae), Sa3 anfz &1 fgar
& a1 fazarr #Y awafa & @ Fa e ) afz
AT 351 QF IO A arw ar favar
qEST AL 1T

o a1 § ag Y 41 Frgar g 7 g
AT TH 39 & AT A1 ATdT g &1 IF 9%
T4t gIT & | A 57 aceiS femrgg §
ga% fag #15 Masta agt fear qar g
gar-AT@l AT IqF g g A E,
SAGR ATE AT A §, ®a agiz g sy
g, 5AF IR A @ a9E § F15 MTgIT gl
ferar war g 1

s gt ITT 93w, fagiz, am, ISrar
AT yrara #F WAk Tz v feafg g &
wiT #IJ1 g % g 1 g3y sq131 T
qTHY & Fearer 9T 34T AIfgy 1 A qrAY IW
% faq azarT 9= awar &, ag fg-geam a1
FHAAT ST AW AT Aqegacyr & foag aafrarg
T 4T 1| AT BE AT 1 Feerd K,
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Frad Sa&wr I 2w F /40 & fag,
fastelt Gar &7 ¥ fag, 2@ &1 Saatad
ggra & faq fFar T gF | 3 59 aIdT
FITT G ¥ 97 IAS 7@ §, A 3N gy
nT @ &, FOST 59T F1 JFATT g W g |
g 5@ 41 &1 aga asaw g fh faed
37 grell ¥ 3@ GIHIT T qAY F SN
F FTFE ggqra A8 fwar afesmad
ST AT 3W 9H & a1 3@ gEEed H Y qISAAT
araFy &Y w5 N —fgaraa & fmarfas
FY gaifea) # SEFT ardl F1 FeEd HE
g, IgF! e ¥ me FEifag sifag
fagy 2w ' grg $1 faNfasr & a3rar s
|

faesht & mifsaiars q% sad A189 g,
IqF FIE GIAIT § GA(F qF SId AT
g, afFa mfsarag & agragr as fafra
arga g1 arfaa) 1 gga a<t sfsar€ &1
graar 391 9gar g, mfsal &1 gq agq
qx faFraT & fag gae-wree e &1 AFAT
ggar g ) wifeat wra: @z g Srdr g qar
TGFT 3°F ¥ ganz § Iga feawa Qdr g
# A7 F3Q1 1% 317 39 B § TFS Hl—
mfsaraiz § agrrAgT—ae § M saq
arg # afwafaq s1fad |

UF G199 Fg FIT H A7 WIGT AT
FRAT— ATT T8 R & qra7 ag gfoe-
Fog s fERmMA gor Jar 1 faad
gfasat a3, IAAY &) gk 2w Y wfassr
gfaar & agi | & guaar g—su gfean
¥ AT T HIF JI AT afed Jwar
TAWUE FT G g1 ana =Nwy gfegwq avel
F! fa2mt & =18 {5t gfassr agd, AfFa
a7 aF gaIdy wg-snaear fawdy g€ @, aw
T QY sareq §, gud sfassr agd qret 7Y
g1 fadz gedwa &) seqm ax @y ¥
sfassr Al qgdt 8 | &7 uwF awr oAFIA X
w31 a1 — fgrgeara fasfe aevaa &7 aeas

"%, wfT ag qF seara fafe gelga Farg
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78 F1 gwar § fm AE W qw omAwr A
gfaare agf @d’wr | afz s g w19 3
ard &Y gfrar & &t g 79 W &, 707 AW
afas ¥ afgs fGAe gar @+ #3F farml
¥ gfqar gar 1@ & I TH1ET qar gNiT |
15 3red, 1947 &1 g9R QW N FHT
aTN1E <, 9IS ATHIZ §U, 73T AN g3,
WIT ATAIZ g0, AfFT g8 goF & &1 e
ft 3FA adg § a7 & qam E faaw
el & S ¥ 9, afew gaFr gfqwa gga
Jagr 21 gm 2w F gdr & grafawar d,
AT gueed) & fag fawi & w Aevfas Fard
g @y ¥ fag A g §, g7 =S 6
99 goF H gY GqT FT 9T ALY, a9 g
a3 & gy agy g, gad q¥ i ady
giar T T g W FT TF AITT e
& &7 ¥ fasrg giar |

& fme mim war g, mifaarag-agriagy
ATST HT ST HI AT |

=t vAEaTq TR (Tar) ¢ fecd ediEy
qiga, I geetAzr feAmda wgT & gHer
gafeqa &, § I9FT UIT FI@TE | AR
SAqTA ST AHY HIAT G I @ 9 Y Q0
T TGT A1 T 30 H 71 1Ef ) 99 5
HT GFAT g, FAG S AEY H qHay g |
WA IZ VA IF ¢ (% 3w § a7 91f v
AT {96 IFT] 1 I FATSH G A7
w3 fEar sra A3 sar qret s 3ar g
faar e gg @37 § F9ifs 9a¥d o F1v
WY &, a1 95 TX I AAIFT 302 BT gFEH[
FTAT &, FGT &Y a1 FHY |

& =g a1d (93T F AT AEAT | gw A
q & I AT & I GHAIT & gL ad &
frq =g ag fxa & a1 asgx g a1 ag
fordY wgewd ¥ F10 F@r g, o F fag
H1AIHI O T O fasra FF w1 A
dar fear & ot gurd war #-AY sfwdr
gfeqr a1td) & gF carfan a7g 6K g uw
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[+ T\ eawT Tw]

g&@e §, 3T Q¥ sq1% § 600 afxaryi &1
gfaad 7D &) @1y F9T IS F1 AW
fear & | & wg SasT FTAeT o & fag A1
¥ strar g &Y & ag F@ar g g swra &
ggq agd & 19 gu afsa & H1§ A
Gt Y #Y ArAIFAT AgY FT @1 qfed UF
fragd & wq o ag Fga1 A1gaT fF 5@ M
FI QU & & fog F61 F1 T FAraEY W
&, 98 99%1 31 & Ag) fAur arg § 1 araEf
qTET & A1 F A1 FT FAT IS F fAg
forad off 9T 3% TUT § A% gD A
STIqE & ATT & NAIAT FT F1ATFIAT FI,
Y guAT  gd suret srAatdr grfew g
STy | g9 guHd § fF 39 aIE F19 eard
¥ FT ATFIAFHAT & |

YT FHY S A 15 AT, 1983 FI1 I3
®i § uF NurH fear 91 3 ag de6 TFa-
Arade F1 N 91, fFaF seaTa gar
e & ArSaral #Y 25 AT AT 5 § fAd
aFar g &1 IqY J9 F1 GoF WITATTHE
F SAATHT F IAITT FX THd 8 ATT FqIAT
QA-VE) &7 gaT FT TFd g | & 747 9
FY arga fagaT T <@r g | g9R war fad
¥ &% wrgerade 1A & fag 1200 #1
a1z frag frar mar T gw fasig ag &
1300 ATl #1887 TATH &F dga VFMI
Y A ara | IgF fag AlFwg gf
AfwT g & TH FT AFTAATS FY a5
a1 g% fafssgar § ag 19 g g g
T g avg ¥ I Iy fag swre
SIYOT Y T 9, ag G AG gAT | I A
= Fardy § fF argd guR ar AF g ek
qurT 7y St g7 @l & fAg ge wAr
HIZAY & AfHA AgF T aF §, T WA F-
ATYRE AG FX W E AR Ny ge W &9
g3 £979 2349 %) A0y JTEW § |

gt 9 fasrelt & ¥ # a1 gorg g,
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" ErodYo FI AT WY IS | TZ T AT FI

13 g fa aw wT 00T S «riagl F W@av g,
ST% fIT &7 § FATUF  FrAI0 F7 F7H

T FT Og FEUT F Wrgl grfaa d

TEHT 17 97 @I g AT 3aF fag g s
QT oFo T o WG Hl g+ga1g AT FIgA & %
I7EIA §IWA & FHIX &1 F14 faar § T
ot gt & ST @A, 9% us wawfaw
Gar gs &1 g8 Tt F wifed I oraq
Hfaw1<t &1 qar 7971 & AR TZ 9371 AAT
for 3w & a7 g1 <@1 & 1 59 avg & fgrgeanT
F wqq S aial 7 @y §, Avafeal § @@
&, ITRY FBIAIT TZAT & AT e ¥ @S
gl aFa g | 91T ag srAar & f& gar fag
GIFIT FT I I g 1T shmay ghaau
AN FATFT G 139 TJWEY qRATF
qrerA § IS d19 ¥ UF UIAH(AT 92U g3
ga A qrag sgar s ag uF waswfan
3 g, f919 o 397 orad srfasy v srad
FAAT F1IAT AT § | FIY ATAT TAIAWA
HY AT A EE§ |

agara dF g fF 2 Fgteafaq #
SrodTo FIAXT F 37qTT ATAT FT FI & |
afEa Erodlo &Y gyaifirar st gewa §
srafs fastell & Iarad 9T o IFAT Y
geaat @ eqrd fear srw ) fasd gaR 2w
FT G99 g1 arad g | g Nenfas fasrg
FT Arad g, gk &fw fawa &1 ara7 g
gAR fagI ¥ 918 & 7 9rEer S Ay g
agY foa% @i F1 ar @Y faa g3 garR
fagre & wfw & fag fas= & o aga asr
wreaw g1 agi ed fEmT #1 I g i
faaret AdY fag ardr 81 gaF grary &
AwAd fr€ a7 FY a1q oOrg oA | (FmEE)

¥ wraar g f& gaead sasa § 1 afsa
IAST §A W & fAQ Faw AT FE
¥ & w1 gl 9T (@A) 97 F a9
HT ATT FEAT AT AT HOAN e ¥ @€ g
STEAT | I EIATHE T FIAFA (Ha@
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qret fa@w &7 F1Iww A & v ag qsi &
FIA%A g | & SITIH) UF I 3T ATAT
g | UF M 17 TIH FT AHT S dloTo
T &, FARAT Teeg av & fag wan)
gt & qarfasifeal 7 Iaq F31 fF AasHT
drodToUHo FT FTE FZT & | ITY FI TUT
fF ST % grEIt g HrodYouHo &I FIE
TEY @NIT qF qF AFQ AZY fAwsr 1 gAR
ggt Qe a1 A & 1 Wil Figq qref Qar

TEl Fgar g |

= faora AT AT (Araear) @ WAR
¥ g FOg & AW agie faa S IR §
srafed Freer waddT § TETAT T ATIRE Al
T g

o TINEITA XA : 3T 41T FT ST &Y
FTAT H=ST TG ATAGY g | AT § I AT
/O

Iqreqer wgigd, gak fagre & atg war
vk Yfagifas cara g faasy sga a
@ifqaq §, g9 9 Aged 7 ag qfax a1
& 1 73 aYg nar wFzATae Sfeest @an g
afeT agt &1 F1S fasrg A gy w@r & &
wAmar g fF dca Jgd g3 I9F fasra
T ®| g1ar |rfgg | agf a3 sar, gArar
Tq qrg F @ end § 1 &l g AT,
garar &Y Ry 9 wfeey off awy §)
affa agi av ades] ¥ 330 & faa g
T AgY & 1| qdza el & fAw &9 e
fgmrad s2w Y 97 37§ &0 frdt ale
TATT 7 97 o7t & AR fagre § 537 afus
ez w1 @ qx Y I 9T A Agy
fear s <y & 1 srT gt ¥ 2fier waref
TI% 1A 74T grar a1 § awerar g f+ fage
W g F arga faay ) g TR O
froez wfiaz st 2Y sear @ aga afa-
QI wgea § | agi 9T fgegear ¥ qwmd
T S § 1 &gt 9% qvm‘t T YT HGET
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FATAT ZAT § 1 9gT TR W A A7 7@ § B
fagre ¥ aeed #1 aard) aga 1ALy
qgi 9T 7 Tf LTS FY 19 FHAFTHU | |
SIg AT FT TF FFERWAT FTqrag g1 &
zfrez fafaeeT & wgar =g fo F gaar
fasra #T gawt efrez @ aam )
(STEETA) A19SH AJTITRIT HGA § (6 THIA-
grg AT &, TqEY grAr g Afda gfeewr
ST sqagrT ¥ aqST gerar Figay § | agy
FI0 g fF I &1 aqrw gfeaq, aqmq sreq-
F&TF 7 F{ra ¥l ST & G197 § |

st sare fag : anrsang @ & fae
FaF T UST AT F FoFo favar w)
faar s g

sft Traear? qfawr © ergF Mwaa F ar
THoTTo AMfary 3ar @ § 1 9+ ar sad
Iy fag 3 Usg awr &1 fewz faar ar)
Fi0g a1t F FoFo fazar F1F:1E fewe 7
fzar

\aFqUT )

SqTEeT AP, =11 Fo Fo fagar A
AT 1T T IR & | o0 fagar & 'afea &
SNTE 6T 1942 F ATQIAT § FT%I ganr
WIISTIFTIT I a1 9T d39 Jrar
@Yo qlo THo & AT ATV faVy FT W

¥ AT 5T AQHRI TG FQ@ 1

(za=ar)

MR. DEPUTY-SPEAKER : Thete was
no CPM at that time.

=t UMW TIET WX : Iq(eqey Agaa, &
JgT AEAL ATT FgA 91 QN § AfwT 3
§1 EA9E I A oW FT @ 142
&7 74T F1 &Y AgeAYO qrorAG Faard #Y
#% aql ¥ qraF agi aftag § | wiffy qi2
STt & arrearad fear a1 fr A foomtat
A fasiar grax faand sismmet &1 1981
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EikRz e Rkt

a%F T FAWA ¥ Fehigz FI0 & | afeq
ga Far st ¢, AfFT gasr A1vEET g
=q MAAEA ¥ Ne-q1g AT UHT THIT §
fa=r1$ Q1M | UST AIHIT AT ST T gl
gawag @1 7¢ § FfFT A2 FWAT A1
AFATAAY FIA FT OH TgT TgI AT 7 TAT
&1 g7 MaAre F1 2@ T Aql 7 Afraq

9gY g% § |

T WaaT & A F AqAT I anred HIAT
g 3T AT FT AL FATE )

oY fasg FwI AR (q1a7an) - ITETA
wEIEd, g @V 91T & facgd aRdE o
® &« star f Qi & e 05 7 q9A
aif@?y quT g9 AT /T § 1 g6 GIEHILHT
FIAFIA @9 g1 @I ¢ Afed g9 s ¥
gTETL X ot Afaat s afwq@a fFar g,
3 Nfaal ¥ A s Ggor T o)
fr ANl F1-agaar 3 &, faa i w
qEaNT FIA AT, A H IJAFT THIAT
freger @ear ¥ I RINET GIET ATAT
arrfas NfgdY & @ & ag Fgar & %
7z fgegeana # fafaa s sugqear 94T @
$ | dfaara ¥ amwaE F =1 F7 aE @
T SgFT Sigur &1 af 2| afET Inay
Srew a1 2w | fafug srqsaaear 9ar 7g
¥ Prgwr Mar AT az g g fe Rw &
weaz o1 umIfasrT gsafy § Sasr W
¥ gl &1 Ay ST BAAT ISE - A
qsft agry FT WIFHT 747 & | dvg gAY 1w
w1 fagraaisa st fwar aar @Y 57 a1d &1
zrar far nar fe qga @ @ & ada
£ ¥@T ¥ FIT I31aT ¢ | F 7Y gumar fF
A ) &Y ¥Er A FILTS &1 A9 a7
FY AYF A FIAHH H1 TR § g7 {7 qg
gare fFar fs oF sredt &1 W 979 q91

AfFT S 1980 ¥ FFT 1984 aF aqsT

F V@ q FIT I3) &1 1 AfFa, & oF gl
F1 WY 719 AT IaqT 9% | I F JT47 ¢ "
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. B AITFLIZE I FO AW &1 IFI § 1

faerr g &fa aama awd@e 8 saar gagd
 =ar qar g fea amd ¥ 9@ @
awerar fasdy & 7 @ @z aqreT A1 g
feafs & 1gar agi fagre & wifa ek
sTYEAT 3AAT @A g fm wrwAfaa gearg
a9 GFTT 9T Y T & 1 F1F oY et e
T gfaa A wimar oy @ fage
Htqdz § &7 g § g F AGG HEA
F1 § i Faasy geegawea § gearg @)
W@ § | afew sy 70 F ' § Ahanea §
uF Of aufaq fag wo § o dyar gra
T FqUgHiaAT F rT AT JIAr § N
AT F AFF A ge F o faeaa
Fegfaez ardl & s=g-a=y 40-45 F14-
FATAT FT AT F & | ATA, < F A7
wfzatg ot gfera ag § 1 ferg-gleam <@
2l W § | SeTHETE AT ASYeE FeEq &
S grfera a8 § 18w F eI qaamy
feaat g1 <&t 8 7 923t 9T & S 9y are
& ST sAF HAY ST FIF GIAA gH1ATAY
AT G § | AT gHAT T A I} An0 a7
FOSAT & | HEATE a5 72T § T GI-THIT G
I8 | AMEY, AFq1T frawr gr @r g ?
Aq FZT ¢ [ g7 AT F shaa-tge &1
FHAT IBAI TGS § 1 T F1 feIegma
FIF, s0F AiHfead, IATEIT I qEF
F g&1 ® Afqal §1 IEFET W F 9
JAJT HT FATT AZT FHaT 7 FFHFAT |

fagre 4t feafa @ay warag feaflr &1
&R aq |1 1A § i fagre & a=9 g
ar st fFar s av @Ay agy 2 afEa
fre Y qX fgrgeara @ @@y sqrgr A,
SUSTTRY 0T FG X at ag fagre F
faar, fassn otz foerr & ammsy &
fagie g9 1 g | & I&T IFNT F 4r¢
ool & 1 wiferatdiz &1 wvaT 8 & g g4
awr & fafwe wral &t @ &1 9tawr fagar )
fagrt & T & ofa w1 gaq § a1 9+ ae
FFuT g1ar & | fagre 1 97 avag fawra
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g1 FATfgw a1 Y7ge TITHE F M T A
wag faad) ATfgQ, Sus! fAqra v @r
2 T gwaT 3qer YT W 81 9g Fg
qrar | #19% fao gfewa g5 feq amat
F1 FTAteaqq g QT F4ifd ora gug g
gigr g wur g | afFq fersirgaaEa o
gaT 1 qgad gin fF fasr- & i feay
9 g3 F1 dERT geaT agl g, frdy W am
T AR aea T gl § 1 afwa fagi faadt
F s A oA FIwr NG 2 ST 735
Hgeaqu AISTATG — FIGAX T ATAAT AT
FANT JIFTAT— TG FE gAL AITTT TH
31 91l § AT, U-gq AT [ 5-15 Gt &
afegq Iy o7 TET § I ITH ALF FIg
agfaq ear7 a8t faar AT @Yo

787 U WIAAIT FIEq @iEEr S
73w 377 & sreaita gq faug &1 Farar ar
tF ztfas uast a1 fagre & ga®t earqar
gty arfza 1 ag ara a8 2, fage fagat &
qraer # vy 0y v o uda: fagre
Atomic energy Y 19T F1 JTT | ITIEALT
wgian, Ay AraA T qraar afan fae
BT & 0 4l & S gg TAIFT T 199 &
ardt ¥ fao wfag 21 Far agi }E qda
T vt T FArar s awar | afg @iwar,
g71% § F1aAT AHT qIE § 9FT 19T
‘qic Tgrfga fear sir awar g, feer ar
70 Glo ¥ gAT AT wAfC ATY AT FHd
¢, fgrgeara & g A1) ¥ stvw v, F1a7 9T
araifeq ceie @arg ST €FA §, a1 gAIR agh
ST AN H ATTHT FAT WA g | AfFwA
TZAT a7 IEFY JANA-awA H ST fF F1IAT
tr2g & faeser qra &, 97 & ST AW
TN € 3, & oY Figar g 1T agdy FYarg
(% avamr &t 3@ wiv 9T ggrEgfa & aw
fare @2y gu araear, gear, §IR &R
Ta1ar arrfe eqral § oer @ @ret 7 faat
9t &) srrawadar gN, IAFR! 64T §
TaT gu qAe QAT AT FY CIGAT HA)
wfe 1 af arrq fagre &1 qwad wTEd &

SRAVANA 11, 1906 (SAKA)
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3z +t 3w F7 o i § 1 fagr dw A agd

F® Fealsqe FAT § | AfFT IaFT amaq
FH1T 3t fawer <@ gar g | faars 1 R
fgegears & &1 sgg¥qr g, 94 QARS F
% fagry st A1 § 1 wafe Iad ok
zferot fagre & srqeft wrav-sran aifaay
a—3ad fagk ¥ dfzdi & F1ww F56
faars #t sngear &, afFa zferan famig,
fagw A0 foar st asar ¢, swgfaar @
gfaa g & FIgar g % qgw@T #1349
gerE ¥ faaig sgawar & foq earg v
Tifgw ot war 7Y & A% anfe famass
Araear, Aarer arfz foai w1 faard gfagrd
ST FTAT AI(gd | M9 go o §F F§
=T g Ut fFar g 1 afe fagrie & Y 3@
S g sgaeyr &y g @1 fAfega qic gz
cfeauil fagrT &1 wraar g1 awar g |

SqIEqLT AGIA, AIqH Araar fasr #1
AU 1 AT I, IET CF 4gT gevde gfa-
afgdl &Y | afsa sadt gIw arsaa g
foe wet s, faa®r zfagra s guET
g1, agl & AT FIHT GHT & 7T FLA AT @
et zgr us gfafadt wanfea #% s,
afed st aF agt «1% gfaafadr ad aa
qre @ | 1T 1T USAT &1 77 F ATeAaT H HY
Fegtg gfaafad) aam a7 en@ € F4ifF
Araear § gfqafady &t eqigar & sifaca
1T FFHIT Ag1 §T q%41, fagwr fgeer-
fega grafea & | QUF wAg § @@t §-g)
g faerral 9gq of1d 91 G981 & I greaiad
FT T3 § AR T arfaaifie & g oY 7
F% qTT 9 AT F ISTAT § A A1 R &
89 9T ST AT A1gar g & arqsar & ua
Fed1a afqafadl 39 ) sageqr axF T A
FAT ATZC |

qgT 9T ALHIT &L 1T § edifaaq gq1
F1 Atorqr g, afda & qumar g f@ 5@
qrae & W qEqraqer Afq ¥ &19 37 Wr g
T AT g1 91T & uHo NI #Y FiF)-
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[t fasia Fa1z area ]

ZAEIST § FTH g @I | AILH 97 TH

- FFE FALAT, 0T H AT14AT, AT A AT9H qHo -

Tty § 1 wfFT g [ravar # ALY
FA14T, FRIfF agi § us fgqet gs & udo
9o AT § | ATARRT T AL Y2Y 7 FT giar
g AAAT @ T 741 ¥ (swawia) gy
T ATAQ § fF aaat i a7 @ gFaa §
G AN AT qig F g A1 Y FIAFT
SEIHTT F 40 | F agarg fe aad ag
Afa 7 aftads s3ar Fifgo |

Jq1Easd HRIRd, AR I UF AR
SEAATIY I 139 §, fFasT o 7a7 §
SNA FY HIT KA GHT T FT AT WHE |
gaTdl gg ®iv g fF wSAlR g &1 war
q% 91T AT AT FIZT— STAHIT ATIA
- &) € 157 N FFa2 fHar g |

sgl g% siaigfed TART Fesi &
TYI9AT FT qT4 2, AIFT A fagig iz av
arar g fa Faaa «f far geaaidq § g
Aefes ANHA vagds feg @y
wfewa gart araear fae Y gafFeaay & fF
A} & AteYafes TerT Feg #) ewgar
agl agl gy a#r g fafesw i &1 ag
Jq @Y oY, AfFT ag taw st aF
aifaa @ s} gg wrear aef & qfegaq ggr
gar 2 | 39 ar-ar a1 &1 faar g, agi
qarer WY fag § AT FIFTT A 1T U7
Wt 211 g, JfFT FAa ¥ 39 T1d H AL
AT AT @I}

gH aTd) & Ig-g1g gHIR ITATE &1, 7T
ATeeEl Y g gL A geefegas 9%-
q€ g1 Mifga fHar g s At gt 1
waTqaT & f@q 3 ufwar &1 qoewa gar
2\ &fa arer aF #1€ W gwAr Jaw fog
T &) § | €z Edde F qra qiw faEs

F7 § forad w1 snanfos gfee d ¢ foat
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" & fawrg 15T gIFIT A T gFAT § I9-

fag ad miv g f& &g aesrea) o4y
AT garAr rfgu fqad sieawa qraar
aar oreq I%4€ foal § AraT FY aF T 59
¥ AW OF Stg Nf@ede graedt a7 gF |

§7 wedl & wig § oA arg gareg
FANE |

=it geitq fag sifvar (agat) : sTeas
wgied, ¥ acdlde)y a9 &1 gagT &<ar
g | GAR & | 9g3-81 Q&Y geq1d g el
g faaaY asig & gelded awz & 419-
yaFar 9T g, AT AT ag g9e s
& | Jureget ST, # A9 92w F A g
Y &1 aqTA0 MGAT § 1 gAr wewm fawey
AT &, a%as €2 § Fig fa=rs @), fuen
g1, fastet 81, as® g, wad fawsr gar & |
zafae gaFt A1 fadg ema gar =ofzo )
qeT 930 W & 97 ¥ g T agi agq @l
gfas T a7 qeqar g | 37 g g W
wer w2 faes gu usal ¥ & | gex g3w &
qura fa«i § @ 25 faor vy & @1gi etaaq
50 sfqud arfem g% 3, iz &mz 10, 15
U YTAY AgY a1 T g7 99F g@r 93
sraar | § /3y St & Fgar fe 9w foey &
QAT F qrfT FT TFEGT NI @IF F fAQ
AT qUT F1 &1 I 7y g7 geg a1
sqaedT gIg gt ATfga | segar & m F1
Taraa &1 qrAy faaar @i T aged #
17 FARAT | T WITd @I HAGAY 2|
U ) &7 {9} &1 F1FHT aT FL

wex 93 A agd @fas §, agh @A I
FILGIT AT gFd ¢ | A fog wae ¥
@AT F FI@A SIA AT g § g9 AW
FEY FAT | ATTHY 2 F Afuewim fgeay F
BIE-81e ¥z & FIX@F SIAT ® g0
FT A1y 1 A AT § g9 g A
qeq 939 ¥ G5 g3 BI-BIE {HT F F1-
T @ 1 AT @HE F ATYIL I HIA-
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g A a7 gy §, 7 399 ey, fasrer
% 9, ag Yy agl ad gaq T &1 AT
e

faaig & a ¥ Aw fagaws § f& ard
afeai qex g3w ¥ fasaay g, 99 T9T,
JEI, AT, AZTALY | 31 FAFT qIAT AT
usgl ¥ qrar g, @few wsy 43w F1 g
Afeat w1 qrY ga & &9 fawar g 1 aqar
Qg A8Y § Sff WeT qIW, ASTEA, TFUT
T wgruee & o fgeal dagarg d1ale
5q qTAY &1 ITA g g0 ¥ fwAr g @
IAFT GUEA AAT FFHAT g | AIA fqFar
gar 39 MiaAr 7 fag fasar sifgo saar
Gqr g1 fae Tgr & 1 fag WwaRa FA G
@I &, 3% gaifas 20, 25 @rF § @i gA
AHST &T 91T VFT fFara F @qa § qg=r
3 4% gW FT AL ard g A fawaAr
g1 f5 ag 9@ qe€ 4F T qgIIAATA
ar fwaY &1 uSeEY § @Emaar | ofEA
9T & 9T & S9SN F S H &15
TISAT Seg o weg gy W o arfw agi &
fea1at &1 3w &1 guAIAT 7§ WHEAIRT A
&1 wwr faa @% 1 gaa agi fas«r aq
aFdr 2, fams &1 F19 g aFArg AR
AATS d F1T I1 1 GHAT § | AT FFIT
F TINF FI g § A7 Frfga |

# rql FieITaHT § 9T § SIGHFATAT
g a8l UF €F & ar § aa qi F3ar a1
BIE | 4,91 4 a1 § JUAT 30 1T FY
sifaw s3ar a1 @r g & F& 7 %E¥ ag
MFAr g7 ¥ FFaqE I, IgFT 79 gaAT
afwT w9t FE0 7 geaee faar, w4 ggaaa
T T 1T FAFAT F AT QAT FWQ-HA
TaAT a9y fasa 7ar afeq 5@ aX 59
AEY gAT | AT AW q AT FITS Fgail v
@ & 198w 25 &UT wrEe 41, fmy 50,
60 ¥ gE &1T &F 100 FUT FT4g
YT E1 TE & | §a%F a9 919 & A Fied)-
ZoeEY ¥ qgrey & & IZA AT AWM FI

466

gy qr4Y foea srarn |

¥ A4 wglzg & sg 5 fag 9612
guIR W &) A1 gyTq A 77T dR fres
gq rrfgaTdy &Nl &1 FIT ISAT F1gd! §,
Sa% gaifas za ayFar &1 aga faar sar
T1fgn arfs 1At &) g5 a9 faa aF |
gfewr ot frg wwT S1gaY &, g¥ 2w Qg
QYT &1 qraet A Fifge gy
ST &t 9ga faar AT Ffgu |

HA wrgaeg FEAA 1 ROE qgr g el
TA I F1 WY 93T § | 91 aF AT TTseq
wIE T forgges Fieeq F wigal &1 faerr
TgY fasft aa d= ag &7 gifwar a8 aq
BRI g1 ATH IART WETT FT wEH FANA-
ATEATT &1 FH g | W garg @ fr faad
TIg5ed QE-CAIT §, S gAY Ay §,
a1 fefezaz raa Y Y, sa1® qaw F¥ g,
forg atg @ 9@ «xa ggi @iy 7 &, 49
gl & guR Zigas efar § i @ a1
@t agt 200 ASF UF 19 9gHT gifaa
g7 aFd § I agl ¥ ge-faasx fe
afsa® afaw FA197 st atido Qo wao &Y
afgast & faq arg g1 %3 §1 afg agi g%
gHIR agi & ARl &1 qgra-faay &1 sm
F< fzar e @ & gAAqr g ars Ot gfraa
AT arfaarat Ao To udo AT ATEo Mo
qgo & frg adl faw @ & ag 3@ do«
THAT H qEHT FFENTT F A3 AN g9
FHY 1 A K | g W a8 quaAy fF qg
GAIN QW § A1 ga Wl 58 qIg q qgF
W & £ H WM AT Al gq 2w &
[T & T TFd § | AT Iq%H 79 ¥ gaa)
qEI T3OT ¢ |

# a9 faw @9t 6T gadt ) g e
98 § 978 Fgr wigar g v gak graw
& vl g4t ST 1T A Hena & 5 99 am
g A Y qgiFr-faedt 9@ g7 aw
T &1 9ar Ag) 9% 5 agi 4 g <@
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ELECIEREER (el

g1 au fa3zw 2 fF s@ qeg & araar
FAHET AN F) OIS FT T ATT A
Irg AN F1T |

A anifeardy o agt & qa fa=rdr &
15 /7 Nfafewa qef ar zaTsaT At 1
FTAFAT &, HTLT TN A7 F1 A1 FT
aar frardy Araq § o1 w1 wiar F7 A7
QA AAFAd ¢ A sy fea ¥ w@a g1 &
aim & fau gz it agd 6 F Wl 8,
AT ST gHIEY g7 FIAT §1 FI F) QIAHIT
g, 9T ZATL Z1gae TICT1T &, AFo Ao
o dYo T TA0 UTTo To W0 F FIAFA
& ¥ U9 AI7 @I TaAazs &1« fag F | e
TEHE & uF 4 g7 Tl Y 9gradr 39
Fragardl g arFvad g a@ ar 93 g4
wT & 48 H 397-99C S1LAC A 31 HIA
F1 397 AR H M FI I 2 [F FA7-FaAd
ufear & @= &7 fear AN @iF3 vgi WA
§ | 2R FeEYT FLHTLIA OFRATE 1 AW
FIAT AT &, A1 IV AGHAT wSeET FAAY
qE Y, 35 T Tq1 AT FIAC GIAT AR
F1d F1 wafq &1 /ifqz? AT ISAT | IAFT
g ard 9% qEAar & arg fa=g sy
grTr o 36 @I FY AIFIE & a1g A A AL
FTT 47 78 95 @ &, 3q9[ 991 @ FE
F arg o T @ Fa1 27 O |

& ag QA 91 AZATE F AT A
et Saaana Star| FArAr |rfg, fga®
sreqq ug saFeqr &t Wi f& afw@e &
F59 &1 (U AT §, SAH! AFA AT &
T Qi T UFT FHIT IHF AT H ATAT §
AT Hfat SIATAT FT FITAT AZN FATS
g, &1 ALAT &A1 FT AT IFZ R U9 FW@
g, 399 FrE 719 AEY T | FIHIT &1 4g
srgeq &A1 Fifzu fF qrad carm & wfa
FAWIAE FY NFAT F A FF Afaw 4
Ffys FT F7 Aq Y @A FIT AT

STq |

AUGUST 2, 1984
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# TR geAa1T 2T gU qeAHed qAT
6T GRET FLATE |

MR. DEPUTY SPEAKER : Hon. Mem-
bers, tomorrow is the Private Members’
Day. I do not know whelher we will be
able to complete the Supplementary
Demands by 6 p.m. Therefore, I am prepar-
ed 1o sit late, but not later than 7 p.m. [ -
make it very clear the House has to be ad-
journed at 7 p.m.

Some names have been given from the
ruling party and also from this side. 1 will
call one by one. I will give chance to every-
body, but no hon. Member shall take more
than five minutes. Then the Minister will
reply. We shall complete it by 7°p.m. There-
fore, after five minutes I will ring the bell.
If.you do rot sit, I will call the next person.

o AfRA HFAX "ga (quecdrg)
Sqreaer wgrEd, § faw™ @@ Tt aeT §
gaar A1 721 g & a8 a¥F 3w F i ar
aET FY TAT A FAV I T A0 47 FT
W], A FTI@ g1 AfFT 97 F FWAT §
e afggFax @ aQdt FF @1 & FaT g
NI a7 @ &, ar a=y favar @idr 1 &
qrEar ar i qIHr sig q4garA F1 qQE
wial &1 qifgardz § &1 W@ g, 91 mige
gaF Aifgal & 15 4 frar-fagw g
afeT say WY g7 framr gs 2

gAR ST H AT TAET §, IFT a0
FHLAT AZT glewsr rai ar aR W@ H 50
gfqoma s a0 1 @ ¥ A9 2, afea
qatad # T Graar § garR sy §, 65
gfaera &7 a4aY FY @1 & A F7 SraT
faar @ § 1 ga%t nwad gar g fw fag
fagre £ wfw gadr sosis &), &t 593
gpfaFs argal @ gvaed g, (6Tt agi
gadr ey g X gaqd afgs vda T
faarg 3@ § | gaR afas aaig afawraar
AW A 04 &, afFd qwd qaday gfq-
FIH G § | AW & 1T AN HY ATETT HIR
agh stfg®s 7= §
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& argar ar f& ads g2y F wraHAl
w1 %8 A5 fgwr & srad, AfFT I
I §Y garr § | g Qar anar § f& ITR
gard & fag o garg w1 =rfge, 98
fFg oIr @ & 1 37 FIEFAT & =307 QT
& faq <t agraar & ardY g, saw1 AFfaa
ITTIT AT § AR I gafgsy & q1dAr g, 98
afgwax freaa & 34t ardr g gafag
379 afag arw ASY @Y w@r &1 § g
F1 EJ1T 39 T ATHTT HIAT F1gA1T 9T |
ATl HY 4 Y gLAEAT g gl HTO rAIA
T ST gHEAT FeA+T g3 |

AIFIT Hg W g & gu a4l F1 dar
JigT F THT T § ALY 1T gH {eAl b
gIFiF 9 gfezara 3 § QY g7 tarawar
g fF g T § 9IFR A 7O J1 a7 AT
AIfgT 1 1960 FY AT A AT AT T
A I AWT JTTLGAF HF AT A JT 1984
Tqg 561 AT 3T FIHIX F FAFIA
FY JAAT FL At 1980 F ag 320 9, fwy
A1 1984 ¥ 561 AT I AT KT FHAT
1T f Fradt # GY9r iy T T gFHH

gu g’

gUIU & IAT AT afwyu 1 ai&E
Afzal & gFIT & qag WAr g1 afor
qI5S § 197 T 18 AT FSIF F A[T -
1T YA § ST I N FIUHar K q1g
&Y 5 fad} agqr GIFITF1 €419 38 31
mwfyg fFar ar 9wy I Fgr fF ag
AT FY GUEAT § | q FE1d & AFT &I
ga1¥ % foae gaqy afas ufowY sSrgvasar
2 f5 Tog g1 gad aan 98 g1 ¥ FeF
TUFT ¥ arTag HaT g FF ag weg & fag
A 1 |

gq forg &1 ¥ o1 § agi ST ueyi #t
I FA G156 fadl ogor 9@ &7 ° 9
sfqse sre@rAl &) AT & fag fage
TYFHTT 7 F7g GLFIR ¥ gy foar 4r)
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TG AZ AT TF QI TET AT | GAT 39
g7 H UF ARIZZT FIIGEAT dTT F I
o4 ) 9%=g ag Iy ArSAr Fgi AT a8 foray
H1HO qar 8T & |

g @9 qa1 & @19 uF § ag fqag
FIAT FA1GAT § {6 g asrenv=d ganr 91q

gHA FIady aFar & Afg-g=t w1 @ fag

®Y T A LT F19 g8 &) gaA § agyf
Frar g & awwe ¥ aqgfag faa) &
fagrg ¥ arfas a19ds 7 Fa & F1991 go
% faar § 1 9@ NMfg avar fas & ar =
dq13T § oF s1g HwA fwar agr g Qar
FaAT g f a1 5w q F q9-9qT §F I
w15 ger faorg & e 39w z@w awyq
I N9-99 &7 § A0 #¥ 9T F T A3 37
% fAQ @gq B § & Hua & AwAd
FATHE Hifga ¥ eFd FI T, 92 GIFT
# fag sfag gt g 1 srero Y F@iar &
arfas wiague F1 ag) drgr qAr =TT |
gz ar gfaara & e WY wqa g |

F:a K F a1 a9 HR FZAT ATEAT §
AT AT gFEEr=ae faedl 0 F1H4 FT @I
g | T gagar g1 {5 agh ag waaA g s
Sla Y fagfag wetagfeg stfaa &t ag-
afa & g1y Fifgw, war agh &1 d@faa &)
q3g gH AEH gar & «7 agi St at
fagfaq &1 993 smar a1 @ AW ¥ &gl s
STt #1§ foenifag adl faar o s+l
TF 130 Qo qdo AfHAT KT gl &1 T
gar faar | 9gT aF g qa1§ wAagfag
Hifge & gast agafa it agf & af §

g ¥ H IW @EqIT & qX A wgA
J13ar § gl I 9 faaiager as & 4t
AT ST 9T A erq A foeelt & qa8y qgav
feq IR @ | 73 fagI F1 @a¥ gfqag
qay 4=01 geqiT g favar Fed=ge A1w
EHATATS ; forad mredt st glam fqQe
W@ g1 FgT 98 Ty oAt & wmigasy I
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[sto srfera gwTe AEgar)

T gt F AWM 4 3T geqra &1 w8 &Y
gfaafad) &1 edew 37 Y Fivw F9¥ ) dT-
FITA 58 I A4t & faarvady fFar 2
F 2nug FAT fF GIFHIT W I AWM
faare &% 1 g+l waat & @i § e7qdy ard
HHIGT FLETE |

(Interruptions)
PROF. AJIT KUMAR MEHTA : Sir, 1
have not taken much time.
MR. DFPUTY-SPRAKER : T thanked

you already for that. You did not hear.

Hon. Members, everybody shall not take
more than 5 minutes to speak. After 5
minutes, 1 will see, whatever he speaks will
not go on record.

st guwra faa (fasiiy) : Sqeae
ugled, § wEga AGYE Al FTogAdT
Fql g s a8 faagd #ar agar g f&
siyaa) gfeatr Tiel & Aqea ¥ ag 2w afe-
9F9 §AT &, 39 W F1 Arnfuw fagra ga
goefaF@a d fawm gar 2, faga &
g §, srafe faaa & a9 fawe gan
21 g &1 drad ag ¢ & g@ Im F
. wgaE! fawig g g | g4 gq ard F1 a9 g
¥ fe ofradt gfET wiE & Ages §ogas
&< 7 it Nfaai a7rd s aga ag 2w
MRFNHT JEE a%7 favT & gma @
& 1 gfraT ¥ A § wiedad oF ufraae)
M F T A IV g | fama, s, @,
gwafer fasra, afas fasra sciw & § qur
mﬁam‘aﬂ 97 g1 2 aSr A F @A
FIf % 3T & Al §© wiFaar g@ dw
IR # arTerT S ) 2 1 ag wiwaat g

o BPEET ST TTEdT § 1 §w At faan
& 8, sraUeim wfFaar § oY 2w )

B FAT T1gal §, 30 & faF19 F qrar
RraaT g & adr 2w &1 @fved A
- argd) 81 s go R wiwaai —arana-
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JTEY, AT T IYATEI—ST W &1 qfa
T ATYT STAAY ATZAT & quT 3w 1 @iveq
FIAT ATZAY & | G AT F, 38 qIG A
ufFqar &1 § IAF) qgraT IFI, AT
IFT AR AW & (gaefl g 1 aIyeas &9
Jea o F fawra & argr sraAAT ATEA &
aqr A FY TFAT F1 0T FIAT A1E § |
afg g 3w & faQe) g a3 #) WA
FgA &, ATHAFATIE Hgd § a1 ITH1 FIfZT
f qo fa<ie wiggal &1 gadq 373 &@
TS q3Al 9T ggam &, 3w &1 ufsawal
AT § §LOTL &7 qra & | 397 feafa &
graTsr gFar g & g@ {w & faden a«
QW FT VAT HIAT ART & F+T4GT §H AAGI
gl faaef) asl &1 2w faQe g7 & fag
AT AT 93011 H 39 W & FAAr
FgAT9gar g f& ag agam fea gacma
fager 7 ager gar fFar ATy Far FIT)
T &A1 H1 Far #1 fqrag @ fasr 98
Faif® o Io FY ATE FIAT AE ATRA & 1

u, ey FEAFT I HeaqId §
ST 39 9 AT & qrg qwe fHar ar <@ g
fawd adradt oY &0 g T & 1 gEd T 2w
F1 fawrg g1 W@r &1 TAoHTToZoqNo &1
FIAHA AIAIT A F 17 AT 1 H1HA &
qeg g g ar QY g1 & faq wa o
§ fagga Fear argar g 5w g §
AW &1 HTH wEa ) s faa1s & grgl
1 faate fFar so g =ieq, oF at ardin
AISAT g 1T gF  grEro qfagal & foag
TAFT § | T FIAFA F g1 T G N
qfuglal, anfearfaal, siw gfkat #Y s
fagr ST asar g, @rg & 339F g e
wadl, -9 ®9 T ggH w7 famiw
FYUAT AT AT § | gafag av g § &
T &AFAT &1 wlgure &0 ¥ werar
AT |

SIEA WA, gAR dYG AT FraHA
& araia 37 719 fawg Aistars aar Q-
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AT AT T ZATR TAT FUFAT F7 TSI
FI9 GgAT & AfFT A @7 H, @aaR g f
faatgT 1 aXs araFr earq fearar wrgar
g, 451 & fqaar ggata faqar aifze a1, ag
a8 fasr zgr &1 § =gar g f& T a%
afawifeal #1 fgaraa  fF 3 gTFETAT &
FANT STITAT & Gar F, qrfs AT g
BT 3R F1g-Tg Y& st o qay wy
[@r & Y § ITF! FTT 337 F1 A1%7 fia
qa |

faa1E Frasma & N 9T & 1957 sarT
feerrar wgar g1 g5 FEAFA T gWIL agi
Fgd fears ang g1 # Fgar g {7 fgaig
FIAKT Tgad dul & IAAT JT | FH QA
gAY G F Alfg F wAcgET W H
FYaqd Ffy geareq gar &, fewre searaT
g1 &, &1 3w & faq uw aga a€ Iaafsy
& | gafae & amgar g % fa«rs #19%a1 &1
qgd AT § F@F qife g@ a9 1 JeqraA
AT 3, 98 AT WY 7778 TG % |

sitenfas waei 4 AW F Fo fae aga
faw3 gu & =¥ gdifag g foret &1 fager
gar feadyarx fvar war § 1 v fAafge &
A7%a 71 gfeT & 3w F ghearom iy &1
Usal & avE) g | &feor faswigT § waa
F @A g & w1, fasaet & s1eam g
F HILOT, JTIT AT A7 & | dAfdT (A9
F1 IO &7 f95s W@r g, afed ITe 7@r
&1 7g 300 feendize w1 faar 31 & a=-
#1T & fadea wear fy a8 faai 4 agde
T sATHRT F1 oY venfos &1 q fqwsr gan
mifya fear o qife foee qx &1 Mo g
wirer sitenfas fawra g aF |

gTsal % gra & A WM BT gHAT
HIAT § )

st g HAIT A (GrArg ). Sq18aed
W, 9 qF TH IW & AA ATGI gl g,
T9 aF 39 30 FT Q0 fawra Agl g1 awar

SRAVANA 11, 1906 (S4KA)
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&1 73 g A arg & e gl S A AT
§F G/ T Agd H 474 747 § | AU UH
gl faa g—saT nieat & S+afa =1Eq &1,
sra¥ fraral &1 fg7 9z g1, aY gT aig #

qIE Y FIT A AU IV 9RAT FIAFH

Fg grar wifey, aqifs aix afs as% g e
g g a1 faara sgdt waw &1 d=9q § fag
dfgai d & o1 @Far g, AT FSFI &I
ATTAY A 93T GEKAT §—3T a1 &7 FAT
gfaur g1 st 1 afy ag axFi a1
werIE FIgET @ @1 1984-85 € gHIU 49
wA g g1 Fifgu f& aiai &1 wgFi @
SIIST ST | 19T §1Ad U §—$da axa|d
7 2 7dY, udl arafeai & fadfi § o, afz
FI15 IR TS 717 a1 (9o & seqqreT aF
TEAA-IZ T HIHT &7 dqTS qAT §, EAATH
qF 9g= &1 987 qIarg | gEifay & @9y
T5 THT 9T I IAT ATGATE i1 & qoegar
g [ gdy Aradla gseq ¥ g@9 ggua
gift fF @3q 9gd F-GAT FIIHT TATAT
st £ g3 arig #) g% e 1w

gO{ IT—AW F FoaAl ¥ faore
varer 3, dfFT goan § fawd faege
FA 8| IO 93w, fazre agqr g9 F
g g3 ¢ T4 fawiel o1 aga FAr g1 ww
gaE g e gfaw wi@ & fa7 g3ay &
fasteft ¥t agaraa g, & =1gar § fF oF Aw-
aa fae qarHT ag fasreT g g2ut w1
ST | SALAW &1 38 19T ¢ % oF frara
F¥ 5-6 a7 & sArar faswrany agf foer qray
g AL ag ot &1 faa |, &t va ), 51
qua Agl g, T WY T S g1 FWR
fearT 1 VT-UT | ST 93d7 §—3I9
5 gog & fasrst @7 & fqT | 99 aw fEgra
F1 FH Y FA 12 ¥ & fog - fass) g} &
ST, T qF IGHT AT TG g1 a%ar 1
qga-dl STET IT AT ETT Y HEA ga @ g,
s faset agl fassit &Y g9 1 Fq7 aT-
q1 g1 ST |

¥ 19y ag i1 &g wngar g e fag
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[ g8w FATE ATA1T]

YFHTT A ATT GEIT FIT FT ITNFA AFT AT,
I IFTTY ATTF) UF Bl FFew FT gqeT
gATAT Fifgw, foaFY #17a 35-40 g
SATET A @Y1 s AT SIad g 6 T
qagT & {7 731 & a1 AAg qgq 9 g
T &, U gIa § frarat a1 @i Saadl A
9gd AIFEEAT §, TED fMQ AG AARI
feaiaY &1 afeqsy 41 9g, ay ag WY g
34T F1fge | f5ra gw2 S wrTaRfFa,
S0 F AT Y g497 @ & AT IaF ATIHY
few st 1@ & 1 afg arra gdt wFR B 32
FT Fq7g FLA ql fFITT ATHFT AR FIS
Il

uF a1 & T FAr agar g | enq afg
qfedt® srexef+ia &1 912 § I@q g a1 I4F
grar fafaa aegari a) #vaa ga«Y 981349 &,
forad ST T12T Q0 81 A1 | # 9T UF
fiz &7 IV AT A1EATE | €1z TF
AT H 35 To AAINY 65 Fo FIAEIIA7T |
T Y a8 70 &0 aF fawar g1 &«
Sa gATgHIR afufa @l o gE o &
Iq¥ #7 A9 ageqr F grad  uF I9H7
faar ar 1 AT AFIgRAT A1, ST AT
F gaey §, egiq qol fF v aasg fd oF
Ay f¥e g7 fwadr  ara sqrdr g ? ar
ATfRAT AT FTF ATHFA a9, FIRI 2T 18
STHT Fegia qqrar f& G} & eeaT AT
21 ®9Q ¥ 23 TAQTF ATl § | OF HAAT
gIeq [ FRAY § I3 4, Iegia g oY FI
ff 17 %0 & Sgrar A1 21 I9 9T AW
QFA1ZS SLET AME, fHUAT AT, oq-
SFH WATFU AT 1L 29 AMA & dI1T 40
¥ 45 TqC AT ag 54T & AT ITH 1S AT
20 o ST A1 AAIHT FHIT & | F4T g4
IFICH 20 To &R HATH o7 fagr s
qFAT § | TA(F TN HIH TFT HATTART
FATAT ATFA §, AFAT HIAT T(ZA § AT 3G
9¥ 20 §IC I GATHT FAICT ar gg Ay
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gfte T AT sreara § 1 ga srarn g ag @9
FX&EIT F1 faet-qag ygrar g+

ST Haw § IAIT & fe fqat w1 994
¥ aggqra gy gt g 1 S faar ST ay gfe
¥ way sarar fres gu g, 9d saerafsash
7g Y 91 WY §, AfwT w8 A § sAr &
ST TE R ) Y AN, AYSY, VFIAT 57
sarg) 9T At gfsasy afus § | Dang sEy
STl 9T &Y agq sarar fawer gar &, agi
afsast fgara ¥ adi & st & ) a%ag
efeais &1 sngs) @) adF ¥ feurse
FIAT AT |

§ wgms 7 qIq Ay Fgar gl g,
FAIfF Fg Y NHAT qIgT 7 ATTH I
giwg dw a3 faw §1 Feiwsi s d
HEAT el AIEAT g | AfFT AT qA9F
W} g7 §IT Y AFL 3 ®IC AF faF @y
o | TO9 q8 §:@ FI A AT AT g1 aFAl
& % (IS AAF 9T IH FITFGME IS 8 |
# 19%) OF Frd ag |t aarar Figar g fa
ST g_W F AT AY 40 wfgwa swfw aw
g, SIgt @d A&l gt g 31X 60 wfawda qfq
uet @, sigi fa=rg & fag gfama adi &
T aOF ¥ T %9 W F1 fAF1@ FT a5y
g | ST 937 ® forer &7 fewez 31 sfawa
W@l g gL ag fraee fazar =sar s
@1 & | #gif® agi av sregias, Ty o
SYRTR agi 9T a7 @l THoQAoQo &, THoO
T o®lo § ar fafqez g 1 g@ aQd q gl
9 HEATTF T TG § gAsATg o W@ 8 3%
Ig1 F TR A1 FTASA 1 foreqr F7 FEIFI
T g & | Iafaq & aivw sar g & smas
farerr &Y o< sara &1 wifgn 1 Fw y FW
i g1 & fag agh &) frar aegd g
F1 Hq9 Zra § & 41 A1fgy, awt agi gar
gra%ar aaifs sz faerr agi wrgae
FIAST U & MG g, A Trgqe FTAR
& fafaua w1 fFdl sreq9s +1 gads 7@
®T AfGHIT AE & | TIY FY FTH oA |
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FEATTF AgAd T HUT MR 7 ggre-fagry,
feRT oft FaF) g9 faa sy &1 gard fam
aT -3 AL IEFET Agl g gT ag
FEAFET ATH €Hed IAH! AL L AT & |
NaT g1 THAL N g Wy | safay @3-
FTT F1 fwelr §1 &7 J F7 AT 919 & fag
I g § & 77 91fgq |

TF FIT 1T FZAT F1ZAT § 1 I IT HA
T @YY F W AU F I AT HST
& AIF A F gy FATT AT F A F
WIE-wdlAgre &3 faw X WA
30-9-84 a% wa # fagfaaai gz § wav
T GAT Y § g ArdAferd &) fewz IfFa
F 719 9T 460 TIT T WAT foRar | /1
FT 39 3T eq17 9T AMGY | S{q qF ATF)
ax wigai g== §, a1 8,000 arafead =1
460 &Y 9T AIg 9T FY @I 14711 TG
X F 17 fIATAT A7 g

qF g1 § ag st FgAT A18a0 g f /4w
FATT &4 qrea faar § 1 ddrda @rar-
adf faar & s awwe &1 afas eamq
IqF JIE I AT FIfT | DANT AT &
afed Ty @ar gargl 1962 & Ay
T QAT g T F Y g7 A AR
gfad #1 F STH! @ET AT T, AR ES
917 gfeq g | d9 IF 3 99 FI&F q199
FI AT F 1 WA A 9T, A (g2@d F "
I gq § A sigi fazaY a1 gwd §, fa@w
EQTT &1 &Y SA(FIAFKAT g AT dgT HT ATAq)-
MHw &A1 A1fgn 1 38 3@ S a@gfs
HYE W1 IANT gAI AAIfig &7 & g g |
I ATZF agt qIAG § A AN FAHE
ATZT GIF &1 giAT TIfgy, I I IA G
g | gATRT g1 &7 e@@faw ga § 1 S gard
femsg &Y «rga g, O gIIYU AT 9
Fad | F - AT FQWE {6 TG 9T
IR AAAT 14 Af6T AT IF A AGY AT
Trar g | § IRy qiv w3ar g v agi
I FTTT AT AV A3 § NAVAT FT NS

SRAVANA 11, 1906 (S4K 4)
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AT AENFTT F | 987 93 UF 9% faer
@1r 91g FA1F agt a3 aqt F aga aify-
FAT ¢ 1 59 9T f99 g7 fear e, faay
BHIN AIST &1 Y ufvar @, a3 @voeT 1@
ST agh 7% AT gu @ | T T8 9T I
FTT AT T gEY i AT BT g7 ATHO
AT gAY =g ada § 738 T AFq & |

OF F1d R FZAT 7181 | fova fres

gufaer 8, 9T agFT WEET A qAr

Tifgr frad drarasy 781 a% st g9
[IEET AT & AT I35 FIT F19 gAr
F1fge | 3@ 3w & g fa™ £ aaw) oF S
g1 aH | Gar 7 g) fF Adara gna 897 §,
FIAIGT A FEGIA § a1 60, 70 ITNT AT
S1Q G2 NATHE T AIF F T IAT q_W
AIHTT & JIF & A1 9819 &7 S AATAT
faar &, 3ad uF WY AT T A7) ITY FY

aTam! gt | g aua A1 fF Jgi 9 sigg

FT QHoTo § T TIFHTL TIET FT TWo Yo -
g, agT 9T IFIT GF TT SAILA T I1Y 37
@iz fad g | g7 add &Y a1g gl gy
arfge FaifEw sraz Tar garm, a1 #19 ag) T8
A

uF Aifedt a1 ag g T1gar g f
fawrara &% AT g « gAR 481 A1T AqFT
qrgwaige ¥ &, e} 73T WIgIgiqr ¥ §,
1Y 9% fAQ MIFSFFIII SATAT ISTT & &%
AT ATRT ST AL AT § § 1 a8 Fgi
&7 =17 g f% amg & fag aqq faar § gar
98 1T 318 F T WIZSTFIYI 197 93 |
Tar fedtsrT gaa wEf 981 3@1 & | QY arq
gared AT Aifgd 1 dw F gatiior fawra
fag agxr 4 BIF AT FaF 1 CF-AT
ST < I &1 qET g Arfga |

T Weal & IY H ATTHRT g7 g9 HdT
g f arrgd g@ araa 1 aqg fan

MR. DEPUTY-SPEAKER. : Hon. Mem-
bers, I am going to accommodate all of you
who want to speak because you have been

waiting...
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AN HON. MEMBER : We can continue

tomorrow.

MR DEPUTY-SPEAKER : No. We
bave already decided to complete this business
today. Tomorrow we have got the Private
Members’ business also. Anyway, the
Opposition side is over. 1 will call all those
Members who have given their names. They
will take not more than three to four minu-
tes each. The Minister will reply ; he will
not take more than 10 to 15 minutes. So,
we shall complete this today.

Mr. Namgyal.

oY qto Aram (AT1@) : ferdl e T
qrga, anad gA a3 fag s faar,
Tad fag & straat gFIL g |

§ aroey arq feqog Araw 25 4 gE
FTA1 g | 3w faarfad & § Y eargz o
QTN TGAT ATZAT § | UF AT AT 37T gATY
g ¥ uF Jezar oHA @i 2, IAE fAC &
AITFHT AAFT g | AT T TE AT 95T
Far & | 7Y qanifen 2 fF s agh gw sl
¥ Fody arw wfwy faad fEFasat fra
QIHT AT THT FT I § 48 1T T FHLI
gay A A Ag § fF wasgd § 0w
faemrera &1 Ig® wifqararg §-fage F43
F) arq oY | g8 TFA oy s fuwz AL
gam | mifsrarare # fafeem adY g2 @ oT
ag wagfemrgss oY g3 8 1 571 faaag &
agi forge %7 faad fs mfsgamr &
1 wraar fae a% | -

(s famamfo aifoad dea go)

# feqroz "emr 28 T @RIU Ad EQ
yeifaan fafaed & ag o #3971 918 W@
g fF sgra § gae do Sfle FATAT I T
ara fafaseT g § wig 2 & zud
firg awT A% § | a8 Faawa 937 wedl
# sred! faaa aifge | gt o ege #Y agq
FH E |G 9@ TATH T AN FTagd
FrET g
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D.S.G. (Genl), 1984-85 480

feurug AraT 29 qraiaa gg § FAr
Tigai g % agr@ A% § F9 ¥ 9 §T
qF2T H ¥ qra qI9EeE 90 & foay fF
AIST IT @ T AW FT g QAT gl
a3 fF qree waddz gad wag & fag 9@
% HT W gL UF T WA grisd
TITFE g §FT H AT gAY 57 & QT G§
grizd MIFe Ffra Jeex d Aegd g%
¥ g% # fau 910 1 T Q9% 1T 43 qioaz
AT g1 1T 34 gL qaT Y SATET @F AgY
BT ¢

femog ArgT 31 ATT-FI@AT wASS
frotffgs & aR & g1 AT gNF § @¥ax
TAS T SE-grad qra¥ F fqu FTR
F19 faar o1 gwar g FaifF agr gais ga-
IS UF §1A § 19 9 feq as sraaad
&1 Z9 918 ¥ 9g7 & |1 qiFuy wraar Iz
gFd £ | fre sFwasg @fgs § a7 &7 78
faset 1 gow F gL A T F a1 gfewa
BIAT &, TUFT ATATAT § §F SIUE SEAATA 1
aFar ¢ | g aQs1 ateng faFww =%
AT ag Frees) § | 9T g@R fAqu &%
geifeed qig: IFT AW &1 §gd HIAar
TEAT FHA § | TAHT W ATT FX |

A AT § 9gT ©l-Bie 77 § | uF AT
saNF al uwr g foad Faw @y are §)
goawd & oAl § g9 X  9gq war 2
fosraled & fag qifan ga g war
g1 AN AT 3T 7T FoF & Ffae &
Uq BI-8I TiEl F fav a3-a3 Mg
FI TELT ALY g | 59 I WY ATTHT Gy=AT
Al

#9 § w9 &1 fenrog qrgy 43 &7
WEIU T AT KT Argar g fd s
dfen Fraga wrafeg 2 ¢ &1 graww &
TSI H % F1 Fifaer @y ag § ) afwa
aF @iea & fag srasT AT 2 5 15 3 30
fratitey afwr gar =ifge st gad

MIATT GIAT A1MGY | 197 5 @A i
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Y ST g7 &I @1 g IqY ATT FIAT
Y QU BIAET AN g a7 FACF AT AT
gadt g AN o iy § ST AW w1 OGOIAT
T8 931 ara g1 zad safafsawa &
gZIy FY ATIIARAT & 1 gATY 7 AT G
3 Sigt aT ey FIANT 4F 1 TH A8
IgHT 22T argANT 15000 § AfHT IuHT
aftar 10000 FaraT fHadizy &1 308
srerT arar 91 waar g fE fee ag @
gei gz vt &1 dfEa @y gfaar faa awdr
2| gq 71T F AT FI T FAWFAT E |

sret a& feate 53 & T 80  gOF AR
- #, gfqa F aR H aqrar g

keeping
Security

“setting up of peace
forces called National
Guard”.

afFT ga¥ ark # § ag &1 Fgar g
fr wreq srsgear @) axFX A 9 Fafaad
o Fo go o FAIE off, fy@n @iz M
qifeeaid T g2 AWAT AT HT W
NAT AT | SAHT AT HY UF qICT |

gAA0S qIZT SIAE F qgq wg-warar
AT 19 AT IR § | T9 VT B dqAfeT FT
WE 1 qUF €AIF FIAT § | TH H19 HL
TAEET HIA B AELT § | adifs 7 9 Fg
TEE-FTAIR g qd gian g ar g n ar-
Y STHT FY ST A Y& GITT | A AATHT
A oy Foar § T AT F 9 77397
feesxgg &1 w@r & fa faaafxdy 1 agi
Igar qgar g1 gafag gw AT AT A1 aga
EqT 29 FT ST 3 |

ggQ g afeT F I AT FgT ST W@
g fir oY Qiez A9 3 W@ gd € 30 fag-
T3y gF, guFl (s FT AN a1 @A
Y 57 T@r &1 A 9gT AT § |

Qo 3fZo Ao § E1FA TF AT &YQT
Wiy EAT @ | g WA T ATA Efear &

7T 0ged ¢ | a3 fas3q F1 fizT FIaT & AN
HTFUTIE FIHITH] Y HETTFLT § | AT
FEAT AT are) OF &1 & 1 HY gaR S
FYF & fAT JIT FTT FT AT | FgT TTIFAT-
vew gaq faw g T @ua Y 9% §,
3T wer g FW A aravaEAr
FOFT TTAIA FIA HI 4§ AT g |

fafas qfaga fafaeet agt 93 ga &1
ag & fag aearg ¥ 5 afgg Y0 § 1 g
 garg & fag £3T Y srrqvgwar & | Tgf
a%F 7Y F1 ITedF &, agi & forg ar Gzt
3qTed ALY G § | ATTEATA T 6-7 WET
qrEt ST & faega Fe Aw gy Arar g
T ST FT AZN 0F qQragd W AT | 59
farg gaet HTAT aga srawa® g |

qgne a faagfedt A wnfzu ) fasd
fedl o7 gresifamgarr, gu% &) 7 fav g
FAr1Er ar1 # Far fF oarade 71 9
fear st @1 ar) gasErs § oF dro
g0 Glo ARIFT @ ¥ fyad ararars
F ara fearat Wt ar 1 gz fareay,
qrade w1 391 gar 8, gafay A guw
g oagiam wgr & f5 gqromes &) 4] 99
fear strar g 7 ag =12 @) 9@ AT
Fel Wl ST AFAT ) qrads F gig o
quane gY Q1 §, 98 v adf &1 zafau,
ST AR A 8717 37 FT T&W 2| HIAG
fafazz @iga & st A1 AT F 7R
AT wErE § wF wEA F @iz sdawA gar
g1 A, ga & &1 dqT ar 3w &
BT FIAT TSAT § | T ©F HEAT &7 ao1g
¥ gq AT &Y Geara 7Y fae ardY @1 gad
qraq & faq a1 QA a@F &7 FAwT o1 2
faar & 1 AfT gar &1 Femrar & qra? F Y
1A | 37 S ATIN FAY 5777 78Y faar) &
A1Rar g & &0 A § g@w At § oF fag-
IF AETAC | 57 weal & qg § g
femea &1 gadq Far g1
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st Foo @ Feawad  (famar)
wradtg gaTaf S, & g7 fearega &1 qy-
47 FIAT g AT A1d1 &1 G6 T J19
gq faw srad & F1  ard FEA7 1 gAY
arg ag & 5 gifeseay gfaafady & ary o
qgT 98] & FATT AFTHAT 37 @Y 2 1 9Ty
&7 ¥ 9gi a7 F1 fawra sarar gAr ¢, agr
F1% Wt oat gfaafadY agf & o grfzaeas
gfqafadt & ara & 1T Srar gy | fgqrae
JRW F GETWHAT ST T 9T AT 7 A 97
w7 Z2-a1 7 g T o # frgoedarg
frar & v fearaer g2w § ¥ afqafaa
FAA S0 | fgArad 9w oF aga fawer
gAT AT § 1 AT AT AT ATIH 2, ag
ST F TAT § FIAFT § AHT formar aw
FA gR &1 g Fgl adarsr-ATa 39
AT GFAF g3 &, SqF fAg g e §
fagar asrz fgaraa gam &) fagr siran g,
g% g1 § FUALY | AR A OF ATl
ArFet o faga afeatsar &1 w9 =9
g & fora¥d ga sy «ff fgedqm § 1 sm1%
ggi d% IAT A7 a7 1AL aF NIyFz st
steat g1 1T 3R agh & hr ot arwifeaq
g | 977 =1t To o maf fafaa ofwe
Al 4 q1 Iegla femar § oF gand aer



487  D.S.G. (Genl), 1984-85

[ =Y Fso1 &1 grarag |

a1 g I3 fHar ar 1 gAIL USA q
I GIFTT F a1 UF FUS g=41g TG
wqgqr oY @9 ¥ fzgr 21 endY aw agi w19
g TEN G EFT & 1 TR fAq dgg H AL
qre} =Y qrerws o Az Y faww v A
FT JIX T AMAA &) IS(AT | G4 4T
FTOHITH ST 15 T2a8 FIAT & A &1 A
zfiee g star g Figar, g fgur=a
JRW FI 1T A1AT AEAT 1 IOl H
FJrgat g f& fanan &1 71e€ ¥ s17d) waw
grar st srar =wifgw) gk 3w F1 50
qqT @F gaIT &, IE WG GIEHIT &1 &I
fasar arfgw oz I8 § F€t 39 F1AFY
qur fwar srAr |fgu 1 are @rto o
TR qreyor &7 H =) € o uy A
amiifeag go &1 afwa as swara &
arq g fF gart qgrdY a7 4 8 e
gred g, wraf frfy & wgfafaas wad
g, fedt § @Az a8 § #&0 we
I3 FHIA &, g IT A F A9
ANTY &1 3 A{TEo Ao o FT fF-
a1d ITAsy AL § | § F19qAr Fq1 g 6 2w
fraw #1 aeaFT aqm ST HIFHTFHT g
ST FET G i T OF ZAFT B wQT A
F1 WY ATEo ATo o F qga FIAT &
A% gartA gfame goedsy UG | g9
MIAT & aga A [AH1a @z d 600 af-
Frdl F) AFIFAT IIAT FI7 G qAAF2 o
srar g 1 & wrgar g B oqw w19EA F aga
aurq wgfafaga FAA, deade T
0T T STIT FHEIS F1 WY FaT fwqr g
qrff agi TgA ater a0 T F) A 39
MSAT FT ATH fas ai |

g% I & SAT9HT g WY aqrAr SIgar
g fr ga agr fafas acards av =N d
AgAT VI TIHIT FT NT F wA foay
% foga argga anfs o g, T wa F9q
faQd = Fenat w1 g fad &1 AT wAtA
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& 3 g (ae wrfas TsT aww 1y q AMgH
YFT IaF! A g AR fq91 gTE FAE
g, sav fafasr gearss aier o smow g
03 & 1 & =gar g ¥ 3w ¥ wgh gt igw
G7 Yt 2, St gArT 9N ey g9 g,
o Yo §, Sigh HIHI ATAT ¥ TgA 47 gAY
g, agfi o At qury qfeq argga @ fag
g qife 7 97 faey & garaer fg T
FI F WIF I ATST IIAH FIET T |

el AT gTER 7 fAva faar g fe
AITIAE & TUIT 7% faH18 QUL T AT
F3 fegqr st | AT AT 9 H ag @iw
FW1 g f& fgarae g3a & 1, 987 68
fawrg @ue g, %1 6 W qasag IH}
IaFT o ggar ¢ fzar s arfe fgaraw
& arTl &1 ot fasra Fwra) A AR
FATAT ST §F | STHT FAIY ATHIATT oY T agi
Fgl, SAAG & FE-TUT 3 AT g orgf Y-
AT Ggd A 3 | IAAT AT aF faFwra
AT AZY TEAT & | I AIg, gAR fgATaw A
A F3 gT-2UTH ATd qH §, Fgf fawra a1

ATH IT A AF AGY TET 04T & | F 19T

FIAT1 & f g7 =N oY eara fzar smq

ud o< faagd § ag @0 |igar g &5
feqrae waw & qAfaqdr AT AT F 7
a1 w19 & 1 get faa afkar € s awa
ST godto F 1T 1 FIART 1 T & | faar
aai ga afwarst & s gfa s gar g;
Y TF gUTT 97 AL & AT IH F1I0T
gUTL 80 WA F7 7 &1 g FATY AWAA
ata g1 gafae adr sigar § fe s fgaraa
¥ 12,500 aMrare fassy gar g aFay .
N fgaras & aarw sfkare a7 €@ garr
T ST WILHTL & qra § 1§ =igar g v sarar
& surer fasrsit qar I AT IE WILT T
FHIX F1 EATA 34T 1T AT UST GIFIT &
wag AT 41fE0 | WIRF FIATT (97 AT 9
Y fgwraa g3w ¥ fasst ga1 F@ @
5ge F AT ofgs g7 T arfs ga Iudn
IATET TFT T |
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¥7q ¥ UF A1 {73 ag FLAT ATEAT§
fr gk gF UFIT § GY UF HH FIT-
arar a1 g, dfwa sargdy & giger a3y
W ¥ET F139 AEN & Frw agt aifed gafa

*RAVANA 11, 1506 (S4K4)
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a@Ea #39 & fag fag mu stz gw faar &
sitadY gfgxr Aty &Y aTHTd TI7 @ §
A 19 frar § ag s aF wr Ag) ger
1T eiwgid w19 Fg wFar g1 4B

421 graT @Y & ) S ieda «@rgA & farane
& graeg H qg dl gWIX @I weAl Hl
Faarafa frardy st € envargq feu g
fo ®r@®FT § 9T aF JAT AL
qia2T Gigd O I Ar59 &7 faEarw fFHar
FATQIT | FfeT asfY e I 9T FIg AFA AT
garr & 1 § =rgar § fr g @At 3ma gl
¥ afafag Que areag 3T A1ZT T 9
QU FIA a1 T erre fagr St | g wagd
F 19 § HTOHT GITE FLEATE

ATATT WA 25 (F907) : garafq S,
& orgqyF ANl & TAAT H @STEATE |
afagfee @iT smmafsz, dera st sran
HIFRYAT AT FIHTT TY AT THT TIFT
gz91¢ gWIR 4gi 93 17T 15 ANET Fi
gaTT wAY =aay gz aidt & mafwer w5y
I F &AL AAFATAT HT FIGUT AT—
qgay Mar faferg asmd §1 ASarT
IqdA=y FUA § qrafegd o AT gady
FISAT F areqaa g< afvar & us sufFa )
w1 faer, 3oy avafoag 91 g7 O a1-
AT AT A gAY FIAFA FI g v@d
gu ¥ anmar g fe o1 14 wd F17 A9t §
AT, WIAT IqAT FHI 9o gar gri &
qAAAGT § FF14 AT 4 A9 H garn wiag
gger &V A gar | sfage H er §,
faeredf o wgT o= gfagra faar it & g41-
fau & g a¥ar g fa afee seafa & a=x
719 a% foadr ad&1, faws go ammn, y-
afaa sfa st sastifa & & &1 arfas
Heg HIAT THIT & g7 § fas, fairvsT
4 ast ¥ ag arrw as &+ fHeEr rar, agr-
A F gug F ag gl ad-aF wAred,
TRIISATS § A e qat 7 aidl af,
T HT ULITFH FIF TN H1 AT
¥ Y AT 9y AT o IAX! ATfAF

arerr i g v gfons) ey ®Y s |
10, d1 IqH 5 @ iy w18, giearen
FT 781 | AR A arg faddy gq & Al
9T AT it 2 |

A1y @A S Y S FEn, T oE
ey GIFAFTEN KIET FFHT T Vo o F
A1, § g aqiar Aigar g 5 97 A
glo dto T AT =T q13 ¥ Y& F1 39 AT
T @ A F1 70y far st s wgd &
& TYRTT 98T & qTaATT geeql & faa)
dro Flo I AT ST W@ F 1 H Ol
F1ZAT § ATAIG GAvT gare st qAgT Y
18 § a8l & Yo do & graeg § uF agd
FEN AISAT AITT FIHIT A T HY &,
FET A & FIE FAT F T3€7 TG TAHT
AIATE | T FiO@ &1 "zey §oafFq A
AT H 1 To dto Tz agf gar1 120
o Yo fior gezx G177 517 @ 2 a1l oy 4
1 S T P Y TF foes SRR
fam a3 | 39 fRur § QF 9F Fa1 19T TAT
TF & | IO guTy WO q5Y, saay gl
TIY ST IAF A9 GATT AT FAIIT FAH)
7 fafrase wrg qidf & agrafaa, «n
st widh & fauy w9 & T F1E) =Lt
qvg A T T AFIFIA FLRQE 1 a8 2w FY
WATS & fAQ g | 9177 Urargare et
Frgfazz arEl & uzed § o7 gzar § oy §
g% 4gi Yo Ao T 1 U1 F Qg
95 & &1 % Al 9T Vo dYe Few g
7q § | ST gHIR agt A AT ; fgaraer
gaw & ag & | safae ga9 favaa § #1E
a9 AT § | 4g Y IR gaATw § FAV0H gAY
GHIT § W1 ALY AT gA THRATD a7
g1 s, T A Jy A g F R
g0 ZTA ZAIT |

A3 9 G ATV § AT AT WgT
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[etr=rd W 39|

FY TUITG 8, AT ISFT F 377 Y F71 wfrag
g TR 1T A1 F deqas qAgfw agrass
1 faator wast @, 3gi 919 & qray ) 7y
quTar § | 97 9 F I H 29T w9 7
St argm &Y § f U H S F g
FY GREAT L F W & Q@ Agaqe A1 £
AT g earq fear srg g zfiew
fafaeez s gu & 538 srgar &1 & &
soiAX uE Ufagifas o § wgh wew
FAT ¥ FIR d&qT H ggFaE faareg
FTT AT § T AIT qAT 37 WY § IOHY
g o fagwr s g zafaw raww sic
qIIE AT F1 ATFEA YT F STIT ATC | FHY
qIE BHIL &7 § STATAT 51F | g3 qf¥ar
¥ 5, 6 ATTATT AT H £ | I A1 ¥ 373
agd @ fagard § 3% a1 3% as41 &
frara & faw, 3% afware &1 1 Qa7
fay saF fau agh &1 gfaare g &
FIXGIAT FATAT AT 1 AL A g fF 39
3T I GIHIR JET fang eq1q 2

us faliw ard e g, Jgia & arar g
ST ¥ FBT FF A1E &1 g Foorr fae g7
2 fra® #1707 1,600 AAZT IHIRAS §U &
uF aid ¥ AfaF qus F | JaFT GIHTL A
1 ®3AT =1fgg T8 a1 qagd ® agy
arifa® sfeA1E grn | aradra gdtw sware
A ¥ wgr i afvsm 97 =1 Frafag sage
¥ grerr sirg, § T8 qgud A8 g1 § w3ar
g for srorare afesw I3 &7 gfee & agaasr

iz @ cagi w1 qft &, a8 @i
ofyaw T F1 F1aiag, a9ifs awag aga
FACE g, dZT T IAIFT ATHAT H ATAT
ST 1T HIZTAT FTHT FEFAET qGT 9T
ATAT AT |

qariar ® Y AgL arSl a1 @Y §, 9w
3F FW & oo TITYIT GIHIH A g9y
frar 9T QTR | TOY SEITA & ATfa®
feafa g7 @31 wwra g W@ & | & S1dAT
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D.S.G. (Genl), 1984-85 492

FIAT ARG E fF ag a7 usteara qv g
SIHT SI1Q | 59 a9 Fg7 Frfewr a8) 1 & g,
aF1d & feafa g

usEarT ¥ e fafrezz argr A&
e § g 3 ara ¥ snfaw feafy aga
gad &, 7w wreAl A1 Qe agi e
FUIT §AT @, 9TF A FIAT AT qET
VAR § | gHIR gEAHAY X gag-gaeay §
STHAT FY § THA gAFY WA & WY ) IAFY
¥ ggt faearz & w9t a8} 53 axqr, #9\fF
aqg 9.2 | fagdAr ¥ wigar § frag
SUIT HAY St GF gWILr g wraarsh a)
TEAE ST ATEITT TIHITA S 77 FY §
ITHT ATF £q19 faar sra |

IoF 3 & ar7a¥ farfural & fag zfosm
gfsz & &IaAT Fam &1 S Argar =y,
gaEl a1 Zfesn fafrezveara § afie 5@
ga aq1d, gug fazat 9o F1 g1 gwg
qET |

Frmang &7 § ®qFIT FT G7g 9T F
ST AL &Y, IgHY W gITT Y fHarT Aig,
ag # I19AT FIAT A1GAT § | 37 wad) &
g1 # fas 4 grer I€gT AT 1 gAGT
FIATE |

it T R afawr (vaeans) o awr-
afq wgew, & faa w7 gru gega sy w1
qAIT &3 F faq @sr gar g1 eawifas
8, St gufaeia avwre @idy 8, fafesa &l
g, faasrsa-gneae & vz grary
BIAT §, 3% faq sigqea aiif t@ar s
BIAT § | 3Y agt M & &1 FE <2 ¥
T 9l Y 00, AfFT I98) gy =g
TG &Y AT ATV § | TG TIFHIL FTH F3AT
g, 981 QT A a1l gzl § )

T 963.69 FUT TY FT AW § aR
Tad 29 fawir § 1 g7 Frara a7 safea §
TG AFIARAT G | § G 1 qar§ 27
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F18a1 g far g wim & a § 9w g
3 gAY Fwg GIFX 7 wgwa frar oix
9% fau geeiied sz @151 § 39 awe
F1 RGT HIATE |

& 997 Gg0T G I FB AAEATHT H
I GIFT &1 A1 fIATAT =A1GAT § 1 AU
fratas &7 gfamm wsa &1 oF-amgg
GAFT g faawr sadss g g garfaq
AT @ A1 2feroriaw gy @ gwifaag wgarn
g | afawige g1ged v gl arger &7
g | ITT TW I 937 ATU-AaA
AT AT AIUTT F1 SF a4TH & fag A
qegfa a¢ &g gIFR F gF A AT FY
au fAaga § 5 saF fau g7 Iodsy
FUIT ST | AFI-TIAE AT FIT-94G Y
1300 & &Y AISAT &, FaHY FATIT AT
Tifgw | @@ a8 & fEar-fFar ags aqrd
ST ST 9T § afggz-avgd aF a1

qgaT g497 &1 way sfg® afawfeq
fasrggz 21 3@ Sgw & fau FHATET
A4 9T gq  AAMET A THF 1T @
FATAGR T AENGR faFw @ HA
T AIST 9T 9§ 4@ 9T g FA1am
ST ST AU fawraEs &1 swr 8y
G AFGLT HIT AT & 919 I I71AT F1T |

farear & &7 & gAIRT gIHT agd AFAS
g AAgIX ud g § wefwgl & fao
FTAT FAT A1FEQ AR YITHAT T AR
& faq wgr faa@a emifgg feg @A
?TFE({ | o

guIR IfAUIET F 12, 14 FT-F1@IT
g oGy SaEd  wgl fulvg aasme
gga afaF §, agh #1% F@rar 74 g 1 ga-
qF I HAY To FHATIfT fATTE 7 AN &d7
¥ AigAge Mg F FIT hFEd AN &7
AreaTg faar v, agi AT aga 7€ g AR
gl ‘gargT I99sy g1 zafag ag Fiw
Gaed) agl wifasrea Fraq #1 JIC |

SRAVANA 11, 1906 (SAKA4)
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zad yfafwag ot gaR agr A
FRIAFH 97 @ &, 99 20-gA F1a99 §,
39 dF F GgANT T FgTAMIT I H
H1gaT g fF gA1 &7 § 9F1 F1 d%ar agrs
S, 3AFT F2T frar g, aifs sf-
faaartell ®1@ew fHar s @& | 07 20-
A F1AFA F eeqia qrNw fawrg &
19 § awear a8t faw w@r g 1 ga gft-
ST AT A aga sard g 19t &
arr qe-faa agt & safag agi a5 @
ga1 fFgr st1w |

gAIR &1 § AT &) giawarst w1 agrar
sitar Fifge ) 7y fagga & & faeel @
TAGIETE dF &t CgFmus’ 29 99 g,
AT GUAFUT qF 197 AT HT AT
TZAT § TATT AF ATGT &, THAF! FT(LH TFH
agar a1y |

gHTRT OF Aenfad 677 &1 agf qe A
I ART G1aT LUAT §, SIAFIeT g AT
fgraTaral &1 FITAAT § | gHIR TP F1 aga
quAl #iw g fa agt 9v AN & &59
gazfeza 1 31F FUF F1gga FATAT 1 |
fafawr cfqowa fafreex a3 gu &1 9@
1T & fF ag g 2t F wrgangy s3r

7q W gz Fgar wgarg & Jouge H
o dYo TYA FATAT dgd a& g, qIfw
agt & wtas, gfeaa At srfeardy smana)
& faq farar st aAdsa Y g9 g1 |

3T wWedl & € A g9 Q& Wl
THYT FIAT § |

w1 afg w7z @A (F13UT) : awrafa agl-
gq, § 1984-85 &1 Q& 4idl &1 gudq
FL@TE |

gH[X JW A adt yafa #1 3 : sfg-gana
4 gua fuwre geargq fear @, svnfos

- FIIET | oY g7 AT 43 § & faga s
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[ afg =+ &17]

g § Y guA gl &) g ) 9w AT
TSl H ST AAATAAT g, BT gL FH H
gH AGHT @ 7 | AT oF fqwsr gan
&7 2, fadr 60 T8z ufear ey
QA 3 | gW agi &1 T & qrd) ¥ gaedr w1
Wl g9 A8l &< & § | g AU A 91 A
a1 & faq gad st @9 fHar g, 794
aql § gud sa9 «fa® &1 araa faan 2,
aa I gu 3w sifeq gwear #1 g@ 9@ @
a% § | ag smavas g fF ga feaqa femd-
Rl oY Ag7 1)

EIT 7 qgrer §=1 & fawm & fag
FIAFT FATIT &, geq OIqey T F
famra &Y G IaFT €9 A 721 74T € | HA
fag-zif ogws a¥ fermra § ag fa=ie
sae faar AT, a1 A1AAT {3 A FEERI AT
g2 ST fzar ar ) 373t Temrar a1 5 53
graaY g9-a¥fg AsAr sy, g Ay
&1 &1 9IS AT F guTET AT F Srfey
FY SITQIAT | ST o= TIT qu fawar gt g,
I« zaFr fa% g

freqra) 47 qgrEh e Al § savar sifaw-
faa &\ Wreardl &g &1 GART qTNT
2.36 d1@ FaUIA g, Jaf®w qgIst @7 &
%A 2.3 1 1@ T {IT T FH 2 | gATA
FAGEIT FA &1 FUE 8, AI(F TETET A1
F T F0e ¥ afas 21 gw foar &, 419
& qrY & argf ¥, g avg ¥ sfawfaq &)
gafqu ag 9q1 &I & AraEsar g ®
HITT FIT-MNAT T § g qMfasd FIAT
=ifzq o ot Gar agrdt &4i &1 faaar g,
ag ga Y faer |

FTEUT | arrw-giesar feqt &1 agw
eqrfaa g 1fge | gaTR draradf a7 &t
quq sfawa saarn faee), FagesiT Jage
RWAT Y AT AG T Awat ¢ F fAmy
R 9% e frar o ff el § ana-

i ; T
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gfear ear &1 oF Feg @ar Tifge | sgH
wesi< faar aar 91, AfFT g aq gaw fag
F1E gifgsa agt fear war 1 g 919
S qi=d AT § ot T@r TqT 91T 9%g
grfasA 7gf far war a1 1 gafag #:15 A
gau gafg 73Y g$ | zafag & ag wgar g
fa aeini femiza ot wega &t o § 9%
g ag Y feaie T geqa FT 417 gwiR gl
F faq fear 2ua w arfasa $T0 gar
gerraed vve gregfeay fafqezed 9
ferar & = 713 wrafeet Sz ot o8 gay
SATET AA99F F1IHT g1 a1 Ia% fao
g7 @1 qifgwT w3 faw ax@g aw
faw qigma wwar &1 gafae g IgF
fac grgam &< o sfear Wsar w1
FATTAT T3 FL | AT T I g1 SArar g
Qs <I19 ¥ a1 g7 IAY AT FY U FT
FIFY § | gafau zasr grafasar &4
=ifgm |

gh @eal @ @19 & sTay A Hia &7
HAT FIGT E |

Y frzendt @ sava (Hraansn) - aar-
gfa.wg1ey, agguivrasrgaiva g f&w garu
ATIL A 1T H Id § AT GART AW &Y
faaz a1 19 faqz @i9q &1 faaar &) 9g
AT AT TG G 9a1 A1 o/ gw e d giar
& | FTT KT T 19 F1E FrA193ma g
& | UAY GST H(FIFWA JV AT gg
(saaentsr) 98 Al qTA ATHT-ATAT G2
Aoy & 37 gus fawar & @ faaz, @
faaz, @1 #a1 a1 T ? F9AT Hiedrsqad &
qIH ATT FL AT ATT AT q87 ] E10e
(smmem=) --ad =ga § % gw smAl
FIEQUET F ad # @ T &, gmd
Frecr=qql § F41 Hirai §, w1 Sfregars
& a3 gH-IART 4 qq1G" " (sq=en) - qge
aIed I ATAT-31ET d2T QAT § | gAY
a1 fade, @Y faaz &1 z1gn fawar g1 gw
ATE FHA  CFUS qETGT D@ G
(saama) -+

e
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MR. CHAIRMAN : Don’t waste your

(Interruptions)

MR. CHAIRMAN : Mr. Girdhari Lal
Vyas, I am not allowing you to speak if you
behave like this.... .

(Interruptions)

MR. CHAIRMAN You do rot
understand. You are given time for
five minutes, within five minutes you con-
clude, otherwise, I am going to call the
Ministcr to reply if you behave like this. 1
am givinog you five minutes and you are
going on saying all this.

st farenst @e save ¢ § gg fAaga
FAT |A12ar 91 & Aaaa graqqy fred
Hifge | gui grea # faaa W Gz TaqHe
& qfsq® =g T a4 § IT I CEH TIEE
¥ SUIRT @9 gl gaAn | [9F F71 g9 g3
WOSTT AUFETd H g 1 3gi 9 gax foas
eI ATz AT A1fZT | ITFT . sqgqedT
AT aF A1 g1 @I &1 &3 AT & 97
FI AFET AT T, H1AF CATT § qa1 Agl
19 @ 0 agi 1 &1 °f AT T ;T
faet a1 @ HTA § SrEar 1< §iar arg
AT 9T HR AT & AT T § QU
FTTGTAT T FATYT | G I AATAT ATT
FIATE T AL T UEE | XA qgAr @
fie gaz faa weex @ ve Wiwarer fefegae
o ATTIAT & 7T AMAT ATT SigT 9T feF
qa¥ 9t @i IgF fawadr 1 awaay W
FRIT T3 I faeis & qrw § W fhay
g1 g T ey Wy H fHgar dur @w
gt ? gafaw sgh ¢ ag A adfoe
fasaar § agl avag waifua fEar g a1
TG ATHEIAF HIT | Fafd g6 9T A1
TR &3 |

T IUF § UF BIERS HIX qAUZE A
gt U-AMfaeq gurk agi fAser & foas
FIT IEE WIE F FHITGTT A AT TF g |
% graed H WY F1§ sgaeqr Agf g1 <@l
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1 Funaar g f& wrgde fafeex e8%
FIT Q1T 37 | @re o faIm} ¥ g §
X GFST HUT TIAT @9 Fd g ar A9
gt st U-ddifkga faar § saw g9 &
T8 & & ? IF FILAET GIT & HIL@A
JFEATT § @A 5 {70 A7 g7 | UF
BIERET ATT TIATNLT §AF TIX A% I -
I AT T AT THA E |

gl adF ¥ Ardiz T Iy 7 &)
Fraraifea fast & faq qw T 355 fF
g ST gYEFIT A g fwar 2 fa srdia
1T g # stz faq eofaq w5t
STT | ATTHT THo HYo Elo Hlo A IAH
HET HIAT g ¢ AfHT FIEY 912@1 g a7q0
98 AT AN g1 91 @ § | & syrgar sear fa
Frarafea f3amT § uFo @fo o o F
za% fqu wsu dadas $TF T g0 -
faa w37 )

g1 AN F13T & HATE Laqaige fua
FI ST AT A T a73 921 g | g0 qI-ATT
g W@ & % as1 ¥ «AE% sy ar
AAAATES FEY | GIFTH AVE T F@
aar & % gw Amasrgs g0 #3105 fma
A9 g0 o o # &I &1 ag qi9 &Y
FUT FT TIET X G & | #1957 a1 9T WY
qifae & ena a9 fwaq ara 0 &1
QRS TIHE T @Hd § ¢ UF HUS ®IF H A9
frad &1 &1 qeAegHe 2a §? ag
qiF 1 SUS &1 ATIHI THAIT g1 @I 2 |
40-50 TG AW H1 gaF XY § wraeqg-
#e fasr g®ar g 1| gafae sa grgamgdz
frer <@ & ST 1Y a1 WY @« & @ § )
A19%| Hiigl (4 WaATS SqqeIgd faer &1
EF-ATT F& A1 JIT AT AAGL AT §
Sa%! &1 QAT Ft sggear §1 |

A1 dF F graa wan &7 gq snadr
gler widgt &1 g19Ar &1 ards w3 §
fara® aQat 1 wraar g1 1@r g afdT Juq-
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ATESS da9 FaT FT @ § ? o qlo dYo &
gifastd & fF g7 & sarar Gav aga g
faar st asar AfFER arad 6 3 gFT A
AT AT 12 A |5 AR TF agdA FT @
& | gfxqal &Y AT aF AT #7971 WY
B 139 A% &1 qI¥ @UT FH a8 & fF
AV G AQT @10 & FrT-Ti=7 AT G4
agd fear @11 2@ g ® a9 gug uE
IITETT T@AT ATEIT | GATF AAAA §F &
UF IHICA 3 AT YT & fagr foaad
agA 0 I 7 AT w47 A7 7 & fgar
Afrd IgF F199z7 9F 5 IGIT 9 AR
#1 aaral fawrar fagn adier gz gar fa
HAFIT B 1T FITF 9T [T 70 HIT IFF)
50 AT H1 FHIT AT 7 GTITH g AT
F3 faar war 1 3@ 9FCT aF F1 [ g4
Y g TEY AT AT I9 AT & FHIT Y
AT G AL | AT TH IF 1T FT AT FHTH gIal
g JaF! A a2 g1 AfFT 1 38 FFIT A
sgaeqr gt Arfgy & wFm qua ¥ samar
qga A & A | QT d1 §, gfeaa
g S9F FALAT ATIH! & AT FET
BT | #73 AZIRT A AT Aug § % g7
qriy GTa1 9T J 6q19 &9 &1 FAT F | I
I FEAIIE Frase aqa 7 fHar srq |

SHRI G.L. DOGRA (Jammu) : Sir, I
know your anxiety. 1 will confine myself to
the points and also the time limit.

As far as my State is concerned, it is a
defence problem. Therefore, to defend the
State you must have a good road system.
There should te good all weather roads from
Pathankot to Poonch and Pathankot to Leh
via Jammu and via Kulu-Manali in
Himachal Pradesh. This should be taken
up immediately.

So far as the Jammu-Pathankot road is
concerned, its maintenance has to b¢ impro-
ved. There are three bridges to be built on
that road at Bai, Sapwal and Balaul. These
are very small bridges. If these bridges are
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built and the road made all weather road, it
can be used during all the 12 months.

Between Jammu and Poonch there are
two bridges. One is at Beripat. Ope pillar
of that bridge has tilted and it requires
strengthening. Itis a border road and it
should be attended to urgently.

There is another bridge at Thanda Pani
near Sundarwani. Even though the Prime
Minister has issued orders and !Sardar Buta
Siogh has also sanctioned it, the work has
not started. Tt should be taken up without
further delay.

There is another important bridge between
Rajouri and Budual at Koti Ranka. The
money has been sanctioned. It is with Bor-
der Roads Organisation. First it was
entrusted to some contractor. Then they
started doing it themselves. But they have
not bccn able to complete it so far., Itisa
very small bridge but very vital and they
should be made to complete it soon.

Then I come to small coins. Nobody has
referred to it. I would like to point out
that small coins are very much in short
supply and especially in far-flung areas it
creates hardship to the people.

The Government should see to it that they
provide sufficient quantity of small coins to
rid the people of the coin shortage. The
problem of coin shortage is all the more
serious for the people of Kishtwar, Ladakh
and Kargil and other far flung areas be-
cause the people there are poor.

Sir, recruitment of personnel in the BSF
and the CRPF is not being made from the
border areas of the State and other far flung
area. I would request that this should be

done.

Similarly, there is drinking water supply
problem tn the state. I would request the
Hon. Minister to see that special attention
is paid for the provision of this facility.

Sir, in Suruinsar in Jammu and Mastgarh
in Himachal Pradesh, there is a big deposit
of petroleum. Earlier a contract was given
for survey and exploration of this deposit,
but that contractor could not carry it out.
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So, it was said that it will be entrusted to
some other more experienced firrn. But  till
now nothing has been done. 1 would
request the Government to expedite the
work on it,

Sir, in my arca there are refugees of 1947,
1965 and 1971 wars. Their problems have
not yet been solved and they are haonging
fire. They are the only citizens of India who
are half-rehabilitated and no attention is
being paid towards their lot. Of course, the
State Government is responsible for their
plight, but we also have to do our part and
see that those people are settled comfortably
and proper attention is paid towards them.
Thetcfore, 1 would request the Hon.
Finance Minister to see that some amount
is provided so far as their rehabilitation is
concerned.

With these words I support the demands.

st mst avor @At (faeg) : gameTe
wEreq, ardt @I @ wew wIAW AR
STEATT FT §FT €9 § | TT §7 IX A
FIFHT IV T J 1T A FUT TIAT
a4 fwar war §, Sfea fee o fass &=
qIT € F qrAT 87 aG1 &1 €9 @Iy
TPATE | T9 9 ¥ Az AT @T g@
98 EF & | gafag v g fadea & f@
g yezTAfes eFreq &1 gyom fFar S
faa®T 99 g2w aw# 7 g & fFar garr
g1 gt fyrar, 9 fF srpoeg @7 g, §aA
farer gt & § | gafag ggh g ‘a1 A<t
qT gt fefezaz & g7 gamr g @R da
qreY qFAS ST Az F 1 faar sg | gav
FATY T AT ALY TT EF FATAT 1Y T
- e ggi fawr gfcma & e §—
FALN A VA1—IAF] Geawa a0 sy |

%® ufcars §, sigt 9T a1t A gaar g, -

Fgi & fag us gaT 1gR zaaaew H9 f5y
st | gafae ¥ axare @ A g i g
yeevdfea wxm # faliy &7 § FWER
WA R | AT AT aIFH § ag W fadea
2 & g 30 51 T UIqA F A H E,
frast astz § go7 w2 F1 a7y AgY fasar
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g1 T 1T FY ZrIT § agf FE AT IS4
ot g A faaga fawar mar & feog@ aT
Farge Fwarer giar Trfge | frad o safea
ISTETT T FY, TF AfFT WX T AT g
AR uF =ufsq W@ @I T g AR
SAI% & I F+2 1 fpar Jre qrag aaear
g g GFar § |

T WEET & Ar9 F A7 A F7 A9
FLETE |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : Sir, I am grateful to the Hon.
Members who have participated in this
debate which contains a set of Supplemen-
tary demands for Grants for 1984-85.

Sir, this debate by and large has gone on
expected lines. Shri Satish Agarwal, my
distinguished predecessor, initiating the
debate has drawn attention to inflation,
price rise and talked about the administered
prices. He has drawn attention to inflation,
the price rise and talked about administered
price. He has also complimented us for an
efficient mis-management of the economy.

Now, the compliment comes from a set of
people, distinguished people, who left the
economy in 1979-80 with an inflation rate of
almost 229;. Now they have the cheek to
accuse this Government of giving a higher
rate of inflation. They accuse the Govern-
ment which can claim with justifiable pride
of containing inflation. At one point of
time in 1981-82 thiss Government which is
accountable to the people of this country
contained inflation at 2.4% on pointsto-
point basis. In 1982-83 it was 6.4%. In
1983-84 it was 9.37;.

Shri Satish Aggarwal also talked about the
growing strength of the dollar. Can I pose
him a question—how does the dollar be-
have vis-a-vis the Sterling, vis-a-vis the
Dutsch Mark, vis-a-vis the Yen ? If the
dollar has acquired certain inherent strength,
and as against that dollar, if other curren-
cies of the world crumble, you cannot blame
and show your finger at- me or at this
Government and say, ‘look, what is happens
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[Shri S.M. Krishna]

ing to rupee vis-a-vis the dollar’ ? Well,
the dollar js getting strength because of
certain capitalist* policies which have been
pursued by President Reagan. So, we have
not to make comparison between two com-
parables. T am sure that Shri Satish
Agarwal realises that the dollar is becoming
stronger as against other currencies in the
world.

MR. DEPUTY-SPEAKER : You can
refer to inflation in America.

SHRI S.M. KRISHNA : The Govern-
ment is conscious and it is keeping a close
watch and a continuing watch on the be-
haviour of prices. No Government can be
complacent on this front. Every Govern-
ment is vulnerable, particularly at this point
of time. Thisis some kind of a seasonal
phenomenon which is not abnormal. This
seasonal phenomenon has been reflected in
previous years also—1979-80, 1980-81,
1981-82. When we compare the percentage
increase upto July, 14 certain distortions do
creep into the price behaviour. But what
must be considered is the seasonal element
in the price rise. In the current year also it
it reflected. The bulk of the increase dur-
ing the current financial year is contributed
by such seasonal items as pulses, fruit and
vegetables, other food articles, gur and
edible oils. Some of these items—pulses,
fruit, vegetables and other food articles are
expected to show reversal of the seasonal
price increase. But what is comforting to
us in the Finance Ministry is that the prices
of commoditiés of other group separately
identified which has a combined weight-
age of 489, in the index, has shown only a
modest price rise of only 2% and this in-
cludes the effect of increase in administered
price such as paper, aluminium and steel.
And if this trend were to continue, which
we hope is going to continue, then we can
be fairly comfortable on the price line. But
a constant vigil on the price has to be kept by
the Government and the nation in order to
contain the price rise. And he also talk-
ed about the VIII Finance Commission’s
report and said that it was not being imple-
mented for 1984-85. The budgets of various
State Governments includiog the Union
Government’s Budget contained this. It
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was placed before this august House and
before various State Legislatures and it did
contain this element and that element is
only the interim recommendation of the
VIII Finance Commission which has been
taken into account. And every State
Government knew about . S, perhaps
we will have morc to say about the recom-
mendations of the VIII Finance Commission
when it becomes for discussion on Monday
in this House.

Shri Somnath Chatterjee was very elo-
quent about the Government’s failure. He
talked about the price situation and un-
cmployment problem. He asked a pointed
question, what is the thrust of the supple-
mentary demand ? May T humbly submit
that the main thrust is to provide more
funds for important programmes and take
up anti-poverty programmes and crucial
programmes like employment, new sources
of energy, alternative sources of energy and
to develop industrial units in backward
areas.and to sustain and nurse sick industrial
units back to health. These are some of the
major thrusts. Take the Demand with re-
ference to Energy. As apainst original
target of setting up of 75,000 bio-gas plants,
it has now been decided to set up 150,000
bio-gas plants during the current year. And
for this, a supplementary grant of Rs. 25
crores is accordingly - sought. Now 1 can-
not just understand what is wrong in asking
for supplementary demands for grants to
set up many more bio-gas plants. And
every hon. Member who has participated in
this debate has talked about the energy
crisis in the country, the power deficiency
in the country. And the Government out
of its own wisdom, out of foresight have
gone in for alternative sources of energy.
This Government has got to be commended;
this Government has got to be encouraped
and support has got to be given for any
measure that we take,

Now, about unemployment, it is no-
body’s case that there is no unemployment
in this couptry. With the growth of popu-
lation, the natural corollary is that the un-
employment is on the increase." What is it
that the Government has done ? Coming
to- another important Demand under the
Self-Employed Scheme to which attention
was drawn by some Members of our Party,
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the Prime Minister made two anpounce-
ments on the 15th of August last. Mr.
Acharya Bhagwan Dev also made a refe-
rence. Is that not 2 programme or policy
which has to be pursued with seriousness ?
When the announcement was made, the
Government was not ready with the Plan.
Subsequently, a blue-print for the Plan was
drawn and now we have provided about
Rs. IS0 crores which would be only the
subsidy element, subsidy input to make
this Plan a success. Now, about two and
a half lakh young men and women are go-
ing to be self-employed. Well, it might
have been a very small measure. It might
make only a small dent on the huge pro-
blems of unemployment but let it not be
said that this Government did not move in
that direction. All that we have done is to
move in that direction and a few steps have
been taken.

My hon. friend, Shri Satish Agarwal,
mentioned about the State of Rajasthan. At
one point of time, the hon. Members expre-
ssed their doubts, both in private as well as
in public about the capacity of our Party
affording clections in the country. They
were doubting our capacity. 1 think, they
are now getting unduly worried about the
elections which are coming. The per capita
Central assistance under the Plan for
Rajasthan in 1980-85 is Rs243. ButI can
assure Shri Satish Agarwal that there are 11
States in the country which are receiving
per capita Central assistance lower than
Rajasthan. I think he should be happy
that Rajasthan is getting a better treatment
as compared to 11 other States in the
country.

SHRI SATISH AGARWAL :
are getting more.

10 States

SHRI S M. KRISHNA : Asregards the
Rajasthan Canal, the Centre gave special
advance Plan assistance, to the fune of
about Rs 15 crores in 1983-84. That may
not be sufficient. But we will have to keep
in view the overall resources which are
available with the Central Government in
order to cater to the various demands.

A number of hon. Members have partici-
pated in this debate and no exception can be
found about the various demands madce on
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behalf of their constituencies or on behalf of
their States, But the Government has got
to take an overall view of the state of
national economy, the state of our resources
and the capacity for cxpenditure and then
only we can arrive at certain programmes.

The country is poised for a big leap in
terms of development. You leok at the
Approach Paper to the Seventh Plan, what
is our commitment for the public sector
and what is the pride. of position we have
given to the public sector in the Seventh
Plan. Th_is is not something to be laughed
at...

SHRI SATISH AGARWAL :
have a separate debate on the
Plan.

We will
Seventh

SHRI S.M. KRISHNA : So, the country
is geared for that. You look at the infra-
structure that has been created in the
country. I will not go into the comparison
of figures for 1950 and 1984. It has been
done on any number of occasions.

It is nearly 7.30 P.M. now. The ¥patience
is running out of everyone. So, I would
not take more time. I would assure the
hon. Members who have participated in
this debate that their points of view would
be noted down and the reference would be
made to appropriate administrative Minis-
tries.

With these word-, I commend the Supple-
mentary Demands for Grants for the
acceptance of the House,

SHRI SATISH AGARWAL : In view of
his assurance, we will pass them.

MR. DEPUTY-SPEAKER : I shall now
put the Supplementary Demands for Grants
(General) 1984-85 to vote.

The question is :

“That the respective supplementary
sums not exceeding the amcunts on
Revenue Account and Capital Account
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges .
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that will come in course of pay-
ment during the year ending 31st day
of March, 1985 in respect of the
following demands entered in the
second column thereof :

Demand Nos. 1, 2, §5 9, 11, 12,
25, 28, 29, 31, 39, 43,
46, 53, 62, 63, 66, 67,
70, 76, 79, 80, 83, 86,
89, 90, 91, 96, 99 and
108”.

The Motion was adopted.

——— e,

APPROPRIATION (NO. 4) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) ¢ Sir, I beg to move for leave
to introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the Financial year
1984-85.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave he granted to introduce
a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
Financial year 1984-85.”

The Motion was adopted.

SHRI S.M. KRISHNA : Sir, I introduce
the Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : Sir, I beg to move :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolida-
ted Fund of India for the services of
the financial year 1984-85, be taken
into consideration.”
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MR. DEPUTY-SPEAKER :1 shall now

put the motion for consideration to the vote
of the House.

The question is :

“That the Bill to- authorise payment
and appropriation of certain further
sums from and out of the consclida-
ted Fund of India for the services of
the financial year 1984-85, be taken
into consideration.”

The Motion was ad: .ed.

MR. DEPUTY-SPEAKER : I shall now
take up the clause-by-clause consideration
of the Bill.

The question is :

“That Clauses 2 and 3 and the
Schedule stand part of the Bill.

The Motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

MR. DEPUTY-SPEAKER : The question
is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”
The Motion was adopted.

Clause 1, the Enacting Formula and the Title
were added to the Bill.
SHRI S.M. KRISHNA : Sir, I beg to
move :
““That the Bill be passed.”
MR. DEPUTY-SPEAKER : The question
is :
“That the Bill be passed.”
The Motion was adopted.

MR. DEPUTY-SPEAKER : The House
now stands adjourned to reassemble to-

morrow at 11 AM.
19.27 hrs.

The Lok Sabha then adjourned rill Eleven
of the Clock on Friday, the 3rd August,
1984/Sravana 12, (906 (Saka) L
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